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CORRIGENDA.

In  the Legislative Assembly
Debates, Delhi Session, 1934,—

(1) Vol. I, No. 1, dated the 24ih
January, 1984—

(i). page 33 in' the Statement
against - G, S. Branch,
under 195238, for
8,522 ead ' 188,522

(i) 'page 86, line 21, insert-

the word “‘clear’’ between
“the words * “‘quite’” an |
“that”.

(2) -Vol. I, No. 4, dated the 29th
January, - 1934, page 254, line 6
from the bottom, [or exceedings”
read ‘cheedmﬂ ;

(3) Vol. I, No. 5, dated the 30th
January, 1934, page 301, line 21,
for “Kayarthagram’’ read
‘Kayasthagram’’.

(4) Vol. I, No. 7, dated’ the 1st
February, 1934, page 484, I'ne 21
from the bhottom, (z) for ““Jan-
baner’* read “Jaubaner’”; and (i)
for “bardhavajer’” read *‘Bardhalk-
yer'.

(5) Vol. 1, No. 8, dated the 5th
_ February; 1984, page 477, in the
answer to part (d) of unstarred

question No. 21, for “Rs. 74
lakhs’” read “‘Rs. 74 lakhs”.

(6) Vol. I, No. 10, dated the Tth
bz,buuuy, ‘Jd4 page 617, line 25,
for ““biassed”’ read “blasel”

(7). Vol. I, No. 18, dated tln
© 14th February, 1934, page 883,
line 18 from the botlom for “‘cf
raising’’ 7¢ad “‘to raise’

(8) Vol. I, No. 15, dated the
16thebruury 1984, page 933, ling
27, for *if India’’ read “of Tndia’",

(9). Vol.- III, No. 2, dated the
18th March, 1984, ai the top cof
page 2118, for “Stntements laid on
the table” " read Sugar (Exeise
Duty) Bill”. :

(10) Vol. I1I, Ng. 3, dated the
14th March, 1934, page 2208, line
12, for ‘‘here and liere,”’ read ‘‘here
and there’”.

(11) Vol TII; No. 6;.dated the
17th Mareh; 1934, page 2416, line
29, for “of critdcisiug" read ‘from
eritieising”’. - :

(12) Vol. L[I No¢ 7, dated the
19th ‘Murch, 1934, pagd 2484, line
10 frony, the bottom; for 15,000
from 11,656"" read ”11,656 from
15,0007 ;

“(18) Vol. IV, No.'1, dated the
2nd Apri 19—34 page S(Ya(‘), line
11, for ‘‘from had’ 7cad “‘from
bad’’.

(14) Vol. IV. No. 2, dated the
3rd April, 1984;,—

(1) page 3111, line 22, for
“‘reply to unstarred ques-
_tion No. 229" read “‘reply
to part (b) of unstarred
question No, 229", and in
line 26, for ‘229’ 7ead
229 (b).

(i) page 3117, line. 9, for
““mationalise’’ read
“‘nationalise’’.

(15) Vol. IV, No. 8, dated the
10th April, 1934, page 3518, line
17 from the bottom, for “‘and nor
for'” read ‘‘and not for’’.

(16) Vol, IV, No. 11, dated the
14th April, 1934, page 8725, ——
In the information laid on the table -
by Mr. G. R. F. Tottenham,

‘(@) For (i) substitute “‘First
question’’,
For (ii) substitute **Second
question’’,
For (i) and () substi-
tute “*Third and Fourth
questions’’, and




(b) In the second h.ue 7 S
Yl{Md

(i) page 3892, line 14 from

ithe bottom; for ‘‘to know.

it aad"'toknoq.l; 670

~(it) page 4059 in the vaxslon
List under NOES, for
Grahmnn Sir Lancelot””
(mead Gmham, Sir
meelot

(m) me 4091, m hhe jo‘;
a /\'the, export ts” read
Jea LTI | 1ﬁ-.h-e rpetﬁ Re}n
(19) Vel. V No.
19th April, 1984, ‘page.
2, for ‘through’’ Tead: “though’.

~3‘gg@ﬂ)~an V, i No, 6,‘ dated ihe

21st April, 1934, page 4269,
5, for the words and
tion No. -1’.[2
12!
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Budget. - 1652-58.

]mne;—ml Bank of India (Amendment)
Bill—
Consideration of clause 15. 347,

351.

Indian Finance Bill—

Motion to consider. 2556.
Consideration of clause 3. 2632.
Motion to pass. 2802-06.

Indian Navy (Discipline) Bill—

Motions to refer to Select Committee
and to circulate. 1465-70, 1485.
TIndian States (Protection] Bill—
Motion to refer to Select Committee.
612-20. 652:
Motion to consider. 3213, 3232-37.
Consideration of—

Clause 2. 3399,

Clause 3. 3476-77, 3498-3500, 3507,
3521-22.

Clause 5. 3543-46.

Motion to pass. 3620.
Indian Tariff (Amendment) Bili—
Motions to refer to Select Committee
and to circulate. 167-72, 187.
Indian Tariff (‘l'extile Protection)
Amendment  Bill—
Motions to refer to Select Committee
and to civeulate. 2302-03. 2304-10.
Consideration of the Schedule. 37
3778, 3785-88, 3790.
Consideration of clause 4. 3847-49.
3876-79.

New clause 5. .
Motion to pass. 3887, 3917-21.

>

ABDUR RAHIM, SIR—contd. !
Matches (Excise Duty) Bill— l
Motion to. pass. 4230-31. 4238,
Motion. for adjournment 7¢ recom- |
mendations of the Capitation Tribu-3
nal. 75, 76, 78-80.

Motion re election of the Ottawa Trade !
Agreement Committee. 3730, |
Motion re sympathy of the Leg!sld-!
tive Assemhlv with the earthquake !
sufferers in Bihar-and -Orissa. 25. |
Motion to reduce Demand for— t
“Army Depdrtmeut re rvetrench-

ment in defence expenditure and

Military policy. 1736-42, 1764,
1765.
“Executive Council” re Planned

economy. 1881-84, 1900.
“Indian Posts and Telegraphs De-

partment (including Working
Expenses)”’ e paucity of Muslims
in the services. {
“Railway = Board™ Statutory
Railway Board. 1176-7¢
Nomination of —— to the Panel of
Chairmen. 30.
Point of order raised by . Ziauddin |

Ahmed as to whether amendments
to the Schedule of the Indian ‘Larft
(Lextile Protection) Amendment |
Bili on hosiery are in order in view |
of the fact that these ‘amendments |
raise a substantially identical issue
on wiiich this House has alre: }
:

given a decision in this very Session.
3755-56.

Point of order
James as to whether the anendment
of Mr. K. P. ‘thampan is in order m
view of the fact that the Indian
Tariff (Textile Protection) Amend-
ment Bill is an amending Bill to the
Indian Tariff Act and it is not af
purely Protective Bill. 3857.

Point of order raised by Mr. N. M
Joshi as to whether it is proper for
uovernment uemdeis  responsibie;
for various Departments to absent’
themseives from the House when!
speeches are made by Honourable!
Nembers  putting  forward iheirf
grievances. 2504,

Pomnt of order raised by Raja B’xhad\u'
G. Krishnamachariar that since the
Assembly is detarred from discussing
.Iﬁaus relating to any Indian Princ

Chlef or his administration, and
sTnce the Tndian States (Protection)
Bill is designed o protect sncﬂ&
r.dmmlstn(,lons, whether the Bill i
in order.. 385.

raised by Mr. F. E’

Question (Suppiementary) re—
Result of the. Indo-Japanese negom‘

tions. 13,
Working days as
holidays in the
Court. 4021.

compared. with
Calcntta H]@l
4020,




¥
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ABDUR RAHIM SIR—concld.
Resolution 7e—

Excise Duty on motor spirit for the
purposes ~ of road development.
4308-09.

Sugar (Excise Duty) Bill—

Motions to refer to Select Committee
and to circulate. 3120-25.

Sugar-cane Bill—

Motion to consider. 4134-35.

+ Suggestion by Mr. N. M. Joshi that
the Government Member should
participate in the middle of a dis-
cussion and then- give the reply at
the end. 1308. 1310.

ABOLITION OF CAPITAf; PUNLISH-
MENT BILL—
See “Bill{s).”

ABSENTEE MEMBER(S)—
Question re—
—— of the Legislative
791-94.

Assembly.

ACADEMY (1ES)—
Question 7¢—
Students admitted to the Military
——, Dehra Dun. iy

ACCIDENT(S)—
Question 7e—

occurred due to short-sighted-
ness of the staff. 1073.*

Railway —— during the Adh Kumbh
mela at Hardwar. 1395

Railway - near Mokameh on the
East Indian Railway. 34.

ACCOMMODATION—
Question 76—
Residential —— for postal officials
statfoned at Ootacamund. 1724-
25. 1789,

ACCOUNT(S8)—
Question re—
Fixation of pay of Inspectors of
69-70.

Station -
Introduction of new system in —.
1383-84. -
ACCOUNTANT(S)—
Question re—
in  the Railway Clearing

Accounts Office and State Railway
Accounts Offices.  5092-93.
Divisional in the Central Public
Works Department. 924.
Employees  in  Railway Accounts
Offices Egggliﬁed for the posts of

Emp,lo.yl_nent' “of Sikhs as: Divisional
in the Office ~ of the —
“General, Centrall Revenues: 925.

ACCOUNTANT (8)—contd.
Question 7e—
Employment of Sikhs as Superinten-
dents and Divisional —— in the
Office of the Accountant General,
Central’ Revenues. 923-24.
illing up of vacant posts of Divi-
sional —— in the Office of the —
jeneral, Central Revenues. 924.
Non-grant of duty allowance to the
— n the Office of the Controller
of Railway Accounts. 3703.
ay and allowances drawn, by the
~_ and clerks in the Offices of
the Military —— General and the
Auditor General. 3703-05.
Persons qualified for the posts of
—_  1n the Railway OClearing
Accounts Office. 3.

Sikh Divisional in the Central
Public Works Deparument. 924

o

ACCOUNTANT GENERAL—
Question re—

Employment of Sikhs as Divisional
Accountants in the Office of the
—— Central Revenues. 925.

Employment of Sikhs as Superin-
tendents and Divisional Account-
ants in the Office of the 5
Central Revenues. 923-24.

Filling up of vacant posts of Divi-
sional Accountants in the Office of
the ., Central Revenues. Y24.

Recruitment of members of minority
communities in the Office of the
Departments, Posts and Tele-
graphs, Delhi. 2469-70.

ACCOUNTANT GENERAL.
CENTRAL REVENUES—
See ““‘Accountant General.”

ACCOUNTANT GENERAL, POSTS
AND TELEGRAPHS—
Question 7e—
Absence of Muslim employees of the
Office of the Deputy ——, Calcutta
on the Id day. 2186.
Examination for recruitment to the
upper division held by the Deputy
Delhi. 1988. 2726
on seniority in the Office
26.

Up’ger‘ di

of the -
ACUCOUNTS CLERK— |
See ‘‘Clerk(s).”
ACCOUNTS DEPARTMENYT—
Question 7¢—
Classification of posts in the Hast
indian Railway . 3072-73.
Pass marks in oplional -subrects of
the appendix ‘1)’ examination of
vhe Railway — 3072

Promotions u the Kalway ——
Re_trenczl‘lﬁment in' the’ Railway ——.
i 3 i
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ACCOUNTS DEPARTMENT—contd.
Question re— :
Stoppage of inclements of certain
clerks in
Railway. - 2L, 381820
Vacancies in the grade of sub-heads
m the East Indian Railway
92.
ACCOUNTS OFFICE(S)—
Question re—
Accountants in the Railway Clearing
and State Railway —

3092-93.
Arrears or work in the Railway
Clearing 365-66.

Attendance of the Hmdu staff of the
Machine Section of the Railway
Clearing —— on religious holi-
days. 3494-95.

Certain appointments in the Rail-
way Clearing

Classification of lhe charges ‘in the

clerical grades in the Railway
Clearing 459,
Communal composition of * men

appointed jn the Railway Clearing
—— 171718,

Communal composition of nien con-
firmed in the Railway Clearing

Confirmation of the members of the
minority communities in  the
Railway Clearing

Delay in the furnishing of results of
earnings by the Rallwav Cleaving
—. 1365.

Discontinuance of officiating promo-
tions in the Railway Clearing

458-59, 2465-66.

Employees in Raﬂwa) —— qualified
for the posts of Accountants.

3.

E\Gmp‘tlun of certain Hindu clerks
of the Railway Clearing —— from
passing the ~prescribed examina-

tion. 3941-43.
Exemption of certain persons in the
Railway Clearing — from passing

the Appendix D Examination.
1705.

Grievances of the routine clerks in

the Railway Clearing —. 3699-
701.

Hours of work of certain staff in
the Railway Clearing 3946-
47.

Inadequate representation of the

minority communities in the ——
and Audit Offices. 1078-78,

Muslim staff in the —— and Audit
{)ffices in India. 1207.

Muslims in charge of Establishment
or ‘Administration Sections in the
-—— and Audit Offices. 1078.

Non-consideration of the applica-
tions of matriculates and interme-
diates by the Director, Railway
Clearing —. 3945,

ACCOUNTS OFFICE(S)—contd.
Question 7e—

Non-matriculate clerks employed in |
1718.

the Railway Clearing —.
Officers in the R'ul\my Clearing:
—— haymg un  experience of
Traffic Accounts. 1366.

Out of turn confirmations in the
Railway Clearing 459.

Peons kept by certain ofticers of the:
Railway Clearing for their
orivate work. 1365.

Persons confirmed in ‘the Railway

Clearing —— 1

Persons qualified for "the posts of
Accountants  in the”  Railway
Clearing ——. 3083.

Promotion of ‘certain clerks in  the
Railway Clearing ——. 2718,

Promotions of routine clerks of the

Railway Clearing ——. 3369-70,
372324, 4025-26.
Punishments inflicted on the staif
nf the Railway Clearing —.
718.

Retrc'nchment ‘to two Sikhs from
the late Central 925,

Shifting of the l{nl“dv Clearing.
—— to another building.  1278.

‘Work of the Bombay, Baroda and
Central India Railway dons in the
Railway Clearing . 4023.

ACCOUNTS OUFFICER(S)—

Question re—
Assistant —— in_ the
General’s Office. 17-18.
Reservation of posts of Assistant
. North Western Railway, for
Travelling Inspectors of Accounts.
1301.

Auditor

ACCOUNTS SERVICE—

Question 7e exemption of permanent
Government servants from appearing
before a
Indian Audit and —— Examination.
3071

KHAN—

Question 7e¢ arrest of Mir Abdul Aziz
2188. i

Khan Kurd and —

ACT(S)—

American Emigration—
Question 7¢ putting in of Indians
on the quota basis in the —
Jantonments—
Question 7e notices served under
certain sections of the —— by the
Executive Officers. 1000. 3008.

Medical Board for the

ACHAKZAT, KHAN ABDUL SAMAD -
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ACT(8)—contd.
Indian I[ncome-tax—
Question re—
Amendment of section 9 of the
—. 171

ases under section 23 (4) of the
in Orissa. 31
Indian Medical Councii—

Question re inclusion of the medical

degrees of the Patna University

m the Schedule of the 3945-

(&

Indian Railway(s)—
Question 7¢ ratlw
operation of the

lines outside the
17-18.

ADDRESSOGRAPn MACHINE—
Question 7e purchase of by the
lentral Publication  Branch. 23%5-
24.

ADEN—
Demand for Grant. 2069.

ADJOURNMENT(8)—
Motion for —— re—
Recommendations of the Capitation
Tribunal. 29-30. 65-88.
Talked out. 89.
Signing  of the
COIIMErcis
91, 130-50.
Withdrawn. 150.

Indo-Japanesa
treaty - 1 London.

ADMIN [STRATION (8)—
on re carrying out of orders
regarding communal mpusentlbmn
by the North Western Railway
1702-03.

ADMINISTRATION OF JUbTILE—
Demand for Grant. 2061

Demands for bupplementdlv Grants.
2919-20.

ADMINTSTRATION SECTIONS—
Question re—

‘lassification of the posts ot
Gazetted officers and ~ Superin-
tendents of Hstablishmeiv and
—— of the offices under the
Auditor General as tenure posts.
1078. >

Muslims in charge of Hstablishment

or - i the Accounts and Audit
Offices.  1078.
ADMINTSTRATOR—
Question re appointment of an —— of

the Ajmer M 1l C it
2337-58] unicipa ommittee

ADVANCES—

Demand for Grant in respect of
Interest-free

Demand for Grant in reapect of
é&azns and —— bearing Interest.

ADVANCES—contd.
Demand for. bupplemeumry Grant in
29560

Demand for Supplementary Grant in
respect of “Loans and —— hbearing
inferest.” 2969-90

ADVANTAGE(S)—
Question e financial derived by
certain protected industries in Tndia-
151.

ADVERTISEMENT(8)—
Question re—

for probationers for certain

posts at -~ the Railway School,

Chandausi. 489

for vacancies on State Railways.
3087-88.

—-- of tenders bv the State Rail-
ways in  Muslim newspapers.
3086-87.

Decline in the income derived from
-—— in (Government of India
publications  1641-43,

ADVISORY COMMITTEE(S)—
Question re—

Constitution of the —— of the
Bombay. Baroda and Central
India Railway. 3712-13.

Membershio of Mr. Ganpati Singh
of the Unit of the Bombay
Grenadiers. Ajmer. 3356.

Unit of the Bombay Grenadiers
Ajmer. 3356
ADVISORY COUNCIL— -
Election of the Central —— for Rail-
ways 3625

Motion 7e election of Members for the

Central for Railways. 3386-9z.
Question re meeting of file Central
for Railways. 4025.

AFRODROME—
Question 7e delay in the delivery ot
a bag containing air mail letters at
—— in Delhi. 3370.

AFGHANISTAN— 3
Question re smuggling of arms. info
India from ——. 732.

AFRICA— : ‘
Question 7z economic depression in
' East - 15-16.

AGE LIMIT—
Question re — for appearing at the

competitive examination for Indian _

Civil Service in India- and in
England. 1722. ST
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AGENCY SUBJECTS—

Demand  for Grant in  respect  of
Payments  to Provincial  Govern-
ments on account of Administration
of . 2061.

AGEN'T(S)—
Question re—

Action taken by the —+—— of Rail-
ways on  certain questious . asked
in the Legislative  Assembly.
1001

Action taken by the of the
Bast Indian Railway on certain
questions asked in the Legislative
Assembly. 2873,

Creation of the post of Deputy ——
Organisation, ~ on __tile - North
Western Railway.. 3098,

Order for teak scantlings placed by
the Madras and  Southern
Mahratta Railway. 3

Promotions in the office of the —,
North Western Raiiway. 3945.

Representation by a ° recognised
Labour Union of the grievances of

its members fo the of State
Railways. 2171-74.
AGENT TO THE GOVERNOR

GENERAL—
Question re—

Expenses incurred for establishing
the headquarters of the of the
IlEﬁasstem States. Agency af -Ranchi.

Shifting of the headquarters of the
—— of the Eastern States Agency
ilsom Ranchi  to  Sambalpur.
1b14.

AGGARWAL, MR. JAGAN NATH—
Demang for: Sn}imememmv Grant in
respect: of oans - and - Advances
bearing Interest. Z576-78
General discussion of {ne General
Budget. 1677-81.
Hindu Sons’ Rxght of Partition Bill—
Motion for leave to introduce. 7i0.
indian Bar Conncils (Amendment)
Bill—
Siotion to circulate. 684-86,
Indmn Criminal Law  Ameéndment
Bill—
Mofion to consider. 703, 704.
Tndian Finance Bill—
Motion to pass. 2806-12. 9813,
Indian States éPmtedmn) Bill—
Motion to refer fo Select Commitiee,
633-46.

Motion to consider. 3225,
\»%rx;lxderahon of clause 2. 3399

Motion to reduce Demand for ““Rail-
way Board‘ 7e unreasonable rates.
135628, etaia s

AGGARWAL, MR. JAGAN N:\TH;:g
1

contd.
Question re— l
Criterion of eliiciency for promotioh
on tne North Western Railway:
16-17, 2111
Discharge of nine,  Asgistant
Uontrollers of Military. Accounts!
1507-09.
Exammation for recruitment to il
upper division held by the Deputy
Ageountant _ General, Posts nm)

Salegraphs, Delhi. 988, 2726.
Inconveniences caused - to  third
engers. on the De]hi
ay station. 3949-50.
Retrenchment in each command o
the Military Accounts Deparl
ment. 1910-11, §
Standard of audit in the Militay
Accounts  Department. 1909-10;
0-21,

Traffic control in Khari Baoli anf
Nai Sarak in Delhi. 3949.
Upper  division -seniority in th
Office of the Accountant Genersl
Posts' and  Telegraphs. 19&;E
2726. !
Question (Supply.) re working day
as compared with holidays in th
Calcutta High Court. 4023. !
Specific Relief (Amendment) Bill— |
Motion for leave to muoﬂi

706.
Sugar (Excise Duty) Bill—
Motion to refer to Select Collr
mittee and to circulate. 3125
Motion to consider. 3984,
Censideration  of —— clause &
4013+ 14 4015. 4016, 4031"3-%
4033, 4076-80. i
AGRA—
Question re appointment of Christi
givls as telephone operators ¥

the Telegraph Sub-Divisie
2106. ¢
AGREEMENT(S)—

Question re— F
for the carriage of Gova
ment and Railway  mater

between  different Indian pmﬁr
3086. =

Alleged  secret —— hbetween
Burma 0Oil  Company and
Standard Oil Company. 3381

Countries having Trade —— Wit
India. i

Indo-Japanese Trade — 988, &

Refusal by the Ceylon State Conl)f’
to grant preferences to
articles  under ' the Ottuwn :
) f

Sec.l'et —— hetween the Burm 10_
Company and the Standar
(‘ompany 197-98.
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AGREEMENT (8)—contd.

Question re—

Unoffi —— between representa-
tives of “the Indian and United
Kingdom textile industries, 919-
23.

AGRICULTURAL DISTRESS—
Resolution re Committee of Enquiry
on ——. 841-46, 3293-3342.

AGRICULTURAL  RESEARCH DE-
PARTMENT—
See ‘‘Imperial Council of —".

AGRICULTURE—

Demand for Grant. 2064

Demands  for Supplementary Grant.
2028,

NAWAZ KHAN, MAJOR

VA

Demand, km Supplementary Grant in

respect of Loans and  Advances

ring interest. 2959, 2861-63.

Election  of to the Standing

Finance Committee. 2544

Indian Finance Bill—

Motion to pass. 2829, 2851.

Indian- Navy (Discipline) Bill—
Motions to refer to Select Committee

and to circulate. 1480-81.

Indian States (Protection) Bill—

Motion to . vefer to. Select Com-
mittee. 514-635.

Tndian Tariff (Amendment) Bill—
Consideration-of Schedule.. 860.
Motion to reduce Demand for “‘Cus-

toms’’ re grievances of the Hindus
of Sind in the Customs Depart-
ment. 1924

Untouchiability Abolition Bill—

Motions to refer to Select Committee
and to cirenlate. 420
AHMEDABAD—
Question re tenders for the - treasury
work of the Post- Offices in' Bom-
bay, Poona and — 1723, 2727.
ATR—
See “Indian Carriage by —— Bill”
under “Bill(s)”.
ATR FORCE—
Question re—

Discontent among the apprentice-
mechanies in  the Tndian ——.
1366-67

Indianisation of - the Indian —
1366.

ATR MAIL—
Question re delay in the delivery of a
bag. . containing — letters. at

aerodrome in Delhi. 3370.

AIR SBRVICE(S)—

Question re subsidy paid to different
in India and the JImperial
Airways. 2451-52.

AJMER—
Question re—
Alleged maladministration of the —
Municipality. 1277-78, 2396.
Appointment of an Administrator’ of
the —— Municipal -~ Committee.
8.

2337-5

Membership of Mr. Ganpati Singh
of the Unit Advisory Committee
of the Bombay Grenadiers, —.
3356.

Performances  of  the

iety Show at

Rumoured supersession of the ——
Municipality. 2330-31.

Scales of pay of the Head Masters
of the Government High Schools,
Delhi and —. 261

Selection of senior grade officers from
the Bnmlmy Grenadiers,
3355-51

Unit .\d\holy Committee of the
Bombay Grenadiers, 3356.

Trs of Khawaja Sahib™ in —.
1728-29, 3110.

American
2458.

AJMER-MERWARA—
Demand for Grant. 2068.
Demand for Supplementary — Grant.
2942-43,
Question re employment of the people
of in~ the Central Public

Works Department. 719-20.

AJODHIA—
Question re Bakrid riot at —. 2937,
0.

ALIGARH—

Question re grievances of the staff of
the late Government of India
Postal Workshop at 13-
14

ALIGARH MUSLIM UNIVERSITY—
See “University(ies) .

ALIPORE—
Question re—

Non-observance  of  holiday
account of the Jagaddhatri Pu]a
in the (}ovemment Test House,
——. 287-88, 732

Transfer of pmsoners Satya Kumar
Bose and Prafulla Kumar Mazum-
dar to ‘the Central ~ Jail
3167.

Transfer of two pusoners from the
Andamans  to . the Central
Jail. 3167.







 Posts amed Telegraphis: Deparmment.

gi: -5

Erant of compenssiory Hil — @
the Siaff siationed at Hardwar,
East Indizr Bailway. 2020
Grant of milesge —— [0 rEiiway
employess. 95

" ants in the Ofice of the Controller
of Bailway Accounts. 3703,
\nad?amrﬁt hill —'to the Travel-

Fas: Indian Railwsy. 718
Xon-payment of the — t5 “the
crew staff on the FEast Tndian

2101
Overtime — 1o the line st2f on
the North  Western Railway.

f:he East Im'haﬁ Railway. T718.

e e i

British T Semy @t t5  the
— Aﬁﬂl-
Grant of -umqh the —. 265

AMATGANATION —
Question ro—

of (mr; with = misjor Pro-
vines.

—— of tae Oudk and_ Boilhand
Bailwazy with the Fast Todian
Raibway, #2182

AMAR SINGH BAKRAL, DARDM;—
Cmeation 7o refoual of
to viait Japon. 112,

AMPALA—
Guestion re—
Alleged deflance by the Kxecutive
officer of andeam raade by the
Allezed Safloencs of ﬂle Northern
Command on the Executive Officer
of the Cantonmenty,  Poard,

=T antonment administration pro-
wdmgis @;,) the Judicial (Mﬁ‘ o

kddmwdlyytbzlxmﬂn
Cantonment -

the E:
_ment Board. 996, 3008.
xcision of the Saddar Bazar from




10 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

AMBALA—contd.
Question re— ;
Saddar  Bazar Sepnra.t\ou Com-
mittee, — <224
Water-works = for the supply of
water to the civil ~population of
———. 1999-1000, - 3626:
AMENDMENT (8)—
Question re—
—— of appeal rules applicable to
railway -employees. 4208-09.

«of section 9 of the Indian
Income-tax Act. 1719-20.
Statement laid on the table re
made in the Ottawa Trade Agree-

ment Rules, 1932. 2393-95.

AMENDMENT(S), NOTICE(S) OF—

Practice of sending in and notes
of dissent, etc., written in penc)l
on scraps of paper. 3558-60.

Remarks by Mr. President that
Hmmumhle Members should send
in their additional minutes or
minutes of dissent either typed or
written in ink on foolscap size
paper: otherwise the minutes will
not be accepted. ?

AMENITIES—

Motion to veduce Demand for
“Railway Board” re Passengers’

1097-1118:

Question re proyision of certain
on stations of - the Rewari-
Fazilka and  Kotkapura-Fazilka
Sections of the Bombay, Baroda
and  Central India  Railway.
3712,

TED STATES OF—
¢ treaty between India

718-19.

AMERICA. U
Question r¢ tr
and the

AMERICAN EMIGRATION ACT—
See “Act(s)”-

AMERICAN VARIETY SHOW—

Quiestion 7¢ performances of the —
at Ajmer. 2458,
AMINGAON—
Question _re  allegations  against
My Wook, Traffic ' Inspector,
A Eaalem Bengal  Railway.
anies
A'MMUNITIO:Nr
Qneshmn ‘¢ llicit importation of arms
and — mbo Indm 1288-88.

AMRITA BAZAE PATRIK.A—
Question 7¢ ticle in the —— under
the caption,“Is. War imminent?
Stir: amung the Mﬂmuy Pen-
sioners”. 1713~ l 5

AMRITSAR—
Question re—

Misappropriation. by the Sub-Post-
master, Hindu Sabha  College
Sub-Post Office, 3821-22,

.Reversion of certain . postmen as.
packers in the —— Post Office.
3821.

ANDAMANS—
Question 7e
Certain  facilities  to  dicision IT
prisoners in the ——. 3166.
Changes in the treatment of terro-
prisoners in the ——.  926-30.
General condition of ithe health of
prisoners. in the Cellular Jail,
3166.

Inquiry made by the  Deputy
Secretary; Home-  Department,
from the political prisoners in the
Cellular Jail, 3167,

Present condition of the health of
Sj. Bidhu Bhusan Sen, a political
prisoner in the. Cellular Jail,
3166.

Prisoners convicted . of = political
sent. to: the 3167.
in the 711-12.

wtion of certain prisoners in
the. Cellular Jail, 3165.
Transfer of two prisoners from the:
to the Alipore (Central Jail
5167.

Trouble with the polmc.-ﬂ prisoners &
in the Cellular Jail, 3165,
Withdrawal of  the pn\ﬂege of
communication from the politicak
prisoners in the Cellular Jail,

3165.

ANDAMANS: AND
ISLANDS—

Demand for:Grant., ~2068.

ANGLO-INDIAN(S)—
Question re—
Appointment © of  an —— in  the
vacancy caused by the discharge

NICOBAR.

of Muslim in the Central
Publication Branch. 1541.
ifference in the uniforms of -the

Indian and
on the FKast Indian  Railway.

Employmunt of coolies for carrying |

the hoxes of Kuropean and ——
drivers on the East Indian Rail-

Tasters by European and
1 on the Kast Tuodian

]\ulwdv 3106:07.

Uniforms supplied fo  Indian and
—— Ticket = Collectors of the
Howrah Division, East Indian
Railway. 163.

Ticket Collectors §

of  Indian Assistant |
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ANKLESARIA, MR. N.
Demand for Suppkment«ny Grant in

respec s and  Advances
2969-70, 297L,

Indian Finance Bill—
Motion to consider, - 2512-16.
Indian States (Protection) Bill—
Motion: to  vefer to Seléct Com-
mittee. 632,
< Motion to consider. 3251, 3263-66.
Indian Tariff  (Textile
“Amendment Bill—
Motions to refer to Select Committee
and to civculate. 2258, 2259, 2273,

Protection)

2274-80.
Motions to . consider and to cir-
culate.  3630-37, 3666

3887, 3908.

“*Motion to rednce D :
“Executive Council’” 7e’ necessity of
expediting the Couhhtuhmml Re-
forms. 1833-36:
“Railway  Board'” 2¢  Statutory
Railway Board. 1158,1165, 1166

Point of mtlex raised by Raja Baha-
dur Krishnamachariar that
since  the Assembly is debarred
from discussing affaivs relating to
any. Indian Prince or Chief or his
administration, and _since the
Indian States (Protection) Bill is
designed to meuct, such admin
trations, whether the Bill is in
order. 384,

Question r¢ (Supplementary) result of
the Indo-Japanese negotiations.
14,

Motion to pass.

Sugar (Excise Duty) Bill—
Motions to refeér to Select Committee
and ty circulate. 3131,
Sugar-cane. Bill—
Motion to pass. 4175;

ANWAR-UL AZIM, MR. MUHAM-
MAD-

Geuex.ﬂ discussion of the General
“Budget. *1588-92; s

General  discussion  of _ the Railway
Budget. 1047-49, 1056.

Indian Bar (Amendment)
Bill— =
Motion to circulate. 695-97.

In(‘\(an Penal . Code
ill— <
Motion to circulate; 957-59.

Indian States (Protection). Bill—
Motion to consider. 3229,
_Consideration of = Title

amble. 3588-89. -

Councils

‘and Pre-

nd for— 3 4

(Amendment) |

ANWAR-UL AZIM,
MAD—contd.
Question re—
Centralisation of the Public: Works
Department stoves. 1387-88.
Classification  of the posts of
gazetted officers and Superinten-
dents  of  Establishment and
Administration  Sections 'of = the
ces under the Auditor General
as tenure posts. 1078,

Deduction * of pm\udent’ fund from
the salavies of the Carriage and
‘Wagon staff of the North Western
Railway. 996:

Despatch of books to overseas
stations by the Central Publication
Branch. 1384.

Expenditure incurred by the Cen-
tral ~ Publication ‘Branch  for
aining . men  on daily wage

MR. MUHAM-

of percentnge for’ each
u)mmumt,y for Government ser-
vice. 9,
Formation of a Port Haj Committes
at Calcutta. 988:
Inadequate . representation -of the
= minority communities, in  the
Accounts and Audit; Offices. - 1078-
79:
Introduction of new systems in
accounts. 1383
Loss  of offic nmm(k from the-
Postal Audit Urﬁw Delhi. 1077-
78, 2470.
Move of the = Central
Branch from  Calcutta
3.

Publication
to  Delhi.

Muslim: staff. in_the Accounts and
Audit Offices in India. 1297

Muslims in charge of Bstablishment

or Administration Sections in the
Accounts and-Audit Offices. 1078.
Proposal for the increase of staff in
”.3;'8)3 Central Publication  Branch:

Publications dt\posed of as waste-
paper in the Centml Publication
Branch.  1634.

-Recraitment in  the' Centml Publi-

~ cation’ Branch.  1381-82.

Recruitment of members offminority

- communitiésinthe office "of the
« Beputy. Accountant General, Posts
and: - Telegrpahs, Delhi. 1077,
2469-70.

Value of Government - publications-
destroyed or dlsposed of as waste-

jRAPRL.
Reso]utlon re Cummltbee -of  En-
quiry on_ Agrmultmal Distress..
3309-

Sugdx-cane Bx]l—- 7
Motion-to consider.’ 4135 55
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APPEAL(S)—
Motion to reduce Demand for—

“Railway Board” 7re system of
=i 59.

“Taxes on Income” 7e hearing of
— on assessment by the same
officers and not by independent
Judicial Officers. 1951

Question re—

against the orders of the Direc-
tor of Farms.

—— by railway employees. 3817.

— detained by the Bxecutive
Officer, ‘Ambala  Cantonment
Board. 997-98.

from the employees on the
East Indian Raiway. 2102,

—— sent to His Excellency the
Viceroy by railway employees.
2863-64.

Petitions or against assessmeng
of income-tax in Orissa. 3108.
Rules in connection  with ——
regarding pay end allowances on
the East Indian Railway. 1726.
Sending ‘of advance copies of ——
to the Railway Board. 2862-63.
Time-limit for forwarding —— of
railway employees. 2865-66.

Withholding  of agoinst his
orders by the Divisional Personnel
Officer, North Western Railway,
Karachi. ~ 3726,

APPEAL RULE(S)—
Question 7o amendment of —— appli-
cable to railway employees. 42(8-
09. !

APPLICATION(S)—
Question re—
—— of the revised scales of pay to

the Army Headquarters employees.
2534

Leave —— of the

= Government of Tndia Press, New
Delhi. 3719-20.

Non-consideration. of the

the  Director, Railway Clearing
Accounts Office. 3945, i
Registers for entering the —— of

candidates in the (lentral Publica- |

_tion Branch. 3947-48,
APPOINTMENT(S)—
u;s‘ﬁon re—
lleged irregularities in filling u
the=——SHgt=e="th 2 D
General, 4209-10.e S pana

—— of Fireman at Bulsar on the .

Bombay  Baroda and  Central
India, Railway. 3177?78. s

clerks of the :

of !
Matriculates and Intermediates by .

APPOINTMENT (S)—contd.
Question 7e—
—— of Indians to the Ceylon Civil

Service. 5
—— of Lillooah apprentices as
Electricians and Train  Exami-
ners, 3823-24.

of Sikhs as third division

clerks in the office of the Military
Accountant General. 2336-37.

—— of Trade Commisioners
4201,

-— ‘on communal basis in the Gov-
ernment  of India Press. New
Delhi. 4268,

Certain —— in the Railway Clear:
ing Accounts Office. 3943-44, {

Civilian held by members of
the Tndian Medical Service
727-28. :

Creation of certain —— in the Govd
ernment of India  Press, Simh.]
2185-86, |

Idle hours in the Government of
Tndia Press, Calcutta, Simla and
New Delhi, and certain higher

3182,

Ministerial —— reserved for military
suhordinates and ladies in the Was
Office. London. 275-76.

Promotions and in the Govern
ment. of Tndia, Press. New Delki
25328.

APPOINTMENT SECTION(S)—
Question 7¢ replacement  after thre
years of clerks working in th

—_— of the Postal Circle Offices
4199,

APPRENTICE(S)—
Question re—

Appointment of  Lillooah —— #
Electricians and Train Examiner
3823-24.
Communal  composition of —
nominated to the Welding Depar

ment. Jamalpur  Railway Word
shops. -487-88.
Recruitment of a Sikh in {8

Government of Tndia Press, Nét
Delhi. 1293, 8

. Stlection of Tillooah ex- —— 1
the posts of Train Examiner
3824-25,

APPRENTICE MECHANICS—
See ‘“Mechanics”.

APPROPRIATION FROM DEP

;CTATION , FUND— ;

Demands for Supplementary Ghran
1446-49, ‘




:
:
:
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APPROPRIATION TO DEPRECIA-
TION - FUND (RAIL\VA\ S)— -
Demoiia _for Girant in xcspum of -Work-

ing Expenses ——: 364.

ARCHZOLOGICAL GALLERIES—
Question #¢ overhauling of the of
the Indian  Museum, Calcutta.

2706.

ARCHZEOLOGY—
Demand for Grant. 2063

AREA (S)—
Question re—
Education of the blind and deaf
mutes in the centrally administer-
ed 3805-07.
Extension ‘of ‘time-limit for payment
of Ingome-tax .in  the: earthquake

stricken —— of Bibar.  3930.
ARM(S)—
Question re—
Tllicit 1mpmt'\hm\ of —— and am-

munition inte India. 1288-89
Smuegling of into" Tndia from
Afghanistan. 732

ARMS {AMENDMENT) BILL—

See “Indian ——" tinder. “Bill(s)”.
ARMY—
Question re—
British

Indian —— sent to the
Alwar State. 1619-20.
Free passes to the persomne] of
ritish in India ‘on their
discharge from the — and ~on
appnmtments to. the railways in
India. 2095-96.
Indnns given the King’s Commis-

sion in the 3711,

Lowering. the  status of - Indian
officers holding . King's Commis-
sions in the 1091-93.

Purchase of horses for the —.
3709,

Rates of dxsn.blhtv pension  admis-
sible to mon-combatant:-civil subs
ordinates of the —— in India.
2333,

See. “Indian (Amendment)  Bill"”
under “Bill(s)”.
14

ARMY CORPS OF CLERKS—
See “Indian —". 2

ARMY DEPARTMENT(S%
Demand for Grant. 173
Motion, to reduce Demand . for -

7e. vetrenchment .in_defence. expen-
dlture and Military palicy. 1736-

ARMY"" DEPARTMENT(S)—contd.
Question re— ;
Duties of the Du‘ectol' of Regula-

tions and Forms in® the ——
3492,
Posts of Director and- - Assistant

Director  of Regulatmm, and
Forms in- the ——. 282

ARMY HEADQUARTERS—
Question 7e—
Apphmbmn of the revised scaleg of
pay to~ the —— employees. 2
Appointment, of Indian Engineers
as temporary Engmcers in the
Miiltary  Engineering Service,

3079-80.

rtion of a Central Board at

for recommending withdrawal
of certain officers. 3167-68.

Discrimination in the matter of pay
and . allowances in" the ——
1699-1700, 3480-91.

Duties of a, specific post in a parti-
cular. , establishment of the
1698-99.

Enrolment of new entrants in ——
in the - Tndian Army- Corps of
Clerks.  1539.

ne constitution of the clerical
establishment, of the — 284

Ex-soldier derks in the —. 1691-

]'nf'prior sevvice  conditions in the
276-77.

Tady clerks in the —— and in the
Government of India offices. 3491
Move of the Master _Ctencral of the -
Ordmmc Branch ~Cam» Oﬁce of

4o Delhi. 3488
Pont of ‘Assistant, Msstet-Genaral of
the Ordnance in tha . 3488.
Promotion of an  Indian clevk™ ast -
Officer Supervisee in -the branches
/of sthe ™— 700. 2
Promotion of third division elerks
in the —.  3817-18.
Racial discrimination in the matter
of e\emptlons from emergency cut
_in pay in the —. 169798
Recraitment. of ministerial - stafi in
the Imperial Secretariat ”‘ﬁd the
i . [ P
Reservation —of clencal posts for
British- Military - subordinates and
ladies in the - 74-75,

Retrenchment of ministerial staﬂ in
et

Scﬂes of pay for the Indians in the

and Royal A.lr Force
uarters. 1089,

So% or aqdml&dgo clerks in _the —
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ARMY HEADQUARTERS—conid.
uestion re— 5
QSnpersession of Indian clerks in the
1697, : =
Training in arsenals to Indians for
working: as technical dlerks at the

War prepnra-tiun
branches of the —. ;4 7-88.
!

work in certain
8

ARMY MEN—
Qutstion re non-employment of ex- ——
on State Railways. - 913, 2459,
|

ARMY ORDNANCE CORPS—
Question re— :
Formation of a Civil Wing of the
' Indjan —. 3720-21
Promotions in the
3722-23.
Provision of quarters fo civilian
Assistant Storekeepers and Store-
men of the TIndian 3723.

Tndian —

ARMY PENSION REGULATIONS—
Question re interpretation on —.
2181-82, 3103-04, 3826.

ARMY RESERVISTS—
See “Reservist(s)”,

ARRANGEMENTS—
Question 7e railway —— for melas
held at certain places. 1071.
[

ARREARS —
Question 7e of work in the Rail-
way - Clearing -Accounts _ Office.

1365-66.

e
ARREST(S)—
Question re— =~ -
—— of Mir Abdul Aziz Khan Kurd
and _Khan Ahdul . Samad Khan
Achakzai.- 1367, 2188, E
—— of ong Captain G, M. Sekhri
by the Delhi Police. 2866.
—— of persons wrongly by the
Delhi Police for certain alleged
offences. 2866,

1

ARSENAL(S)—
Question re training i —— to Indians
for working as  technical ‘clorks at
the™ Army - Headquarters. - 3491
i e
ARTICLE(S)—
Question re— 3
—— in the Amrita Bazar Patrika
under the caption “Is War Tm-
minent 7. Stir among the Military
Pensioners”, 171314, =

ARTICLE(S)—contd.
Question Te— LIS
—— in the Telegraph Review under
the caption “The = Working
Hours™. 3380.

Tricome from export dutv and value
of exported —— 2469.

ARTIFICER(S)—

Question 7¢ Kurasian Company of
32

ARTILLERY, COMPANY OF—

See “Company of Artillery”.

ARTIST(S)—
Question re—

for the mural decoration in
the Tndia House, London. 7, 1001,

Exclusion of Bombay from
mural  decoration in the India
House, London. 7

ASANSOL—
Question ye scarcity of water at
Asansol. 718,
{
ASSAM BENGAL- RAILWAY—
See ‘‘Railway(s)™.
1

ASSAULT—
Question re to an Indian vendor
at the Phulera Railway Station.

1730-32.

ASSEMBLY—

Tetter from H. E. the Viceroy -con-

veying thanks for ’g contri-

b s to the Earthquakas Relief
Fund. 227,

Letter from the Private Secretary {o
Ilis Excellency the Covernor of
Bihar and Orissa conveying His
Excellency’s ~thanks™ for ’s
expressions of sympathy with the
earthqualke ' sufferers. 4

Seealsg “‘Legislati

ASSENT-—
Governpr General’s —— to Bill.. 30.

ASSESSEE(S)—
Question 7e—

Complaints  and  grievances: of
Income-tax —— in Bihar and
Orissa.

Income-tox —— who have got, their
place of business  transferred to
to othey Provinces. 3107,
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ASSESSMENT(8)—
Motion to reduce Demand for ““Taxes
on Income” 7e—
Arbitrary by income-tax officers.
1951-52.

Hearing of appeals on —— by the
same officers and not by indepen-
dent. Judicial Officers. 1951

Question 7e—

—_ of excise duty of sugar. 2454,

of income-tax. 3930-31.

Cancellation of the —— of income-
tax in Orissa. 3108.

Non-refund of income-tax after the
cancellation of —— in the Orissa
Circle. 3083,

Petitions or appeals against —— of
income-tax “in Orissa. -~ 3108.

ASSISTANT(S)—
Question re—

in the office of the . Director
General, Posts and Telegraphs.
2529-31.

Tnadequate number of Muslim
in the Government of Tndia Press,
New Delhi. 8.

Muslim in ths Central Publi-
eation Branch. 2456

Pa:y of and Accounts Clerks
in the Central Public Works

2532-33.
on of two Indian. —— by
an  Anglo-Indian in  the
Central Publication Branch.

3379-30.

ASSISTANT
CER(S)—
See “Accounts Officer(s)”, s

ASSISTANT. COMMISSIONER, IN-
COME-TAX— -
Qltestmn re recruitment of Sikhs in

u{\gm(_)éﬂg.cc of the . Delhi Gircle.

ASSISTANT CONTROLLER(S)—
Question re-— 2 ;
Allegations against Mr. D’Eca when
he  was in~ the ~Central
Printing Office. .-3376-78; - 3378-79.
Pay of the — - qon_the North
‘Western Railway. 3358.
Rent-frea quarters, etc., for certain
. —— on the North Western Rail-
way. 38358-50.
See” also ““Controller(s)”.

f
ASSISTANT  DISTRI E
TOR_ S CT INSPEC
See’ “District Inspector’.

i
i

ACCOUNTS  OFFI-

ASSISTANT MASTER(S)—
Question re status of the first ——
and Head Mistresses of the Oak-
grove School. * 264

ASSISTANT POSTMASTER(S)—
See ““Postmaster(s)”.
ASSISTANT POSTMASTERS GENE-
RA
Question re rules regarding, transfers
of ——. 1799-30.
ASSISTANT SECRETARY (TES)—

Question re—

Deputy Secretaries, Under _Secre-
taries and in  the Govern-
ment of India Departments. 4202,

Whole-time  stenographers for the
TUnder Secretary and the — in
He Industries and Labour Depart-
ment,  3367-69.

ASSISTANT STATION MASTER(S)—
See “Station Master(s)”.

ASSTSTANT SURGEON(S)— >
Question re grant of ‘enhanced salaries
to Hindn —— with English

qualifications. 1003.

ASSTISTANT YARD MASTER(S)—
See “Yard Master(s)”.

ASSOCTATED PRESS— 3
Certain report of the proceedings of
the Tegislative Assembly jssued

by, the-—- 3730-31.

ASSOCTATION(S)—
tion 76— 5

Tqu: in treatment of the Tndiat
Mining ond  the Indian
Mining Federation. 466. =
Rules for recognition by Govern-
ment. of — formed by, their:
employees.  2102:3.

ATTACHED OFFICES—
Question 76— S el
Allotment of plots in. New Delhi
to the Ministerial _staff of the
Tmperial Secrefarias and s =
1714, 2728,
Txclusion of the Dellii camp allow-
ance for the purpose of allotment
of Quaggé'rs to the staff of the

ATTENDANCE— 3
Gt e i oE ths Ticeislabiy
Assembly and —— of Members.
2165. i

T
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AUDIT— : AUDITOR GENERAL--conid.
Demand for Grant. 2061 2 Question re—contd: :
Question 7e standard of ~—— 1n the Clerks in offices nnder the —— in
Accounts ~ Department. Tndia. 2101

Military
1909-10, 3420-21.

AUDIT OFFICE(S)—

Question re—
Qlerks performing Savings Bank
and Cash Certificate ~ duties in
certain  Post Offices —and —.

representation ~ of the
minority ~ communities  in'' the
Accounts and 1078-79.

Lglgs S{of official ~records~ from the

Ina.deriuate

al ——, Delhi. ~ 1077-78, -2470.
Muslim staff in "~ the Accounts and
in' Tndia; 1297

Muslims in" charge of Hstablishment
or Administration Sections in the
Accomnts and 1078.

Non-mamhem.uce “of’ ‘Savings: Bank
T.edgers in the Caletitta Posts and
Telegraphs . 2450-51,

Officials employed: in: the Postal
in- India. 1631-32.

Staff * performing  Savings  Bank
Cash Certificate and.. Government
securite work in Post Offices and

2875,

AUDIT (RAILWAYS)—
Demand for Grant. 1361.
Demand for Supplenientary - Grant.
-40.

AUDIT SERVICE EXAMINATION—

Quesﬁon re leave facilities to clerks

in the Railway Audit Department

to prepare for the IZ’\]]\hBy Sub-
363-6:

“ordinate ——.
AUDITOR(S)—
Question re—
Communal  composition of —— in
the Railway Aundit Department.
3371
Communal  composition of clerks
and in the office of the

Divector of Railway Audit. 33871
Enrolment of ——. 2454-

AUDITOR GENERAT.—
Question” re—
Asﬂstanb Accounts  Officers in the
e Office. 17-18
(lassification of the posts of
Gazetted officers and Superinten-
dents of Efablishment, and Admi-
nistration. Sections of the. offices
under the —— as tenure po»ts
10"8

Communal composition of the estab-
lishmerit “of ‘the ——s  Office,

Pay and allowances drawn by the
Accountants and  Clerks in the
Offices of the Military Accountant
General and tHe ——. ' 3703-05.

AVIATION—
Demdnd  for Grant. 2064.

AZHAR ALI MR. R{UHAI\I]\{AD—

Demand- for Supplementary Gran in
respect  of
Ajmer-Merwara. 2042,

Capital Outlay on WVizagapatsim
Harbour. 2946.
Tmperial,~ Council of ‘Ag¥icultural

Research Department. - 2930,
Open Line Works. 1445,
General _ discussion’ of ‘the

Budget. 1057-60.
Imperial Bank, of India (Amendment)

Railway

T

Motions to (‘onslder and to Tecom-

mit to. Joint Committee. 221-22.
Consideration of—
Clause 12254,
Clanse 16 352-53.
Cliause 33 357,
Indian Bar Councils (Amendment)
686-87,

Bill. Motion to circulate.
688:

Indian Finance Bill—
Consideration of ——, ~Sehedule TI.
Indian . States  (Protection)  Bill,
Insertion of a new clause atter
clavse 6. 3566-68.
Indian Tariff -(Amendment) Bill—
Motions to refer to Select = Com-

mittee and to circulate. 184-85,
188.

Consideration of ——, Schedule.
Clauso 3., 874-75, >
Indian - Taviff (Textile Protection)
Amendmerni Bill. Motions to refer
to Selece Committee and  fo

2275, 2288-90.

Motion for Arl]oummenl re signing of
the  Indo-Japanese . commercial -
treaty in London. 14244,

Motion to rednce Dewand for—
“Byecutive Council”re ~ Necessity -
of expediting  fhe Constltutmnal
Reforms. 183133

cxrcu]atc
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AZHAR CALL MR. MUHAMMAD

—contd
Motion to reduce Demand for—contd.

“Indian Posts ‘and Telegraphs De-
pariment = (including - Working
Expenses)”. re—

Protest against the ‘appointment of
the Postal Committee. 2050-52,
2055.

Retrenchment policy adopted in fhe
Posts and Telerrraphs Depart-
ment. 1999-2001.

Question 76— e

Adh Kumbh Mela at Hardwar.
1391-96.

Bakrid viot at Ajodhia. 2937, 3383.

Cloging down of the Central Book
Depot in Calcutta. 1095.

Demotion of certain Inspectors of
crews, BEast Indian Railway. 489.

Drop in the income-tax revenue of
the United Provinces. 2700,

Hardships of the staff of the Central
Publication Branch. 1095-96.

Horse-breeding industry in South
Africa, ste. 3708-10.

TImpori dutv on hnrses 3710-11.
ncon to on the
Gunjmuradabad le“w station
on the East TIndian  Railway.
724,

Inconveniences to passengers on the
Rahmatnagar Railway station on
the Fast Indian Railway. 723.

Making  Tndia  gelf-supporting in
horses. 3710.

Purchase of horses for the Army.
3709,

Resalution re—

Committes of Enquiry on Agricul-
tural Distress. 3308

Excise and impori: duties on kero-
sene angd other minera] oils. 593,

Salt Additional Tmport Duiy (Extend-
ing) Bill. Motions to consider
and to postpong~ “eonsideration.
895-

Sugar (Excise Duty) Bill. ~ Considera-
tion of —— Clanse 3. 40866,
Sugar-cane  Bill. "Motion o pass.

A hESTER

Suggestion by M. Joshi that
the Covernment Member shonld
participate in the - middle of a
diseussion zmd then give reply at

the end. 1308
“I;hle‘at Tmport Dutv (Extending)
=

Motion to consider.t 1420-21, -

B -
BADI-UZ-ZAMAN, MAULVI—
Question 7e— T R
Announcement of  ‘the number of
vacancies for the Public  Service
Commission  examinations. = 24

BADI-UZ-ZAMAN, MAULVI—contd.
Question re—conld
Public Service Commission  exami-
nation for recruitment Of minis-
terial establishment for the Gov-
ernment of India Offices held in
1926, 2462-63.
Transfer of Assistant Controllers
on the North -Western - Railway
from Simla to Delhi. 154

BAG(S)—
Question re—

— of cloth for Bihar earthquake
sufferers at the Meerut City Ra.ll-
way Station. 1296.

Delay in the delivery of a — con-
taining air mail letters at aero-
drome in Delhi. 3370.

BAGHDAD—
Question re deputation of Mr. R. H.
Loke, Superintendent of Horti-
cultural Operations  in Delhi, to

o {

BAGLA, LALA RAMESHWAR PRA-

SAD—

Election of .— to the Tommittes on
the  Ottawa  Trade Agreement.
4123,

Election . of — to the™ ‘St'mdmg
Finance Committee. 254

General  discussion of the Gencral
Budget. 1597—99,

Indian  Tariff (Teatlle Profection)
~Amendment. Bill — - Mations. to

l'5nuuitf.e and to

Gm Re-
pori on glass industry. 995-96.
Cattle kept near the hack-doors: of
quarterg »ix \aw Delhi.. . 3952.
Damage: - Government _of
ggdxa Pless bulldmg, ‘New Delhi.

Exemption of the Bihar emthquake
i%é.f donations from  income-tax.

‘Pwmotlcn of cleﬂs 1 vern-
xgmiut of India Press, New Delhi.

Promotions in the. Reading Branch *
“of ~ the Government - TIndia
“Press,” New Delhi.. 9909

Profection to the window glags in-
dustry. 995.

Provision of a cow-shed for cabtle

- helonging to ‘the employees of the
Government -of India PmssJ New
Delhi. 39517
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= . = BAFPAT, MR, G S—contd.
BAGLA DALA RAMESHWAR RBEA ‘Sugar-cane Bill—contd.
S;\D——co"tll. Considerationzof==
Question 2& he Indian Clauge 5.—4148, 4150, 4153, 4154,
Provision . ofshelter to the 5 4155, 4156, 4159-60.
Railway staff 'at stations ERERE . Clause 4.—4161.
by the (»arlhqun_ke. 119. a5 Clitnse 514162,

Reversion’ of certaln officials (\J]‘ 110 Clauss. 7—4162, 416667 4168,
United  Provinces Bostaliy bECS Clause 8.—4109.

47576, : > Maiine, d.—-A170.

Smoke _ of gas from  MONCCOSing Qpuitect, S g
machines 1 tYhe Gli)vvl(;r.nmcgég of Z
Tndia Press, New Delil. 2. e v =

Sm:;;;‘;,«;c mlaincomerlax and super- 20 "m]):p,)_ e
tax, 1277 3 v 55.

Water connections and lighty given = o Dty (Bxlending)
{o the temporary colonies of work- Bl 3
ers at . Jamalpur. _1758, 3009. 2 i

~“Working_of staft in the cracked Motion to consider: 1413-15, 1422.
Head Office building at Jamalpur, BAKRAD==
1788, 3009, Quegtion ¢ — riog at Ajodhya, 2037,
5385, 5950
BAHAWALPUR— e
“Question re_loan advanced fo the — B ALUCH CONERRENCH—
State. 20 Question 7 resolution passed; by the
All-India ——. . 1867-68.
BAJPAT, MR. G. 8.— e
Demamés for suplementary grants in BALUCHISTAN—
respect of— aand- for -Grant. 2067
IAPricultm‘e, 2928, Demand- for Grant. 2067
ducation. Z927. # Question re—

Tmperfal Council of Agricultural Employees in subordinate service on
Research Department. 7951, 2953 the North Western Railway in
b 5 = —— 1704.

Survey of India. 2025. Restrictions on- the - publication of

G ihanca: Bill= ?n vel-lxnc%lzr‘xzxi_s:’xveelily' newspaper
Motion to consider. 2379-80. % =
Tndian Medical Council (Amendment) BA MAUNG, U—

Bill— S . Tadian Tariff (Amendment) Bill—

Motion for Teave o introduce. 496. Motion to.icongider. 748:50:

Motion to consider. 1433. Resolution reréxcige and import duties

-~ Motion to pass. 1433. on Jerosene:.and - other mineral

s ains oils. = 806:07.

_ Motion re—

Election of Membears to tle Court PAN— S

’o‘f the University of Delhi. 3422- Question re —on  Indian. students
e e % = from joining the University 'I'ra-

Flection of the Standing Committee - ini ps in- Eng

fH"T d{'}f D"‘Pm'lgmegt Dfl gg’-‘c{‘ﬁ‘m ining ‘Corps in- England. 2171
Gl ol ;- lioo. BANKS NOTES— :

E!oe;h%m?f :&ﬁnsm"dmg Committee Question 7e Committee on..rules re-
on .. 3009. : cardi e

Election of the Standing Committee i:ﬁ.,dm%uﬁaeﬁsnzyOf——-h“ g’fn’;nuh
on: Pilgrimage to the Hedjaz. 38. g - .

esolution re— BANK ROAD—=

ttee of Enquiry on Agricul- Question 7e consolidation and tarring

ural  Distress. 845, 3209, 3306, of the —— in Ambala. 1625,
3319, - 3340. 2128,

~“Protection of workers againsg un- -

 employment and - reduction of SANKURAT DAMODAR™ RIVER
wages. 564—68. AY =

i “Railway(s)”. -

ﬂzgar-mne Bl

Motion for leave to introduce. 2113. DAR . COUNCILS  (AMENDMEN

Motion to consider. 4124—26, 4131, BILL— - - ‘ 2
4139, 4144, 4145.46. See “Indian — under <‘Bill(s)”.
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BARISAL—
Question 76—

Refusal by the Superintendent of
Tost. Offices, — Division fo at-
fend to the work of the Postal
Co-operattve ~ Credit.  Societies.
725-26.

Removal of the office of  the Su-
perintendent of Post Offices, — Di-
vision, to a:place in the cutskirts
of ‘the town. 724-25,

: BATALA-BEAS RATLWAY—
See “‘Railway(s)?”

BEAT(S)—
Question 7e—

Increase in the  Number of peons
and introduction of the ‘system of
daily = in the Naldi Post Office,
Jessore.  289.

Reduction in the number of postal
— in the Sankarpur village,
Jessore District. 289,

BEECHLA TANEK—
Question 7e grievances= of the people
of —— against the railway autho-
vities. 720-21; -2471.

BEGAMABAD—
Question 7e had smell coming out of
the sugar mill in — in The Mee-
rut District. . 1988,
BEGUMPUR—

Question 7e station on the How-
rih Burdwan Chord of the Bast
Indian Railway. 201-02.

BENARES HINDU UNIVERSITY—
See “University(ies)”

BENCH COURTS~
Question r¢ creation 6f —— of Ho-
norary Magistrates' in  India.
3076.

BENEFIT(S)—

Question 7re—
“' Denial of certain - — fo the indus-
trial hands of the East Indian
Railway Press. 92 -
ayment of enhanced — to re-
tyenched railway employees. 910.

BENEFIT FUND—
Question re grant from the Railway

Staff for recreation-and enter-
tainment: 3938-39,
BENGATL—~-
Question re—

Amount paid To the — Government
as_their share of . the additional
salt dut.y =

- Telegraph  Offices at Mud - Point

3 and Hughli Point in ——. 1729

Terrorist crimes in —. 477.

BENGAL AND ASSAM POSTAL
CIR =

Quéstion * 7e—
Appointment _of Engineering = Offi-
cers as-Postmagter. General in the

Sertain pn;hu officials_in the ——
including. Calcutta. 3332-33.

Delivery <work in extra-departmen-
at Post ‘Offices and postmen and
overseers in the —— ordered to
demit office. 3479-80.

Retirement, of the present = Post-
master General, ——. 2166-

Re-transfer - of the Railway “Mail
Service 0" Division to the Con-
trol of the Postmaster General, —

1730.
Staff. employed. in the postal circle
offices of , Bombay, Madras
and Lahore. ; 1633.
BENGAL = CHAMBER = OF COM-
MERCE—

Question 7e election . of Sir ~ Hugh
Hannay to serve on the (Commit-
tee of the , Calcutba. - 1877-
—80. -

BENGAL; CONTRIBUTION TO—
Remarks by Mr, President that a
vote on the Matches  (Excise
Duty) Bill cannot, be _constiued as
expressing the opinion of the
House on the merts of the ques-

tion refating to the ——. 3196.
Remarks by Mr. President that an
elaborate discussion on the justifi-
cation ‘or otherwise of the propo-
sal of the Finance Member relat-

ing to the —— cannot be allowed
‘on the Matches  (Excise Dm‘,y)
Bill. 319.

BENGAL = STATE-PRI
GLUATION (REPEALIZG) BTLL—:
Sce “Bill(s)™.

BENGALL(S)—

Question ‘re—

Alleged preponderance of — m-the
Government of India Press, New
Delhi. 2183-84.

Recraitment of — in the Centta],
Publication -Branch. 1787-88.

BHAGAT RAM, DR.—

Queshon re one ——,

Simla. . 2181
BHORE, THE HONOURABLE SIR

JOSEPH—

Cotton Textile Industry Protection
{Amendment) Bill— 3
Motion for leave to iniroduce. 1398.
Motion fo consider. 1358,

~ Moffon fo pass. 1399. 5

Demand for  grant in respect of

g Railway Board. 1097.
Démand for  Supplementary — Grant
in respect of —
Capital Qu]ay on Vlzagapatﬁm Har-
bour. 294
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BHORE, THE HONOURABLE SIR

JOSEPH—conid. S

Demand for Supplementary Grant in

respect of—contd. 2

Expenditure in England—High Com-
missioner for Indidg., 2945

Ports and Pilotagé. 2922,

Working * Expenses-Repairs  and
Maintenance and - Operation. 1443

Eloction of*—7to the Committee on
the —Ottawa Trade Agresment.
4123, :

(ieneral discussion of the Railway
Budget: 1060—64.

Tndian Finance Bill—

Consideration ‘of—

Clauge 3. 2 & -
Tndian Tarifi (Amendment) Bill—

Motions to refer to Select Commit-
tee and to circulate. 38042, 45,
46, 47, 49, 51, 53, 56, 57, 58, 59,
61, 158, 159, 160, 163, 168; 169,
170, 185—88, 189. -

Presentation ‘of the Report of ' the
Select Comniittee. i

Motion to comsider. 736, 741, 745,
9—T773.

(onsideration: of ‘Schedule. 779, 17180
787, 790, 848, B57, 861, 862, 864,
868, 870, 873.. .

Motion -to .--pass.:889;. 894, 897,

93-600;

Indian ¢ Tarifi,. (Lextile Protection)
- Amendment Bill—

. Motion for leave tointroducs, 496-
Motions to- refer to-Select Commit-
tea and to civculate. 211422,
B 2193, 2126, 2133,-2138, 2235, 2237,
2242, 9304, 2305, 2313, 2314, 2347,

2357—64.
Motion to éxtend time for the Pre-
sentation of the Report of the Se-

“lect Committee. 2656.

Presentation of the Report of the
E Select Committee.  3010.

Tat

| the
3630, 2663, 3664-67, 3668, 3669.
Consideration of— ¥
= Schedule. 3671, 3672, 3679-80,
3683-84,  3687-88, 3689, 3002,
3693-94. 3695, 3696, 3744, 3T4T—
: 49, 3750, 3759, 3166, B189—01,
3793,  3831-32, ~3835-36, 838,

’grg‘ﬁsé”ll. i B e TS
- gvsv Clause '5. “3864, 3883, 3884-
*-Motion to-pass. 3887, 3024—27.
Message from His Excellency  the
. Viceroy and Governor General ap-
~% ° pointing —— to perform the func-
tions assigned - to -the Financo

S5 Memeber on-the occasion of the
General Distussion. of the Railway

5 “Budget. " 655

BHORE, THE HONOURABLE  SIR
JOSEPH—contd,

Motion for Adjournment ré signing of
§lio'~ Indo-Japanese | commercial
treaty in -London. (141, 147, 148-
49,

Motlon e
Election of Members for {lis Central
Advisory Council - for: Railways.
3586, 3387, 3381
Election of the Ottawa, Trade Agree-
ment Committees ‘3731-32.
Election of the Standing Finance:
Committee for Railways.® 8113.
Motion to reduce Demand for—
‘“Executiva Council” re—
Planned economy. 1866, 1878—81
“Railway Board”’ re—
Condition  of  State Railway Press
enployees: 1360, 1361.
First class mil\vu.f gtation for Cut-
tack. i i
Tmportance of road-rail co-ordina-
nation and of the organisation of
communication boards throughout
the country. 1236—38.
Indianisation of the railway servi-
ces. 1215—I17.
Maladministration of- the Railway
Board. 1251
Muslim - representation . in  railway
services. ~ 1270-71. ‘
Pagsengers’ amenities.. 1114—17,
Statutory  Railway Board.. 1193-94.
Systein o6f ~appeals. * 1340, 1358-59.
Um'ou;onahle rates. 1313—15, 1337

Presentation ~ of the-Railway Budget
for 1934-35, §79—86.
. Resolution z¢ grievances of the trayel-
ling public. on the “Assam_ Bengal
Railway. 299-300.

Statement (laid on the table) by=
re Amendments made in the Of-
tawa Trade Agreement Rules, 1933
23093—95,

Steel and Wire Industries Protection |
(Extending) Bijll—

Motion for leave to introduce. 38.
Motion to consider. -1423, 1426.
Motion to pass. 1431.

=Suggestion by Mr. N.-M. Joshi that
the Governmient Member should
participate in the middle of
discussion and then give the. reply
ab the end. 1308:09.

Wheat, Import Duty” (Extending) Bill—
_;Mot;on for leave to introduce. 39
Motion to consider. 1400-1401, 1421
Motion to pass. ~ 1421.

22




@

respect of Education. -
Election of —— to  the Standing
Finance Mommittee for Railways.
General  discussion of the Railway
Budget. 1049—52.
Imperial Bank of India (Amendment)
o1 Bill—

Motions to consider and to recommit

to Joint Committee. 227—20.
TIndian Finance Bill—
Motion * to ~pass: 2781—84.

Tndian States (Protection) Bill—
Tnsertion of a mew - clause
clause 6. 70.
Indian Tarifi (Textile Protection)
Amendment. Bill—
Motions to refer to Select Committee
and to circulate. 2280—84:
Mechanical Lighters (Excise Daty)

after

11—
Motions to consider and to circulate.
4251, 4252,
Motion to reduce Demand for—
“Executive Council” re—
Reorganisation of the public ser-
vices under the proposed Fede-
ral Constitution. 1800—03.
“Indian Posts and Telegraphs De-
partment (including- Working Ex-
penses)” ré—
Selection grade posts.
“Railway Board” re—
Indianisation of the railway services

2044.

Statutory Railway Board, 1135-37.
Question re—
Appointment  of
Cantonments.
Clerks working
2540-41.

tailor-masters in
in certain offices.

Promotion of third division clerks
3817.

in the Army. Headquarters,

Refusal of facilities for the import
and sale of Russian _petrol in
+  Delhi 731
T Stoppage of increments of cerfain
& clerks in the Accounts Department
Fast Indian Railway. 3818—20.
Question (Supplementary) se filling ap
of vacancies in the Government of
India Press, New  Delhi. 1202
Resolution 7e— ¥ ,
Committee of Enquiry on Agricultu-
— ral Disress.” 3293-95.
Excise and import duties on kero-
see and other niineral oils. 59-
Sugar_(Escise Duty) Bill— - -
onsideration of—
Clause 3. 4033.
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BHUPUT SING, 1\/{1‘(..— il B}(I)UR KU ‘D‘:i'_l = =

ds for supplementary grants in Juestion 7¢ ‘discharges in the — Col-
e T 2926. liery. 2861, 3730.

BHUSAVAL—
Question re-instatement of certain ex-
strikers of — and Nagpur on the
Great Indian Peninsula Railway.

- 3485
BHUTAN WAR—
Nee “War'.
BIHAR— =

Motion. to reduce Demand for—
“Indian Posts and Telegraphs De-
partment (including Working Ex-
penses)” re—
i\[easnres of earthquake relief for
Postal and Railway Mail Service

stafi in North ——. 2055—57.
Question. 7e—
Bags - of cloth for — earthquake

- sufferers at the Meerut City Rail-
way Station. 1206,

Commission for money orders sent
to — Harthquake Relief Funds.
796—98; s abics

Contributions . to the — Earthquake
Relief bund. 1651 :

Dimage caused by the earthquake in
North =—— dand. reliéf .~ measures
taken by Government. 2224,

Exemption of the — earthquake re-
lief donations’ from income-tax.

1788.

Exemption of the postal “employees
in = from the emergency-cuf in
pay: 2868:69.

Extengion of time

quake-stricken- area of ——. 3830.
Officers deputed to investigate into:
the causes and- effects of the last
earthquake in - North 088.
Terms of loans granted to — earth-
quake s 2387—83.
Resolution or the reconstruc-
tion of

His Excellen
conveying His Excellency’s
thanis for Assembly’s  éxpressions
of sympathy With' the earthyuake
sufferepss 482, = gbeath
“Motion 7e -sympathy of the Tegigla-
_tive Assembly with"'the . earth-
~#+ - quake sufferers’in-——  26=20.
Motion o reduce Demand for—
“Taxes on Income” 76—
Paacity of Oriyas -.in. the =——
Tncome-tax Department, 1950.
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WEHAT AND ORIABA=contd,
Cagution e
Aonnt pooaived by the —= Cov-
nl\'luunut. from  the sali  import
Ay
mw‘p\‘,.slulw nd giioyanoos af in
| gomelax dssesseos in ——, 3084,
Risposal of  inoemetax  cases in
~— on gasetted holidiys, 3108,
Romission of penaliy mqmwed for
defanlting l:twmnm of incoma-tax
mn
I{viwm-humn( of Orivas in the' Th-
come tay Department. 4207, 4208,
Safegnarding ‘of ‘sugar-cane ‘growers
interests in —-— 303537

BILLS—contd:

Hindu Temple E!lhr) Disabilities Re-
moval— (Mr. C. S. Ranga Tyer}—
Pelitiong - laid -on - the table. €31,

341820, 4213,
Presentation of the Report” of the
l" mittee on . petitions. 4124,

1,

Hnnlu Temple” Entry Disabilities: Ra-}
moval —, (waau Bahadur Har-
bilas Sarda)—

Tntroduced.” " 709:

Hmdn Temple Entry Disabilities Re-

—. (Mr: Lalchand -Naval

Imrodmed 708,
Impen.\l Bank of India (Amendment)

Motions 16 ider ‘and fo ‘recom-

BILL(S s
» A’hum)i;r of (‘ap\tn] Phinishment

Potitions laid on the table. 397.

Presentation of the Report of the
el iCommitteawon - Petitions. - 4124,

Bengﬂl State- Pl innnem Regulation

ling]

suse Motion to clrculate ~932—38.,
. Negatived. 938 s

“Code of Civil Procedure - (Amend-

= ment)—{Mr Amar Nath Dutt)—

~  Introduced. 708:09:

_ Code of Civil Procedure (Amendment‘

—(Mr. N. M. Joshi)—

Motmn toconsider Tiob moved. 705.
Criminal. Procedure (Amend-
t) —. (Amendment of sectiong
421, 422, 426 and 497)—

Tntroduced. 708.
~ Code of Crimina] Procedure {Amend-
ment) —. (Amendment of Section
491)—
Iniroduced.  707.
~Cotton  Textile Indnzhy Prutec{.xon
 _(Amendment) —.
% Introduced. 1398

Factones—
Presentation of (he report of the
Select Committee. 1435,
Girls Protection—
Mot to ider and to circulat
66171,

671
ndu - Inheritance (Am 2
ﬁ ol eﬂm‘?vj M}‘—
Hinda Ma ages Dissolution—

1aid on the table. 031

ﬁincln's;;s’ Ri; ST Partifons
Ry -_leol:zofgaﬁﬁm‘

Tndian Bar Councilé (Amendmen..)— !

- {Repeal

iy to-Jomt Committee. 189—96,
210—43;
Motion to recommit to Joing Com:
mittee; negatived. 243
Motion to consider; adopted. 243,
Consideration of—
4

Clause: 8., 246-47.
Clause 11. 24749
-Clause 12. 25055
Clause 15, 255—60.
* Clause 15. - 342.55.
Clanse 22. 355-56;
Clause 33 356—58.
Clause 34. 358—60.
Clanse 1. . 369.
Passed.  370.
Pa;‘;ged by the Council of State

Indian Aircraft—
Tntroduced. 2471,

Indian Arms (Amendment)—
Tntroduced. ~ 706.

Indian Arm: (Am-ndment)—

Introduced. 4252,

Circulated. 672—703
Indian Carriage by A.u-— 3
Tntroduced. 2113, -
Indian Criminal Law Ams-ndmenb—- 3
’\[gt*r\n to consider not moved. 703—

Indian gzmmal Law  Amendment
Introdnced. 700. :
Finance—

Introduced. = 1538.

Motion._to consider: 2367—86. m
18, 241947, 2471-—2524 544—6&
Oonmdexaqon oi—

Ei‘m 2. 236470
ause 3. 257079, Z‘ﬂl—ﬁ‘,
2636—48.

Schedule I. 26482703,
Schedule IT. 275570,
Clause a 277071
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. affection) Amendment

BILLS—contd.

Indian Finance—contd.
Motion to Pass.  2772—2850.
Passed; as ‘amended. 2859,
Passed by’ the Council of Stato.

Tndian "K‘Imddm"‘ (Name Protection)

Considered and passed. 655—61.
Passed by the Council of State.
1847.
Indian Medical Council (Amendment)

Introduced. 496.

Congidered and  pagsed. 1433,

Passed by the Council of State.
1793.

Indian Navy (Discipline)
Motions to vefer to Select Committee

and to circnlutc, 1449-87.
Clirculated... 1487,

Indian Penal Code (Amendment) ——
Motion to circulate. 938-77.
Negatived. 977.

Tndian Stamp (Amendment) —
Introduced. - 706.

706.
Indian States (Protection) ——
Motion to refer to Select Committee.
370:66, 497-536, 599-653.
Reférred to Select Committee. 653.
Presentation of the Report.of the
Select Committee. 798-99.
Motion to (-unsn]cl 3208-37, 3239-92.
Consideration =2
Clause 2. NQZ 3415,
(lanse 3. 3424-78, 3495-3527.
Clause 4. 3527-31
Clause 5. 3532-51.
TInsertion of a new clanse after clause
3560-73.
Consideration of —
Clause 1. 3575-74.
Title and. Preamble, 3674 89.
Motion to pass.  35689-3623.
Passed 23.
Passed lx, tlic Council of State.
4030.

Indian States (Protection against Dis-

Introduced. 707.

dian Tariff (Amendment) ——

Motions to refer to Select Committee
“end to circulate. 39-65, 155-89.
Motion to - circulate, thhdmwn.

Referred to Select Committee.
189.

Presentation of the Report. of  the
Select Committee. 490.
Motion to consider... 736-73.
‘Consideration of —
Schedule.  773-90, 847-73.
3-88.

B ?assed by the Council of State.
1096

BITLE—contd,

Tndinn Pariff  (Becond  Amendment)-
Assent of  Governor Ganessli £ 80;
Indian  Tariff  (Toxtile  Probection)

Amendient i

Introduced, 40607,

Motions to refer to Selovh Committon
and to civenlate. 2114463, 2190~
2240, 2255-2520, 2850:66.

Motion to cireulate,
2365,

Referred to Select Committee, 2366,

Extension of the time for the pre-
sentation of the” Report of  the
Select Committes, 2666:57.

sentation of the Report of the

Select’ Cormimittee, 3010,

Motions to consider and to circulate.
-70.

negatived.

n of—

Sche: 3670-96, 3736-58, 3760-
96, 3830-41. .

Clauses.  3841-86.

Passed. 3887-3928.

Point of order raised hy Sir Lancelot
Graham as to whether Mr. Joshi
would be in order to' move ‘an
amendment for the protection of
1.\11011613 while. discussing the ——

Indian Trusts (Amendment) ——
Passed by the Council of State, laid
on the table. 3730: 2
Land Acquisition [Amcndment) —_—
Introduced. 708,
Matches (Excise Duty) —
Introduced. 2113,
Motion to refer to Select Committee.
3156-62, 3185-5207.
Referred to S
Extension of the tune P
sentation of the Report of the
Select Committee. 3557.
Presentation’ of the Report of the
Select Committee.  3759.

Considered and- passed.
14-50:

4180-98,

- Mechanical nghbers (Exc)se Dnty) _—

Tutroduce

Milch Cattle Protection —— <
Introduced. 706
Negotiable Instruments (Amendment)

—Extension of the time for the pre-

sentation of the Report of the
Select Committee. 1397, -

Presentation of the Report of the
Select Committee, 1397.
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BILLS—concid.
Reserve Bank of India — g
Amendments made by the Council of
State. § 5
Amendments made by the Council of
State considered rnd agreed to.
1399-1400.
Salt Additional Import Duty (Extend-
ing) —
In%i-oduced. 1397.
Motions to consider and to postpone
consideration. . 2876-2901.
Consideration of Claues. 2901-09.
Passed. 2909.
Passed by the Council of State.
2969

Sea Customs (Amendment) —
_ Introduced. 210.
Specific Relief (Amendment) —
Introduced. 706.
Steel. and  Wire Industries Trotection
(Extending) —
Introduced. 38.
Considered and passed. 1423-33.
;5 ng;ggi—_by the Council of State.

Sugar-cane ——
Introduced. 2113,
Considered and passed.  4124-80.
Sugar (Excise Duty)
Introduced. 2113,
Motions. to refer to Select Committee
and to circulate. 2990-3002, 3010-
68, 3113.56.
Referred to Select Committee, 3156.
Presentation of the Report of the
Select Committee. 3495.
Motion to consider. 3968-4006,
Cnosideration of—
Clause 2. 4006-07.
se 3. 4007-18, 4030-4108.
Clause 11. 4108-10.
Inscrtion of new clause after clause

Cor;s_}aérablo; of ‘clause 1. 4111-14.
Motion.to: pass. 4114-21,
Passed: 4121
Temple Entry
Question re collection of opinions on
the —— through the police - at
& Karachi. 1713,
Trade Disputes (Extending) ——
Introduced. 1398,
Considered and passed. 3052:67.
Untouchability Abolition ' ——
Motions to vefer to Select Commitice
and fo civeulate. 94-130, 398.456.
Circulated. 456,

- Wheat Import ]3)uty (Extending) ——
o i

“Introduced.

Considered and passed. 1400-1423.
P:is;geg by the Council .of = State,

BINDER(S)—
Question re —

Positions of-compositors and ——
after- the amalgamation of the
Last Indian and - Bastern Bengal
Railway Presses. 37.

Promotion of and warehousemen
in the Government of India Press,
New Delhi.  3100-01.

BINDERY AND WAREHOUSE DE-
PARTMENT—

Question re non-confirmation of certain}

men in the of the Government

of "India Press, New Delhi. 3720

BISWAS, MR. C. C.—

Question re— .
Construction  of Wrench-Mahindra
sleepers by State Railways. 268:69,
Consumption of pig iron by railways.

8.

Purchase by the Railway Board of
cast iron or steel sleepers for Rail-

ways. 537,
Return Royalties on the purchase of
sleep 269.

Tenders for supplementary supplies
of salwood track sleepers. 269.

BOATS—
Question 7¢ grievances of deck passen-
gers on British Tndia Steam Naviga-

tion —— plying between  Bombay!
and Durban.  1614. B
BOARD(S)—

Question 7e members of the foz'k:B
recruitment of " postal clerks in
Peshawar. 2081.

BOARDING— %ﬂ

Question 7e arrangements for the —
and lodging of foveigners detained
in India, 3076-77.

BODY VARNISH HARD DRYING
INSIDE—
Question 7e tenders for 5485-86.

BOILERS—
Quéstion re—
Manufacture of locomotives and ——
in- India.  2084-87. B
Purchase of locomotives, —— and
other machinery. 2088,

BOMBAY— B
Question 76—
Alleged beating of Haj pilgrims by
a Buropean at . 2331, 3007.
Change of the wave-length of the
broadcasting station. 722,
Clerks and supervisors in certain do-
artments of the —— General
ost. Office. 474,

— sesf| T8
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BOMBAY—contd.

Question re—contd.

Grievances of ~ deck passengers cn
British India - Steam Navigation
boats plying between ——- and
Durban. 1614, 3006.

Influx of medical practitioners, from
Germany, etc., in . 3083 ¢0.

Pension rules of the Government of
India peons employed in —-.
2714-15,

Provision of chairs in the oflice cf
the Protector of Pilgrims,  -—0o-!
2331, 3007.

Resolutions passed at the meeling of

the Medical and Dental Prefes-
sions of 3724,

Selection grade posts in the ——— and
Calcutta General Post Offices. 466.

Staff employed in certain departments
of the ,- Madras and Calcutta
General Post Offices. 1632.

Staff employed in the postal circle
offices of Bengal and Assam, ——
Madras and Lahore. 1633.

Staff in the Kalbadevi and Mandvi

Post Offices in 478,

"Penders for
for the
3864-66.

Tenders for the treasury werk of the

Post Offices in , Poona and
Ahmedabad. 1723, 2727.

the treasury cnntnvts
and Poona Post Office.

IBOMBAY ARTTSTS—

See “Artist(s)”,

OMBAY, BARODA AND CENTRAL
INDIA RATLWAY—

See “Railway(s)’.

OMBAY GRENADIERS—

Question re—

Membership of Mr. Ganpati Singh of
the Unit Advisory Committee of
the ——, Ajmer. 3356,

Selection  of senior grade - officers
from the y Ajmer. 3355-56.
Tnit Adv:smv Commzttee of the —
: Jjmer.
BONUS—
Question 7e —— ‘of Postal Insurauce
Policies.  3370.
(BOOK (8)—
Question 7e—
Absence of a —— accessible' fo the

staff on  personal matters on the
North Western Railway. ~ 1076.

Dsspat»ch of ——to overseas sta-
tions by the Central ~Publication
Branch.” 1384.

BOOK-BINDING BRANCH— <
Question e annual increment of daftar-
jes in the of the Government of
India Press, New Delhi. 1386.

BOOK DEPOT—
Question 7¢ closing down of the Central
—— in_Calcutta. . 1085.

BORAX—
Question 7e revival of the
dustry. 712

BOSE; SATYA KUMAR—
Queetmn re transfer of prisoners —
and Prafulla Kumar Mazumdar to
the Alipore Central Jail. 3167.

in-

BOTANICAL SURVEY—
Demand for Grant. 2062.

BOWER, MR. E. H. M.—
Question re—

Creation of two new posts after the
surrender of the post. of Transpor-
tation Inspector, Commercial, East
Indian Railway. 154

I‘\é]z'xsnn Company of  Artificers.

Rules for the recruitment and train-
ing of the subordinate staff on
State Railway. 3112, >

Use of a Eurasian Company of
'uztlllely in the Bhatan War. 31-
3

BOX(ES)—
Question ¢ provision of a —— for

complaints in pilgrim ships. 1628.
BREED— oal
Question 7¢ improving and i asing
the of horses in India. 4025,
BRIDGE(S)—
Que ion re— >
—— ‘over the river Narbada near
Broach. 1707, 1983.
Closing of the iron —— over the
Ramganga river near Moradabad.
1204-95, 2188-89. ”

Hardmge —— on the Eastern Bengal
3073-74. L 5

Railwa;
Loss to {he Hardi
0&8 the Eastern | %gnl

ilway.
-69.
Stoppage of traffic at cerfain — in
Delhi. 2715,
BRIJ KISHOR: RAT BAHADUR
LALA=—

Election of —— to the Court of the
University of Delhi. 3625,

Girls Protection Bill. . Motions to c con-
sider and to circulate. - 667-68.

Hindu Inheritance (Amendment) Bill—
Motion for leave to introduce.




25 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

]

BRI1J KISHORE, RAI BAHADUR

B CISIHORE, - RAL BAHADUR
e on : LALA—contd.

LALA—contd.
Tndidn States’ (Protection) Bill—
Mofion to pass. 3596-97.
Motion to reduce Demand for—
“Txecutive Council” Te—
Planned economy. 1872-73.
“Tndian Posts and: Telegraphs— De-
partment (including Working Ex-
penses)’’ re— =
Grievaices of Railway Mail “Ser-
vice employees. 2048-49.
“Railway Board” re— "
Tmportance of road-rail co-ordina-
tion and of the organisation” of
communication boards through-
out the country. 1226-27.
Tndianisation of the railway ser-
vices. 1200-01.

System of appeals. 1351-52.
“Taxes on Income’ re—
Arbitrary assessment by
tax officers. 1951-52.

estion re—

Action taken on certain questions
a;lzmd in the Legislative Assembly.
723.

income-

Action taken on the memorials of the
employees of the Fast  Indian and
Tastern Bengal Railway Presses. 37
Article in the Telegraph Review

under the caption. ‘The Working
~ - Hours™. 3380.
Demotion and reduction of salaries
of the industrial staff in the East-

Question re—contd.

Hendling of the telegraph and tele-
phone traffic. 1713

Tuformation regarding certain ques-
tions promised in the Legislative
Assembly. 722,

Insanitary drains near Railway quar-
ters in the Goods Marshalling
Yard, Cawnpore. '539, 1005.

Memorial from certain employees of
the East Tndian and  the Easterm

Be Railway presses. 35

ana statue of Lord Buddha at

Kasia in the Gorakhpur District,

Non-grant of conveyance hire to the
old Oudh and Rohilkund Railway
staff.  541-42.

Pay, ete., granted to the old Oudh
and Rohilkund Railway staff on
promotion.  3938.

Pay of compositors of the  Eastern
Bengal Railway Press. 36.

Position of compositors and binders:

after the amalgamation “of the

Bast Indian and Eastern Bengal
Railway Presses. 37.

Postz of Yard Supervisors, Yard Fore-
men,. Assistant Yard Masters and
Yard Tnspectors on the East Indian
Railway. 1720-21.

Promotion of guards on the Kast
Indian Railw 3950-51.
Promotion of

number-takers on:

ern Bengal Railway Press. 3T s e 5 SO

Disabilities axishing.ﬂgﬂiﬂSﬁ the old gggLEaht e ey o B
Oudlh and Iﬁg{)lulklmd Railway Proniotion: of ~ subbrdinate staff on |
‘employees. 1721 72 State Railways. 3950.

Discontinuance of the privilege ' of Provision of a school near the Indiamn
allowing free: passes to the - com- Railway colony at the Goods Mar-
positors of the East Indian Railway shalling Yard, Cawnpore %38 ‘59 i

s, 36 o 2111, Sl
iscrimination in the grant of passes Provision of facilities

; ] : ilities for th

; igu ilt‘:gyoigaﬁ Omj'}-)llui%ﬁf: Rohillund e o? tlxeeR::i?: T

Drainage and s:{ui'mt.'i;m'in the' colon- Pr‘xﬁigﬁ‘ﬁn? tn(xit;:: Plglllg sfri% Zlflll 2

Eles foi Railway ‘employees. - 3941 the - children of the raiiwac'a D!-'
nforcement of  the = Fundamental ployees. 1722 % 2
md Svupglemenl’ar_v Rules, ete., in Provision of . street lights :near rail

e Posts ‘and- Telegraphs Depart- ;' quarters in Cainoon 538, | £

I‘.me)}t. 1%93. S 1005 : e <F

Pixation of pay and allowdnces in Purcha f i i (

SRy o ot rchase of time recorder Machings:

: a’qt.’osigglﬁ. eiegm[‘J hs »DEP Tt gg the East Indian Railway Press.

livlf';xlhg?n of pay “of = telegraphists. Re(sn\'ury of overpayment made fo ip

Grant from the Railway. Staff Bene- R il e ‘S‘

Grant from the, a emoval of relics of Saniputr: :
h:mﬁ:‘;g foggggcar;atwn and enter- I\tlaillnna to the Bri&xs]lllpuﬁis:;g 1

tainment.  3938-39. at London. . 3941.

Grﬁ:: o{I- leave without pay to the Report of the Varma - Committee S
= t ngum, Railway ~ non-work- 171213, S
shop staff. 542, 1721. Resolutions passed by the em loy'\" \.I

FORER

Grant towards the education of the

_children of Railway employees.

of .the East Indian and
Bengal Railway Presses. 36.

astern j
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BRIJ KISHORE, RAI BAHADUR
| LALA—concld.
Question re—concld. 3
Retrenchment among the industrial
: staff of the Eastern Bengal Rail-

way Press. 2 7
Retrenchment and teductions in the
; operative ‘staff of the East Indian

Railway press. 35. o
: Retrenchment in the Kast- Indian
4 Railway press. 34-35.

Rules governing the promotion of the
i staff on the East Indian Railway.
542, 2188-89.

b Staff of the Eastern Bengal Rail-
~way Press. 36.
Use of .the buildings _ of the old

: Cawnpore Railway Station... 538,
v 1005.

Yard Foreman and Assistant Yard
L Masters on the East-Indian Rail-
x way.

Resolution 7e—
Committee of enquiry on Agricul-
tural Distress. 841-42, 3341-42.

: Loan for the reconstruction of Bihar
1 after the earthquake. 830.
‘ Protection of workers against un-

employment and. reduction  of
- wages. 557-58, 581.
Sugar-cane Bill—
Motion to' pass.  4177-76.
) Sugar (Excise Duty) Bill—
Motions to refer to Select Committee
n. and to circulate. 3140-42.
RITAIN—
Question 72 stoppage of the sale of
tickets or numbers for the ‘‘Calcutta
v in'—~i; 992, S

;‘ RITISH ARMY—
e “Army’.

i 1}1;%’[8}[ INDIA STEAM = NAVIGA-

L, + .

T Question re grievances of deck passen-

3% §;5 on hoats plying between
“Bombay and Durban.  1614.

5 ﬁil'ﬂsn INDIA STEAM NAVIGA-
,

ON COMPANY—
! Question re griévances of deck passen-

5 | gorsiom—’s Vessels plying between
b Bombay and Durban. 1614, 3006.
0 RITISH INDIAN DELEGATES—
q See “Delegate(s)”.

5

ITISH INDIAN SUBJECT(S)—
o 15e¢ “Subject(s)”.

;s IRITISH MILITARY CLERK(S)—
T i‘r"t’- “Clerk(s)”.

BRITISH MILITARY SUBORDIN-

See. “Military Subordinate(s)™.

BRITISH MUSEUM—
See *“Museum™.

BRITISH OFFICER(S)—
See “Officer(s)”.

BRITISH UNIVERSITY—
See ““University(ies)”.

BROACH— T
Question #¢ bridge over the river Nar-
bada near ——.

BROADCASTING STATION—
Question 7e—
Change of the wave-length of the

Bombay station.

Erection of a —— in Northern India
3362-63

Opening of a —— in Delhi. 3715.

BROAD GAUGE—

Question 7e conversion of the Fazilka-
Kotkapura Section of the Bombay,
Baroda and Central India Railway
into a —— railway. 3712.

BUDDHA, LORD—
Question re Nirvana statue of — at
Kaslin. in_the Gorakhpur District.
3941.

BUDGET /GENERAL—
General discussion of the ——, 1556-
T612;; T6361B e T
Message from . His Excellency the
Viceroy -and Governor General ap-
pointing days for the presentation of
zlé;a and for its subsequent stages
Presentation of the —— for 1934-35.
1488-1538. s

BUDGET /RATEWAY—
Gm:]aml discussion of the ——, 1005~
64.

Viceroy and Governor |
ointing days for the p:
id for its

Message from His  Excellency = the

adon st

P

the — and for
stages. ~480-81.

Message from His Excellency  the

Viceroy and Governor General ap-

ointing the Honourable Sir Joseph

hore to perform the functions

assigned to the Finance Member on
the occasion of the General Discus-

sion of the —. 655. e VIR

Piosontation of thesamsl o (B 20
979.86. ;
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RULSAR— -
Jhestion * a:\xmmis of Fireznen

™ Rawbay, Bareda and
Tada Raltway, RTEW

[T
BUNGALOWS—
Question e Ayedaws abost CoRSITRRToN
e Yy 8

£ oy coxtain  Chntonments
TN, ™™
BURMA— ——
e
Clevical cadres in the Odfies of the
~ Postmaster Geneval, — 10819

Dishwrsement of salcies fo the e
ployees ia the Rulway offiess in

BURMA Ol COMPANY—
Question re ged sectret
between the e—.» and the&

0il Company.

S@;dn—;‘(}mpany\'xe;)"‘

RYE-LAWS-—

HYEThe)

Question 7e— % v

_ about. construction of bungalo
i certain Cabtonments. T i

. prohibiting - the construction
upper stoveys in houses in certain|
:;\G-ex\s in the Cantonments. 1625

c
CABLEGRAM—

Question e non-delivery of a  —H
addressed to Mr. Gandhi from the

Bditor, PThe Un:ted Iadin, London)

CALCUTTA—
Question re—
Absence of Muslim employees of the
office of the Deputy Accountanl
General, Posts and  Telesraph
the Id

87.
Discontent amongst the guards
the —— District of the
717-18.

Bengal Chamber

— g

Formation of a Port Haj
988.

Freight on wh . 5z

GL- t“&“" e eat and rice
rant of special <
Postmiasters ﬁi,f, ayzto. D
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Overhauling of the  archmological
ga,llemes of the Indian Museum,
2706.

Po@is nf clerks sanctioned in  the
Money Order Department of the
General Post Office. 3933,
Punishments inflicted  for trifling
matters by the Divisional Superin
dent Eastern Bengal  Railway,
2464,

| Royal Turf Club Sweep. 992.

‘ Selection grade posts in the Bombay

‘ and General Post Offices. 466.

Seniority of Inspectors of post offi-
ces and Head Clerks to Super-
intendents of Post Offices  and
certain other officials in the —
General Post Office. 4258-59.

Shortage of staff in the Money Order
Branch of the General Post
Office. 467, 2166.

Staff employed in cerfain depariments
of the Bombay, Madras and
General Post Offices. 1632

Sweeps run by the Royal —— Tarf
Club. 94,

Transfer of the Railway Rates Ad-
visory Committee io 7.
Working days as compared  with
Egiida.ys in the —— Hizh Court.

CALCUTTA SWEEP—
Question 7e stoppage of the’sale o'f

tickets or numbers for the “‘—-

in Britain. 992.

CAMP OFFICE—

Question re move of the Master Gen-
eral of the Ovdnance Branch ——
to Delhi. 3488.

CAMPBELLPUR—
Question re—

Correspondence with the relations of
Mr, Satin Sen, a State Prisoner
in the — Jail. A4265-66.

Rumoured illness of Mr. Satin' Sen,

a State Prisoner in the jail.
2460, 3109.

INDEX TO LEGISLATIVE ASSEMRLY DREATES 0
CALOUTT A—contd; CANDID AT
Question re—contd. Question re
Idle hours in the Covernment of Registers for entering  the A "
India Presses, ——, Simlai and cotions of in the  Cen
New Delhi, and certain  higher Publication Branch,  #047.48,
appom(manm Selection of < for the posts of
Leave rules of the ngh Court Inspectors in the Transportation
Judges of ——. 2452-54. Department, Bast Tndinn Ruilwiay
Move of the (‘eutral Puh]icnbion 2103,
Branch from to Delhi. 1383, Succesaful of the Public Ners
Non-maintenance of Savings Bank vice Commission exnmination lLeld
Ledgers in the Posts and in 1026, 163941
Telegraphs Audit Office. 2460-51.

CANTONMEN ()~
Question re-—
Ambala —— administration provesd.
mgs in the Judiciul Courts  of

Ambala, 1620

Appointment of = tailor-mostors — in
—_— 05

Bye-laws about construction of bun-
galows in certain —-, 1623

4.
Bye-laws prohibiting the construe-
tion of upper storeys in houses in

certain areas in the —, 1625-
26, 3385.
Delay in communicating the ganc-

tion for construction of buildings

in_——. "996-

Excision of the Saddar Bazar from
the Ambala 16

Revision of the wafer and mve
ing taxes-in the Ambala —. 1651

Rulings issued by the Northern
Command to the authorities
on various matters.  1625.

CANTON \u:\T(s, ACT =
See “Act(s)

CANTONMENT BOARD(S)——
Quemou ra— - -
d defiance; by the Execnhve
cer of the deusmns made by
the Ambala ——. 2391,

Alleged influence of the f\oﬂhem
Command on the Executive Officer

of the Ambala ——. 098,

Appeals detained by the Executive
Officer, Ambala ——  997-98,
Criticism by —— members of the
instructions issued by the Govern-
ment of India. 1624-
Demolition of alleged
- or unauthorised ¢

"hy

Ambala

Suspension i‘)f Tesol
the —— ?mthe Northem Com-

Queshon 7e depreciation fund of the
Posts and Telegraphs — Department
and capital- advanced to thab De-
partment for ——. 477-78,
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CAPITAL OUTLAY ON CURRENCY
NOTE PRESS—

“Demand for Grant. 2070.

CAPITAL OUTLAY  ON LIGHT-
* “HOUSES AND LIGHTSHIPS—
Demand for Grant. 2071

CAPITAL OUTLAY ON SECURITY

PRINTING—

~ Demand for Grant. 2369.
CAPITAL OUTLAY ON VIZAGA-

PATAM HARBOUR—

Demand for Grant. 2070
Demand for Supplementary  Grant.

2046,

CGAPITATION TRIBUNAL—
See “Tribunal(s)”.

CAR(N)—
Question re—

Levy of wheel-tax on motor
and motor cycles by the Delhi

= Municipal Committee.

Purchase of diesel electric —— by
the  Madras and  Souther:
Mahratta Railway. 1282.

Restrictions on coming to Bri-
tish territory from Indian States,

Use of diesel electtic ‘——  and
locomotives. 283.
CARRIAGE(S)—

Question re use of an officer’s —— for
joy rides under the orders of the
Divisional Superintendent, Morada-
bad Division, East Tndian Kail-
way. 92

CARRIAGE AND WAGON SHOPS—
Question ¢ qualifications of charge-
- _mén in th ., North Western
- Railway, Moghalpura. 93-9%.

CARRTAGE AND WAGON STAFF—
Question 7e deduction of provident
fund from the salarvies of the ——
g% the North Western  Railway.

=

CASH CERTIFICATE(S)—
Question re—
- ”};gggPos!,_Ofﬁce ——* date stamps

Clerks' performing SavingsBank and

% duties in cettain Post Offices
and Audit Offices. 2874,

Staff performing Savings Bank, ——
and Government, security  work
in_Posy Offices and Audit Offices.
287475,

CAST IRON SLEEPERS—
See ““Sleeper(s)”’.

CASUAL) LEAVE—

See “Leave”.

CATERING—

Question 7¢ contract for Craig
Dhu and Longwood,  Simla. 2)73
80.

GATERING CONTRACT(S)—
See “‘Contract(s)”.

CATTLE—

Question re—

kept near the back:doors of
rs in New Delhi. 3952,
1 of a cow-shed for
helonging to ‘the employees of
the: Government of India Press,

New- Delhi. 3951,

CAWNPORE—

Question 7e—
Alleged existence of commumnal ten-
sion in the Postal Department at

. 1278, Zi2T.

Tnsanitary draing near Railway quar-
ters in the Goods Magshalling
Yard, ——. 539, 1005.

Provision of a
Indian Railway
Goods  Marshalling
538-39, 2111.

Provision of facilities for the re
creation and exercise of the Rail
way “Staff at , 2111,

Provision of street lights near rail
way quarters in ——. 538, 1006

Use of the buildings of the old —

school mear the
colony at the
Yard, —;

Railway Station. 538, 1005
CELLULAR JATL—
See “Jail(s).
CENSUS—
Demand for Grant.  2065.

CENTRAL ACCOUNTS OFFICE—
See “Apcounts Office(s)”

CENTRAL ADVISORY BOARD OE_

EDUCATION

Question 7e revival of the —— il
India. - 730.
CENTRALl ADVINORY COUNCIL

FOR RAILWAYS—
Election of the ——.
Question re meeting of the —— A

CENTRAL BOARD—

Question re constitution of a —— at
Army Headquarters for recomment:
ing ‘withdrawal of certain officers
3167-68.

AN ST

238692, 360 |
402,




INDEX TO LEGISLATIVE ASSEMBLY: DEBATES. 31

CENTRAL BOARD OF REVENUE—

Demand for Grant. 2050,
Demands for Supplementary Grants.
2019.

CENTRAL BOOK DEPOT—
Question re closing down of the
in Calcutta.  1095.

CGENTRAL GOVERNMENT—

Demand for Grant in respect of Mis-
cellaneous Adjustments between the
—— and Provincial Governments

2067.

CENTRAI: INDIA—

Demand for Grant. 2058.

Question re alteration in a first in-
formation report recorded at  the
Government Railway Police Station
at Shamgarh in 468, 3110,

CENT
See

il(s)".

CENTRAL LEGISLATURE—
Question 7e representations of the
Members of the —— to the Rail-
way administrations. 3090.

Seealso “‘Legislature(s)’

CENTRAL PRINTING OFFICE—
Question 76—

4dlegations against Mr. D'Eca when
e was Assistant  Controller
in the 3376-78, 3378-79.

Amount spent on the overhauling
of the vans. 3378,

Maintenance of sanction register of
printing work in the ——. 3380.

CENTRAL PROVINCES—
Question me creation of new office of

the Political Agent for the States of
Orissa and the ——. 1615-16.

CENTRAL PUBLIC
PARTMENT—
See *‘Public Works Department(s)”.

CENTRAL PUBLICATION
BRANCH—
Question re—
Alleged inefficiency of -stafi in th2
245!

WORKS DE-

Amournits advanced to the —— istaft
on transfer from Calcutta to
Delhi. 1618-19.

- Appointment of an Anglo-Indian in
the vacancy caused by the dis-
glgzuge of a Muslim in the ——.

w0 1
. Despatch  of hooks to overseas
~__stations by the ——:
Discrepancies in the ledger hooks
of the ——, 272223,

CENTR/ \L PUBLICATION BRANCH
—cont
]u\pendn.me incurred by the—
for entertaining - men on daily
wage basis. 1384,
Expense to Government due to the
transfer of the —— to Delhi.

181,

Hardships of the staff of the —.
1095-96.

Increments  withheld in the —.

Maintenance of ledger books in the
——. 2723,

Move of the
Delhi. 1383,

from Calcutta to

Muslim Assistants in the . 2456,

Muslims in each cadre in the —.
2456,

Ovevhauling of the 23.

Pagl(x)mtv of Staff in the ——. 3179-

Powers of the Manager of the
as the head of a department.
1787.

Promotion to permanent vacancies
in the 1617.

Promotions in the —.

2724-25.

in the
Publications disposed oi as  waste-
paper in the 3 34,
Purchase of addressograph machine
by the —. 272324,

Purchase Of furniture, etc., by the

Pro;;osnl for the .increase of staff
1383.

Purchase of “Kardex™
2724,

cabinet by

-82

Recruitment_of Bengahs in the —.
1787-88:

Registers for entering the appl-lca-
tions of ‘candidates in ' the

3947-48.
Sikhs and Muslims  recruited in
the ——. 1787.

Staff in the —. 271819,

Supersession of two Indian- Assist-
ants by an Anglo-Indian Aas:st—
ant in the —. 3378

CENTRAL REVENUES— 3

Question re— 2 -
Employment of Sikhs ‘as Divisional
Accountants in the Office of the
Accountant General, ——: 925
Employmenf, of Sikhs as Suparm-
ts and Divisional A
antsin the Office of the Account-
ant General, ——. 02324,
Filling up of vacany posts of, Divi-
- sional Accountants in the Office
uf the Accountant General, —.

e e A e ——_

E2
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CENTRAL STATIONERY OFFICE—

Question re—

Decentralization
Calcutta.

Desirability of appointing persons
possessing  the qualification of a
chemist to the posts of the Con-
troller of Printing and Stationery
and fthe Deputy Controller,
Calcutta. 286-87.

CENTRAL TELEGRAPH. OFFICE—
See ““Telegraph Office(s)”.

of “the He——,

GENTRALISATION—
Question re'—— of the Public Works

" Department stores.  1Z87-88
CENTRALLY ADMINISTERED
- ARBAS—

of the blind
3805-

Question 7¢ education
and deaf mutes in the
CERTIFICATE(S)—

Question ne—
of sickness produced by _ the

North- Western ~ Railway — em-
ployees, 1544, i
Counter-signatures ~ on vaccination

Realisation of income-tax demands

¥ or distress warrants in
Orissa. 3107.
CEYLON—
Question 7e refusal by the State
Council  to grant  preferences to

certain articles under the Ottawa

Agreement. 9.

CEYLON CIVIL SERVICE—
‘Question' »%e appointment of Indians
= to the —— ' 712

CHAIR(S)—
Question re provision of —=— in the
office -of the Protectm‘ of Pilgrims,
Bombdy. 2331, Z007.
CHAIRMEN—
Nominations to the Panel of ——.
30.
SATLES-

CHARRAVARTY, - MR.
i WARSESE T

Quesgibn 7¢ illness of State Prisoner
eSS OA6061

CHAMBER OF COMMERCE—

Question re election  of Sir Hugh
_ Hannay to serve on the Committee
~of the Bengal ——, Calcatta. 1977

CHANDAUSI—

Question ré—

Absence of Muslim instractors and
clerks in the Railway School of
Transportation, - 05

Advertisement for probasioners for
certain posts at the Railway
School, . 489,

Assistant Station Masters sent - to
the Railway School of Transpor-
tation, -——, for ftraining, from

the Tlmapm Division of the Eist
Indian 1985-85

Railway
of subordinates in  the
School . of - Transporta-
1059-70.
Railway
489-90,

-85,

East Indian
School.

Enquiry into ‘the administration of
the Railway School of Transporta-
tion, 1204.

Hours of duty in the Railway
School of Transportation,
1619.

Non-appointment of Muslims in the
Railway School of Transportation,

—. 912, 1295-96,

Non-payment of | salaries of the. de-
moted staff at the Railway School
of Transportation, 3628,

Staff employed at the Railway
Schicol © ' of Transportation, =
1543-44.

Training

~
CHANDI MAL GOLA, BHAGAT—
General the General
Budget.
Question 7e—

Absence of Hindus in the gazetted
staff of the Education Depart-
ment, New Delhi. 1387,

Alleged preferential treatment to-
wards Muslims in the Education

Department,; Delhi. 138687,

Amendment of appeal rules appli-
cable to railway employees. 4208-
09.

Chance given to one Munna Lall,
temporary  Goods Clerk, North
Western  Railway,  to re-appear
in the Refresher Course. 4208

discussion  of

One Dr. Bhagat Ram, Homceopath
of Simla. 2181
Reduction = in fares of buses in
Dellu’. 1283-87.
in ' the 1 ts and
in the number of Traffic Inspec-
tors, 1301

Re-instatement  of retrenched rail-
way  employees. -~ 1301,

Reservation' of posts  of Ass’stant
Accounts Officers, North Western
Railway, for Travelling Inspec-
fors of Accounts. 1301.

Traffic: control in Khari Baoli and
Nai Sarak in Delhi. 1990, 27%.

(
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CHARGEMEN—

Question re qualifications of —— in
the Carriage and Wagon Shops,
North Western Railway, Moghal-
pura. = 93-94.

CHART(S)—

Question 7e posting of showing
the different roads and their
directions at certain places in New

Delhi. 3172.

CHEMIST!(S)—

Question 7e desivability of appoint-
ing persons possessing the cualifica-
tion of a —— fo the posts of the
Controller of Printing™  and Sta-
tionery and the Deputy Controller,
Central Stationery Office, Caleatta.
286-87.

UHIEF AUDITOR—
Question re communal composition of
clerks of the 's Office; Rail-
way Clearing Accounts, Delhi, 3371.

CHIEF COMMERCIAL: MANAGER—
Question 7e—

Postis declared surplus by the :
Claims, Hast Indian Railway.
3175,

Surplus posts in the office of the
Deputy % Claims, East

Indian Railway. 3174-75.

CHIEF MEDICAL OFFICER—
Question 7e—

Representation of Muslims in the
Establishment ~ Branch of the
Office of the ——, North Western
Railway. 1003,

Victimisation of Muslims in  the
office of the , North Western
Railway. 1004.

CHILD (REN)—
~ Question re—

Assistance for of Indian Rail-
way employees receiving leduca-
tion in the Aligarh Muslim and
Benares Hindn Universities. 20-

Facilities for the education of the

the members of the
Delhi exz-Royal family residing in
Lucknow. 1986

Grant towards  the education of
the —— of Railway  employecs.
3939-40.

Provision of motor bus service for
the —— of the railway  em-
ployees.—1722.

—— 1 0

CHILKA TAKE--
Question 7e  request Ly the Raja
Saheb of Parikud for help to

start a salt factory on the —.
4204-05,

CHINOY, -MR. RAHIMTOOLA] M.—

Election  of to the Tuel
Oil Committee. 482.

Imperial Bank of India {Amendment)

3ill—

Motions to consider and to re-
commit to Joint Committee, 217.
ion 7e Iment  of audi
2454-55.
CHITTAGONG—
Question 7¢ Assistant Postmasters in

the , Mymensing and Howrah
Post  Offices. 2450,

CHRISTIAN (8)—
Question 7¢ appointment of —- girls
as telephone operators in the Agra
Telegraph Sub-Division. 2106.

CIGARETTES—
Duty on —— (Discussed under ths

Indian Finance Bill).  2570-79;
2561-82.
CINEMATOGRAPH FILMS—
Question re import duty on raw ——.

913-14.
See also “Film(s)"”.

CITY ALLOWANCE(S)—
See ““Allowance(s)”’.

CIVIL POPULATION—
See “Population”.

CIVIL SERVICE—
Question re rates of pay drawn by
ihe clerical personnel in the
War Office in England. 1692-93.

CTVIL SUBORDINATE({S)—
See “‘Subordinate(s)’’.

CIVIL VETERINARY SERVICES—
Demand for Grant. 2064.

CIVIL WING— * gl
Question re formation of a —— of
the Indian Army Ordnance Corps.
3720-22.

CIVIL WORKS—
Demand for Grant. 2066,

Demand for Supplemeniary  Grant,
2038-39.

CIVILIANS— :

Question 7e clerical employment = for

—— 'in the" departments of - the
War Office in England.  1692.
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CLATMS— CLERK(S)—contd.
Question re— : : Absence of Sikh —-— ia the Office
Belated — for family wuas pensions. of the Director c¢f Railway Audit:
1085. 1089-90.

—— veceived in the Pension Con-
troller’s Office nnder different re-
commendations of the War Pen-
sions Committee. 1990.

Overlooking of —— of trained
Indians in the Jamalpur Work-
shops, East Indian Railway. 488.

Posts declared surplus by the Chief
Commercial Manager, ——, Bast
Indian Railway. 3175,

Surplus posts in the Office of the
Deputy Chief Commercial Mana-
ger; ——. Hast Indian Rail-

“way. 3174-75.

CLAIMS OFFICES—
Question re rates and —— of the
Commercial Department on  the
East Indian Railway. 3175

CLASSIFICATION(S)—
Question r¢—
—— of certain Assistant Station
Masters with Station Masters.
2730

—— of Journeymen on the Eastern
Bengal Railway as inferior ser-
vice employees. 916.

—— of posts in the East Indian
Railway Accounts Department.
3072-73.

of posts of gazetted offic

and Superintendents of Establish-

ment, and = Administration = Sec-
tions of the offices under the

Auditor General as tenure posts.

'S

ACLASSTFIED LIsT—
Question e of Station Masters
and Assistant Station Masters on
the East Indian Railway. 2110.

CLAYTON, MR. H. B.—
Oath of Office. 1.
Resolurion 7e protection of workers
agdinst un-employmevt and  reduc
tion of wages. 546-49,

CLERK(S)—

Motion to - reduce Demand  for
“Indian Posts and Telegraphs De-
partment (inclading Working Ex-
penses)’” re compensatory allowance
tor lower dxvm\un —-  and
sorters. 1993-96 -

Question re—

Absence of Muslim instructors and
in the Railway School of
Transportation, Chandausi. 905.

Allowances for lower division ——
in the posy offices in the Pinjab
Circle. 1279,

Appointment of Sikhs as third divi-
sion in the office of the
Military Accountant General.

7.

and postmen in certain Head
Post Offices. 475.
and_supervisors in certain de-
%xtmenla of the Bombay General
ost Office.  474.
and_supervisors in the Savings
Bank Department, Calcutta Gen-
eral Post Office. 479.
in offices under the Awuditor
General in India. 2101
performing - Savings - Bank and
Cash Certiricate duties in certain
Post Offices and  Audit Offices.

2874.

—— quarters in New Delhi. 1714-
15.

—— working  in certain  offices.
2540-41

Communal composition of and
auditors in the office of the Direc-
tor of Railway Audit. 3371.

Communal cnmposxt\on of —— of
the Chief Auditor's Office, Rail-
way Clearing  Accounts, Delhi.

Luntubutmv Provident Fund  for
the of the Government of
India Presses. 3718-19.

Duties performed by the routine

of the Railway Clearing Ak-
counts Office. 3101-02
Examinations held for promotion of

postal to the lower Selection
Grade. 2077-78.
Exenption of certain Hindu —— of

the Railway Clearing Accounts
Office from passing the prescrib-
ed examination. 3941-43.

Hz-soldier in the Army Head-
quarters. 1691-92.

Tilling up_of oL s ancies
of second  division from
among the record suppliers in the
Office of the Director {General
Posts and Telegraphs. .3170-71.

Grievances of the Routine — in
the Railway Clearing  Accounts
Office.  3699-3701.

Tnspectors of Post Offices and Head
—— to Postal  Superintendents.
2170-71.

é‘: —— in_the Central Military
Offices and in the Governmeng of
India offices. 3491.
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CLERK(S)—eontd. CLERK(8)—coneld.

Leave applications of the of Recruitment of lady 3462,
the Governmmnt of Tadia Press, Recruitment of postal 2872.
New Delhi. 3718-20, Recruitment  of postal —— in

Leave facilities to in the Rail- Madras.  457-58; 2106.

way Audit Department to prépare
for  the Railway  Subordinate
Andit Service Examination. 3363-
64.

Members of the Board fop vecruit-
ment of postal —— in Peshawar.
2081, 2727-28.

Muslim head —— in the Office ni

the  Divisional | Superintend. ny
North Western Railway, Delh.
1705-06

Non-matriculate — employed  in
the Railway Clearing  Accounts
Office. 1718.

Officiating  head —— in certain
grades on  the North-Wesiern
Railway. 3509

Pay and allowances drawn by the
Accountants and in the Offices
of the Military Accountant Gen-

eral and the Auditor  General:
3703-05.

Pay and prospects of the Indian
Apmy Corps of ——. 277-80.

Pay of .\selshnt‘- and Accounts ——
in the Central Public Works De-

partment. 2532-33.

Pay of —— in the Cental Public
%orks Department. 2534,

Pay of teachers and —— of the

Fast Indian Railway Schools at
certain places. 135562, 2733,

Posts of canctioned in the
Money Order Department of the
Calcutta  General — Post Office

Promotion of an Indian as

Officer Supervisor in the branches
of the Army Headquarters, 1700.

Promotion of certain in the
Railway Clearing Accounts Office.
2718,

Promotion of certain reserve ———
in  the Rohilkhand Postal Divi-
sian. 2871-72, 3825-26.

Promotion of in the Govern-
ment of India Press, New Delbi.
991

Promotion of routine in the
Railway Clearing Ajccounts Office
37 5

of the routine of
the Railway Clearing  Accounts
Office. 3369-70. 4025-26_ -
Promotion of third diyision in
the Army Headquarters. = Z817-18.
Recruitment  of and copy-
holders in the Government of
India Press, New Delhi. 2868.

Promotion

Recruitment of temporary —— in
the Government of India offices.
1080-81.

Ri(;lud;m of five posts’ of in
e Punjab Telegraph = Circle.
1080, 2470. e 3

Replacement after three years of

—— working in the appointment

sections of the Postal  Circle
Offices. 4199,
Representation from the routine

of the Railway Clearing Ac-

counts Office. 2:03.

Retention of the Head establish-
ment —— at Dinapur for seven or
eight years. 65,

Seniority  of Inspectors  of Post
Offices and Head — to Super-
infendents of Post Offices sand

eerfain  other  officiais in _the
Calc.uﬁtgm General  Post' Office.
Soldier and lady in the Arm;

Headquarters. 1693.94, 34£8-90.
Staff — of the - Delbi General
Post Office. 4210,

Stoppage of  increments of certain
——- in the Accounts Department,
East Indian Railway. 21, 3818-

Stoppage of the increment of a ——
working under the Controiler of
Stores; FBast Indian Railway. 718

Supersessmn of Indian —— in the
Army Headqua.rters 1697, 2367.

Sugervxsols and in the Savings

ank Departments of the De]g
and Howrah Post Offices. 4029,

Training. in arsenals to Indians for
working as technical at the
Army Head quarters. = 3491

Training in telegraphy to the upper
division 4258,

Travelling allowance granted = to
British military and lady —— for

the moves between Simla and
Delhi. s

Technical militaryy —— in the Mas-
ter-General of .the Ordnance
Branch. 281-82.

CLERICAL CADRES—
Question 7¢ in the Office of the
Postmaster  General, Burma.
1709-10.

CLERICAL EMPLOYMENT—
Question re for civilians in tl‘le

departments of the War Office in
England. 1692,
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CLERICAL ESTABLISHMENT(S)—
Question re— - =
Existing constitution of the
the Army Headquarters. 284.
Promotions in the — of the Gov-
ernment of India Press,” New
Delhi. 1987, 4268.

CLERICAL GRADES—
Question 7e classification of  the
charges in the in the Railway
Clearing Accounts: Office. 459.

of

CLERICAL JOB— =
Question 7e deputation of a medical
man for a in the office of the

Medical Officer, Lahore. 1004.

CLERICAL PERSONNEL—
Question re rates of pay drawn by the
civil gervice. —— in- the War
Office in- England. 169293.

CLERICAL POSTS—

.. Question re reservation of — for
British Military subordinates and

Jadies in the Army Headquarters.

2

CLERICAL STAFF—

Question re annual increments of the
in' the Office of the Director-
w1 General, Posts and  Telegraphs.

3697-98.

CLOTH—
Quéstion e bags of for Bihar
earthquake sufferers at the Meerut
City Railway Station. 1206.

Indian Tariff (Textile Protection)

- “Amendment Bill—

- Consideration of new clause 5.
3870-T1.

Oath of office. 3697.

GLOW, MR. A. G.—
(

CLUB(S)—
Question re racial diserimination in the
admission of Tndians to the rail-

way9 social —— or institutes.
COAL—
= Question 7é—
Contractors for raising —— in State
collieries. 5.
Purchase of by State Railways.
465,12188-89.
Shﬁrghm‘ge il —— freights. 463-

Tenders for the raising of — in
State Railway Collieries. 1065.

COASTAL TRADE—
See “Trade(s)”.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL—
See “Bill(s)”.

COFFEE CROPS— :
Quastion re returns of income derived
from grown in lands in
Mysore and other Indian States.
1701.

COIN(S)—
Question re—

Acceptance of defaced , ete., by
the Tahsil and = District + Trea-
suries. 715,

minted and. issued from Indian
Mints. 3555-56.

COLLIERY (IES)—
Question re—
Compilation of Railway-owned —
with trade interests. 795-96.
Contractors for raising coal in State
1065.

Discharges in' the Bhurkunda
2861, 3730.

Placing of railway —— under the
control of the Statutory Railway
Board. E

Tenders for the raising of coal in
State Railway . 1065.

COLONY(IES)—
Question re—
Drainage and sanitation in the —
for Railway employees. 3941.
Provision of a school near the Indian

Railway at the Goods
Marshalling ~ Yard,  Cawnpore.
538-39.

Water connections and lights given
to the temporary —— of workers |

at Jamalpur. 1788, 3009.

COLONIZATION ENQUIRY COM-

MITTEE—

Question 76 —— of South Africa.
3716-17.

COLVIN, MR. C. P.—
Motion to reduce Demand for ‘‘Rail-
way Board™ re system of appeals,
- 1342, 1343, 1354, '1355.
Oath of office. 987.

COMBATANTS—

Question 7e—
Disabiilty pension granted to = non-
I 543,

Rat'es'of d;'snbi]ity pension  admis-
sible to non- civil subordinates
of the Army-in India.

COMMERCE DEPARTMENT—
Demand for Grant. 2060.
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COMMERCIAL DEPARTMENT—
Question 7e Rates and Claims offices
of the on the Bast Indian
Railway. 3176.

COMMERCIAL INTELLIGENCE
AND STATISTICS—
Demand for Grant. 2064.

COMMERCTAL INTELLIGENCE
AND STATISTICAL DEPART-
MENT (S)—

Question re appointment of staff in the
Statistical Research Branch ' of
the 199.

COMMERCIAL MANAGER—
Question re—

Posts declared surplus by the Chief
Claims, East Indian Rail-
va, 3175.

Surplus posts in the office of the
Deputy . Chief , Claims, East
Indian Railway. 3174-75.

COMMERCIAL OFFICER—
Seete? Officer(s) .
COMMERCIAL, TRANSPORTATION
INSPECTOR(S)—
See  ‘“Transportation
Commercial’’.
COMMERCIAL TREATY—
Motion for Adjournment re signing of
the Indo-Japanese in London.
91, 139-50.

COMMISSIONED OFFICERS—
Question 7¢ rules for admission to
Indian  Veterinary Corps = and
1289.

Inspector(s),

COMMISSIONERS—
Question re appointment of Trade
4201.
COMMITTEE(S)—
Election of the Fuel Oil —. 207-
482,

09, :
Election of the Ottawa Trade Agree-

ment 3731-35, 4123,

Election of the Public Accounts
——" 202-07,

Election of the Standing — for
Roads. 3828-29.

Election of the Standing —— on Emi-
gration. 3009-10,

Election of the Sta.ndmg =——on_ Pil-

grimage to the Hedjaz. 288.
. Election of the Standing Finance
——, 2112, 2544.

Election of the Standing I‘m'mce —
for Railways. 3113,

Motion to reduce Demand for
‘Indian Posts and Telegraphs
Department  (including  Working
Bxpenses)” re protest against the
appointment ‘of the Postal —.
050-55.

COMMITTEE(S)—contd.
Question re—
Appointment of a representative of
the ~Tancashire Cotton —— in
5810.

tion Enquiry —— of South

Africa. 3716-17.

for delimiting the constituencies

in India. 8.

on rules regarding payment of
lost or mutilated currency or
bank notes. 3717.

—— fto enquire into the possibilities
of further economy m the Postal
Department. = 466,

Complaints’ aganist the Secretary of
the Text  Books, , Delhi.
5091

Economies effected as a result of
the adoption of thé Pope —
recommendations. 911,

Blection of Sir Hugh Hannay to
serve on the of the Bengal
Chamber of Commerce, Calcutta.
1977-80.

Formation of .a Port Haj — at
Calcutta.

Machinery for a  Joint Standing —
on railways. 907.

Managing of the East Indian
Railway High Schol at Tundla.
3183.

Re-appointment ‘of retrénched staff
after the reconstitution of the
Railway Rates  Advisory —.

37.

Recommendations of the War Pen-
sions . 487, 1094-95, 1387,
2188, 3826.

Report nf the Varma —. 1712-13.

Saddar  Bazar Separation ——,
Ambala. 1621-22.

Transfer of the Railway Rates Ad-
visory — to Calcut.ta 37.

Resolution 7¢ —— of Enquiry on
Agx icultural Distress. 841-46, 3293-

342.

COMMITTEE ON PETITIONS—
Appointment of the —. 44

COMMUNAL BASIS—.

Quesnon re— Jory
Appointments on —— in the Gov-

ernment of India Press, New
Delhi. 4268. =
Retrenchment on —— in the Postal

and Railway Mail Service, Pun-
jab. Circle. 2705.

COMMUNAL COMPOSITION—

Quiestion re—
—— of apprentices nominated to
the Welding Department, Jamal-
pur Railway Workshops. 487-88.
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COMMERCIAL COMPOSITION--

contd.

—— of aunditors in the Railway
Audit Department. 3371

of clerks and auditors in the

office of the Director of Railway

Audit. 3371,

of clerks of the Chief Audit-

or'’s Office; Railway Clearing

Accounts, Delhi, 3371

of men appointed in the Rail-
way Cleaving Accounts Office.
1717-18.

— of men confirmed in the Rail-
way Olearing Accounts Office.
4030.

—— of the establishment of the
Auditor General’s Office.

——— of the staff of the New Delhi
Municipal Committee. 3096.

COMMUNAL REPRESENTATION—
Question 7¢ carrying out of orders

regarding —— by  the  North
Western Railway Administration.
1792-03.

COMMUNAL. TENSION—

Question r¢ alleged existence of
in the Postal Department at
Cawnpore. 1278, 2727.

COMMUNICATION BOARDS—

Motion to reduce Demand for “‘Rail-
way Board” re importance of road-
rail co-ordination and of the
organisation of throughout the
country. 1219-38.

COMMUNITY (IES)—
Question re—

Allocation of posts in  higher ser-
- vices between  the varions

89,
Confirmation of the members of the
minority —— in the Railway

~ Clearing Accounts Office. 3943,

Lower and upper selection grade
posts held by each — in the
Punjab Postal Circle before and
after retrenchment. 3374.

—— of the Telephone Inspectors in

~ the Delhi Telegraph Engineering
Division. 1281. ;

-Comparative strength of different

—— in cerfain grades of the.

Engineering Branch of the Punjab
and North-West Frontier Postal
Circle. 1297-98.
Fixation of percentage for each ——
for Government service. 1079.
d ce: of the bers of
one —— in certain appointments
in the Punjab Postal Circle. 1281.

COMMUTED ' VALUE  OF PEN-

STONS—

Demand for Grant. - 2071.

Demand for Supplementary — grant.
2947.

“OMPANIES! AND INDIAN

STATES’ SHARE OF SURPLUS

PROFITS AND NET EARNINGS—

Demand for Supplementary Grant.
44.

COMPANY (IES)—
Question re—
Allegations aganist the British India
Steam Navigation 99.
Allegations by certain deck passen-
gers against the British India
Steam Navigation ——. 199.
Burasian —— of Astificers. 32.
Monopolylézsnjoyed by the Burma Oil

hetween  the
and the Standard
197-98.

Secret- agréement
Burma 0Oil
0il

£

COMPANY OF ARTILLERY—
Question 7¢ use of a Eurasian
the Bhutan War. 31-32.

COMPANY-MANAGED RATLWAYS—
See “‘Railway(s)’

COMPARTMENTS—
Question re running of through —
between Lahore and Malakwal.
1702.

COMPENSATORY ALLOWANCE—

o “Allowance(s)”.

COMPETITION—
Question re

of  railway-owned §

collieries with trade interests.
795-96. 3 J
COMPLAINT(S)—

Question re—

and grievances of income-tax

assessees in Bihar and  Orissa

3084.

against an Assistant ~ District
Inspector of the Education Depart-
ment, Delhi. 5

—— against the Secretary of the
Text Book Committee, Delhi.
3091.

Provision of a box for — in pik
grim ships.  1628.

COMPOSITOR(S)—
Question re—
Discontinuance of the privilege of
allowing free passes to the — of
gaﬁe' East Indian Railway Press
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COMPOSITOR(S)—contd.

Question re—

Pay of of the Hastern Bengal
Railway Pross.

Position of and binders after
the amalgamation of the East
Indian and Eastern Bengal Rail-
way Presses. 37.

CONCESSION(S)—

Question re in railway freight
given to the Pioneer Press on its
removal from Allahabad to Luck-
now. 1004-5.

CONDUCTOR GUARDS—
See “Guard(s)”.

CONFEREN CE(S)—
Question re—

Meeting of the Rice of the
different parties of the Legislative
Assembly. 402425,

North Western - Railway Divisional
~Personnel Officers’ . 734-35.

Resolutions pdsﬂ!d lyy the Al-Tndia
Baluch 136

CONFIRMATION (S)—
Question re—

in the Railway Clearing
Account: Office.  1717.

Out  of turn in the Railway
Clearing Accounts Office. 459,

CONGRESS—

Question re release of ¢ivil disobedience
prisoners- and policy of Govern-
ment toward meetings of the
Indian National 3810-11.

CO\‘SOLID ATED ALLOWANCE—

See “Allowance(s)’".

CONSOLIDATION—
Question 7e and_tarring of the
Bank Road in Ambala. 1625.

CONSTITUENCY (IES)—
Question re—
Committee for delimiting the ——
in India. 8.
Delimitation of —— for the Provin-
cial and Central Legislatures.
4200-01.

CONSTITUTION—

Motion to reduce Demand for ‘“‘Exe-
cutive Council”” re reorganisation
of the public services under the
proposed Federal —. 1793-
1821.

Question re posmon of railways in the
new 1075.

CONSTITUTIONAL REFORMS—
Motion to reduce Demand for ‘‘Exe-
cutive  Council” 7r¢ necessity of

expediting the 1821-45.

CONSTRUCTION—
Question re—

Delay in commumcutmg the sanc-
tion  for of buildings in
Cantonments. 996-97.

Demolition of alleged encroach-
ments or unauthorised —— by the
Executive Officer, Ambala Can-
tonment Board. 996,

New building —— work in New
Delhi. 3931.

Reduction of the post of Superin-
tendent, , on the North
‘Western Railway. 3099.

CONSULTING ENGINEERS—
Question re nature of work advised
apon by Messrs. Merz and
Partners as to the Railways
of India. 2399.

CONSULTING FEES—
See “‘Fees”.

CONTAi— )
Q

o 1 147

emy
for foreing one M.l Aﬁhnﬁosh
Roy Chowdhury of ——, Midna-
pir, to salute the Union  Jack.
269-71, 1388-89.

CONTRACT (8)—
Question 7e=—
Catering —— for) Craig Dhu and
Longwood, Simla. 2078-80.
Catering —— on the North Westem
Railway. 152
for the supply. of ready zmxed
black paint to the East Indian
Railway. 3698-99.

and Southern Mahratta Railway.
3353-54.

Subletting of vendors’ on the
Fast Indian Railway. 3948.

Tenders for treasury —— for the
Bombay and Poona Post Offices.
3364-66.

Termination of —— of vendors
the Dinapur Division of the East
Indian Railway. 3163-65. z

Vendors’ —— in the Dinapur Divi-
sion of the East Indian Railway.
3807-08, 3948-49.

CONTRACTOR(S)—
Question re— Sl =
Allegations  againsf & et —
licensed  coolies %wtgl%e Lahore
Railway Station.
—_— foéxy"'w raising coal in State
collieries. 1065.
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CONTRIBUTION (S)—
Letter from H. E. the Viceroy con-
veying thanks for Assembly’s
to the Earthquake Relief
Fund. 227.
Question 7e to the Bihar Earth-
quake Relief Fund. 1551

CONTROLLER(S)—
Question re—
Appointment  of —— of = Printing
and Stationery. 2723.
Appointment of Train on the
North Western Railway. 154.
Claims received -in the Pension
Office under different recom-
mendations of the War Pensions
Committee. 1990.
Technical qualifications for the post
g; Assistant, —, Printing. 3181-

Transfer of Assistant on the
North Western Railway from
Simla to Delhi. 154.

Transfer of men from the Military
Accountant General’s Office to the
various ’s Offices. ~3705-06.

CONTROLLER OF PRINTING AND
STATIONERY—
Question re—
Appointment of Press Managers as
1616.
t of the Manager of
l’ubllcahons by the 1617.

See also “Printing and Stationery,
Controller of”.

CONTROLLER OF
ACCOUNTS—
Question re non-grant of duty allow-
ance to the Accountants in the
Office of the —. 3703.

CONVENTION—

Question 7e introduction of the Hours
of Employment Regulation and
Weekly Rest —— on  Company-
managed Railways. 3178,

CONVICTION—
Question 7.

COOLIES—
Question re—

Allegations against the contractor
of licensed —— @t the Lahore

: Railway Station. 2397-99.

*- - Employment of — for carrying the
boxes of European and = Anglo-
Indian drivers on the East Indian
Railway. 3627.°

RAILWAY

for gambling. 714.

CO-OPERATIVE CREDIT. SOCIE-

TIES—

Question 7e refusal by the Superin-
tendent of Post Offices, Barisal
Division to attend to the work of
the Postal 25-26.

COORG—

Question re amalgamation of
with a major province. 3074-75.

COPYHOLDER(8)—
Question 76— 3

Appointment of Muslims as in
the Giovernment of India Press,
New Delhi. - 2725.

Memorials from the —— and revi-
sers of the Government of India
Press, New Delhi. 1380.

Non-matriculate promoted as
Readers in the Government of
India Press, New Delhi. 1630-
31

Promotion of in the Govern-
ment of India Press, New Delhi.
380.

Promotion of Muslim in the
Government of India Press, New
Delhi. 2725.

Qualifying test of the —— in _the
Government of India Press, New
Delhi. 1629-30 & 1631.

Readers and in the Government
of India Press, New Delhi. 1090-
a1,

Recruitment of clerks and — in
the Government of India Press,
New Delhi. 2868.

Recruitment of Muslims as — in
the Government of India Press,
New Delhi. 3101,

Vacant posts of — in the Govern-
ment of India Press, New Delhi

CORRESPONDENCE—

Queshlon re—

in connection with the prose:
cution of Mr. Rabindra Nath
Dhar. 2725-26.

—— with  his relations of
Mr. Satin Sen, a State Prisoner

iera the Campbellpur Jail. 4265

COTTON—
Question 7¢ quantity and value of
Indian bought by Lancs |
shire. 3716. g

COTTON COMMITTEE—

Question re appomtment of a r&
ive of the &

“—'in India. 3810.
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COTTON FABRICS—
See “Fabries”.

COTTON TEXTILE INDUSTRY
PROTECTION (AMENDMENT)
BILL—
See “Bill(s)”.
COTTON TWIST—
Reduction of duty on —— and Yarn
[Discussed under the Indian
Tariff (Textile Protection)

Amendment Bill]. 3672-84.
COUNCIL HOUSE—

Question re exposed condition of the
Post  Office in the New
Delhi. 467.

COUNCIL OF STATE—
Demand for Grant. 2058.
Demands for Supplementary Grants.
2914,

COUNTER. SIGNATURES—
Question re on vaccination certi-
ficates. 726-27.

COURT(S)—
Question re creation of Bench —— of
Honorary Magistrates in India.
3076.

COURT CASES—

Question re leave granted to Govern-
ment servants in connection with
—— - L70L

COW-SHED—

Question 7e  provision of a —— for
cattle belonging to the employees
of the Government. of India
Press, New Delhi. 3951.

CRAIG DHU—

Question re catering contract for

and Longwood, Simla. 2080.
CREW (S)—
Question re—
Demotion of certain Inspector of
——, East Indian Railway. 489.
Demouon of certain TInspectors of
——, East Indian Railway." 2535.
CREW INSPECTORS—

Question 7e direct recruitment, of
some of the ex- on the East
Indian Railway. 1067-68.

CREW STAFF—

uestion re—
Non-payment. of consolilated travel-
ling allowance to the —= on the

]231:1% Indian Railway. 718,

Refusal of leave on transfer to the
—— on the Fastern Bengal
Railway. 715-16, 3629.

=

CREW SYSTEM—
Question re—
—— on the North Western Rail- -

way. 733-34,
Inauguration of the — over the
Dinapur Division. 1069,
CRIMES—
Question 7e terrorist —— in Bengal.
477.

CRIMINAL  LAW  AMENDMENT
BILL—

See “Indian

* under ““Bill(s)”.

CRIMINAL OFFENCES—
Question re—
Services of railway employees prose-

cuted for but found not
guilty. 3354-55.
CURRENCY—

Demand for Grant. -2066.
Demand  for Supplementary  Grant..
938.

CURRENCY NOTE(S)—
Question re committee on rulés regard-

ing payment of lost or mutilated
or bank notes. 3717.

CURRENCY NOTE PRESS, CAPIL-
TAL OUTLAY ON—

Demand for Grant. 2070.

CUSTOMS—
Demand for Grant. 1915,
Mohon to reduce Demand for—
(e e
Absence  of Oriyas in the
Department. 1817-19.
Grievances of the Hindus of Sind
in the —— Department. 1923-
48,
Status and salary of Assistant’
Preventive Ofﬁcers atb Madras
1919-22.

CUSTOMS (AMENDMENT BILL—-
See “Sea —— 5)””.

CUSTOMS DEP ARTMENT—

Motion to reduce Demand for—
“Customs” re— =
Absence of Oriyas in the —.
é;xevaucés of the Hmdns of Smd’
in the —. 1923-49.

CUSTOMS DUTY—

Question: 7 amount. paid to Govern-
-ment by gha Railway Department

as —.
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CUT(S)—
Question 7e—

Contemplated —— in- the' consoli-
dated  travelling  allowance of
Travelling Ticket Bxaminers on
the North Western  Railway.
3813-14.

Continuance of the five per cent

in pay. 5

Exemption of postal employees in
Bihar from the emergency ——
in pay. 2868-69.

Racial discrimination in the matter
of exemptions from emergency

in pay in the Army Head-
quarters. 1697-98.

Restoration of the five per cent —

in salary. -74.
Subjection of the railway staff to
wage —. 908.
CUTTACE—

Motion to reduce Demand for
“Railway Board” re first class
railway station for 7 1.

CYCLES—

Question 7e levy of wheel-tax on
motor cars and motor —— by the

Delhi  Municipal Committee.
1914.
DAFTARY(IES)—
Question re—
Annual  increment of —— in the

book-binding branch of the Gov-
ernment of India Press, New
Delhi. 1386.

— Pension of record  suppliers and
— in the Government of India
Offices. 3171

DATLY BEAT(S)—
~ Bee “Beatls)”.

DATLY WAGE—
See “Wage(s)”.

DALAL. DR. R. D.—
General discussion of the - General

_ Budget. 1585-88.
Im}’;pll;_;?ﬂ Bank of India (Amendment)

‘Mdﬁﬁns_‘to consider and to recommit
to Joint Committee. 229-30

DAMAGE(S)—
Question re— =

—— caused by the earthquake i

-~ North Bihar and relief qmeasﬂr:

- taken by Government. 2224

DAMAGE(S)—contd,
Question 7e—

from flopds - -sufiered by the
Rohtak and  Gurgaon districts.
1613-14.

— to the Hardinge Bridge at Sara
on the Eastern Bengal Railway.

1368-69.

DARWIN. MR. J. H.
Oath of Office.
Resolution 7e Committee of Enquiry
on Agricultural Distress. 3316-19,

DASS, MR. A—
Election of to the—
Standing [Jommittee for the De-
partment of Hducation, Health
and Lands. 1736
Standing Finance Committee for
Railways. 3417.
Expressions of regret on the death of
Pandit Shamlal . Nehru. 2542.
General  discussion of the General
Budget. 1607-12.

General. . discussion.of the Railway
Budget. 1044-46, 1047.

Indian Finance Bill—

Consideration of Schedule 1. 2763-
65, 2768.

Indian Stamp (Amendment) Bill—

Motion. for leave to introduce. 706,

Matches (Excise Duty) Bill—

Motion to refer to Select Committee.
3158.

Motion to reduce Demand for—

“Army Department” re retrench-
ment in defence expenditure and
and mihtary policy. 1752,

Question re—

Adverti t for probationers for
certain.  posts at the  Railway
School, Chandausi. 489,

Appointment of an  Indian as a
Member of the Railway Board:
197.

Concession in railway freight given
f0 the Pioneer Press on its removal
from Alahabad to TLucknow.
1004.

Payment of single-payment sterling
policies _or premiums by instal:
ments from Provident Funds

Status of teachers of the East Tndian
Railway  Indian = Schools. 200:

338.480.
Sugar (Excise Duty) Bill—
Motions to refer to Select Committes
“and to circulate. 3031-35,
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DAS, MR. B.—
Demand for Supplemensary Grant in
respect of—

Expenditure - in . England—High
Commissioner for India. 2044,
Loans and Advances liearing interest,

51-52; 2962, 2973, 2989.
Transfer of the Revenue Surplus of
1933-34 to Fund for Reconstruc-

tion of - Earthquake - Damages.
2941 :
Election of —— to @he  Public

Accounts Committee. 544,
jeneral  discussion of the - General
Budget. 1559; 1602, 1641, 1658-62,
Imperia] Bank of India (—\mundmmxl,
Bill—

Consideration of—
(6} & 243,
Clsuse 15. 258:50,

Motion ‘o pass. 36868
Indian  Criminal Law
(Repeal) Bill—
Motion for leave to introduce; 709.
Indian Finance Bill—
Motion  to consider. 2384, 2429,
245 82; 2.10'5

Amendment

B1'd
Clause 3. 2625-26,
2642, 2649,

Schedule T. 2681,

Motion to pass
2802( 2812.

Indian ‘‘Khaddar”
ill—

Motion to consider. 658, 659.

Indian Navy (Discipline) Bl]]—

Motions to refer to Select Committee.
and to circulate. 1470-74.

Indian States (Protection) Bill—

Motions to refer to Select Committee
382, 383, 500, 509, 516, 520-28,
603, 605, 606, 608, 611, 615, 640.

Motion o' consider. 3222, 3223
3228, 3258, 3264

Consideration of—

Clause 2. 3400-07.
Clause 3. 3430-3435.
Clause 5. 3534-37.

Indian  States (Protection  Against

Disaffection) Amendment Bill—
otion for leave to introduce. 707

Indian Tariff (Amendment) Bill—

- Motions to refer to Select Committee
and to circulate. 44-47, 159, 162,
174, 183, 187

Motion to consider. 751,
767.

2630 2639,

2776, 2779, 27%-

{Name Protection)

753-75T.

Consideration of Schedule. 776-78.
867.

Motion to pass. 890, 893, 894, B96.
897.

DAS, MR. B.—contd.
Tndian  Tarifi - (Textile
Amendment Bill—

Protection)

Motiong® to refer  to Select Com-
mittee and to' circulate. . 2123-32,
2135, 2139-2191, 2199, 2200, 2219,

2247, 2254, 2264, 9265, 2293,

2352, 23! and 2359,
Consideration of —
Schedule  3682-83, 3741-44, 3747,
3748, 3781, 3784, 3835, 3637-38
New  clause 5. '3871-76.
Motion to pass. 3908, 3924,

Matches (Excise Duty) Bill—

Motion to refer to Select Committee.
3157-62, 3195,

Motion. to consider. 4186, 4187,
4188, 4189, 4190-93, 4197.

Motion to pass. 4232, 4233,

Mechanica] Lighters = (Excise ‘Duty)
Bil

Motions to consider and to circulate
4252,

Motion for adjournment ro—

Recommendations of the Capitation
Tribunal.  80-83.

Signitig of the IndnJapanese Com-
mercial Treaty in London. 139-42,
150.

Motion re election of Members. for
the Central Advisory Council for
Railways. 3386-87.

Motion re election of Members to the
Standing 'Committee for Roads.
3829, =

Motion to reducc Demand fo't-—
“Executive Council” re—
Federal finance. ‘176771, 1778,
1784.
Planned economy. 1870, 1876,
“Indian Posts and Telegrophs De-
partment  (including = Working
prvnscs) e retrenchiment policy
adopted. in the Posts and Tele-
graphs Department. %
“Railway Board” re—
TFirst class railway
Cutteck. 1361.
Tmportance of road-rail co-ordi-
nation and’of the organisation
of communication boards
throughout the country. 1222-
24, 1230, 12331235, .
Unreasonable rates. 1320-23, 1331,

station for

Observation re premature pnblwahon
of questions, etc.
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R, B.—contd.

D?'ﬁ'{uruf order raised by Raja Bahadur
(i, Krighnamachariar that uim‘m the
Amsembly {8 debarved from discuss-
ing affaivs relating to ony Indian
Prince or Chief or his administra-
tion, and  since the Indian States
(Protection)  Bill i8 (Ieglgne('l to
protect such administrations,
whether the Bill is in order. 387.

Question re—

(Commission for money orders sent

to Bihar Earthquake Reliof Funds.
796-98.

Consulting’ fees paid to  Messrs
Merz and Partners, Limited, on
railway electrification schemes.
2399-2400.

Nature of work advised upon by
Messrs. Merz and  Partners as
Consulting Engineers to the Rail-
ways of India. 2399,

Question (Supplementary) re—

British economic experts invited by
the Government of India. 3357-58

Domage from floads suffered by the
Rohtale and Gurgaon  districts
1613

Education of the blind and deaf
mutes in the centrally administered
areas. 3806.

Erection of a broadeasting station
in Northern India. 3363.

Manufacture  of locomotives and
hoilers in India. 2086.

Release of State Prisoners and
detenus. 272-273,

Repayment of Madras: Government
loans. 3082.

Renuest by, the Raia  Saheb of
Parilud for heln fo start a salt

+= factoryon the Chilka Lake.. 4204,

Result of the Tndo-Japanese nego-

_tiations.- 12, 13, 14.

~ Retention of sarplus stock of rupees
by Government on the creation of
the Reserve Bank: 721-22,

Soldier and lTady clerks in the Army
Headguarters. 1696,

Unofficial agreement hetween repre-
sentatives ~ of the Indian  and

~ United Kingdom Textile Indus-

T tries. 920, 922. =
‘Wheat eaters and rice eaters in the
i Finance Department and in the
" defence forces and police: 2867
Resclution re— =
Alé%gtiﬁn of the duty on raw films

- Committee of Enquiry on Agricul-
tural Distress. . 3336, 3339, -

DAS, MR. B.—contd.
Resolution re—
Coustitution of Malabar into a
separate  province. 3343, 3346,
3348

Excise and import dubties on kero-
sene and other mineral oils. 586,

591.
Loan for the reconstruction of
Bihar after the earthquake. 820-
21

Protection of workers against un-
employment  and reduction of
wages.  310-13, 330,

Salt Addition Tmport Duty (Extend-

ing) Bill—

Motions to consider and to post-
pone consideration. 2888-89.
Steel and Wire Industries Protection

(Extending) Bill—

Motion %o consider. 1429-31.

Sugar-cane Bill—
Motion to pass. 4175-77.
Sugar {Ex Duty) Bill—

Motions refer to Select Com-
miftee and to  eirculate. 3002,
3041, 3046, 3052. 3140.

Motion to  consider. 3976, 3995,
3996, 3997-99.

Consideration of—

Clause 3. 4046, 4051, 4062; 4081,
4098, 4104.
Clanse 11. 4108,
Motion to pass. 4119.
Untouchability Abolition Bill—

Motions to refer to Select Com-
mittee and to circulate. 101, 102,
104. 105. 109.

Wheat Import Duty (Extending) Bill-

Motion to consider. 1411, 1415-18.

DATE STAMPS—
Question 7e “Buy post  office Cash
Certificates” ——. 2099.
DEAF—
Question 7e education of the blind
and mutes in: the centrally
administered areas. ~3805-07.

DEATH(S)—
Expressions of regret on the —— of — |
M;ﬁ A. Rangaswami Iyengar. 490-

SRS W RS
2525-27.
71 Pandit Shamlal Nehru. 2541-

Mackenzie.

—— Sir Thomas Ryan. 2073376.

DEBT(S)—
Dgsmgvml for Grant in respect of
inferest on and reduction or
avoidance of ——. 2058
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D’ECA, MR. C. V.—
Question re—

Allegations’ againsg when  he
was Assistant Controller in the
Central Printing Office. - 3376-78,
3378-79.

Qualifications of ——, Manager of
Publications. 3380,

DECENTRALIZATION(S)—
Question re of the Cenfral Sta-
tionery Office; Calcutta. 287.

DECK PASSENGER(S)—
Question 7e—
—— oun the pilgrini-ship “Jehangir®,
2465, 3007.
Grievances' of —— on British India
Steam Navigation Company’s

vessels plying hetween Bomhay
and Daurl 3006.
See also “Passenger(s)",
AT—
ters and assist-
asters having
on 'he North \Vp':te\n Rail-

way. 1071,

DEFENCE EXPENDITURE—
Motion to red e Demand for ‘“Armv
Department’’ re retvenchment in
—— and Military policy.  1736-66,

DEFENCE FORCES-—

Question 7e wheat caters and  rice
eaters in the Finance Department
and in the —— and police. 2867.

DEFICIT—

Question re mnmng at —— of the
East Indian Railway Tndian High
Schools at Sahibganj and Jamal-
pur. 3629,

DEGREE(S)—

Question re inclusion of the Medical
—— of the Patna University in

. the ~Schedule . of the Indian

E Medical Council Act. 3945.46.

| DEHRA DUN—

Qllestipn re—

Denia] ¢f hill allowance to the rail-
Way staff stationed at 2729-

Students admitted to the Milita,
Academy ——. 477, i

. DELAV(5)-
[ Questlon rei in transmission of

‘telegrams in the New Delhi Tele-
graph Office. 289.

DELEGATE(S)—
Quesiion 7e British Indisn —— or
substitute to the League of
Nations. 1981, 3109,

DELHI=—
Demand for Grant. 2068.
Demand for Supplementary  Grant.
42,

Question re—
Absence of  a throngh passengsr
train  from to  Allahabad.

Alleged: ‘preferential tri>tment to-
wards Muslims in the Education
Department, ——. 1386-87, 3091.

Amounts advanced to the Central
Publication  Branch = staff - on
transfer  from . Caleufta to —
1618-19.

Appointment of Town Tnspectors in

the General Post  Office,
4257.
Arrest of ‘one' Ceptain G. M. Sekhri
by the Poli 2866,

Communal r’r)mpns!txm; of “clerks of
the Chief Auditor’s Office, Rail-
way - Clearing Accounts -, ——.

3371.

Communities = of  the  Telephone
Tnspectors in_the Telegraph
Engineering Division. 12810

Complaints  against an Assistanf
District.  Tnsnector of the Educa-
tion Department, ——  3001-92.

against the Secretary
Book ~ Committes

Complainis
of the Text
3091.

Delay in the delivery of a bag con-
\"nmng air mail letters at aero-
drome in ——. 3370,

Devutation of Mr, R H. TLocke,
Qupennicndeut of = Howticaltural
Onerations 1in ——, to- Beghdad.
3717,

Examination for recrnitment to the
uppéer division held by the Deputy
Accountant - Gentral, - Posts “and
Telegraphs, 1988, 2726.

Expense to Government due to. the
t,:ansfet of . the Central Publica-

~ tion Branch to 31

Fluctuation  in. the price of petml
in 731,

Frmzht on rlce from Patna to —

Tnconveniences caused: to third class
_ possengers on the — ral way
station. 3949-50.

Insanitary condition of the mud
near Mandir Bharain ' in P
ganj, —— T12-13,
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carity

1zagapatamy Har-

2064.
2(}56

Commerce Depmtm»rt 2060.
« Commercial Intelligence and Statistics.

Commuted value of Pensions. 2071
(‘oupml of -Statel  2058.
(8]

Ga 3

Delhi. 2068.

Delhi Capital Ontlay. 2071,

Denartment _of Education, Health and
Lands.  2060.

Department of Industries and Labout.
2060. :

Education. 2063.

Emigration—External. 2065,

Emigration—Internal. = 2065.

Excise. 1954,

Execative Council. 1767.

E‘(pondlture in England, High" Com-
Tissioner for India. 2069.'
tpenditure in England, Secretmy of
State for India. = 2069.

Expenditure on Retrenched Personnel
charged to Capital. 2071,

Expenditure on Retrenchsd Petsorinel
charged to Revenue. 2067,
inance Department. 2060, X

Fozrgégn and  Political Dpeartment.

Forest. 1954."
For Cspxta:l Outlay. ' 2070.
Geological: Survey, 2062,
Home Depu.rtiment 2059:

h ical Services. 2063,

Meteorology. 2062.

Mines. 2063,

2066,

ellanéols. 2067,

laneous Adjustments between the
Central and Provincial Governments,
2067,

Miscellaneous Departments, 2065,

Opinm. 1954,

Other Scientific. Departments. 2065,

Payments to Provincial Governments
on_aceount _of JX(Iq;AxllntrtAtxon of
Agency suhye 7

Police. 2061 = 2

Ports and Pllotage 2061, 7 &

Public Health.  2063.

Public' Service Commiission. 2059,

Rajputana. 2068.

Refunds. 2067,

Salt. 1954,

Staff, * Household ‘and Allowances of
the Governor General. 8.

Stamps. - 1954. ]

Stationery and’ Printi

Superannuation Alléwa, es”
sions. 2066,

Survey of TIndia. 2062.

Taxes on Incomé. 1,95!9. 3

7oolog1ca1 Survey.

BN
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DEMANDS FOR GRANTS—
RAILWAY BUDGET—eontd.

Railway Board. 1097:

Refunds. 1362. o
Temporary withdrawals from Deprecia-
tion Fund. 1364. Tk
Working Expenses—-Appropriation  to
Depreciation Fund. 1364, .

Working Expenses—Electric Service
Department. 1363.

Working Expenses—Expenses of
General Departments. 1363,
Working ~ Expenses—Expenses  of
Traffic Department. 1363.

Working = Expenses—DMaintenance and
supply of Locomotive Power. 1362.
Working Expenses—Maintenance of
Carriage and Wagon Stock. 1362.
Working Expenses—Maintenance  of
Ferry Steamers and Harbours. 1363.

Working ~ Expenses—Maintenance of
Structural Works, 1

Working Expenses—Miscellaneous Ex-
penses. - 1363.

DEMANDS FOR GRANTS—MOTIONS
FOR REDUCTION—GENERAL
BUDGET—

Army Department—

Retrenchment in defence expenditure
and military policy. 1736-66.
Customs

Ahsence of Oriyas in the Customs
Department,  1917-19.

Grievances of the Hindus of Sind
141(1; the Customs Department. 1923-

Status and salary of Assistant Pre-

\z'gntive Officers at Madras. 1919-

Executive Council —

Federal finance. 1767-85.

Necessity of expediting the Consti-
tutional Reforms. 1821-45.

Planned Economy. 1847-1903.

Reorganisation of the public services
under the proposed Federal Con-
stitution. 1793-1821.

Indian Posts and Telegraphs Depart-
ment (including Working Expenses)—
Compensatory Allowance for lower

division clerks and sorters. 1993

Condition of extra  departmental
agents. -40.

Grievances of Railway Mail Service
employees.  2046-50.

Measures of earthquake relief for
Postal and Railway Mail Service
staff in North Bihar. 2055-57.

Pal\:bclty 5of Muslims in the Services

Protest against the appointm.
the Postal 'Commithl:elfo 2053?;5 %

DEMANDS FOR GRAD

MOTIONS FOR REDUCTION—

GENERAL BUDGET—contd.
Indian Posts and Telegraphs Depart-
ment (incinding Working Expenses)
—contd.

Retrenchment policy adopted 'in the
Posts and Telegraphs Department.
1996-2035.

Selection grade' posts. . 2040-46.

Wynad allowances, 2057,

Taxes on Income —.

Avhitrary assessment by Income-tax

Officers. 1951-52
1

Hearing of appea

s on assessment by
the same offic and not' by in-
dependent Judicial Officers. 1951

Paucity of Oriyas in the Bihar and

Orissa  Income-tax = Department.
1950.

Policy of the Income-tax  Depart-
ment. 195

NTS—MOTTONS
FO REDUCTION—RAILWAY
BUDGET—

Railway Board—

Condition of State Railway Press em-
ployees. 1359-61.

First class railway station for Cuttack.
1361.

Importance of voad-rail co-ordination
and of the organisation of communi-
cation hoards throughout the country.
1219-38.

Indianisation of the railway services.
1196-1217.

Maladministration  of the Railway
Board. 1239-53.

Muslim representation in railway ser-
vices 253-73.

DEMANDS FOR GF
R

Passengers’ amenities.  1097-1118.

Statutory Railway Board. = 1118-56,
1557-96.

System of appeals. 1340-59.

Unreasonable rates. 1302-40.

DEMANDS FOR SUPPLEMENTARY

S—GENERAL BUDGET—

Administration of Justice. 2919-20.

Agriculture. 2028.

Ajmer-Merwara. = 2942-43.

Capital Outlay on Vizagapatam Har-
bour. 2946,

Central Board of Revenue. 2919.

Ciyil Works, 2938-39.

Commuted Value of Pensions. 2947.

Couneil of State. 2914,

Currency.  2938.

Delhi. 2942,

Education. 2926-27.

Emigration—External. .2935.

Expenditure on Retrenched Personnel
charged to Capital. 2047-48.

Finance Department. 231419,

Geological Survey. 2926,
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DEMANDS FOR SU PPLEMENTARY
NTS—GENERAL  BUDGET:

contd.
Tmperial Council of Agricultural Re-
search Department. 2928-35.
Indian Stores Department. 2937.
Interest-Free Advances. 2948-51.
Tuterest on "Miscellaneous ‘Obligations.
14

Leégislative Assembly and - Legislative

Assembly Department. 4.

Loans and Advances bearing Interest.
2951-69, 2969-90.

‘\h\temo]og,y 2024-26.

ellaneous.  2939-40.

Opium. 2910-13.

Point of order raised by the Honour-
ahble Sir George Sthuster daving the
discussion of the to whether
an Honourable Member would be in
order 1f he opposed the motions on
the ground that Government had not
proposed expenditure  under ' some
totally different heads. 2916.

Police 21.

Ports and Pilotage.

Refunds. 2941,

nnuated Allowances and  Pen-
2939.

of India. 2922-24

Transfer of the Revenue Surplus of
1933-34 to Fund for Reconstruction
of Earthquake Damages. 2940-41.

DEMANDS FOR SUPPLEMENTARY
GR S—RAILWAY BUDGET—
Appropriation from Depreciation: Fund
6-49.

2021-02,

Audit. 1436-40.

Companies’ and Indian States’ share
of Surplus Profitd and Net Earnings
1444,

Miscellaneous Expenditure. 1449,

Open Line Wo 1444-46.

Working Expenses—Repairs and Main-
tenance and Operation.  1440-43.

DEMOLITION—

Question re of alleged encroach-
ments or unauthorised constructions
by the Executive Officer, Ambala
Cantonment Board. 996.

DEMOTED STAFF—
Question 7e non-payment of salavies of
the at the Railway School of
Transportation, Chandausi. 1295-96.

DEMOTION (S)—
uestion re—

and reduction in salaries of the
industrial staff in the FEastern
Bengal Railway Press. 37.
of certain Inspectors of crews.

East Indian Railway. 489.
Reports of retrenchment and —— of
staff on railways. 918,

DEOLI—
Question 70— 2
Hunger-strike in the Detention
Camp. —467-68.
Suffering of a detenu at —— from
leprosy.  468-69.

DEPRECTATION
WAYS)—
Demand for Grant in respect of tem-
porary withdrawals from ——. 1364.
Demand for Grant in respect of Work-
g  Expenses Appropriation
to 364. s

FUND (RATL~

DEPRECTIATION (RATL-
WAYS), APPROPRIATION FROM—
Demands for Supplementary Grants.

1446-49.

DEPUTATION(S)—
Question re—

—— of a medical man for a clerical
job in the office of the Medical
Officer, Lahore. 1004.

——- of Mr. R H. Locke, Superin-
tendent of - Horticultural ~ Opera-
tions in Delhi. to Baghdad, 3717.

—— to the Railway Board regarding
the ratio on posts to be held by the
East Indian Railway and old Oudh
and Rohilkhand Rialway Officers.
5176-77.

DEPUTY ACCOUNTANT GENERAL
POSTS AND TELEGRAPHS—
Question re—
Absence of Musiim employees of th
office of the —— Calcutta, on It
day. 1079-80.
Reernit 1 of bers of mi
comunities in the office of the
, Delhi. 1077:

DEPU T\ AGENT—
See ““Agent”.

DEPUTY. ASSISTANT = CONTROL-
LERS OF MILITARY ACCOUNTS—-
Question 7e—
Discharge of nine——.
Promotion of ——.

DEPUTY  CHIEF
MANAGER—
Question ré—
Surplus posts in the Office of the
_— L]auns, East Indian Ra,ll-
3174-75.

COMMERCIAL

DEPUTLY CONTROLLER OF PRINT-
ING AND STATIONERY—

See “Pnnh-ng aud Stationery, Deputy

Controller of
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DEPUTY DIRECTOR—

Question re allegations against Mr, K.

M. Hassan, —— Establishments,
Railway Board. 49262-63.

DEPUTY DIRECTOR GENERAL—
Question 7e Financial Advxsmer,' Posts
and Telegraphs, and —— of Finance.
1373.

DEPUTY POSTMASTER(S)—
Question re. duties of —— or Deputy
Sub-Postmasters.  1734.

DEPUTY SECRETARY(IES)—
Question re Under Secretaries and
" Assistant Secretaries in the Govern-

ment of India Departments. 4202.
See also “Secretary(ies)’.

DEPUTY SUB-POSTMASTER(S\—
See “Postmaster(s)’.

DERAJAT—
Question 7e certain staff in the —
Postal Dviision. 1298.

DeSOUZA, DR. F. X.—
‘Election of —— to the Committee on
the Ottawa Trade Agreement. 4123.
Inéian States (Protection) Bill—
Motion to consider. 3282-84.
Indian Tariff (Textile Protection)
Amendment Bill—

Motions to refer to Select Committee
and to circulate. 2246-2249.
Question 7e returns of income derived
from coffee crops grown 1n lands
Mysore and other Indian States.

1701,

DETENTION CAMP(S)—

' Question re hunger-strike in the Deoli -

"DETENU(S)—
Question re—
Release of State Prisoners and —
271-73

S,uﬁ(evl‘mr;r of a —— at Deoli from
leprosy. 468-69.
DEVELOPMENT—
Question 7¢ —— of the sources of salt

supply in Ovissa. 4204, 4205.

DHAR, MR. RABINDRA NATH—
Question 7e correspondence in connec-
tion with the prosecution of —.
2725-26.

DIESEL ELECTRIC CARS—
Question re—
Purchase of —— by the Madras and
Southern Mahratta Railway. 1282
se of and locomotives, 1283

DIESEL ELECTRIC LOCOMO-
TIVES—
Question re purchase of — by ‘the

Great Indian Peninsula Railway.
1283.

DINAPUR—

Question 76— . :
Appointments and discharges in the

Division of the East Indian

ailway. 3079,

Assistant  Station Masters sent to
the Railway School of Transporta-
tion, Chandausi, for training, from
the —— Division, of the ' Iast
Indian Railway. 1985-86.

(ases of nop-payment of gratuity in
Y Divisi of the Hast

2460.

rge  of railway employees 1

u departments fu ile -—

on. - 1696,

=}

ment of certain employees
Division of the mast
ian Railway. 2191-92,
Re-Instatement of Mr. H. N. Sinha,
discharged Head Master, Kast
Tndian  Railway  School, ——.

2531-32.
Retention of the head establishment
clerk at —— for seven or eight

years. 2464-65.

Termination of contracts of vendors
in the —— Division of the Kast
Indian Railway 63-65.

Transfer of Mr. G. Bt. Leger,
Transportation Inspector, ——. to
Moradabad. 1295,

Vendors’ contracts 1n  the —
Division of the East Indian Rail-
way. 3807-08, 3848-49.

DINING CARS—

Question 7¢ introduction of Indian
—— on certain Express Trains  on
the Great - Indian Peninsula Rail
way. 3171

DIRECTOR(S)—
Question re—

Appeals against the orders of the
. —— of Farms. 2461

Non-consideration of the applica- |
tions of matriculates and interme:
diates by the ——, Railway (Clear:
ing Accounts Office. 3945.

DIRECTOR ~ GENERAL,  TNDIAN
MEDICAL SERVICE—
Question 7e recruitment of Sikhs i
the Office of the —. 1084-86.
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DIRECTOR GENERAL, POSTS'AND
TELEGRAPHS—
Question re—

Annual increments
staff in the Office
3697-98.

Assistants in the office of the —.
2529-31.

of ‘the clerical
of the

Certamn concessions granted to the
staff in the office of the
2099-2101.

Filling up of tempm
second division cle
the record suppliers in
of the 3170-71.

Qualifying examination of record
suppliers held in the Office of the

vacancies of
s from among
+he Office

3169-70.
Recruitment of Sikhs in the Office of
the ——. 1081-84, 1086-87.

DIRECTOR OF PUBLIC TNFORMA-
TION—

of Sikhs in

086-

Question 7e recruitment
the Office of the

DIRECTOR OF RATLWAY AUDIT—
Question re—
Absence of Sikh clerks in the Office
of the 1089-90.
Communal composition of clerks and
auditors in the office of the ——.
3371.

DIRECTOR  OF REGULATIONS
AND FORMS—
Question re—
Duties of the 3492.
Post of the 1700-01.
Posts of and Assistant — in
the Army Department. 282-83.
DISABILITY (IES)—
Question 7e existing against the

old Oudh and Rohilkund Railway
employees. 1721.

DISABILITY PENSION—
See ‘‘Pension(s).”

DISBURSEMENTT(S)—

Question 7e —— of salaries to the
employees in the Railway Offices in
Burma. 2706-07

DISCHARGE(S)\—
Question re—
—— and re-instatement of employees

on  the East Indian Railway.
2717

~—— in the Bhurkunda Colliery.
2861, 3720

— of employees on tho Madras and
ho';xzthem Mahratta Railway.

DISCHARGE(S)—contd.
Question re—

of one Nasib Ali of the Draw-

g Branch; Headquarters Office,

North « ‘Western  Railway. -~ 3099-

—— of mine Deputy . Assistant
Controllers of Military Accounts.
1907-09.

—— of temporary Engineers on Sbate
Railways. 2178-80.

Enouiry into all cases of —— by an
Officer deputed by the Railway
Board. 1706.

Report on the working of rules to
regulate the and dismissal of

railway employ 3353.

Rules regulating —— and dismissal
on the Madras and Southern
Mahratta Railway. 3556-57.

DISCONTENT—
Question 7e among the appren-

tice-mechanics in the Indian Air

Force. 1366-67.
DISCREPANCIES—
Question 7¢ —— in the ledger books
of the Central Publication Branch
2722-23

DISCRIMINATION (8)—
Question 7e—
—— in the grant of passes to the
Old Oudh and Rohilkund Rail-
way staff. 541, 1005
~——— in the matter of pay and allow-
ances in the Army Headquarters.
1699-1700.

DISINFECTION STATION—
Question re dvinking water for pil-
grims at the 628, 2396.

DIS\IIbbAL(S)—
it re rules regulating discharge
and on the Madras and
Southern Mahratta Railway. 3556~
57
DISPUTE(S)—

Question 7¢ —— in the Kast Indian
Railway  Workshops —at Lucknow
about the Mrenchmﬁnb of staff.
911-12. :

DISSENT, MINUTE(S) OF—
Practice of sending in notices of
amendments and ——, etc., written
in pencil on scraps of paper. 3559-

60.

Remarks by My, President that
Honourable Member should send in
their additional minutes or —
either tvped or written in ink on
foolscap size paper; otherwise the
minutes will not be accepted. 3495.

Ses also “Minute(s) of Dissent.”
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DISSOLUTION—
.- of the wegislative Assembly
4971-72.

Question ‘re —— of the present Legis-
lative Assembly. 3714-15. :
Sev. also “Hindu Marriages —— Bill'

under “Bill(s).”
DISTINCTION(S)
Question re —— hetween the Oukgrove

Furopean school and ollier Hast
Tndian Railway schools. 200

DISTRIBUTION(S)— 7
Question re of the Mohan-je-Daro
relics. 10-11, 12.

DISTRICT INSPECTOR— S
Question e complaints against an
Assistant —— of the Kducation
Department, Delhi. 3091-92.
DIVISION(S)—
Demand(s) for
Budget—
—on the motion that the demand
nnder the head ‘‘Army  Depart:
ment”® be reduced by 10U
(Retvenchment in-defence exy ndi-
ture and military policy)- 1766.
__ on the motion that the demand
ander  the head ~ “Executive
Council’”> be reduced by Rs. 100
(Reorganisation  of the public
* gervices  under - the proposed
Federal Constitution). ' 1820-21.
on. the motion that the demand
under the ' head “Ryecutive
Jouncil” be reduced by Rs. 100
(Planned Economy). 1802-03.
Indian Finance Bill—
on the motion @ to' substitute
entries under the head ‘Letters’ in
Schedule 1, ~proposed . First
Schedule to the Indian Post Oftice
Act, 1898. 75,

(rant(s)—General

— 'on' the motion to  amend
Schedule L. 274142,
—— - on the motion to  amend
Schedule IT. 2769-70.
Tndian Penal Code (Amendment) Bill—
on the motion  to circulate.

977,
Indian States (Protection) Bill—
—— on the motion that the ques-
tion may be put. 647.
—— on the motion that the Bill be
gg%e_ned to a Seleet Committee.

—— on the motion that the ques-

. tion he pub. -90.

— on the motion to omit clause 3.
3464-65.

—— con_ the motion to amend
Bzplanation 5_in clause 8. 3526.

—— on the motion to omit clause 5.
3550.

——25 on the motion to pass. 3622

DIVISION (8)—contd-
Indian ‘larifi ({lextile Protection)
Amendment Bill—

on the motion to substitute
the words ‘‘three weeks' for the
words “‘ten days” in the original
motion moved by the Honourable
Sir Joseph Bhore for referring
the Bill to the Select Committee.

__ on the motion to circulate.

" on the motion to amend ltem:
No. 1580 of the Schedule. 3792 §
Sugar-cane Bill—
= on the motion 'to amend clause
7. 4167.
Sugar (Excise Duty) Bill—
2 on the motion to amend sub-
clause (7) of clause 3. 4018.
on the motion to amend sub-
clanse (2) (1) of clanse 3. 406Y.
on the motion to amend sub-
clause (2) (u). of clause 3. 4102

DIVISIONAL ACCOU
See TAccountant(s).”

NTANT(S)—

DIVISIONAL INSPECTORS—
See “Inspector(s).”
DIVISTONAL PERSON AL
OFEICER(S)
Question 7
Duties of the
Wesfern Railw
North Wes
ference. 734-35.
Withholding of appeals against his
orders by the North Westemn
Railway, Karachi. 3726.

on the: Noril
3621.
Railway ———, Lon

DIVISION AT SUPERINTEN:
DENT(S)—

Question re—
Muslim head clérks in the Office off

the ——, North Western Railwaj
Delhi.- 1705-06.

Persons discharged by the Hast
Indian Railway,  Moradabal

1544-45.
Punishments inflicted for  frifiin
matters . by - the ——, Haster

Bengal Railway, Caleutta, - 2464
Use of an officer’'s carriage for ol
rides under the orders of the —
Moradahad Div Kast Indig)
Railway. 92.
See also ‘‘Superintendent(s).”

DIWALI—
Quesion re fixation of - holidays fif
Dussehra and —— on proper da}
in the United, Provinces - Posté

Uircle. 1278-79.
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DOCTOR(8)—
Question 76—
Arrival of from Germany to set
up practice | in  India. 1081-82,
3111,
Res imposed on the

of the Government of
. Simla, to see the
in- Hospitals. 2188

DOMICILE—
Question 7¢ proposal to increase the
overseas pay and: other: allowances
of the members —of the Imperial
Services with —a non-Asiatic

2706.

DONATTION (S)—

Question r¢ exemption of the Bihar

earthquake relief —— from income-
tax. 1788.
DOOR(S)—
Question re caftle kept mear the back
of quarters ~in~ Néw ' Delhi.
3952
DRAIN (S}—
Question re nitary —— near rail-

in the goods marshall-
awnpore. 539, 1005.

y quarte:
ing yard,

DRAINAGE—
Question r¢ —— and. sanitation in the
colonies - for: . Lailway employee=
3941.

DRAINAGE WORKS—
Demand for Grant in respect of lrriga-
tion (inefuding Woerking lixpenses),
Navigation, Tmbaukment and

954.

DRAWING BRANCH—
Queshon re discharge of one Nasib

Ali of the Headaguarters Office,
Rorth, Western Railway. 8099
3100
DRIVER(S)—
Question - re—
Demotion of certain of the

%mnt. Indian Peninsula  Railway.
6.

Empioyment of coolies for carrying
the boxes of Euwpenn and Anglo-
Indian —— on- fie East Indmn
Railway. 3627.

Rules for the promotion of passenger
—— to mail on State ‘Rail-
ways. 3174.

DUDHORIA, MR. NABAKUMAR
SING—

General discussion of the General
Budget. 1561-63.

General discussion of the Railway
Budget. 1010-12.

Indian  Tariff  (Textile Protection)

Amendment Bill—
Motions to refer to Select Com-
mittee and to circulate. 2160-63.

Motion to reduce Demand for—
“Railway Board’” 74 Statutory Rail-

way Board. 1128-30.

Question 76—

val of doctors from Germany to

set up practice in India. 1981-82,

3111.

Damage to the Hardinge Bridge ab
Sara on the Bastern Bengal Rail-
way. 1368-69.

Earthquakes in India and establish-
ment of  seismological, stations.
1982-83, 3382.

Indian Officers. employed on, Rail-
ways. 2873,

Loss to raiiways due to the recenb
earthquake in Tndia. 1368,

Officers deputed to investigate into
the canses and effects of the last
earthquake in North Bihar. 2088.

Precaution for safegnarding of life
and property . from  earthguakes.
2089.

Purchase of Diesel electric cars by
the Madras and Southern Mahra.tta
Railway. 1282 :

Pmchase of Diesel aIectr'

Tndia: Railway.
Use of diesel electric cars and loco-
motives. z
Resolution re—
Abolition of the duty on raw films.
838,

Loan for the reconstruction of
Bihar  after the earthquake.

DUMASTA, MR. N. M.—
Expressions -of regret on the death
Ra

of Mr. A. ngaswami, Iyenga.r.
A%

Genera.l discnssion  of ‘the General
Budget. 1580-82.

Indian States (Prctechon) Bill—
Motion to refer to Select Committee.
499-505, 525, 526, 617. =
_ Motion to consider. 3251.
Consideration of clause 3. 3452-53.
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DURBAN—
Question re—

Grievances of deck passengers on
British India Steam Navigation
boats plying between Bombay and
Durban. 1614,

Restrictions imposed on Mr: Al 1.
Qureshi at ——. 16.

DUSSEHRA—
fur

'l
the United Provinces Postal Clrcle
1278-79.

DUTT, MR AMAR NATH—
Bengal  State-Prisoners  Regulation
(Repealing) Bill—
Motion to circulate. 932-33, 937-38.
{Code of Civil Procedure (Amendment)
Bill—
Motion for leave to introduce. 708-

‘Code of Criminal Procedure (Amend-
ment) Bill. (Amendment of Section
491).—

Motion for leave to introduce.
707.

‘Code of Criminal Procedure (Amend-
ment) Bill (Amendment of Sections
421, 422, 426 and 497)—

Mctmn for leave to introduce. 708.

“Election of to the—

Fuel Oil Committee. 482,
Standing Finance Committee for
Railways. 3417.

General discussion of the General
Budget. 1658, 1662-65.

‘General discussion of the Railway

- Budget. 1012-15. 1055, 1056.

‘Girls Protection Bill—

Motions to consider ~and to
- cireulate. 668-69.
Inﬁl?an Bar Councils (Amendment)

Motion to mrcuhte 672-73, 695,
696, 698-T(
Tudian I'mance “Bill—
Motion to consider. 2428-34.
‘Consideration of—
Clause 2. 2564-66. 2567.
3. 2617, 2618, 2643, 2648,

‘Schedule T. 2655. 2656. 2657, 2675-
- 716. 2680. 2681-82, 2683. 2686, 2689,
2695, 2697-98. 2733-35, 2740.

Schedule IT. 2759:61, 2768-69.

%"[lnuse 5. 277071
otion to pass. 2806, . 2837,
oo 2807,

Indian Penal Code (Amenc\ment) Bill—
“Motion to circulate. 940, 956,

e e el

DUTT, MR, AMAR NATH—¢o
Indian States (Protection) Bill—
Motion to consider. 3246, 3278,
3286.

Consideration of clause 2. 3414.
Indian Tariff (Amendment) Bill—
Motions to refer to Select Com-
mittee and to circulate. 162, 183
84

Motion to ®consider. 750-753, 754.
Matches ( e Duty) Bill—
Motion to refer to Select’ Committee.
3198-3200.
Motion to  pass. 4239.
Motion to reduce Demand for—
“Customs™ 7re grievances of the
Hindus of Sind in the Custom:‘
Department. 1930-33, 1936, |
“Indian  Posts and - Telegraphs}
Department (including Working}
Expenses)”’ re retrenchment policy}
adopted in the Posts and Tele—!
graphs Department. 2017-20. i
“Railway Board" re—
of the = railway
es.  1208-10, 1214.
M,xl.\dmuushntmn of the Railway
Board. 1251-53.

Question 7re—
Bankura Damodar River Railway.
369-71.
Loss in trafic on the Bankura
Damodar River Railway. 1371
Rules and regulations of  ths
Bankura Damodar River Rail
way. 1371.
Question (Supplementary) re—
Exemption of certain Hindu clerks
of the Railway Clearing Aeccountd
Office from p'm:mrr the prescribed
examination.
Manufacture of locomotwes and
boilers in Tndia. 21
Radin licenses in India. 3360, 3361
3362
Resolution 76—
Committee of Enguiry on Agriculf
tural Distress. 3303-06.

Grievances of the travelling publw_
on the Assam Bengal Railway.

]

Protection of workers against um:
employment and reduction  of
wages, 330, 562-64.

Steel and Wire Tndustries Pxotechuﬂ

(Extending) Bill—

Motion to consider. 1429.

Sugar-cane Bill— 7

Motion to consider. 4138-39.

Sugar (Excise Duty) Bill—

Motions to refer to Select Com:

mittee and to circulate. 3067.
e 3
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DUTT, MR. AMAR NA IH -~eneld,
Untouchability Abolition Bill—
Motions, to refer to Seléct Committee
and to circulate. 101, 106, 111,
113, 115, 133, 139, 401, 427-36.
Wheat Import Duty’ (Extending) Bill—
Motion to consider. 1407-08, 1409,
1419.

DUTY(IES)—
Question re—

Amount paid to Government by the
Railway Depactment  as customs
——. 1984,

Amount paid to the Bengal Govern-
aent as their share of the addi-

“ tional salt 31.
Assessment of excise —— of sugar.
2454

Difference between the excise and

i import on mineral oils as a
3 result of Burma forming a part of
India.

—— of a specific post in a particular
establishment of the Army Head-
qrarters. 1698-99.

—— of an engine khalasi. 2467.

of - Deputy Postmasters or
Deputy Sub-Postmasters. 1734,

—— on rosaries for prayer purposes.
1629.

‘Excise and  import ‘—— on
Kerosene oil. ©87-88.

Export on rice. 3006-07.

TImport on exposed cinemato-
graph films. 1984-85.

TImport —— on horses. 3710-11.

Twport —— on raw cinematograph

films. 913-14.

Income from export —— and value
of exported articles. 2469.

Surplus out of the salt additional
import ——. 1-14,

Resolution r7e—

Abolition of the
832-41.

Excise and import —— on kerosene
and other mineral oils. 581-97,
799-813.

See also “Wheat Tmport (Extend-
ing) Bill”” under “Bill(s).”

on” raw films.

EARNING (S)—

Question re—
[ Delay. in the furn'shing of vesults
of by the Railway Clearing
[ Agcounts Office
Insufﬁclent due to illicit tra-
ing on the North  Westera
levmv 3816.

EARTHQUAKE(S)|—
‘Demand for supplementary grant in

respect of ‘‘Transfer of the Roave:
nue Surplus of 1933-3% to Fund
for reconstruction of damages”.
2041.

Letter from the Private Secretacy to
His Excellency ~ the Governor of
Bihar and Orissa conveying His
Excellency’s thanks for Assembly’s
expressions of sympathy with the

fferers. 482.

Motion' re sympathy of the Legislative
Assembly with the sufferers in
Bihar and Ori 7

Motion to reduce T “Indian
Posts and Teleg Depmtmeuh
(including \\’mkmg Expenses)” 7
Measures of r Postal
and Railway in
North Bihar

Question re—

Rags of cloth for Bihar —— sufie-
ers. at the Meerut City Raiiway
Station. 1296,

Commission for money orders sen:
tu Bihar Relief Funds. 79a-

Damage caused by the —— in North
Bihar and relief measures taken
by Government. 2224,

in India and establishment of

seismological stations. 19(2-8

3382,

Exemption of the Bihar —— 1elef
donations from ome-tax. 1788.

Extension of til it for payment
of Income-tax in the ——
area of Bihar. 3930.

Leave given to railway staff ab

shock:

Loss to railways due to the recent
—— in India. 1368.

Officers deputed to inve:tigate into
the causes and effects of the last

in North Bihar. 2038.

Precaution for safeguarding of life
and prope -89,

the

Railway staff at stations: damaged
by the —. 719.

Shortage of wagons for tmuspart
of sugar-cane from the affect-
ed area to the Neoli Sugar F.c-

tory: 35.
Statement - made by Mr. Gandhi
about  the cause of the o
3929-30.

Terms of loans granted to Bihav

—— sufferers.: 2387-93.
Resolution re loan for the reconstruc-
tion of Bihar after the ——. 813
32.
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EARTHQUAKE RELIEF FUND—
Letter from H. E. the Vicersy cor-
veying thanks for Assembly’s con-
tributions to the ——.
Qnastmn re contribution to the Bihr
1551.

EAST AFRICA—
See “‘Africa”,

EAST IND:aN RATLWAY—
See “‘Railway(s)”

EASTERN BE\G AL RAILWAY—
See “Railway(s)”.

EASTERN STATES SGENCY—
Question 76—

Exp incurred < for ‘es
the leidquarters of the Agent to
the Governor Gen:ral of te
at- Ranchi. 1615,

Shifting  of the headquarters of
the Agent to the Governor Ger-
eral of the —— from Ranchi to
Sambalpor. 1614

3

ECONOMIC DEPRESSION (S)—
Question 7¢ —— in ' East /frica. 18-

ECONOMIC BXPERTSj—
Question e British —— invited by
ﬂge Government  of Tndia. 3357-
8.

ECONOMIC OQRGANISATIONS-—
Question re emplovment of Tndians
01196 certain Inter-Empire

ECONOMY (TES)—
= Motion to redice Demand for “Exec-
ative -Couneil” #e" planned” " ——.
1847-1003.
Question re—
Commﬂ,tee to enquire into the jpos-
- sibilities of further —— in the
Postal Department. 466. 2450.
—— effected as a Tesult of th>
adoption of the Pope Commitiee’s
reccmmandahone 911,

EDITOR(S)—
Question re mnon-delivery of a cable-
grani addressed to My, Gandhi from
gheg-——-, the United India, London.

EDUCATION—

Demand for Grant,  2063.

Demands for Supplementary ~ Grants
20926-27.

Question re—

of the blind and deaf mutes
in the centrally  admiaist-red
areas. 5805-07.

Facilities for the of the child-
ren of the members of the Dalli
cx-Royal family residing in
Lucknow. 1986.

Grant towards the of the
children of Railway  employees.
3939-40.

Revival of  the - Central
Board of —— in Tndia. 7

EDUCATION DEPTT.—
Question 7e—
Ahsence:of Hindus in the g'\/ehei
N

staff of the 1 Vew Dalb
1387,

Alleged < preferential —treatment to-
wards Muslims in the ——; Delai
1386-87, 3091

Complaints against an-Assistant. Dis-
trict Inspector of the ——. Delhi.
3091-02.

EDUCATION. HEATLTH AND

LANDS, DEPARTMENT. OF—

Demand for Grant. 2050

Election: of the Standing C»nlmllt‘B
for the . 1736.

Motion re election of ‘the Standing
GCommittee for the ——.

EDUCATIONAL FACILITY (IES)—
Sce “Facility(ies)”,

EFRFICIENCY—
Question 70—
Criterion of for promotion on
the -North Western Railway. 16-
17

of railway servants. 2326-27.

ELECTION(S)—
—— of Members to the Committes
on the Ottawa Trade Agreementi
4123

—— of Members to the Conrt of
the University of Delhi. 3625.
— of Members to the Fue Of

Committee. 432,
— of Members to the Public Ac
counts Committee.
of Members to the  St:ndins
Clommittee for Pilgrimage to 1
Hedjaz. 288.
of the  Central !\dvtsoﬂ
Couneil “for” Railways.  3625.
—— of 'the Fuel 0il Committed]
207-09.
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ELECTION (S)-—conid.
—— of the Public
mittee. 202-07.
-~ of the Standing Committee [ r
the Department of Education,

Health and Lands. 17Z
of the Standing
: Emigration. 3417.
of the Standing Conmmities on
srimage to the Hedjaz,
of the Standiny Commiftee on
Roads. 4212,
of the Standing Finance Ccm-
mittee. 2544,
¢ —— of the Standing Finanza Com-
3 mittee for Railways. 3417.
Motion for of members to th2
7 Court of the University of Delhi.
3422-23
Motion for

Accounts Com-

Cominit e on

of the Standing

Committee: " on Emigration.  3908-
10.
1 Motion for of the Standing
i Finance Committee for Railways.
3113,
0 Motion re election of Members for
i the Central Advisory Council for
Railways. -92;
s Motion re of Members to the
i Standing Committee  for Roads.
3828-29

Motion re

of the Ottawa Trade
Committee. 3731 35.

Motion re of the Standing
Committee for the Department of
Bducatton, Health  and Tands.
1435-36.

of the Standing Fin-
ance Committee. 2112,
Question re—

—— of Sir Hugh Hannay to serve
on the Committee of the Bengal
Chamber of Commerce, Calculta.
977-80.

General ~—— of the Legislative
fg. Assembly. 4201-02.
ELECTORAL ROLLS—
2.
Question 7e preparation of Legislutive
-Asserably —— in Sind. 2075-76.
v } ELEOTRIC CARS—
See “Car(s)”.
o
01 ELECTRICIAN(S)—
Question 7e appointment of Lillooah
Ae apprentices as' —— and  Train
‘Examiners.  3823-24
dinz

iSory
itted,

e} ELECTRIC CURRENT—

Question re theft of —— by Govern-
_ ment servants in New Delhi. 4028

ELECTRIC LIGHT(S)—

Question re proviiion cf an additicnuil
point  for in- the “D” type
orthodox quarters in ~ New Delhi.
471-72.

ELECTRIC LOCOMOTIVES—

See “‘Locomotive(s)”.

ELEC lRI( SERVICE DEPART-
MEN

Demand fm Grant in. respect  of
working Expenzes, ——. 1363.

ELECTRIFICATION SCHEMES—
Question re consulting fees paid  to
Mes Merz and Partners Limited
on raiiway 2369.2400.

EMBANKMENT—
Demand for Grant in respect of Irri-
gation  (including ~ Working Ex-
pensas), Navigation, and
Drainage Works.

EMERGENCY CUT—

Question re racial discrimination 1n
the  matter of exemptions from
-— in pay in the Army Head-
quarters. 1697-98,

EMIGRATION—
Election of the Stzmd‘ng Committee
on
Motion for eled. on of the
Committes on ——. 3009

1954,

Standing
10.

Question 7e—
Putting in of Indians on the' Quota
Basis in the -American —— Act.
Re-opening of non-recruited assisted
—— to Malaya. 711,

EMIGRATION—EXTERNAL—
Demand - for Grant. — 2065.

Demand for Supplementary  Grants.
35.

EMIGRATION—INTERNAL—
Demand  for Grant. . 2065.

EMOLUMENT(S)— 3
Question re reduction in tha _— aqd
in-the — number = of Ins-
pectors. 1301

EMPLOYEE(S)—

Motion to -reduce Demand for ”R'IL
way Board’’ re condition of State
Railway Press ——. 1359-61.

Question re— -

Action taken on the memorials of
the ——= of the East Indian and
Eastern Bengal Railway Presses.
37.
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EMPLOYEE(S)—contd.

Question re— 2
Amendment of appeal yules appil-
eable’ to railway 4208-09.
Appeals by railway 3817.
Appeals from the —-— on the Eost

Tndian Railway. 2102,
Appeals sent to Tis Excellency the
Viceroy by railway —— 63-64
Application -of the revised s-ales of
pay to_the Army Headquarters

Assist&nce for children of Indian
Railway. receiving, educabion
in the Aligarh and Benares Hindu

) 1

Universities. -21.

Casual leave admissible fo the ——
of the Government — Of India
Presses. 2185

City allowance for railway ——
driwing no special allowance for
working in the Madras City Area.
908-09.

Classification of Journeymen on the
Fastern Bengal Railway as ia-
ferior services. ——. 916

Clagsit’ad writy list of (State

© Railway ——. 130102

Differentiation” in the leave salaries
of Government” — 472-73.

Disahilities existing against the
old Ondh and Rohilkund Rai'wiy

172!

Disability pension {o Mil tavy, ——

“nvalided doring the Great War.
2008, 182:83. 2540, 2008, 3101
05. 3111

Discharee” of —— on the Madras
and Southern Mahratta Rvlw y.
1572

Discharee of railwiy —— in certain
Departments in' the Dinapar Divi-
sion. 1396. i

Drainage  and _canitition in the
colonies for Railways. 3941.

= in Railway  Accounts Offices
qualified for the posts of Account-
ants. 3083.

Exemption of postal in Bihar
from the  emetgencéy cut in'pay
2868-69.

Grant of mileage allowance t5 rail-

. way ——. 905
Grant towards the edudition” of the
children of Railwayt —=. 39 9-

40.
Tssae of loans by raitway ——. 3095.
Tieave: and: pefision” of military ——
invalided daring’ the' Great War.
32, 54043,
Memorial from certain —— of the
Tast Indian, andc the ;Bistern
. Bengal Railtwayi presses. 35:
Memorials; regarding pay-and  allow-
ances of railway —, 172528,

EMPLOYEE(S)-—centd.
Question 7e—

Misuse of privilege passes by certain

of the North Westen Bail-

way. 1004,
New scales of'pay for subordinate
railway’ —= 939-10

Non-recognition of services rendered
during _ the, Great War by bthe
East Indian Railway —— b93:

Payment of enhanced benefits - o
retrenched railvay:—— 910

Privilege pass for the" father of a
railway . 12082:

Promotion of railway subject
to the passing of tha Walton
Training School examinabion.
3802.

Provision: of motor bus service' for:
the children of the railway
122:

Quarters allotted fo the —— of the
Government  of Tndia ~ Pr:ss,
Simla, 2184.

Recess allowed to Muslim postal
to offer Friday prayer: 253435,

Recruitifient” of temporary —— in:
certainn  (Goverriment of India
offices. 1556,

Refusal of Medical aid to railway
TEE S pTA8Y

Réitistatefient  of “certdin —— iu
the Difiapm Division of ‘the Basb
Tndian Railway.  2001-92.

Re-instatement of cerfain of
g)l\e East' Indian Railway. 2002

Re-i

tement of vetrenched: rails
wa 1301.
Report on the working of rules to:
regulate the discharge and  dis-
missal of railway 3.

Resolution passed by the ot the
Tast Indian. and Eastern Bengal
Railway Presses. 36.

Restrictions imposed on_the of
the Government of India Press
Simila, to see the Doctors in Hos:
pitals: 2184,

Rules for recognition by Govern:
ment of Associations’ formed by
their ——. 2102-03.

Services of railway —— prosecuted
for criminal offences but found
not guilty. 3354-55

Supply ' of rules; relating to thelr
duties, to the railway i

in the
Mor;xdahad Division  of « the, Fast
Indian Railway. 1071, 3827.

Time limit for forwarding appeals |
of railway —. -66.

Uniéns’ of - Governmient' servants atd

= railway.’ =)

e
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EMPLOYEE(S)—coneld,
Question re—
Utilisabion = of the Railway Staff
Benefit Fund for relieving the dis-
tress of mailway and - their
families due to vetrenchmen'.

907, 2636.
EMPLOYMENT(S)—

Question re—

Non- of ex-Army men on
Railways. 013,

Reduction of the statutory maximum
of hours of pclmlsslble of
railway servants' in’ a week. €O7-
08.

State

EMPLOYMENT HOUR(S) OF—
See ‘“Hour(s) of Employment’”.

ENGINE(S)—
Question re purchase oft ——= im = the
cheapest market. 2087-88)
ENGINE KHALASI—

See “Khalasi’,

ENGI\LLR(Q)—
Question 7e—

Appointment. of Indian —— as tem-
porary in the Military. Engi-
necring Service, ' Avmy. Hgadquar-
ter 3079‘80

Di of temtporary
State le\\d)s 2178:60.

Nature of work: advised upon hy
Messrs: 1 Merz,and =~ Partnérs as
Consulting to-thie Railways of
India. 2399.

on

EV(']N'LFRI\(‘ BRANCH—

ive strength of different

communities in _certain grad-s of

the' —— of ‘the-Punjab” and

North-West Frontier  Postal

rcle,  1297-98

—— of the Telegraph Department.
1376,

!NGI\EERING DEPARTMENT—
nestion 7e—

Lower gazetted service appointments
sanctioned  for the of the
Great Indian Penin:ula Railway.
2321-22.

' Re-instated cx'strikers in the ——
of the Great Indian _ Peninsula
Railway at Nagpur. 3481
atment ' of an ex-striker in tye
~— on the Great Indian Penin-
sula Railway at- Nagpur as s

ENGINEERING DIVISION-—
Question re non-ohsérvance
third vacancy
pindi,

of the
rule in the Rawal-
75-76.

ENGINEERING OFFICER(S;—

Question re appointment of ——

Postmaster General in the Pel;al
and’ Assam Circle. 4260,

ENGINEERING SERVICE—
uestion 7e appointment  of Indian
Engineers as temporary = Engineers
in the Military —— " Army Head-
quarters, 3079-80.

ENGINEERING SUPERVISOR(S)—
Question 7¢ recruitment of —— in the
Posts and Telegraphs  Departe-
ment.. 1710.

ENGLAND—
Question re—
Age limit  for
compytitive
Tudian  Civil
and in
Ban' on* Indian students” from join-
ing the University (Training
Gorps’ in” —=, 2171
Clerical employmenti for civilians
in the departm\mgsg of the War
1692,

appearing at ihe
examiation for
Service in- India
1722,

Office in —.

Rates of pay diawn by the civil
ser clerical per:onnel in' the
War Office’ in ——. 1692-03.

LENQUIRY (1ES)—

Question re—

into all cases of discharge by

an Officer deputed by ' the Rail-

way Board. "1706.

into the administration of the
Railway School of Transportation,
Chandausi. 1294,

Resolution r¢ Committee of —— on
Agricultural distress.. €41-46.

ENROLMENT(S)—
Question re— ot R
—— of auditors: 245455,
—— of new entrants®in A
Headquarters in’ the' Ind: .A(mIr
Corps of Cleérks. ISSO'

ENTERTAINMENT(S)—
Question e grant from the Railway-
Staff Benefit Fund for recreation-
and ——. 3938-

EsmBﬁIsHMEI\T BRANCH.
Question re: representation” of Muslims:
in the —— of the Office’ 6f the:

Smstate- Chief Medical’ * Officetys N’Dﬂh
::::t. 2131:53::14. TN e Westerry Railway: 1003)
e —
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ESTABLISHMENT CLERK—
Question re retention of the head —-
clerk at Dinapur for seven = 0%
eight years. 2454-65.

ESTABLISHMENT SECTION(S)—
Question 7e—
Classification of the posts of Ga et-
" {ed officers and Superintendents
of —— and Administration S:c-
tions of the offices under tte
Auditor General as tenure posts.

Muslims_in charge of — or Ad-
* ministration Sections in the Ac-
counts and Audit Offices. 1078

EURARIAN(S)—
jestion re—
Qu—— Company of Artificers. 32.
Use of a Company of Artillery
in the Bhutan War. 31-32.

EUROPEAN(SI—
Question re— EEca)
Alleged beating of Haj pilgrims by
a — at Bombay. Ef] > >
~Employment of coolies for carryinz
< -tl?a boxes of —— . and Anglo-
Indian drivers on the East Indian
Railway. 3627.
Indian and —— Railway Schocls.

20.
- Muslims, —— and other non-Mus-
- Jims in certain cadres of the
North Western Railway.  19(9.
TRestriction of overseas passages to
— under the Lee Concessions.

18.
Supersession of Indian  Assistant
Station Masters by ——  and

Anglo-Indian guards on the E st
Indian Railway. 3106-07.

EUROPEAN SCHOOL—
Question r¢ expenses of the Ca%grove

See alzo “School”.
EXAMINATION (S)—

Question re—
Abolition . of competitive —— for
admission to the Indian Medical

B i pearin

e limit for a i at  the

‘g mpetitive =2 for Iidian' Civil

. Service in India and in England.

1722,

Announcement of the number of
vacancies - for : the zﬁg;ﬁe Servica

et (o oy
P e, “un
g R B e
] 0L e in the Government of India Press
Academy —. 3482.95. New Delhis 17850 b
: e

EXAMINATION (S)—contd.
Question re—

for Inspectors in the Funjab

Postal Circle. - 2873.

for recrnitment in the Govern-
ment. of India Press, New Delhi.
1377-80.

—— for recruitment to the Indi.n
Audit and Accounts ' Service.

for recrnitment to the upper

division held by the Deputy Ac-

countant General, Po:ts and Tele-

graphs. Delhi.- 1988, 2726,

for refresher courses in tha

Moradabad Division of the Ees$

Indian Railway.  2090.

held for promotion of ro tal
clerks to. the lower selection
Grade.  2077-78.

—— in Gurmukhi held by the Post-
master General, Lahore. 23€6.
Exemption of certain Hindu clerss
of the Railway Clearing Accounts
Office from passing the prescribzd

3941-43.

Exemption of certain per-ons in th:
Railway Clearing Accounts Offica
from passing the Appendix D

1705,

Exemption paf permanent Govern-
ment servants from appearing
before a Medical Board for the
Indian Audit and Accounts Ser-
vice . 3071
Grang of increments and exemption
from passing any to the offi-
cials of the sorting offices, Madras
General Post Office. 5

Grievances of the selection grade
officials of the Posts and Tele-
graphs Department. - who passed
the old Inspectors’ —— held
hefore 1928

Leave facilities to clerks in  the
Railway  Audit Department  to
P for the Railway Subordi-
nate Audit Service ——. 3363

64

Pass marks in optional subects of
the Appendix ‘D’ —— of the
Railway Accounts Department. |

3072.
Promotion of railway “employes
sobject to the passing of the
Walton~  Training School —:

Public Service Commission —— for
recruitment. of mibisteria! estab-
lishment for the Goverameng
gdia Offices held in 1925. 2462

|
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EXAMINATION (S)—coneld.
Question re—
Qualifying —— of record sujpliets

held in the Office of the Director

General, Posts and  Telegraphs.
316070,

Successful candidates 5f the Public
Service Commission ———. held in
1926. 1539-41.

EXAMINER(S)—
Question 7e consolidated allowance of
the Travelling Ticket ‘—= on the
East 'Tndian’ ‘Railway." #1070.

EXCAVATION(S)—
Question re stoppage of further — —
at Mohenjo-Daro. 11-12

EXCISE—
Demand ' for Grant. 1954
and import duties on k
oil. '987-88.

EXCISE DUTY(IES)—

Question 7e assessment. of —-— of
sugar,

Resolution re on motor spirit for
the purposes of road development
4252-54, 4272-4320

Sec “Matches {—- Bill” - under
“Bill(s)’’.

See ‘“Mechanical Lighters (——) Bill”
under “Bill(s)".

See Sup_r'u (—) Bill” under
“Bill(s)”.

See also “Dﬂ‘:)(l(‘s)”

EXECUTIVE COUNCIL—
Demand for Grant. 1767
Motlon to reduce Demand for—
“—" re Federal finance. 1767-85.
Necessity of expediting the Consti-
tutional Reforms. 1821.45.
Planned ‘economy. 1847-1903.
Reorganisation of the public ser-
vices under the proposed Federal
Constitution. 1793-1821

EXECUTIVE OFFICER(S)—
Question 7e—

Alleged defiance by the of the
decisions made by  the Ambala
Cantonment, Board. 1000-01, 2397.

Alleged influence of the Northern
Command _on the of  the
Ambala Cantonment Board. €93.

Appea's detained by the —
Ambala Canfonment Board. 99798,

Demolition of alleged encroachments

~ or unauthoriced constroc iong by
the . Ambala Cantonment
Board, 995, 3008,

Notices served under certain sec-
tions of the Cantonments Act by
the ——. 1000; *3008.

EXECUTIVE OFFICE(S)—
Question re—
Appointment. of a retired High
Court Judge to high ——. 24,2

EXEMPTION(S)—
Question re—
of certain Hindu clerks of the
Railway Clearmg Accountg Office
from passing the prescribed: exa-
mination. 3941-43,
——  of certain  persons in the
Railway Clearing Accounts Office
from passing = the Appendix D
Examination. 1705.
Grant of increments and from
: any examination to: ~the
of ' the sorting office,
s General Post Office. 1390.

EXERCISE(S)—
Question 7e provision of facilities for
the recreation and the Rail-
way staff at Cawnpore. 539.

EXODUS—
Question re cost of the
460-62. .

EXPENDITURE—
Question re—
on the move of the Military
Accountant  General's’  Office.
3701-02.
Foreign:mail work and reduction in
2321.

Simla —.

Income’ and of certain  Post

Offices. + 4030,
Income and —— of each - Postal
Cirele. 4271, -
EXP'F‘VT\TTFFE IN ENGLAND—

HIGH COMMISSIONER « FORB
INDIA—

Demand for Grant.  2059.

Demand for Suppleméntary:  Grant.
2045, :

EXPENDITURE IN ENGLAND—
SECRETARY OF STATE FOR
INDIA—

Demand for -Grant, 2068.

EXPENDITURE ON RETRENCHED
PERSONNEL CHARGED TO
CAPITAL—

Demand for Grant. 2071.
Demand for “‘Supplementary Grant”
2047-48.

EXPENDITURE ON  RETRFNCHED
PERSONNEL CHARGED.  TO
REVENUE— =

Demand for Grant. 2067
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EXPENSE(S)—

tion re —— Of the .« Oakgrove
Q“EGISII‘IC?}'])BIHI School.  265-66; 2165-66.

ERIMENTAL CHECK— :

E)éll\:estion e over: the travelling
ticket examiners work on the Bast
Tndian Railway- 1002-03.

EXPORT(S)—

Te—
Questlonof gold from Tndia. 1277
___ of santonin from India to
foreign countries: 3801. *
__ of santonin from India to
Japan. 3801

ale of steel scrap for —— to Japan
8 lfy- othe North Western Railway.
3107-10.

Value of Indian and imports
to and from Japan. 285

Value of Indian and imports
to and from Japan during 1933.
1389,

EXPORT DUTY—
Question .7e—

T on rice. 006-07.
on skins. 402324

Tncome from —— and value of
exported articles. 2469.
EXPRESS(ES)—

Question re—
Acceleration of the speed of the
20 Down on the East Indian
Railway. 1375-74, 4260.
Runping of the CGrand Tronk ——
between Madras and Delhi. 285-
ists 86!
Sale of news sheets to passengers
travelling by the Grand Trunk
at Nagpur and Ttarsi. 1076-

EXPRESS TRAINS—
- See *“Train(s)"*:

DEPARTMENTAL
_AGENTS—

Motion to reduce Demand for “Indian
Posts and Telegraphs Department
(including Working  Expenses)” re
condition of . 135-40.

EXTRA  DEPARTMENTAL  POST
- OFFICE(S)—
See “Post Office(s)”’.—

EYE SIGHT—
Question re—

Station  Masters and  Assistant
Station Masters having defective
—— on ‘the North Western Rail-
way. 1071, :

Treatment of imperfect —— with
the use of glasses. 1296-97.

F

TABRIUS—

Reduction of duty on [Discussed
under. the Indian - Tarifi (Textile
Protection) Amendment Bill]. 3684-
96.

FACILITY (IES)—
Question re—

Educational given to the child-
ven-of the subordinate employees
on the Fast Indian Railway. 36.

Proyision of i 5
the Powerpeta
2458-59.

Provision of

for the recreation
and exercise of the Railway: staff at
Cawnpore. 539.

Hosiery in India. 479.
Request by the Raja Saheb of Pari-
kud for help. to start a salt
on the Chilka Lake. -4204-06.

Shortage of wagons for transport of
sugar-cane from the earthquake
affected arvea to the Neoli Sugar

3085.

FACTORIES BILL—
See “Bill(s)”:

FAMILY (IES)—
Question 7e utilization of the Railway
Staff Benefit Fund for relieving the
distress of Railway Employees' and

their due to retrenchment.
2636.
FARES—

Question re-rveduction in —— of buses

in Delhi. 1283-87.

FARIDPUR—
Question 7e construction of the
Railway Station on the Eastern
Bengal Railway. 274.

FARINA—
Duty on starch and —— (Discussed
under the Indian Tariff (Textile Pro-
tection) Amendment Bill). 3670-71.

FARM(S)—
Question 7e—
Appeals against the orders of the
Director of . 2461,
Vacancies in the grade of Managers
and Supervisors of 2461-62.

FAZAL HAQ PIRACHA,
SAHIB SHAIKH—
Election of —— to the Central Advi-
sory Council for Railways. 3625,
Indian Finance Bill—
Motion to consider: 2435-37.

KHAN
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FWAZAL HAQ PIRACHJ), KHAN

SAHIB SHATKH—contd.

Indian Finance Bill—

Motion’ to reduce Demand for “Rail-
way Board’’ regarding Muslim re-
presentation in: railway services.

8-60.

Question 7e—
Running of through compartments

between Lahore and Malakwal.
1702. :
st m of recruitment of Permanent

ay Inspec on the North
\\ estern Railway. 1701-02, 3112.

FAZILKA-KOTKAPURA SECTION—
Question re conversion of the of
the Bom 3aroda and  Central
India Railway into a broad gauge
railway. 3712

TEDERAL CONSTITUTION—
Motion to reduce Demand for “Execu-

tive Council” 7e veorganisation of
the public serviees -uuder the pro-
posed 1793-1821.

FEDERAT: FINANCE—

Motion to reduce Demaml for “Execu-
tive Council’” » 1767-85.

Question ro—

Discussion of the new rates of pay
w the all-India  Railwaymen’s
before enforeing them. 810.
Eq\mhtv in treatment of the Indian
Mi Association and the Indian
’\Immg —. 464,
FEX(S)—

Question 7¢ consulting paid  to
Messvs. Merz and Partners, Limit-
ed, on railway electrification schemes.
2399-2400.

FEMALE(S)—

Question re provision of an intermed-

iate class waiting room for at
Kalka. 470-71.
F;}ROZET’OREI,UDHIA NA SEC-
TON—
Question re trains, etc., on the —— of

fiizxe North Western Railway. 3711-

FEROZSHAH ROAD—
Question 7e defects in certain auarters
on the -— Neaw Delhi. 2707-08.

FERRY STEAMER(S)—

L RILM(S)—

Question re-—=
TImport duty on exposed cinemato-
graph ——  1984-85.
Import dultv on raw cinematograph
—. 01314,
Resolution're abolition of the duty on
raw ——. ' 832:40.

FINANCE—

Motion' to rednce Demand for ‘“‘Execu-
tive Council”” re Federal 176'
5.

Question 7¢' Financial Adviser, Posts
and Telegraphs, and Deputy Direc-
tor (ieneral of . 137,

vY\' ANCE BILL—

e “Indian -

> under “Bill{s)”.

FINANCE COMMITTEE—
Election” of the ‘Standing —. 2544.
Motion for election of the Standing

for Railways. 3113,

Motion re election of the

2112.

Standing

FINANCE DEPARTMENT—
Demand for Grant. 2060.
Demands for Supplementary  Grants.
2914-19. ::
Question 7e wheat eaters and rice eat-
ers in the and in the defence
Forces and police. 2867.

NANCIAT: ADVANTAGE(S)—
“Advantage(s)”.

FINANCIAL ADVISER—

Question 7e Posts and Telegraphs,
and Deputy Director General of
Finance. 1373, Gkt

FINE(S)— 2

Question re imposition of —— on staff

on the East Indian Railway. 2464
FIREMAN(EN)—

Questisa e appointments of —— at
Bulsar on the Bombay, Baroda and
Central India Railway. 3177-78.

FIRST ASSISTANT MASTER—

See “Maslen(s)”,

FIRST INFORMATION REPORT—

Question 7e alteration in a —— record-
ed at the Government leway Police

Question re tenders for conve of
Mails by Konkan 2727,
See also “Steamer(s).

FESTIVAL DAYS—-
Question e declaration of cortain ——
as telegraph holidays. 1710-11.

Station at Shamgarh in  Central
India. 3110-11. .
FLOOD(S)
ro—
Damage done by the Tangri — to

‘the houses of the Saddar Bazar,
Ambala. 998-99.

Damage from —— suffered by the
Rohtak and Gurgaon districts.
1613-14.

62
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LYING SQUADS—
Y Question 'rQe introduction og the system
of —— on the Bast Tndian Railway.

1396.

FOG SIGNAL(S)— :
Question re —— used on- stations of
"the Moradabad Division of the East
Tndian Railway. 1295

FOREIGN - AND POLITICAL DE-
PARTMENT—
PDemand for Grant. 2059. s
Question ye - strength of superior offi-
eeis in-thei —— 54.

FOREIGN COUNTIRY(1ES)—
Question 7¢ export _of santonin from
Tndia to —— 3801

FORETGN MAIL— ¥ !
Question ze work and : reduction W
expenditure. 2321

FOREIGN RICE—
See *‘Rice”.

FOREIGN SALT—
See “‘Salt”.

FOREIGN TELEGRAMS—
See **Telegram(s)”.

FOREIGNER(Sj—
Question re— S
Applicability  of _different laws for
%he trials of - British Indian sub-
jects and —- in Indian States.
537-38.
Arrangenients for the Boarding and

lodging of detained in India.
3076-T7.
EQREST— - :
Dé._ma-hd fpr_Gmnt 1054.

FOREST CAPITAL OUTLAY—
- Demand: for Grant. 2070.
FORM(S)—
Question re—
Posts of Divector and Assistant
Director of Regulations and in
the Army Department. = 282-83.
Printing of extravagant ——. 3380.
FRAUD—
‘Question re —— cases in the Kalighat
Post Office. 3935.

FREE TRADE—
Remarks by Mr. President that the
discussion of the = Match ~ (Excise
Duty), Bill is not the occasion
to veview the general policy of the
Government of India in regard to
and excise. 2186.

FREIGHT(S)—
stion re— ¢
e 10!(1)“)' rice from Patna to Delhic

2333-34.

on. wheat and  rice = between
Tyallpur and Calcutta. 2332-35.
Surcharge on coal 463-64.
FRIDAY PRAYERS—
See “Prayer(s)”
FRUIT(S)— S
Question re promotion of culture

and marketing in India, 715

FUBRL OIL COMMITTEL—
Blection of the ——. 207-09.
See “Committee(s)’”.

FUNCTION(8)—
Question re
forms Office

and status of the Re-
3366-67.

FUND(S)—

Tistter from H. E. the Viceroy con-
veving thanks for mbly’s con-
tributions to the Barthquake Relisf

227!

Question re—

Commission for money orders sent
to Bihar Barthquake Relief —.
796-98.

Depreciation of the Posts and

Telegraphs. Department and Capit
al advanced to that Department
for Capital OQuilay. 477-78.

created from the personal pro-

perty of Raja Raghuji TII. -4266.
Railway staff Benefit ——
906-07.

h

Rules.

for medical purposes

J the Railway  Staft
Benafit —— for relieving the dis-
tress of railway employees and
their families due to retrenchment.

907, 2636.
Working of, the Stafi Benefit ——
Rules. 917.
Working of the State Railway Pro-
vident —— Scheme. 906.
FUNDAME AL RULES—

Question re—
Applicability of the to the
FEuropean and Indian East Indian
Railway Schools. 1552,
Enforcement, of the and Supple-
mentary, Rules, ete., in the Posts
and Telegraphs Department. 1993.

F%RNITURE—
uestion re purchase of ——, etc., bl
(21’1;24 Central  Publication Bra’nclz
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G

GAMBLING—
Question 7e convictions for 714.

GANDHI, MR:—

Question

Non- d(‘h\ ery . of  a cablegram
addressed to from the Editor,
the United India, London. 8, 9.

Statement: made by about the
cause of the earthquake. 3929-30.

. GANPATI SINGH,  MR.—

Question 7¢ membership of -— of the
Unit Advisc ommittee ~ of the
Bombay Grenadiers, Ajmer.  33566.

GAS—
Question 7e smoke of from mono-
casting machines in the Government
of India Press, New Delhi. 992

GAZETTED HOLIDAYS—
See ‘‘Holiday(s)''.

GAZETTED OFFICER(S)—
Sce ““Officer(s)”s

GAZETTED STAFF—
Question 7¢ absence of Hindus in the
——— of the Education Department,

New Delhi. 1387

GENERAL BUDGET—
See “Budget/General”.

GENERAL DEPARTMENTS—
Demand for Grant in respectof Work
ing Expenses—Expenses of ——
{Railways). 1363.

GENERAL ELECTIONS—
See “‘Election(s)”’.

GENERAL POST OFFICE—-
See *“Post Office(s)".

- GENERAL SERVICE TELEGRAPH-
ISTS—
See “Telegraphist(s)’.

GEOLOGICAL SURVEY—
Demand for Grant. 2062

ds for Suppl try  Grants.
2926.
GERMANY—
Question re—
Arrival of doctors from —— to set

up practice in India. - 1981-82
BT : :

Influx of medical practitioners from
——, etc.,, in Bombay. 3088-90.
Treatmenf. meted to Indian students

in— 13

| JGIDNEY,

GHUZNAVI, MR iA, H— e
Certain report of the proceedings of
the Legislative Assembly issued by
the Associated Pres 3730,
General discussion of the General Bud-
get. 1637, 1656, 1674-77.
ial Bank.of India (Amendment)

Motions to consider and to recommit
to Joint Committee.
Indian Finance Bill—
Jonsideration of clause 3. 2618-22.
Motion to pass. 2807, 2821, 2822,
2823, 2835-40, 2843
Indian States (Protection) Bill—
Motion to consider. 3224,
Indian Tariff (Amendment) Bill—
Motions to refer to Select Committee
and to circulate. . 158-65, 182.
Motion to consider. 760- 61 762-64,
767, 768, Ti:
Consideration of—
Schedule. 773, 779-81, 849, 857,
858, 863-64, 865, 870.
Clause 5. 873-74, 876, 878.
Motion to pass. 894 89 896.
Indian  Tariff (Texh]e Protection)
Amendment Bill—
Motions to refer to Select Committee
ggd to cireulate. 2126, 2206, 2216-

Mot to ider and to circulat
3646, 3653-57.
Consideration of—
Schedule. 3678, . 3684, 3688,
374445, 3751, 3152 376165 3770
3776, 0793 3794, 3830 3835.
Clause 4. 584 4.
Matches (Excise Duty) Bill—
Motion to consider. 4221-23, 4224.
Motion to pass. 4241-42, 4243,
Motion to reduce Demand for “Rail-
way Board” 7¢ unreasonable rates.
1529-31,
Question 7e hosiery factories in India.
478.

Resolution -re Excise Duty on motor
spirit, for the pu)poses of road deve-
lopment.  4307-08.

LIEUT.-COL. £4 =BIR

HENRY.= :

Election of —— to the Cen
sory Council for Railways. 3625.

Expressions of regret on the death “of

Pandit Shamlal Nehru.

General discussion —of  the Geueral
Budget. 1569-75.

General discussion of the Railway
Budget. 102228, 1053, 1055, 1056,
1057. 3

Indian Finance Bill—
Motion to consider. 2378.
Motion to reduce Demand for—
“Army Department” re—
Retrenchment in defence expendi-
ture and Mﬂltary pohcy. 1742-
45.
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" HENRY-contd.

Motion to reduce Demand for—contd.

“Customs" re grievances of the
Hindus of Sind in the Customs
Department. 1034-35, 1943, 1946.

“Executive Council” re Planned
economy. 1888.

Reorganisation of the public services
under the proposed Federal Con-
stitution. 1795, 1803-06.

Tndian Posts and Telegraphs Depart-
ment (including Working Expens-
es)" re Paucity of Muslims in the
services. 1958-61, 1964, 1968.

Retrenchment policy adopted in the
Posts and Telegraphs Department.
2003, 2007, 2011-14, 2026.

“Railway Board” re—

Indianisation of the railway ser-
vices, 1197, 1199-1200, 1203,
1204, 1208, 1209, 1210, 1212.

Statutory Railway Board. 1138-40.
3130, 1152, 1174, 1175.

System of appeals. = 1347-50, 1356.

Oath of Office. 457
Question re—

Deputation to the Railway Board re-
garding the ratio on posts to be
held by the East Indian Railway
and old Oudh and  Rohilkhand
Railway Officers. 3176-77.

Discharge of temporary Engineers on
State Railways. 78-80.

Employment in the wireless service
under the control und administra-
tion of the North Western Rail-
way. 1268, 3629.

Filling up of vacancies in one divi-
sion on the East Indian Railway
from other divisions. 3176,

Tllicit importation of arms and am-
munition into India. 1288-89.

TLower gazetted service appointments
sanctioned for the Engineering De-
partment of the Great Indian
Peninsula Railway. 2321-28. °

Lozvge\' gazetted service on railways.

Officers of the lower gazetted service

n. State Railways, 2180-81.

1y of Indian State Railway Ser-
vants, 1288.

Posts declared surplus by the Chief
-Commercial Manager, Claims, East
Indian Railway. 3175.

Promotions in certain grades on the
Lucknow and Moradabad Divisions
g§ the East Indian Railway. 1550-

Rates and Claims offices of the Com-
mercial Department on the East
Indian Railway. 3175. .

HENRY—coneld.
Question re—contd.

Representation by a recogmised La-
bour Union of the grievances of
its members to the Agents of State
Railways. 2171-74. :

Retrenchment on  State ‘Railways.
2174-78.

Rules for the promotion of passenger
drivers to mail drivers on State
Railways. 3174 =

Seniority of subordinates officiating
in the Transportation: Inspector's.
grade on the Kast Indian Railway.
3175.

Strength of the Telegraph Depart-
ment on State and Company-
managed Railways. 1287-88.

Surplus posts in the Oflice of the
Deputy Chief Commercial Manager
Claims, Bast Indian = Railway.
3174-75.

Question (Suppleémentary) 7e—

Differentiation .in the le
of Goverument employees.

Forced station service 'telegraphists.
1708-09.

Manufacture of locomotives and
boilers in India. 2086.

salaries

Suffering o deteru at Deoli’ from
leprosy. - 468, 469.

Resolution e protection of workers
against unemployment and reduction
of wages. 560-62, 66, 567.

GILGIT—

Question r¢ Muslims recruited in the
Leh and postal sub-divisions in
the Kashmir State. 3375,

GIRL(S)—

Question r¢ appointment of Christian
— as telephone operators in_the
Agra Telegraph Sub-Division. 2106.

GIRLS PROTECTION BILL—

See “Bill(s)”.

GLANCY, MR. B. J.—

Tndian States (Protection) Bill—
Motion to refer to Select Committee.

Motion to consider. 3273,
Qath of Office. 1, 3005.
GLASS INDUSTRY—
Question re—
Action taken on the Tariff Board's

Report on ——. 995-96
Protection to the window ——.
GODHRA—

Question 7e resolutions passed by the
Muslims of ——.  3095-96.
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GOLD—
Question re -——— exported from India.
1277.

GOLDEN ROCK, WORKSHOPS—
See “Workshop(s)™.
GOODS—

Question re—
Value of
285

imported from Japan.

Value of —— imported from Japan
during October to December, 1933.
1389-90.

GOODS MARSHALLING YARD—
Question re—

Insanitary drains near railway quar-
ters in the Cawnpore. 539,
1005.

Provision of a school near the Indian
Railway colony at the , Cawn-
pore. 538-39, 2111.

GORAKHPUR—
Question re Ni 1a statue of Lord
Buddha at Kasia in the Gorakhpur
District. 3941,

GOUR, SIR HARI SINGH—
Appointment of to the Committee
on Petitions. 544.
Girls Protection Bill—
Motions to consider and to circulate.

Demand for Supplementary Grant in
respect of ——.
Loans and Advances bearing Interest.
2955, 2959, 2964, 2079.

Expressions of regret on the death of
Mr. A, Rangaswami Iyengar.

492,
Mr. R. T. H. Mackenzie. 2526-27.

Indian = Bar  Councils  (Amendment)

Bill—

Motion to circulate. 674-78, 685,
696.

Indian Criminal Law Amendment
Bill—
Motion to consider. 704-05.
Indian Finance Bill—
Motion to consider.  2472-79, 2495,
2496, 2503, 2504.
Consideration of—
Clause 3. 2576, 2577, 2578, 2591.
Schedule I. 2673-74, 2687-88, 2691,
2692, 2695-96, 2745, 2755.

Indian States (Protection) Bill—
Motion to refer to Select. Committee.
Motion to consider. 3246.
Consideration of Title and Preamble.

GOUR, 'SIR HART SINGH—contd.

Motion to reduce Demand for—
“Executive Council” re—
Reorganisation of the public ser-
vices under the proposed Federal
Constitution. 1763-99, 1817,
1818-20.
“Railway Board™ re—
Indnmmtmn of the railway ser-
vices. 1196-688, 1199, 1217.
Statutory Railway Board, 1195.
Point of order raised by Dr. Ziauddin
Ahmad as to whether amendments
to the Schedule of the Indian Tariff
(Textile Protection) Amendment Bill
on hosiery are in order in view of
the fact that these amendments raise:
a substantiaily identical issue ou
which this House has already given
ﬂ7deuisi0n in this very Session. 3756-
5

Point of order raised by Mr. N. M.
Joshi as to whether it is proper for
Government Members respensible for
various Departments to absent them-
selves from the House when speeches
are made by Honourable Members
putting forward their grienvances.
2503-04.

Question 7e lowering the statu.s of
Indian officers holding King’s Com-
missions in the Army. 1092-93.

Resolution re protection of workers
against unemployment and  reduc-
tion of wages. b54-57, 563.

Salt Additional Import Duty (Exteni-

ing) Bill—
Consideration of—

Clause 2. 2904,

Sugar (Excise Duty) Bill—

Motions to refer to Select Committes
and to civealate. 2997, 2999.
Motion to consider. = 3994.

Trade Disputes (Extending) Bill—

Mgtvio:sn to consider. 3960, 3961,

U‘utmu.halnllty Abolition Bill—
Motions to refer to Select. Committee
and to circulate. 436-40.

GOVERNMENT(S)—
Question 72—
Amount received by the Blhm -and
Orissa. —— from the salt import
duty. 4205-06.
Discontinuance of the grant to Pro-
vincial —— from the Salt tax. 8.
Expense to due to the transfer
of the Central Publication Branch
to Delhi. 3181, .
Rules for recognition by —— of
Associations formed by their em-
ployees.  2102-03.

GOVERNMENT EMPLOYEES—
See “Employee(s)”-
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GOVIRRNMENT HIGH SOHOOL(8)—
Soo HOhbol ()

GOVIRNMENT LOANS-
Soe Mhonn(a)

GOVERNMENT MATERTALS—
Quostion re agreoment for the onrringe
ol == and. Railway matorials be-
twoen difforent Tndian ports. 3086,

GOVERNMENT OF INDIA
AQuostion 1o

Ruitish oconomio oxperts invited by
the e 3357-58,

Oritiosm by - Cantonment  Board
membors of the instructions issued
by o ey 168405,

Dealine in the income derived from
adyortisements in ~—— publications
154143,

Roputy Secretaries; Under Secretaries
and Assistant  Seovetaries in  the
v Dopartmonts,

Lady olerks in the Central Military
Ofticos, and in the offices.

Marvied ladies omployed in the —-

offices. 3
Pension of  record suppliers’ and
duftries i the ——— aoffices. 3171,

Peusion rules of the —— peons em-

o ployed in Bombay.  2714-15.
Promotions in the —— aoffices. 2715-

Public Service Commission’ examina-
tion for recraitment of ministerial
establishment for the —— Offices
held in 1926, 2462.63.

Recruitment of Sikhs in the —-
Seerotariat. 1385, 3005-06.

Recraitment of temporary clerks in
“the —— offices. l&si.

= Recvuitment of temporary employees
in certain —— olsges. 1 3

Surplus silver in the

the 3168.

possession cf
: Travolling}llomm and adyance of
g"ﬂ:g the —— Secretariat Staff.

Typists in .the' —— Secretariat
57

Statement Taid ou the table re cases
~in which ﬁh:‘éov;m tﬁndﬁ have not
been accepts the High Com-
missioner 'gor ludia  in pgibha;l:g
stores he ——.  2103-05.

SRy . <

"GOVERNMENT OF INDIA LOANS—

i See ‘Taan(gl? ol S ¢

GOVERNMENT. :
PRESS(ES)— ogyip NDIA

See ‘Press(es)!? 1"t ©

GOVERNMENT OF INDIA SECRE-
1 T—

See ‘‘Secretariat(s)”.
GOVERNMENT RAILWAY POLICE—

Question re alteration in a first inform-
ation report recorded at the —
Station at Shamgarh in  Central
India, 2468, 3110

GOVERNMENT SECURITY WORK—
Question e staff performing Savings

Baunk, Cash Certificate and —— 1a
Post Offices: and  Audit  Offices.
2874-75.

GOVERNMENT SERVANT(S)—
Question re—

Exemption: of permanent —— from
appearing before a Medical Board
for the Indian Audit and Accounts
Service  Examination. . 3071

Leave granted to in connection
“with Court: cas

Recovery of overpayment made to

1712

712.

Pheft of electric current. by —— in
New Delhi. 4028-29.

Unions of ——;i»mnd  railway em-
ployees. 2090

See also “‘Servant(s)

JOVERNMENT SERVICE—
Question re—
Employment. in —— of .the members
of the Delhi ez-Royal family resid-
ing in : Lucknow. 1987.
Fixation of percentage for each com-
munity for 1079.

GOVERNMENT TELEGRAPH
OFFICE—
Question re alleged maladministration

of the Lahore —.

GOVERNMENT TEST HOUSE—
Question re non-observance of holiday
on account of the Jagaddharti Puja
in the , Alipore. 732,
See also “Test House™.

GOVERNOR, HIS EXCELLENCY
THE—

Letter from the Private Secretary to
of Bihar and Orissa conveying
His Excellency’s thanks for Assem-
bly’s expressions of sympathy with
the earthquake sufferers. 482.

GOVERNGR GENERAL, HIS EXCEL-

LENCY THE—

——"s assent to Bill. 30.

Demand for Grant in respect of Staff,

Household and  Allowances of the .
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GOVERNOR GENERAL, HIS 'EX-

CELLENCY THE—contd.

Message from appointing  'days
for the presentation of the General
Budget and for its subsequent stages.
481,

Message from appointing da g
the presentation of the Railway Bud-
get and for its subsequent stages.

Message from appointing  the
Honourable Sir Joseph Bhore to per-
form tne functions assigned to the
Finance Member on the ‘occasion of
the' General ‘Discussion of the Rail-
way Budget.

Message from declaring certain
heads of expenditure open to us-
sion by the' Legislative mbly
when the Budget is under considera-
tion. 4

GRADES—

Question re filling up of ‘vacancies in

higher on the East Indian Rail-
way. 2464.
GRADUATES—

Question 72 —— in the Printing and

Stationery Department. 1616, 2635.

GRAHAM, SIR LANCELOT—

Irélpm'ia] Bank of India (Amendment)
ill—
Consideration of—
Clause 1. 369.

Indian Bar Councils (Amendment)
il—

Motion to circulate. - 690-91.
IEd]ilau Penal Code (Amendment)
ill—

Motion to circulate. - 950.
Motion 7¢ election of the Public Ac-
counts Committee. 203,
ot of order raised by as to
 whether Mr. Joshi would be in order
~ to move an amendment for the pro-
tection of labour while discussing the
- Indian Tariff (Textile Protection)
. Amendment Bill. 3861
- Rt Additional Import Duty (Extend-
ing) Bill—
Consideration of—
Clause 2.

GRAND TRUNK EXPRESS—

Question 7¢ sale of news sheets to
assengers travelling by the at
agpur and Itarsi. 1076-80.

See also “Express(es)”’.

GRANT(S)—

Question re_discontinuance of the ——
- 1o Provincial Governments from the
.8.

Salf fax

GRATUITY—

Question re cases of non-payment of
in the Dinapur Division of the
East Indian Railway. 2460.

GREAT INDIAN PENINSULA RAIL-
w

See “Railway(s)’'.

GREAT WAR—

See *“War'!.

GRIEVANCE(S)—
Motion to reduce Demand for—

“Unstoms’” re—

—— of the Hindus of Sind in' the

Customs  Department. 192349,

“Tndian Posts and Telegraphs De-

partment (including “Working” Ex-
penses)’’ 7e—

of Railway Mail Service em-

ployees.  2046-50.
Question re— S
Complaints and —— of income-tax

assessecs in Bihar and  Onissa.

— of the deck passengers on British

India Steam Navigation boats

plying between Bombay and

Durban. 1614, 3006.

of the guards in the Jubbulpore

Division of the Great Indian Pen-

insula Railway. 1075-76.

— of the people of Beechla Tank
against the railway authorities.

— of the routine clerks in the
Railway Clearing Accounts Office.
3599-3701. i

— of the selection grade officials
of the Posts and Telegraphs De-
partment who passed the old In-
spectors’ Examination held before
1998. 3, ;

of the Lelegrathists recruited
from postal signallers. 1911-14.

of the telephone operators, 3375.

—— of the Travelling Ticket Exam-
iners on the East Indian Railway.
901-02, 914-15. = e

Resolution 7¢ . —— 0 e travelling
public on the Assam Bengal Rail-
way. -302. 5

GUARD(S)—
Question re— 5

Conductor —— on the East Indian
Railway. 2467. )&

Discontent amongst the —— in the
Calcutta: District of the Eastern
Bengal Railway. 717-18.

Grievances of the —— in the Jubbul-
pore Division of the Great Indian
Peninsula Railway. 1075-76.

—— of “A” grade on the Great
Indian Peninsula Railway. 1732
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GUARD(S)—contd.
Question re—contd.
Posting of ‘Assistant Station Masters
and Station Masters as
1072.

Promotion of —— on the East
Indian Railway. 3950-51.
Re-instatement of ‘B grade
ex-strikers on the Great Indian
Peninsula Railway. © 1733, 3112.
Suppression of Indian  Assistant
Station Masters by Huropean and
Anglo-Indian on the East

Indian Railway. 3106-07.

GUNJAL, MR. N. R.—
“Election of —— to the Standing Com-
mittee on Roads. 4212.
Sagar-cane Bill—
Motion to pass. 4174,
Sugar (Excise Duty) Bill—
Motion to pass. 4115.

~-GUNJMURADABAD—
Question re. inconveniences to passen-
gers on the —— Railway station on
the East Indian Railway. 724

GURGAON—
Question re damage from floods suffer-
ed by the Rohtak and districts.
1613:14.

- GURMUKHI—

Question re examination in —— held
by the Postmaster General, Lahore.
2866.

H
HAIG, THE -HONOURABLE SIR
HARRY—
Bengal  State-Prisoners  Regulation
(Repealing) Bill—
- Motion to circulate. 935-37.
Girls Protection Bill—
Motions to consider
culate. 670.
Indian Finance Bill—
Motion to consider. 2545-49.
M;tlosn to pass. 2820, 2822, 2823,

Indian Penal Code (Amendment)
Bill—

=« Motion to circulate. 973.
Indian States (Protection) Bill—
“+ ~Motion to refer to Select Committee,

< 370-72, 380,394, 505, 524, 528,
628, 6485 v

Presentabmn of the Report of the
Select Committee. 798,

Motion to consider. 3208-00, 3211,
3212, 3015, 3233,
3280, 3290-92.

and to cir-

3235, 3261,

HAIG, THE 'HONOURABLE

HARRY—contd.
Indian States Protection Bill—contd

Consideration of—

Clause 2. 3408-09, 3414-15.
Clause 3. 3456, 3458, 3459-34%'
3468, 3469, 3475, 3477, 3514-
3525-26.

Clause 4. 3530-31.

Clause 5. 3544, 3549-50.
Insertion of a new clause afid
clause 6. 3572, 3573,
Consideration of—

Clause 1. 3574,

Title and Preamble. 3589,
Motion to pass. 3589, 3594,

22.

Demand
re reorganf

Motion to reduce
‘“Executive Council”
sation - of the public = servie
under the proposed  Feden
Constitution. 1814-18, 1819.

Untouchability Abolition Bill—

Motions to refer to Select Conl
mittee and  to  circulate. 4%
440-43.

HAJ COMMITTEE
Question re formation of a Port —
at Calcutta. 988

HAJ PILGRIM(S)—
Question re—
Allege beating of —— by a Eun
pean at Bombay. 3007.
Charges for meals of
35-37.
Charges from for loading
unIo’\dmg their luggage 2537
See also “Pilgrim(s)”.

on shipd

HALTING ALLOWANCOE(S)—
See ‘‘Allowance(s)".
HANNAY, STR HUGH—
Question 7e election of to serd
on the. Committee of the Bengh -
Chamber  of Commerce, Calcutt§
1977-80. k

HARASSMENT—
Question  re  alleged of
Hindu and Sikh employees in
Rz:.\ﬁv%way Loco. Shed, . Lahat

HARBANS SINGH BRAR, SIRD.
Demands for Supplememmy G
in respect of—
Imperial Council of Agricult
Research Department. 2930.
Loans and Advances bearing
est. 2974.76.
Election of —— to the Court of
University of Delhi. 3625.
General discussion of the Gen

Budget. 1592-96.
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HARBANS SINGH BRAR, SARDAR HARBANS SINGH BRAR, SARDAR

—concld. —contd.
Indian Finance Bill— Question re—

Consideration of— Indians given the King's Commis-
Clause 3. 2622-23. sion in the Army. 3711.
Schedule II. 2767. Loan advanced to the Bahawalpur

Motion to pass. 2832-35. State. 30.

Indian States (Protection) Bill— Meetings of the Legislative Assem-

Motion to vefer -to Select Com- bly and attendance of Members.
mittee. 535-36, 599-607. 2165,

Consideration of clause 3. 3470-71, Provision of certain amenities on
3524-25. Stations of the Rewari-Fazilka and

Motion to pass.- 3600:03. Kotkapura-Fazilka Sections of the

dndian  Tarifi  (Textile Protection) Bombay, Baroda and  Central
‘ Amendment . Bill— )I"‘,l“,‘ Railway. 3712.
Motions to consider and to circul- Provision of refreshment rooms. at
ate. 3648-53. certain stations on the Rewari-
Motion for adjournment re  recom- Fazilka® Section of the Bombay,
mendations of the Capitation Baroda and Central India Rail-
Tribunal. 65-68: way. 8713 55
Motion to reduce Demand for— Prowision  of third class waiting
+Railway Board’ re— rooms. at Muktesar station on the
Importance of road-rail  co-ordi- Bombay, Baroda = and Central
nation and of the organisation India Railway. 3714. >
of communication boards Railway between Jakhal and Sirsa.
throughout the country. 1224- S71L. L2 X
26. > Rules. for admission to Indian
Indianisation of the railway ser- Veterinary Corps _and  Commis-
vices, 1198-99. & sioned Officers. 1289.
Maladministration of the Rail- Trains,: etc., —on  the Ferozepore-
way Board. 123942, Ludhiana. Section of . the = North
Statutory Railway  Board. 1133 Western Railway.  3711-12.
T 3 Questions (Supplementary) re—
Question re— Construction of the Batala-Beas

Allocation of posts in higher ser- Railway. 1580. 2 -
vices ~ between  the various Pay and prospects of the Indian
communities.  8-9. Army Corps of clerks. 280

Appointment _of . Trade . Commis- Resolution re protection of workers
sioners. - 4201. against unemployment and reduc-

British Indian Delegates or substi- tion of wages. 322-23.
tute Delegates to: the League = of
Nations. 1981, 3109. HARBOUR(S)—

Constitution of the Advisory Com- Demand for Grant in . respect of
mittee of the Bombay, Baroda and Working Expenses—Maintenance

" Central India Railway. &712-13. of Ferry ~Steamers and —.
. Conversion of the Fazilka-Kotka- 1363.
& pura. Section of the Bombay,
Baroda and Central India Rail- HARDINGE BRIDGE—

way into a hroad gauge railway. H =
3712 = Question re

Damage to the' — at Sara on the

'Delimilutinn of constituencies for Fustern Bengal  Railway. 1368
69

the Provincial and Central Legis-
latures. . 4200-01.

“on the Eastern Bengal Rail-

Deputy Secretaries, Under Secre- z
(iwies end Assistant Secretaries in way. | 3073-74.
1 the Government of India Depart- 5
e el Ha}}elzsilprf— of the staff of the
o e ldneete Central  Publication Branch.
" Rovanwala Station on the Bom- 1005.96
) \I);:vi Baroda and Central India :
ilway. - 3713-14. : g
General yelection of the Legislative HARDY\AR
{ . Assembly. 4201-02. Question 7e—
AIndians appointed as Trade Com- ~ Absence of a shed on the platform
i . missioners or = Deputy  Trade of  the —— Railway Station.
- Commissioners. 1981. 2708.
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"HARDWAR—contd.
Question 7e—
Absence of working rules for a cer-

tain  period on the —— Railway
Station. 1293-94.
Adh Kumbh Mela at —.  1381-96.

Grant of compensatory hill allow-
ance to the staff stationed at ——,
East Indian Railway. 3

Non-grant of hill allowance to the
Travelling  Ticket" Examiners
posted at 904-05, 3629.

Railway accidents during the Adh
Kumbh mela at - 1396.

T HARDY, MR. G. 8.—
~ Indian Finance Bill—
Consideration of clause 3. 2572-73,
2574, 2576, 2577, 2578.
‘Indian Taviff (Amendment) Bill—
Consideration of clause 3. 885-87.
' Motion to reduce Demand for—
“Customs™ re status and salary of
Assistant Preventive Officers at
Madras. 1920-21, 1922,
“Executive Council” 7¢ planned
@30 Jeconomy.  1862-65.
‘Oath of Office. 655.
Sugar (Excise Duty) Bill—
Motions = to refer to Select Com-
mittee and to circulate. 3046,
Consideration of—
~ Clause 3. 4073-74, 4097, 4104.
Olause 11. 4108-09.

“HART RAJ SWARUP, LALA—

. Demands for Supplementary Grants
in respect of Imperial Council of
Agricultural  Research  Depart-
ment. 2929, 2931, 2932.

~ Sugar-cane Bill— 5
~©  Motion to consider.  4139-43.
Consideration of—
= Clause 4. 4160.
Clause 1. 4169.

Sugar (Excise Duty) Bill—

Motions to. refer to Select  Com-
mittee and to circulate. 3010-17,
3037, 3038, 3039, 3060, 3146.

Motion to consider. 3978-80, 3996,
3908,

: Uonsideration  of ' clause 3. 4074-75.

Motion to pass:: 411415,

HASSAN, MR. K. M:—'

. Question 7¢ allegations against ——,
Deputy Director, Establishments,
Railway Board. 426263

HAULAGE CHARGEs—
Que‘st],iorlPre- increase in ——, etc., in

the Posts and Tel,
ment. 2449 & egraphs Depart’

~0  tothe “Governor General of

HAYMAN-MOHINDRA PUNCH—

Question 7e carrying of a  sprig

balanice along with: the

the Travelling. Ticket Examine

on the Hast Indian Railwg
4264.

HAZARTBAGH—

Question 7¢ ' allegations against il
Superintendent  of Post  Office
Division. 4026.

HEAD CLERK(S)—

Question e Muslim in' the  Offi
of the Divisional Superintenden
North Western Railway, ~ Delbf
1705-06.

See also “‘Clérk(s)”.

HEADMASTER(S)—
Question 7e—

of the East.  Indian = Railws
High School -at Tundla. 3183,

Re-instatement. _of Mr. H. X

Sinha, discharged ——, Fad
Indian Railway School, Dinap
2531-32.

Scales of pay of the of
Government High Schools, D
and Ajmer. 261.

Status of the of the East Indi
Railway Indian High Schook
261-63, 264-65, 3628.

HEAD MISTRESS(ES)—

Question re status of the first Assi
ant master and —— of the Osk
grove School. 264.

HEAD NUMBER-TAKER(S)—
See “Number-Taker(s)".

HEAD OFFICE—

Question 7¢ working of staff in b
cracked —— Building at  Jamalj
pur. 3009.

HEAD POST OFFICE—
See “‘Post Office(s)”.

HEAD POSTMAN(MEN)—
See “‘Postman(en)?.

HEADQUARTERS—
Question re— 7
Expenses incurred for establishinif
the of the Agent to
Governor General of the Easter
States Agency at Ranchi. 1616
 Shifting of thé —— of the Agah

Bastern = States Agency
Ranchi to Sambalpur. 1614,
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HEADQUARTERS OFFICE—

Question re discharge of one Nasib
Ali of the Drawing Branch, —,
North Western Railway. 3099-

HEDJAZ—

Eleetion of the Standing Committee
on Pilgrimage to the %
288.

HEZLETT, MR. J—

Resolution re grievances of  the
travelling public on .the ~Assam
Bengal Railway. 291, 206-97.

COMMISSIONER FOR

INDIA—

Demand for Grant in respect of ex-
penditure in England ——. 2069,

Demand for Supplementary grant ‘in
respect of ‘“‘Expenditure in. Eng-
land 2945.

Statements Taid on the table re cases
in which the lowest tenders have
not. been accepted by the for
India in purchasing stores for the

Government of Tundia. 2103-05.
HIGH COURT—
Question 7e—
Appointment of a  retired
Judy e to high = executive offices.
Le‘na “rules. of the —— Judges - of
Calcutta. 2452-54.

Working days as
holidays in . the
4019-23.

HIGH SCHOOL—
See “‘School(s)’.

compared  with
Calcutta ——.

HILL ALLOWANCE—

See “‘Allowance(s)”’.

HINDU(8)—

Motion to. reduce Demand for *‘Cus-
toms™ re grievances of the —
of Sind in the Customs Depart-

o ment. 1923-49,

Question re—

Abolition of . the . post of —
waterman at the Lalian Railway
Station.  2080-81.

Abgence of —— in the gazetted
staff of the Xducation Depart-
ment, New Delhi, 1387.
fingf Alleged  harassment of the and
17 SR employees in the Railway
stert Loco. Shed, Lahore. 4263.
615. Appomtmenz of in the indus-
\gest trial - establishment of the = Gov-
b érnment of India Press, New
from, Delhi.  4266-68.

HINDU(8)—contd.
Question 7e—

Attendance of the —— staff of the-
Machine Section of the Railway
Clearing “Accounts Office on reli-
gious holidays. 3494-95.

Exemption of certain —— clerks of
the Railway Clearing Accounts-
Office from passing the prescribed.
examination. 3941-43.
srant of enhanced salaries to ——
Assistant Surgeons with English
qualifications, ~ 1003.

end Muslim Officers and sub-

ordinates on the Karachi Division

of the North Western Railway.
1704,
Paucity Postmen in  the
Pesh Sub-Division. 3820,
Percentage  of Sikh and:

Muslim employees in the Railway
Jioco. Shed, Lahore. 4263.
Posting of a as an
servant in the office
Superintendent: of Post
Peshawar Division. 3820,

HINDU INHERITANCE (AMEND-
MENT) BILL—
Seel CBill(s)”.

inferior
of the
Offices, .

HINDU MARRIAGES DISSOLUTION.
s

IL

See “‘Bill(s)”.

HINDU SABHA COLLEGE—

See “College(s)”.
HlNDU SONS' RIGHT OF PABTI-~
TION

See ”Blll() ;

HINDU TEMPLE ‘ENTRY:
ABILITIES REMOVAT BILL—
See “Bill(s)”.

DIS-

HINDU UNIVERSITY—
Question re grant to the Benares ——-
for Research in plant physiology. .

See also “University(ies)”.
HISSAR— ;
Question re re-transfer of the Muslim:
Town Inspector of the Post:
Offices from Delhi to —. 4211.
HOCKENHULL, MR. F. W.—

Indian Finance Bill—
Motion to consider.
Oath of Office.
Resolution re excise and import duhes
‘on kerosene and other min
oils. 801-03, 812.

2454—35.
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HOLIDAY (S)— HORSE-BREEDING—
Question re— + uestion 7¢ industry in South
Attendance of the Hindu Staff of q Afyica, eter 3700510:
the Machine Section of g‘f% Rail-
way Clearing Accounts ce on =
relggions ——. 3494-95. HOSTERY— :
Declaration of certain festival days Duty on Cotton [Discussed un@ex
as telegraph 5 0-11. the  Indian =~ Temfi  (Textile
Disposal of income-tax — cases in Protection) ~ Amendment  Bill]
Bihar and Orissa on Gazetted 3761-96.
. 3108. Question re —— factories in India
Fixation of for Dussehra and 479.
Diwali on proper days in the
Tl.'zr';xsts’:?% Provinces Postal Circle. HOSPITALS—
=l j;1 the mechanical workshops Question re restrictions imposed o1

on State Railways. 916.

Non-observance of —— on account
of the Jagaddhatri Puja in the
Government Test House, Alipore.
287-88, 732.

Working days as compared with
— in the Calcutta High Court.
4019-23.

HOME DEPARTMENT—

Demand for Grant. 2059.

Question re—

-* Inquiry made by the Deputy
Secretary, , from the poli-
tical prisoners in_ the  Cellular

Jail, Andamans, 3167.
Resolution No. 1099 of 1919 of the
—. 1706,

Scope of the —— letter ; No. F.
537-32-Ests. 1728.
HOMEPATH—
Question 7e one Dr. Bhagat Ram,
—— of Simla. 2181

HONORARY MAGISTRATES—
See “Magistrate(s)’.

HONORARY WORK(S)—
Question 7e undertaking of —— by
Government servants.

HOON, MR. A.—
Indian Bar Councils
Bill—

_ Motion to circulate. 691-93, 700.
Indian Finance Bill—
Com%ieration of Schedule I. 2672,

(Amendment)

HORSE(S)—

Question re—

~ Import duty on —. 3710-11.
Improving = and  increasing  the
breed of —— in India. 4025.

Making India  seli-supporting in

. 3710, N

Purchase of —— for the Army.
3709, ;

Rice- —— imported into  India.
286768,

the employees of the Governmeni
of India Press, Simla, to see the
Doctors in 2184.

HOUR(S)—

Question re—

in the Government of Indi
Press, Simla. 2184-85.
Reduction of the statutory maxi

mum of of permissible em
ployment. of railway servants ind
-08.

week.
HOURS OF DUTY— ]
Question 7e in _the Railway
School of Transportation
Chandausi. 1619.

HOURS OF EMPLOYMENT—
Question 76—

Bringing of the running staff d
railways under the Reguls]
tions. 908.

Introduction of the Regulatics
and Weekly Rest Convention o
Company-managed Railway
3178.

HOURS OF WORE—

Question re -— of certain staff in b
Railway Clearing Accounts 0!
3046-47.

HOUSE(S)—

Question re bye-laws prohibiting
construction of upper storeys *
—— in certain areas in
Cantonments.  1625-26.

HOUSE OF COMMONS—

Question re statement made in W
2'5;— by Sir Herbert Sam

HOUSE-RENT ALLOWANCE—
See ‘“‘Allowance(s)”.
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HOWRAH—
Question re—

Assistant ~ Postmasters  in = the
Chittagong, Mymensingh and —
Post Offices. 2450.

Certain work done in the Calcutta
General Post Office and —— Post
Office,  3933-34. "

Stoppage of -the allowance of cer-
tain porters on the
of the
718.

Division
East  Indian Railway.
¥ and clerks * in  the
Bank  Departments of

the Delhi and Post Offices.
29.

Travelling - allowances. to van-goods
and pick-up service staff at ——.
796.

Uniforms supplied to Indian and
Anglo-Indian ticket collectors of
the i n, EBast Indian
Ra

il HOWRAH-BURDWAN CHORD—

m

0l

s
iod

W

i

o

Question re- Begumpur Station on the
—— of the East Indian Railway.
201-02.

HUDSON, SIR LESLIE—

Election of to the  Standing
Finance Committee for Railways.
3417.

Expressions of regret on the death of
Sir Thomas Ryan. 2075-76.

Geéneral - discussion  of 'the General
Budget. 1639-43.
General discussion

of the Railway

Budget: 1046-47.

Indian Finance Bill—
Consideration of Schedule I.

Indian Navy (Discipline) Bill—
otions to refer to Select Com-
mittee and to circulate. 1462

Indian Tariff (Amendment) Bill—
Consideration  of  Schedule. 776,

17, 779,
Indian  Tarifi (Textile
Amendment  Bill—

Motions  to refer to Select Com-
mittee and to circulate. 2223-
2226.

2696.

Protection)

 Consideration of—

New clause 5. 3870.

Motion to pass. 3923
Motion ¢ sympathy of the Legislative.
Assembly with the earthquake
sufferers in  Bihar and Orissa.

Motion {o reduce Demand for “‘Rail-
way Board”’ re importance of
l‘oad»lznil_cwordination and of the

on 0
boards throughout the country.
1219-22, 1038

——

HUDSON, SIR LESLIE—contd.
Nomination of to the Panel  of
Chairmen.. 30,
Question 7¢ continuance of the five
per cent. cut in pay. 397.
Resolution 7e excise duty on  motor
spirit for the purposes of road
development. 4296, 4307, 4318,
Sugar-cane Bill—
Motion to consider.

4129-30.

HUGHLI POINT—

Question re telegraph offices at Hud
Point and in Bengal. 1729.

HUNGER-STRIKE—
Question re—

in_the Deoli Detention Camp.
467-68.

HYACINTH—

Question re production of spirit from
water—. 3715-16.

HYDERABAD—

Demand for Grant. 2069.

I

IBRAHIM ALI KHAN, LT, NAWAB
MUHAMMAD—

Indian Finance Bill—

Motion to pass. 282527,

Question re—

Promotion of routine clerks. m the
Railway Clearing Accounts Office.
£723-24, ¥ :

Recruitment of clerks and copy-
holders in- the Government of
India Press, New Delhi, 2868.

ID DAY—

Question re absence of Muslim em-
ployees of the office of the De-
puty Accountant General, Posts
and Telegraphs ,Calcutta, on the

1079-80, 2186.

IKRAMULLAH, MR, MOHAMM3D<
Qath of office. 4123,

JILL-HEALTH—

Question re staff declared unfit due to
for employment. on the
North Western Railway. 1289—
o1,

ILLICIT TRAVELLING—
Question re insufficient earnings due to
—— on_the North Western Rail-
way: © 3816.
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ILLNESS—
Question 7e—
of Mr. Obeidullah Khan of
Peshawar. 2323—26. I
—— of State prisoner Mr. Sailes-
war Chakravarty. 2460-61,
Rumoured — of Mr. Satin Sen, a
State Prisoner in the Camphellpur
Jail. 2460, 3109.

IMAM OF JAMA MASJID—
Question re memorandum signed by
Shams-ul-Ulema = Maulana,  Syed
Ahmad, the —, Delhi. 3185.

IMPERFECT SIGHT—
Question 7¢ treatment of —— without
the use of glasses. 1206-97.

TMPERIAL AIRWAYS—

Question re subsidy paid to different
air services in. India and the —.
2451-52.

IMPERIAL _ BANK OF . INDIA
(AMENDMENT) BILL—
See “Bill(s)”.

IMPERIAL COUNCIL OF AGRI-
CULTURAL RESEARCH DEPT—
“Demand for Grant. 2064,

Demands for Supplementary Grants.
2028—35.
Question re staff in -the ——. " 382223,

IMPERIAL SECRETARTAT—
See “‘Secretariat™.

IMPERTAL SERVICES—
Question re proposal to increase the
overseas pay and allowances of
the members of the with a
- non=Asiatic domicile. 2706

IMPORT(S)—
Question 7e—
Excise and — duties on kerosene
nil. 987-88.
— of foreign rice into Tndia. 1546,
2869

— sgf race hovses into Tndia.  '2867-

— of rice from Japan. 1546.
Prevention of the — of rice in Sou-
thern India. 1545.
Refusal of facilities for the -— and
sale of Russian ‘petrol in Dalhi.

1.
Value of Tndian exports and — to
and from Japan. 285, 1389,

IMPORT DUTY—
Question re—
Amoung, received by the Bihar ang
Orissa’ Government from the sali
— 5-06.
on horses. 3710-11.
Payment of the salt —— to Orissy
* on its separation. 4207.
Surplus ‘out ‘of the salt additional
271114,
See also “‘Dutylies)”.

IMPORTATION—
Question < re=

Hlieit' =~ of arms and - ammunition
into India. 1288-89.

== of fordign rice. 3163,

INAUGURATION—
Question 7¢ = of ‘the crew systen
over the Dinapur Division. 1069

TNCOME(S)—
Question re—
Decline in the — derived from ad
wertisements  in Governmeng of
TIndia - publications. 1541—43.
— and expenditure of certain Pog|
Offices. 4030.
— and expenditure of each Post
Uirele. 4271,
— from. export duty and value df
exported articles. i
Returns of — derived from coffg
crops  grown . in lands ‘in Myson
and other Indian States. 170L

INCOME TAXES ON—
Demand for Grant. 1849,
Motion to reduce Demand for—

L300 g

Arbitrary ‘assessment by incois]
tax' officers. “1951-52.

Hearing of appeals on assessmen}
by ‘the same officers and not
independent Judicial Officers 199

Paucity of Oriyas in the Bihar a
Orissa  Income-tax  Departmei
1950.

Policy of “the Tncome-tax Dep
ment. 1953,

INCOME-TAX— o
Abolition of surcharge on —— (Dif
enssed under the Indian Fil
Bill). " 2770-71.
Question re—
Asgessment of ——. 3030-31.
Average time taken in the final ¢
posal of peticions for remission
.—— in Orissa. 3108,
Cancellafior  of the assessments
—— in Orjssa. 3108, .
Complaints and grievances of —
assessees in Bihar and Orissa.
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INCOME-TAX—contd.
Question re—

al of — cases in Bibar and

'issa on gazette:

Drop in the
United  Provinces.

Exemption of the Bihar
relief donations from

Extension of time limit for payment,
of in the earthquake stricken
area of Bihar. 3930.

assessees who have: got'  their
place of husiness transferred to
other’ Provinces. 3107,

Non-refund of after the cancel-
lation of assessments in the Orissa
Circle. 83

Remission of [rcxn](y impossed for
of the Posts and Telegraphs De-
partments serving in the Kashmir
State. 12790

Petitiong or appeﬁk against assess-
ment- of —— in Orissa. 3108,

Realisation of demands by cer-
tificates or distress = warrants in
Orissa., 3107.

on of penalty imposed for

ulting payment  of —— in

ar and Orissa. 3083

Surcharge on and super-tax.
1277.

Reduction of rates of —— (Dis-
cussed under the Indian Finance
Bill). 2756—70.

INCOME-TAX ACT—
See “Indian — " under “‘Act(s)”.

INCOME-TAX DEPARTMENT—

Motion to reduce Demand for—
“Taxes on Income"”
Paucity of Oriyas

and Orissa ——. 1
Policy of the ——

& e
i the Bihar
950.
1953.
Question re—
Proposals regarding’ the —— ir the
New Orissa Province. 3.

' Retrenchment of Orissa in the —
Bihar and Orissa. - 4207-08:

INCOME-TAX OFFICER—

Motion to reduce Demand for “Tax-
es on Income” re arbitrary assess-
_ Wment by —. 1951-52,

INCONVENTENOES—

Qllestion 7e — caused to third class
- bassengers on the Delhi railway
station. 3949-50.

—

INCREMENT(S)—

Quest Te—

Annual — of clerical staff in ‘the
Office . of the . Director-General,
Posts and Telegraphs, 3687-98.

Annual — of daftaries in the book-
binding = branch ot the Govern-
ment of India Press, New Delhi.
1386.

Grant of —  and. exemption from

ing any examination to the
officials of the sorting office, Ma-
dras General Post Office. 1390.

Grant of —— to the officials of the
sorting office, Madras Central Post
Office.. 288

— withheld in the
cation Branch 2458

Stoppage of — of untam clerks in
the: Accounts  Department, Bast
Indian Railway. 21, 3818—-20.

Stoppage of the — of a clerk work-
ing under the Controller of Stores
East Indian Railway. 718,

Stoppage of the — of a telegraphist
in__the Punjab . Postal Circle.
12

Central Publi-

INDEBTEDNESS—
Quegtion 7e — of the Superintendent
of Printing and Stationery, North
Western Rallwsy, Lahore. 201.

INDIA HOUSE—-

| Question re—

Artists for the mural decomhon in
the ,- London. 7, 10012,

Exclusion uf Bombay artists from
gmml decoration in the ——, Lon-
on.

INDIA UNATTACHED LIST-—.
See “Unattached List’’.

INDIAN(S)—
Question 7e—
Appointment of an — as a Member

of the Railway Board. 197,
Assault to an — wvendor at the
Phulera Railway Station, 1730-32
British — delegates or substitute
delegates to the Lea i Na-
tions” 1081 s

Difference in the uniforms of the
— and Anglo — ticket collectors
on_the East Indian Railway. 163,

Employment, of — on certain Inter-
glammre Economic  Organisations.

—/mam.i Huropean Railway schools.

— appointed as Trade Commission-
ers or Deputy Trade Commission-
ers. 1981

— given the King’s Commission m

3711.

the Army.

H
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INDIANS—contd.
Question re—contd.

Overlooking of claims of trained —
in the Jamalpur Workshops, East
Indian Railway. 468. 5

Putting in of — on_the quota basis
sn the American Emigration Act.

12
Racial discrimination in the admis-
sion of — to the railway social

clubs or institutes 18-19.

Scales of pay for the — in the
Army and Royal Air Force Head-
quarters. 1089

Uniforms supplied to — and Anglo
_ tickey, collectors of the Howrah
Division, East Indian Railway.
153.

Tn-official agreement between Te-
presentatives of the — and United
Kingdom textile industries. 918
23.

INDIAN AIR FORCE—
Question re—
Discontent among the apprentice-
mechanics in the 366-67.
Indianisation of the —. 1366.

INDIAN AIRCRAFT BILL—
See “Bill(s)”

INDIAN ARMS (AMENDMENT)
See “Bill(s)”.

INDIAN ARMY (AMENDMENT)
BILL—

Sea “Bill(s)”.

INDIAN ARMY CORPS  OF
CLERKS—

Question 7e—
Tnrclment of new entrants in Army
Headquarters in the —. 1
Pay and prospects of the ——. 277
—30 :

ARMY ORDNANCE

INDIAN
CORPS—
~Question re—

Formation of a Civil Wing of the
— 372022
Promotions in the 3722-23.
~Provision of quarters to civilian
Assistant Storekeepers and Store-
men of the — 3723

INDIAN ARMY SERVICE CORPS—
Q ion re disch: for inefficiency

n the — 2398 30.

INDIAN = ASSISTANT  STATION
MASTER— =
See “‘Station Master(s)”’.

INDIA AUDIT AND ACCOUNTS

SERVICE—

Quegtion re—

Examination for recruitment to the
— 3699,

Exemption of permanent Govern-
ment  servants from appearing
before a Medical Board for the
Examination. 3071

INDIAN BAR COUNCIL (AMEND-
MENT) BILL—
See “Bill(s)”.

{NDIAN CARRIAGE BY AIR BILL-
See “Bill{s)"".

INDIAN CIVIL SERVICE—
Question 7e—
Age limit for appearing at the com-
De 1
Tndiz and in England. 2
__ candidates under. probation ab
itish University. 5.
Recruitment of the .34
Revision of the pay of the and
of the Indian Police Service. 1:

INDIAN CLERKS—
See *“Clerk(s}"”.

INDIAN CRIMINAL LAW AMEND-
MENT. BILL—
See “Bill(s)”-

INDIAN CRIMINAL LAW AMEND
MENT (REPEAL) BILL—
See “Bill(s)”.

INDIAN ENGINEERS—
See “Engineer(s)” .

INDIAN FINANCE BILL—
See “Bill(s)”".

INDIAN HIGH SCHOOL(S)—
See *“Schaol(s)”.

INDIAN INCOME-TAX ACT—
See “Act(s)’”.

INDIAN “KHADDAR” (NAME PRO-
TECTION) BILL—

See “Bill(s)

INDIAN MEDICAL COUNCIL—
Question 76—
Functions of the Secretary of the
—. 3487
Grant of travelling and- halting aF
lowances to members of the —

Teave facilities fo official members
of the ——. 3487
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INDIAN MEDICAL COUNCIL ACT—
See ““Act(s)”.

INDTAN MEDICAL COUNCIL (AM-
ENDMENT) BILL—
See. “Bill(s)".

INDIAN MEDICAL DEPARTMENT-

Question 7¢ members of the at-

tached to the Royal Army Medical
Corps. 729.

INDIAN MEDICAL SERVICE—
Question re—
Abolition of - competitive
tion for admission to the
an appointm
b the 28.
Ind: with Indian qualifications
enrolled to the —— and the
Vomen's Medical Service, 72820.
Recruitment of in the Office
of the Director  General,
1084—86.
Signing - of pledges by Indian en-
trants to the permanent ——.
728.

- 729,
by mem-

examina-

o

INDIAN MINING ASSOCIATIONS--
ee ‘‘Association(s)”.

INDIAN
TION(S)—
Question 7o equality in treatment of

the Tndian Mmmg Associatien and
the —. 464,

INDIAN MUSEUM—
Question re overhauling of the arch-
aeological galleries of the —,
Calcutta. 2706,

MINING FEDERA-

INDIAN NATIONAL CONGRESS—
Question 7e release of civil disobedi-
ence prisoners and policy of Gov=
ernment toward meetings of the

NAVY (DISCIPLINE)

" See “Bill(s)”,

INDIAN OFFICERS—

Question re lowering the status of
—— holding King’s- Commissions
in the Army. 1091.93.

INDIAN PENAL
MENT} BILL—
Bez “Bill{s)”.

CODE (AMEND-

INDIAN POLICE SERVICE—
ion re revision of the pay of the
Indian Civil Service and of the

=307

INDIAN POSTS
GRAPHS—

Demand for Grant. 2070.

INDIAN POSTS AND TELEGRAPHS
DEPARTMENT INCLUDING
WORKING EXPENSES)—

Demand for Grant. 1955.
Motion to reduce Demand for—
“ re—
Compensatory allowance for lower
;livisinn clerks  and  sorters.

AND = TELE-

99306,
Cendition of extra departmental
agents. 35—40,

Grievances of Railway Mail Ser-
vice employees.--2036—50.

Measures of earthquake relief for
Postal and Railway Mail Service
staff in North Bihar. 2055—57.

Paucity of Muslims in tBe Servi
ces. 1955—75.

Protest against the appointment
of the Postal Committee. 2050
—55

policy adopted in

906—2035.
Selection gmde posf.s m—llﬁ
Wynaq allowances. 2057.

INDIAN RAILWAY COLONY—

Question re provision of a school near
the — at the Goods Marshal-
ling Yard, Cawnpore. 2111

See also “Railway Colony(ies)’”

INDIAN RAILWAY EM:PLOYEE(S)
See *‘Emiployee(s)’’.

INDIAN RAILWAY ACT—
See ““Act(s)”.

INDIAN SALT INDUSTRY—
Question 7e protection of the —
Qgsénst the import of foreign salt,

INDIAN, scﬂooms)—‘
See “School(s)'’-

INDIAN SHIPPING—
e ““‘Shipping”’.

INDIAN STAMP (AMENDMENT

BILL—- P

Sée “Bill(s)”;

INDIAN STATE(S)-

Demands for Snpplemeumry Grants 1 m i
respect .of  companies’ and —'
share of Surplus Profits and Net
Eammg(s) 1444,

"2
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INDIAN STATE(S)—contd.
Question re—
Restrictions on cars coming 1o
British territory from —. 4265,
Returns of income derived from
coffee: crops | grown: - in: lands  in
Mysore and other —— 1701
“See also “‘State(s)”’:

INDIAN STATES (PROTECTION)
BILL—

See “Bill(s)”.
INDIAN STATES ' (PROTECTION
AGAINST DISAFFECTION) AM-
ENDMENT B

See “Bill(s)".
INDIAN STORES DEPARTMENT—
Demand for Grant.

Demand — for =upplementary grant.
- 2938,
I!‘.USIAN TARIFF (AMENDMENT)
BILL—

“See “‘Bill(s)".
INDIAN TARIFF (SECOND AM
ENDMENT) BILL—

See- “Bill(s)”.

INDIAN TARIFF_(TEXTILE PRO-
TECTIO\T) AMENDMENT BILL—

IN’DIAN‘ TRUSTS  (AMENDMENT)
BILL—
See “Bill(s)”.
INDTAN VETERINARY CORPS—
Question 7e rules for admission to
E&; and Commissioned - Officers.

INDIAN WIRELESS TELEGRAPHY

INDO-JAPANESE TRADE AGREE-
MENT-—
Question re —. 988.

INDUSTRIAL ESTABLISHMENT—
Question re appointment of Hindus in
the of the Government  of
India Press, New Delhi. 4266—

68.

INDUSTRIAL HANDS—
Question e denial of certain benefits
to the . of the East Indian

Railway  Press. 92.

INDUSTRIAL STAFF—
See “Staff(s)"”.

INDUSTRIES—
Demand for Grant. 2064.

INDUSTRIES AND LABOUR, DE-

PARTMENT OF—

Demand for Grant. 2060.

Question re whole-time stenographers
for the Under Secretary and the
AssistantSecretary in the —.
3367—69.

INDUSTRY (IES)—
Question re—

Action taken on the Tariff Board's
Report on glass 995-96!

Financial advantage derived by cer-
tain protected of India. 161.

Protection of the Indian Salt —
against the import of foreign salt.
2098.

Pm(ochnn to the window glass —:

Unn’ﬁcl al agreement between re-
presentatives of the Indian and
United Kingdom  textile
g 3

POSSESSION RULES— INEI‘I‘ICIENCY—
AQnexf.mn Te- of T C
. under ‘the —. 1933. 4255—56 Allcrred — of staff in the Central
i 2 Publication Branch. L
INDIANISATION— Discharge for — in the Indian

Motion to reduce Demand for “Rail-
way Board” re — of the railway
services. 1196—1217.

Question re — of the Indjan Air
Force. 1366. :
INDO-JAPANESE COMMERCIAL

TREATY—
Motion for Adjournment ¢ signing
the — in 'London. 91, I

INDO-JAPANESE N'EGOTIATIONS-—
Queshon re  result of the —.

Army Service Corps. 2328—-30.

INFERIOR SERVANT(S)—
Posting of a Hindu as an —— in
the office of the Superintendent of
Post Offices, Peshawar Division.

3820.

Quarters for —— in the Posts and
Telegraphs Department at Poona.
2168-69.

See also “‘Servant(s)”’.

INFERIOR SERVICE— £
Question 76 ——  conditions in fhe
Army Headquarters. 276-77.
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I |
EMPLOY-

INSPECTOR(S)—contd.
Question re—
Re-transfer of the Muslim Town —
of the Post Offices from Delhi to
Hissar. 4211,

INFERIOR  SERVICE
EE(S)—
See “Employee(s)”.
INJURY—
Question. 7e — to a lady p Iy
between Salem Junction and Sa-
lem.

INLAND TELEGRAMS—
See “Telegram(s)”’.

INSOLVENT FAZETTED  OFFI-
CERS—

See ‘Officer(s)’.

INSPECTOR(S)—
Question 7e—
Allegations against -~ Mr. Wood,
Traffic —, Amingaon, Eastern Ben-
gal’ Railway llb.
Ap[,munmm — under the In-
i s Telegraphy Pos-
1933. 4255-56.

A\n mmlmem r)i Town — in  the
Dpllu General Post Office. 4257.

Comruunities of the Telephone' — in
the Delhi Telegraph Engineering
D on. 1281,

Consolidated allowance of the Tra-
velling Ticket — on the East In-
dian Railway. 2468.

Consolidated allowances of the Tra-
velling Ticket — and their Divi-
sional — on the East Indian
Railway. 2729.

— Creation of two new posts after
the * surrender of ‘the ‘post of
Transportation —, Commercial,
East Indian Railway. 154,

Demotion of certain — of Crews,
East Indian Railway. 2635.

Examination for — in the Punjab
Postal Circle. * 2873.

Fixation of pay of —— of Station
Accounts. 469-70.

Grievances of the selection grade
officials of the Posts and Tele-
graphs Department who passed
the old —, Hxamination  held
before 1928, 3.

-— of Post Offices and Head Clerks
,173 Postal Superintendents. 2170-

Memorials from the Trayelling Tic-
ket — of the East Indian Railway
to the Railway Board. 1066-67.

Promotion to the post of — in the
DP]h1 Head Post O!ﬁce 3184-85.

tion in the ts and
in the number of Traffic —. 1301.
Retention of the investigating —
of the Punjab  Circle Office for
more than five years. 3372,

Selection of candidates for the posts
of — in the Transportation” De-
partment, East Indian Railway.
2103,

Seniority of — of Post Offices and
Head Clerks = fo Superintendent
Post Offices and certain other offi-
cials in the Calcutta General Post
Office.’  4258-59. |

Seniority of subordinatés officiuting
in the Transportation —’s grade
on  the East Indian: : Railway.
3175,

System of recruitment of Permanent
Way — on the North Western_
Railway. 1701-02, 3112.

Transfer of Mr. G. St. Leger, Trans-
portation —, Dinapur, to Morada-
bad. 95.

Transfer of the Investigating —
attached to the ‘Punjab Postal
Circle Office. 4199.

Transfer of the present Sorting — at-

tached to the Pun]ab Postal Cir-
cle Office. 4200.

INSPECTORS OI‘ ACCOUNTS—
Question 7e reservation of posts ‘of
Assistant Accounts Officers, North
Western Railway, for Travelling
1301.

INSPECTOR OF CREWS—
Question re deniotion of certain ——,
East Indian Railway. 480.

INSPECTRESS—

Question re special — to inspect and
report on the working of the re-
freshment rooms on the North
Western Railway. 152,

INSTALLATION—
Question 7e — of water meters in
Government quarters in New
Delhi. 1980. E 55

INSTALMENT(S)— TR
Question re payment of single-pay-
ment sterling policies or premiums
by — from Provident Funds. 2169.

INSTITUTES—
Question 7e racial discrimination in
the admission of Indians to the
railway social clubs or — 18-19.

INSTRUCTORS—

Question re absence of Muslim — and
clerks in the Railway Scheol of
Transportation, Chandausi. 905.
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INSURANCE POLICIES—
Question 7e—

Bonus of Postal —. 3370,
Loans on Postal —~—. 1280.

. INSURED PARCEL—

_ See_ ‘‘Parcel(s)"’.

“INTER-EMPIRE ECONOMIC ORGA-
_NISATIONS—

Question re employment  of Indians
on certain — 96.

INTEREST CHARGES (RAILWAYS)-
i Demand for Grant. 1364.

INTEREST-FREE ADVANCES—

Demand for Grant. 2071
““ Demand for supplementary grant.
205051

“INTEREST ON DEBT AND RE-
“DUCTION OR AVOIDANCE OF
~ DEBT—

Demand for Grant. 2058.

_INTEREST ON MISCELLANEQUS
- OBLIGATIONS—
Demand for Grant. 2058.
Demands for Supplementary Grants.
14,

INTERMEDTATE(S)—
S Oneation e ideration of the
applications of matriculates and

— by the Director, Railway Clear-
ing Accounts Office. 3945,

INTERMEDIATE CLASS—
Question re—
~ ‘Grant of —— passes to the superior
*  staff on the North Western Rail-
S Svay, ~1074:
Provision of an —— waiting Toom
for females at Kalka. 470-71.

“INTERPRETATION—

Question re on Army Pension Regu-
lations. 2181-82.

~ANVESTIGATING INSPECTOR—

o, stention of the — of the
Punjab Clircle office for more than
five years. 5
ASsg also "Inspsctor(s)"'.

S

“IRISH SWEEP—
Question 7e non-prosecntion of the

Statesman for gi
the — 094, giving publicity to

IRON—
Question re—
Consumption of pig — by railways.
268

— and steel purchased in India

nd imported into India. 4 :

Price of — and steel exported
irom India. 925-26.

TRON BRIDGE—
Question re closing of the over
the Ramganga river near Motada-
bad. 1294.95, 2183-89.

IRREGULARITIES—

Question re alleged — in filling up
the appointments of the Post-
master-General. 4209-10.

IRRIGATION—
Demand for Grant, 2070.

" IRRIGATION (INCLUDING WORK-

ING EXPENSES), NAVIGATION,
EMBANKMENT AND DRAINAGE-
‘WORKS—

Deémand for Grant. 1954.

IRWIN, MR. C. J.—
Oath of Office. 1.

ISHWARSINGJI, NAWAB NAHAR-
SINGJI—

Question re—
Bridge over the river Narbada near
Broaeh. 1707, 1983,
Closing of level crossings on railway
lines. 1706-07.
Resolution re Committee of Enquiry
on Agricultural Distress. 3297-98.

ISMAIL ALI KHAN,

HAJEE—

Election of — to the Public Accounts
Committee. 544

Eleéction of — to_the Standing Com-
mittee " far Pilgrimage to the:
Hedjaz. 288.

Election of — to the Standing Fin-
ance Committee. 2544,

Observation re_premature - publication
of -questions; etc. 797.

Question re—

Appointment of Muslims as. copy-
holders “in the - Government of
Tr}d!’u Press, New Delhi. 2725.

Basis of the pay of Lino Operators.
1734.35;

KUNWAR

Change of the wave-length of the
‘Bombay broadeasting station.
Contributory Provident Fund for
the clerks of the Government of
T India; Presses  3718:19,
- Erection of a broadcasting station
. +in Northern India. 3362-63.




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 83

ISMAIL ALI KHAN,

KUNWAR
HAJEE—contd.
Question re—

Headmaster of the East Indian Rail-
way High School at Tundla. 3183

Inadequate number of Muslim As-
sistants in  the Government of
India Press; New Delhi. 3718.

Leave applications of the clerks of
the Government of India Press,
New Delhi. 3719-20.

Machine and bindery report-writers
of the Government of India Press,
New Delhi. 3719,

Managing Committee of the East
Indian Railway High School at
Tuandla. 3183.

Muslim students in the East Indian
Railway High School at Tundla.
3184,

Non-confirmation of certain men in
the bindery and warehouse depart-
ment of the Government of India
Press, New Delhi. 3720.

Promotion of binders and ware-
housemen in the Government of
India: Press, New Delhi. 3100-01.

Promotion of Muslim copyholders in
the Government of India Press,
New Delhi. 2725.

Qualifying examination for repders’
post in the Government of India
Press, New Delhi. 1735.

Radio licenses in India. 3360—62.

Recruitment of Muslims as copy-
holders in the Government of India
Press. New Delhi. 3101.

Teachers in the East Indian Rail-
way High School at Tundla. 3184.

Question (Supplementary) re charges
for meals of Haj pilgrims on
37.

Rcsuluu;m re_grievances of the travel-
ling public on the Assam Bengal
Rnilway. 291.

ISMATL KHAN, HAJI CHOUDHURY
MUHAMMAD—

Election of — to the Fuel Oil Com-
mittee. 482,

Election of — to the Standing Com-
mittee  for Pilgrimage to the
Hedjaz. 288.

Election of — to the Standing Com-
mittee on Roads.

“Election of — to the St’mdmg Fin-
ance Committee for Railways. 3417

~ General discussion of the Railway
Budget. 1015-16,
_Indian Finance Bill—
~ Motion to consider. . 249091,
Matches (Excise Duty) Bill—
Motion to consider. 4193—96.

ISMAIL KHAN, HAJI CHOU-
DHURY ~\['UHz\]\[\IADw{*mltll
Question re—

Absence of Muslim  employees of
the offica of the Deputy Accoun-
tant General Posts  and Tele-
graphs, Calcutta, on the Id day.
1079-80, 2185,

Education of the blind and deaf
mutes in the centrally administer-
ed areas. 38056—

ITARSI—

Question 7e sale of news sheets to
passengers ftravelling by the
Grand Trunk E\pxess at Nagpnr
and —. 1076—80.

IYENGAR, MR. A. RANGASWAMI—
Expressions of regret on the death of
90—36.

J

JADHAV, MR. B. V.—

Demands for Supplementary Grants
in respect of—
Imperal  Council of Agricultural
Reszearch Department. 2930,

Loans and  Advances  bearing:
interest. 2970, 2971.
Election of —— to the = Standing

Committee on Emigration. 3417.

General  discussion of the General

Budget. 1566, 1595.

Girls Protection Bill—

Motions to consider and tg cireu-

late. 665:66.

Imperial Bank of Indxa (Amendment)
Bill— =
Consideration of clause 16, 347-48.

Indian Finance Bill—

Motion: to consider, 2406-13,
Consideration of— 5
Clause 2. 2564.
Clause 3. 2640-41.

Schedule 1. 2655, 2687, 2736-37.
Motion to pass. 2798, 2807, 2811,
Ingwn “Khaddar” (Nzune Protection)

ill—
Motion to consider.

Inl(gﬁan Pena]  Code

Motion to circulate. 976.

Indian States (Protection) Bill—
Motion to vefer to Select — Com-
_mittee. 527, 529, 531, :
Motion to consider. 229, 3239-44.
Consideration of—

Clause 2. ' 3412-13.
. Clause. 3. 3515-16.

Indian Tariff (Amendment) Bill—
Motions to refer to Select Committee
and to circulate. 56, 62:65, 155-
56. i
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JADHAV, MR. B. V.—contd.

Tndian  Tarifi (Textile  Protection)
Amendment Bill—

Motions to refer to Select Committee
and to circulate. 2225~ 2279.
Consideration of the . Schedule.

3691-92. -
Matches (Excise Duty) Bill—
Motion to  refer to  Select Com-
mittee. 3185-88, 3192.
Motion re—
Election of the Public Accounts
commitiee. 205-06, 207.
Sympathy  of = the . Legislative
Assembly with = the earthquake
sufferers in Bihar and  Orissa.

- Motion to reduce Demand for—

“Executive  Council® 7e  Planned
economy. 1869-72.

“Indian Posts ‘and Teligraphs De-
partment_ (including  Working
Expenses)” re—

Protest against the appointment
of the Postal Committes. 2054.
Retrenchment policy adopted in the
- Posts and Telegraphs Depart-
- ment.  2015-17,
Quesbion re—
~ Disability pension to military em-
. ployees  invalided during  the

Great War. 2098,

Disobility pensions granted to non-
combatants. 476-77

Import duty on raw cinematograph
films. 91314, o

Promotion of Deputy Assistant Con-
trollers of Military - Accountss.
3553-55.

Putﬁpgr an of Tndians on the quota
basis in the American Emigration

Aok 19
Question (Supplementary) re—
:_T“L‘,, v inefficiency  in the
2 ggxzcigxan Army Service' Corps.

Ba-soldier clerks in the A
quarters. 1692 L
Pay and prospects of the Indian
bv_i}_l"my Corps of Clerks. 278, 279.
State  Pri

“of and

:R_datenns; 213,

“Hepresentation by a  recognised
Lfa,b%ur Uil:)jon of the gﬁesznces
of 1ts members to the Agent:
State Railways. 217; SR

Statement ‘made by Mr.  Gandhi
gggst the cause of the earthquake,

s Te}'ﬁls. of loans - granted to Bih
= Earthquake sufferers. 2390 s

JADHAV, MR. B. V.—concld.
Resolution re—
Abolition of the duty on raw films.
832-36. 841.
Committee of ~Enquiry on Agricul-
tura] Distress. 3205-96, 3307.
Constitution  of Malabar into a
separate province, 3343,
Excise and import dufies on kero-
sene and other mineral oils. 799.

Protection of workers against un-
employment.  and reduction  of
wages. ol3. 35135, 566.

Solt - ‘Additional Import Duty (Extend-
ing) Bill—

Consideration of clause 2. 2907.

Sugar-cane Bill—
Motion to consider. 4132-34.
Suzar . (Excise Duty) Bill— z

Motions to refer to Select: Committee
and .to. civculate. = 3124,

Clonsideration; of clause 3. 4056-57.

Tntouchability Abolition Bill—

Motions “to vefer to Select Com-
mittee and ‘o circulate. 110-16,
191 ©122. 126, 136, 400, 433, 434,

435, 442;
Wheat - Impors Doty (Extending)
Bill—

Motion to consider. 1410,

JAGADDHATRE PUJA—

Question r¢ non-observance of holiday
on ~aceount of the in the
Government Test House, Alipore
287-88, 732,

JATL(S)—
Question 7e—

. Correspondence with his relations
of Mr. Satin Sen, a State Pri-
soner in the Campbellpur ——
4256-66.

Cerieral condition ~ of  the health
of prisoners in the Cellular ——,
Andamans. 3166,

Inguiry made by the Deputy Secre-
tary, Home Department, from
the political ~prisoners in the
Cellular ~—— Andamans, 3167

Present condition of the health of
Sj. Bidhu Bhusan Sen, a political
prisoner in_ the Cellular —
Andamans. 3166,

Rumoured illness of My, Satin Sen,
a Stote Prisoner in the Campbell-
pur ——. 2460, 3109.

Segregation of certain prisoners in
?{25 Cellolar ——, Andamans.
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JATL(S)—contd.

Question re—contd.

Transfer of prisoners Satya Kumar
Bose and = Prafulla  Kumar
Mazumdar to the Alipore Central
e oIb7.

Transfer of two prisoners from the
Andamans to the Alipore Central
—. 3167,

‘Trouble with the po]ltvml prisoners
in ‘the Cellular — —  Andamans
3165

hdr: of “the = privilege "of
commun(‘atmn from ' the political
prisoners in the = Cellular ——,
Andamans. 316!

JAKHAT.—
Question 7e railway hbefween —— and
Sirsa. 3711.

JAMAT.PUR—

Question 70—

Communal  composition of appren-
tices nominated to the Welding
Department,. Railway Work-
shops.  487-88;

given' to railway staff at —
after the earthquake shock. 1788

Ovvrlnnking of ‘claims * of ‘trained
Indians in the Workshops.
Bast Indian Railway. 488,

Racial discriminotion in the —
L\I‘B";ll\shops East TIndian Railway,

Runuing at a deficit of the Tast
Indian  Railway  Tndian High
Schools at Sohibganj and
266-67, 3629,

Water connections and Tights giveng

to the temporary colonies of
workers at 3009.
Working of ‘etaff in the cracked

Head Office  Building at
3009.

1988,
AMA MASIID_

- Question e memorandum’  signed by
Shams-ul-Tlema ~ Manlana. Sved
hmad, the Tmam of . Delhi.

5185,

JOMES, MR, BB

Demnnd for Supplementary Grant in
Tespect of Loans and  Advances
bearing interest. 2960,

ection of —— to the—

Committee on' the Ottewa  Trade
Agreement. 4123,

tanflmg Committee on Emigration.

E@ﬁumns of regret on the death of
ngaswami  Tyengar.
905, 4 yeng

Genera] discussion of the Railway
I Budget. 1036,

JAMES, MR. F. B.—contd.
Indian Finance Bill—

Motion to consider. 2557,
Consideration of clause 3. 25
2602, 2620, 2621 2626, 2627.

Indian havy (Dl\ ’plme) Bill—
Motions to refer to Select ' Com-
mittee and to circulate. . 1474-76,
Indian Penal Code (Amendment) Bill—
Motion to: cireulate. 1.
Indian States (Protection) Bill—
Motion to refer to Select Committee,
391, 511, -514, 608-12, 632,
Motion to pass. 3504,
Indian Tarifi (Amendment) Bill—
Consideration  of  Schedule. 778,
852.
Motion to pass. 895,

Indian Tarifi (Textile  Protection)

Amendment Bill—

Motions  to refer to  Select Com-
mittee and to circulate. 2208,
2220, 2292, 2204, 2297, 29008-
302.

Consideration of—

Clausa’ 4.7% 3846,

New. clanse 5. 3856-57, 3881-82.
Motion 7re election of the. Fuel Oil
Committee.  208-00. -
Motion to_reduce Demand for—
“Bxecutive Council’” re  Planned
economy. 1847454, 1866, 1880-81,

1900-02.
“Railway Board” re—
Passengers’  amenibies, 1110-12.
Statutory Railway Board. 1179-80,
1192.

Point of order raised hy Dr. Zianddin
Ahmad as to  whetl
ments to the Scheduls of the
Tndian Tariff  (Textile Protec-
tion) Amendment Bill on hosiery
are in_ order in yiew of the fact
that these amendments raise &
substantially  jdentical issue on
which this House has already given
a_ decision in this very Session.
3757T.

Point of order raised by —— as to
whether the amen nawt m-
K. P. Thampan is in o
view of the fact that £he Indmn
Tariff (Textile Protection) Amend-
ment Bill is an amending Bill
to the Indian Taxiff Act and that
it is not a purely Protective Bill.
3856-57.

Question re—

Countries having Trade Agreement
with Tndia.

Refusal by the Cev‘on State Council
to grant preferences to certain
articles under the Ottawa Agree-
ment.
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JAMIN, MIL 1 We—oontd, JEHANGIR, SIR COWASJI— ]

Guestion (Hupplementory) ré—
Lipond of ~ forelgn m*u luto  Indin,
470,

Influx of medicsl practitioners from
Germany, ete, In Bombuy. 3089,
Mesting of the "Rice Conference of
the - different: parties ~ of the
Logislative Assembly. 4024,
Provention of the import of rice in
Southern India. 1545,
TPonders for Body ~ Varnigh Hard
Deying Inside. 348586,
Terms of loans granted: to Bihar
Barthquake sufferers, 2389,
Resolution re protection of workers
against unemployment snd” reduc-
tion of wiges. 318-22,
Sugar-cane Bill—
Consideration of ——
Clause 5. 4161,
. Clause 7. 4165, 4168,
Sugar (Excise Duty) Bill—
Consideration - of ~clause &.4008,
4009, 4011, 4041-42, 4083.
“Trade Disputes (Extending) Bill—
Motion to consider. 3962.
Untouchability Abolition Bill—
Motiong to refer to Select — Com-
- mittee and -to circulate. 442,

JAPAN—

o Qnestmn re—=
Export of santonin
3801.

from India to

~ Import of rice from 1546.
Refusal of passport to Sardar Amar
S)ngh Bamral to visit 4211-

& o stee] serap  for expmt to
B IyyZL(he North Western Rajl-

e of g‘ooﬁs imported. from ——.

Value of gondﬁ Imported from ——
durin; October _to _ December,
1933. 1389:90.

Value of Indian exports and imports
to and from = —. 285

Tue of Indian exports and imports
from — during 1933,

“TEHANGIR"—
Question re—

Deck passengers on the pilgrim-shi]
——.  2465-3007. 4

Late opeuing -of the door-of the
pilgrim-ship ——. s
Latrines .in_the pxlgnm-slup —

2465-3007.

Motions to refer to  Selech
mittee ~ and o circulate.
. 2145, 2213, 2233,, 2242, 2276, U

Demsnds for Supplementary Grantss

Working h\penacs—-—Repaiu anf

Maintetiance and Operation. 14488
Fxpressions of regret on the death of:

My, R. I. H. Mackenzie. 2525

Pandit Shamlal Nehru, 2541, L

Sir Thomas Ryan. -2073-74,

(leneral,  discussion "of the . Grenen
Budget. 1593, 1603, 1635-39, 164
1655, 1656, 1665 1687.

Indian- Finance Bill—

Motion to - consider. 2377,
2438, 2441, 2475, 2476, 24717,
2516, 9-55, 2556,

Consideration ~of clause 3.
2574-76, 2577, 2578.

Indian Navy (Discipline) Bill—

Motions to refer to Select
mittee and to  circulate. 143
1457, 1464, 1465, -1476-80, 148
1485, 1486, 1487.

Tndian Penal Code (Amendment) Bi

Motion  to. ‘circulate. 959.

Indian Stafes (Protection) Bill—

Motion to. consider.. 3212, 2
3249, 3254.

Consideration of - clause 3.
3460; 3518-19,. 8519-20,
Indian Tarifi (Amendment) Bill—

Consideration of—

Schedtile. 781, 853, 857, 858,
Clause 3. 879, 880-81.

Indian ~ Tarifi (Textile

Amendment Bill—

Protectis

2313 2314 2349 53 2360 2362
Motions. to consider and to cireu
56.

Consideration  of -the  Sche

3694-95, 3696, 3737, 3738, 31
Motches (Excise buty)rBill—

Motion. to-refer to-delect bomml‘
3193, 3200-05,

Moiion r¢ election of ‘the Ottawa !
Agreement Committee. 3733,
Motion to reduce -Demand; for—

“(ustoms’’  7e grievances  of |
Hindus of Sind in the Cu
Department. - 1929-30, 1031,
1947,

“Executive: Council” 7e— }
Federal finance. 1778-80; f
Necessity of eéxpediting the (0

titional Reforms. 183638,
Planned economy. 1870
Raou,amsntmn of i

services under the 8

Federal Constitution.
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osis (,nd Te]earaph= Dep=r1—
2005-11; 2013, 2014 2017.
Board”  re—

ion of the railway ser-

Board. 1161,

118911:;
Unrea: ra{es, lao:) 36.
Point” of Order raised by Mr. N. M.
Joshi proper

Members respon-
s Depariments to
from tie House
are ma ade i»\- Hon

.nces. 2:)040:)
Q\lEshon 7e retention of surplus stock
of rupees by (Government on the
creation of the Reserve Bank. 721

Question . {Supplementary) 7e—
Discharge of Gsemporsry Engineers
on Sl-xxe Railways. 2179

Proposals regarding tariff “arrange-
ments hetween India and. Burma.

Retreuchn-eni on Siate  Railways.

- 2177, 2178.

‘Soldier and lady clerks in the Army

Headquarters. 1696,

lution 7e loan for the reconstruc-

§i204n of Bihar afier the earthquake.

Stedl and Wire Tndustries Protection

(Extending) Bill—

tion to. consider. 1425 .1426.
(Excise Duty) Bill—

otions to refer to Select Committee
gggvto circulate. 3022, 3061, 3062,

Wheat Tmport Dutw (Extending) Bill—
! Motion to consider. 1417,
ORE—

Question re—

Increase in the number of peons
~ and introduction of the system of
(daily beats in the  Naldi Post
Ofﬁea —. 289,

1on in the number of postal
S in the Sankarpur village,
‘District. 289,

Question 7e—.

£
Standing Committes on Emigration.
3417,

Standing Finance C it 2544,
Indian Bar Councils  (Amendment)
circulate. 67374, 680,

4.
Indian Fmanu Bill—
Consideration -of Schedule 1. 2683,
2684-85. 2686, 2688, 2689.
Motion to pass. 2792
Indian Navy lesclphne) Bill -
Motions to refer to Select Committee
and to circulaie. 1481-83.
Indian States {Protection) Bill—
Motion to refer to Select Committee,

Morlon {0 pass.
Indian Teziff (Ampnd.menb) Bm—
Motion to_consider. 750.
Motion to pass.. 891-83,
Indian  Tarifi. (Textile
Amendment Bill—
Motions-to refer i Select Committee
and to circulate 2127, 2313
Motion to reduce Demand for—.
“Executive Council” re mece

Pmlecﬁon)-

12'

(mchxdmg
Expenses) re retrenchinent policy”
adaopfed in the ~Posts and” Tele-

““graphs Department. 20

“Radway Board” re—
_Indianisation of the 1allway ser-

partment

vices., 1202-06.
Statutory Railway Board. 1145.

working  tules
d on the ‘Hardwar

“ Absenice of
in -~ pe

ing Accounts Office ‘and State
“way ‘Accolmts Oﬂ‘ices 3092-93;
3 it ‘of the-
_East Indian T y on certain
“questions asked in the Lcmslatwa
Assembly. 2873,

_ Action taken by the Agents of Rail-

ways on certain juestions asked
in the Lepislative ssemb]y 1
Alleged prepondersnce of B
in_the Government of India
New Delhi. 218384,
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JOG, MR. §: G.—contd.

Question re—concld.

Retrenchment in each Command of
the Military Accounts Depart-
ment.  3706-08.

Rules for recognition by Govern-
ment of Associations formed by
their employees. = 2102-03.

Rules for the recrnitment and train-
inz of subordinate staff on the
East  Indian Railway: 2102,
2103.

Sale of news. sheets to passengers
travelling by the Grand Trunk
Express at Nagpur and Ttarsi.
1076-80.

Kelection for the posts of Ticket
Collectors in  the  Moradabad
Division of the East Indian Rail-
way. 3094-95.

‘Selection of candidates for the
nosts of ~ Inspectors in the
Transportation Department, East
Indian Railway. 2103.

Stafi  employed at the Railway
School “of Transportation, Chan-
dansi. 1543-44.

Stoppage of increments of certain
clerks in the Accounts Depart-

- ment, Bast Tndian Railway. 2L
Stoppage of traffic at certain bridges

in Delhi. 2715.

Strength of suvervior officers in the
Foreign and Political Department.
1554.

Transfer of men from the Military
Accountant General’'s  Office to
the various ' Controllers’ Offices.

- 3705-06.

““Transfer’ of Mr.G. St Leger,

Transportation TInspector, Dina-

“:o pur, to Moradabad. 1295.
- Travelling without tickets on Rail-

ways. 912, 3421-22.

“Treatment of re-instated ex-strikers
en the Great Indian Peninsula
Railway. 1733, 3112, 3729.

Undertaking of honorary work. by
Government. servants.

Use of an officer’s carriage for joy
vides under the orders of the
Divisional Superintendent,
Moradabad Division, East Indian
Railway. 3
- ‘War preparation. work in certain

branches of the Army Head-

auarters. -88.

‘Welfare scheme on the Fast Indian
Railway. = 338-41.

Withdrawal of the vecognition. from
the Great Indian Peninsula Rail-
way Workers’ Union. 1987-88.

JOG, MR. 8. G.—concld.
Question  (Supplementary)  7e all
K. .M

gations against Mr.

Hassan Deputy Director, Estd
lishments, Railway Boar
4262,

TResolution re abolition of the duty g
raw_films,

Sugar (Excise Duty) Bill—
Motions to. refer to Select Con
mittee and to circulate. 3154.
Motion to consider. 3972
Consideration of clause 3. 4082
Motion to pass. 4115-17.

JOINT STOCK COMPANIES—
Demind for Grant. 2065.

JOSHI, MR. N. M.—
Bengal  State-Prisoners
(Repealing) Bill—
Motion to cireulate. 935.
Code of Civil Procedure (Amendmenf

il

Regulatic

Motion to consider. 705.
Demands for Supplementary = Gran$
in vepsect of—

Finance = Department. 2914,

16.
Loans and Advances bearing inf

EE&. 2957, 2962, . 2978, 207

85,
Blection of to  the  Standi
Committee on Emigration, 3
General discussion of  the Genen
Budget. 1660, 1666-69, 1677.
General  discussion of the Railwg
Budget. 11012, 1019-22, 1030:
I}I;l!;;‘l'iﬂ] Bank of India (Amendmesf
e
Motions to- consider and to recommy
to Joint Committee. 226.
Motion to pass. 368.
Indian  Criminal  Law  Amendméf
Bill—
Motion to consider. 703, 704.
Indian Finance Bill—
Motion to consider. 2421,
2493, 2494, 2514.
Consideration of—
Clause 2. - 2568-69.
Schedule I. 2676, 2678, 2734.
Motion_to pass. 2780, 2781, 2814
Indian  Penal Code  (Amendm!
ill—
Motion to circulate. 939, 964,
875, 976.
Indian States (Protection) Bill—
Motion to refer - to Select
mittee. - 508, 511, 514, 515,
605 643 <

Motion to consider. 3221,

Consideration of  cl 3
it of clause 3.

Insertion' of a  new ‘clause aif!
clause 6. 3560-65. 4
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JOSHT, MR. N. M.—contd.
Indian Tariff (Amendment) Bill—

Motions to refer to Select Com-
mittee and to  circulate. 160,
165. 167, 169, 170, 172-74, 188.

Motion to consider. 737, 741.

Consideration of—

Schedule. 775, 853, 854-55, 861.
Clause 3. 881.
Indian Tariff (Textile

Amendment Bill—

Motions to refer to Select Committee
and to circulate. 2115, 2128, 2137,
214453, 2191, 2194, 2208, 2209,
2211," 2216, 2257, 2260, . 2261,
2264, 2317, 2352, 2357.

Consideration of—

Clause 4. 3849-51, 3861.

New clause 5. 3863-70, 3879.

Motion to pass. 3908, 3909, 3910,
3911.

Protection)

Matches (Excise Duty) Bill—
Motion to refer to Select Com-
mittee. 3193-98, 3i99.
Motion to consider. 4187, 4188, 4189,
4190, 421618, 421920, 4221, 4222,

Motion for Adjournment 7e signing
of the TIndo-Tapanese commercml
treaty in London, 145,

Motion e election of anhers fm' the
Central Advisory - Council  for
Railways. 3389-90.

Motion re election of the Public
Accounts Committee. 206.

Motion to reduce Demand for—

“(lustoms™ 7e grievances of ‘the
Hindus of Sind in the Customs
Department. 1937-39, 1945.

“Executive = Council’” e Planned

economy. 1858-62, 1889, 1891.

Reorganisation of the public ser-
vices- under the proposed
Federal Constitution. 1815.

>"Indmn Posts and Telegraphs De-
artment  (including ‘Working
xpenses)’’ re retrenchment
fi‘ohcy adopted in the Posts and
eleglap]n, Department. 2002-
, 2007, 2008, 2011.
“lewny Bnm‘d” Te—
Indianisation of the railway ser-
vices. 1210-12.
~ Passengers’
1110, 1115.
Smtutm'v Railway  Board. 1125,
1137, 1169, 1170, 1173, 1181-84,
1191.

System of appeals. 1344-45.

Nomination of —— to the Panel of
Chairmen. 30.

amenities. 1105-08,

JOSHT, MR. N. M.—contd.

Point, - of order raised by ——as to
whether it is proper for Govern-
ment Members = responsible for
various Departments to ahbsent
themselves from the House when
spesches are made hy Honourable
Members putting - forward their
grievances; . 2502-03.

Point of order raised by Raja Baha-
dur G. Krishnamachariar that
since the Assembly is debarred
from _discussing affairs relating to
any Indian Prince or Chief or
his_administration, and since the
Indian States (Protection) Bill is
designed to protect such adminis-
trations, whether the Bill is in
order.

Point of order raised by Sir Lancelot
Graham as to whether would
be in_order to move an amend-
ment for the protection of labour
while discussing the Indian Tariff
(Textile Protection)  Amendment
Bill, 3862.

Question re—

Application of new leave rules to
the monthly-rated running staff
on State Railways. 905-06.

Appointments of Firemen at Bulsar
on the Bombay, Baroda and Cen-
tral India Railway. 3177-78.

Block retrenchment on the Great
Indian Peninsula Railway. 3481

Bringing of the running staff of
vailways under the Hours - of
Employment Regulations. 908.

City  allowance for railway em-
ployees drawing no special allow-
ance for working in the Madras
City Area. 90809

Classification of journeymen on the
Eastern' Bengal Railway as in-
ferior service employees.  916.

Consideration of War Serviees in
selecting the personnel for re-
trenchment in the Posts and
Telegraphs Department. 3179,

Daily-rated running staff on each of
the State Railways. 915,

Denial of maximum pay on promo-
tion to the staff in the Golden
Rock  Workshops of the South
Indian_Railway.  912.

Denial of the benefit of Sunday rest
to workers in the running sheds
at certain places on the Bombay,
Baroda and Central India Rail-
way. 3178,

Discussion of the new rates of pay
with the All-India  Railwaymen’s
Federation before enforcing them.
910. :
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JOSHI, MR:* No Mi~—contd.
Question re—contd.

JOSHT, MR. N. M:.—contd.

re—contd.

Disnute in the East Tndian Railway
Workshops at Tmcknow about the
retrenchment of staff. 911-12.

Economies effected as a result  of
the adoption of the Pope Com-
mittee’s recommendations. 911,

Eligibility of subordinate running
staff for leave with pay on State
railways. 905.

‘Examinations held for promotion of
postal clerks to the lower Selec-
tion Grade: 2077-78.

Exstrikers on the

Great Indian

Peninsula _Railway not yet re- Staff treated as temporary for
instated. 3481 S having been recruited after, the
rant of increments and exemption 16th July, 1931, on State Rail-
from passing any examination to ways. - 918, -

the officials of the sorting. office, Subjection of the railway staff to
Madras  General Post  Office. wage-cuts, 8 >

1390. ¢

Grievances of the roufine clerks in
the " Railway Clearing Accounts
Office.  3699-3701.

Holidays in the mechanical work-
shops on State Railways.

Introduction of the Honrs of Em-
ployment, Regulation- and Weekly
Rest Convention on. Company-
managed Railways. 3178.

Machinery ' for a . Joint Standing
Committee on railways. 907.

Maintenance of two waiting lists of
ex-strikers on the  Great Tndian
Peninsula Railway. 3481-83.

New scales of pay for subordinate
railway employees. 909-10.

Pay of the railway running staff on
casual Teave. 6.

Payment of enhanced
retrenched  railway
910.

benefits to
employees.

Payment to the Tillopoah Workshop
daily-rated staff. 916.

Railway lines outside the operation
of the Indian Railways = Act.
917-18.

Railway Staff Benefit Fund Rules.
©906-07.

Recruitment of new men in prefer-
ence to the retrenched men on the
Bombay. Baroda and Central
India Railway. 3178-79.

Recruitment  of outsiders  on . the
Great Indian Peninsula Railway.
3483-84.

Reduction _of men on the Great
Indian Peninsula Railway. 3483,

Reduction of the statutory maxi-
mum  of hours of permissible
employment of railway servants
in a week. 907-08.

Re-instated  ex-strikers  in  the
Engineering Department of the
Great Indian Peninsula Railway
at Nagpur. 3481

Re-instatement of certain -ex-strikens
of - Bhusaval and rpur on the
Great: Indian {Peninsula Railway.
3483.

Reports  of
demotion = of
918,

retrenchment  and
staff  on railways.

Short _time . worked . and the staff
employed in the ., State Railway
Workshops.  916-17.

Staff classified as inferior under the
new leave rules on State Rail-
ways. 916.

Treatment of an ex-striker in the
Engineering Department on  the
Great’ Indian Peninsula Railway
at Nagplir as a new entrant on
re-instater®ent. 3480-81.

Titilisation of the  Railway Staff
Benefit Fund for relieving the
distress of railway employees and
their families due to retrenchment.
907, 2636.

Working of the Staff Benefit Fund
Rules. 1917,

Working of ‘the State Railway
Provident Fund Scheme. 906.

Question  (Supplementary) re—

Absence: of  Sikh  clerks in the
Office .of the Director of Railway
Audit. 1090.

Absentee: Members™ of * the Legis-
lative Assembly. 793

Catering contract for Craig Dhu
and Longwood,. Simla. 3079.

Clost of the Simla exodus. 460, 461,

Decline in the income derived from
advertisements in Government of
Tndia publications. 1542-43.

Election of Sir Hueh Hannay to
serve on  the Committee of the
Bengal Chamber of  Commerce,
Calcutta. 1978, 1979. i

Exemption of certain Hindn clerks |
of the Railway Clearing Accounts |
Office ‘from passing the prescribed
examinations. 3943,

Non-pr ion of the &

for giving ‘publicity to the Irish |
994,

Sweep.

Representation ~ by  a  recognised
Labour Union of the grievances
of its members to the Agents of
State Railways. 2171-72.

Result of the Indo-Japanese nego- i

tiations: - 13, 15,
Retrenchment on

State  Railways:

Q
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JOSHI, MR. N. M.—concld.

Question (Supplementary). re—contd.

Soldier and lady clerks in the Army
Headquarters. 1696.

Surcharge on coal freights. 464.

Sweeps run by the Royal Calcutta
Turf Club. 993.

Un-official agreement between re-
presentatives of the Indian and
United Kingdom textile indus-
tries.

Resolution 7e—
Committee of Enquiry on Agricul-
tural Distress. 846, 3313-16.

Loan for the reconstruction of
Bihar after the earthquake. 822,

; Protection of workers against unem-
ployment_and reduction of wages.
; 302-10, 312, 314, 323, 563, 567,
3 568, 577-8L.
i § Salt Additional Tmport Duty (Ex-
1 tending) Bill—
Consideration of clause 2. 2903.
Z Sugar (Excise Duty) Bill—
1 Motions to refer to Select Com-
i mittee and to circulate. 3013,
3054, 3062, 3130.
d Motion to consider. 3997.
; Consideration of clause 3. 4014.
y g Suggestion by that the Govern-
ment Member should participate
in the middle of a discussion and
he then give reply at the end.
Y 1307-08, 1309.
. | Trade Disputes (Extending) Bill—
is- Mgzinn to consider. 3958-60, 3961-

Untouchability Abolition Bill—

61 Motions to refer to Select Com-

mittee and to circulate. 402,

o 410, 411, 412, 413, 417, 429, 430,
441, 445, 446

to § Wheat Tmport Duty (Extending) Bill—

the §  Motion to consider. 1403,

ree; |

" BUURNEYMAN (EN)—

“'ké estion re classification of —— on

B el the Eastern Bengal Railway as

b inferior service employees. 916.

mat {0y RIDES—

vish ity 1
Question re use of an officer’s carriage

ised for - under the orders of the

noes Divisional Superintendent,

s of Moradabad Division, East Indian

ilway.
1eg0° |

BULPORE DIVISION-—
vays. Q‘lai.ﬁon re grievances of the guards

JUDGE(S)—
Question re—

Appointment of a retired High
Court —— to  high  executive
offices.  2452.

Leave rules of the High Court —
of Calcutta, 2452-54.

JUDICTAL COURTS—
Question 7e Ambala Cantonment ad-
ministration proceedings in the
of Ambala, 1620.

JUDICIAL DEPARTMENT—

Question re—

Prometions in the —— in Delhi.
2168.

Stenographers in the in Delhi.
2167-68.

Strength of staff in the — of

Delhi. 2469.

JUDICIAL OFFICERS—

Motion to reduce Demand for ‘‘Taxes
on Income’ re hearing of appeals
on assessment by the same officers
and not by independent —.
1951.

JUSTICE, ADMINISTRATION OF—
Demand for Grant. 2061.
Demands for Supplementary Grants,
2919-20.

K

KABULI(S)—
Question 7e periodical migrations of
—— money-lenders to various parts
of India. 714,

KALBADEVI—

Question re staffi in the —— and
Mandvi Post Offices in Bombay.
478.

KALIGHAT—
Question re frand cases in the —
Post Office.

KALKA—
Question re provision of an inter-
mediate class waiting room  for
females at —. 470-7%. :

KALPATHY—
Question re shifting of the —— post
office in Madras. 2717.
KARACHI—

Question 7e—

Collection of opinions on the Temple
Entry Bill through the police at
—. 1713

Withholding of appeals against his
orders by the Divisional Personnel

L t!"E —— of the Great Indian Officer, North Weste:n Railway,
i Peninsula Railway. 1075-76. =, 3726,
.

i
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KARACHI DIVISION—
Question 76—

“Hindu and Muslin  officers and
subordinates on, . the of
the, North. Western Railway. 1704

Tnadequate representation of
Muslims in the railway subordi-
nate services-in the —. 1703.

“KARDEX" CABINET—

KARNATAK PROVINCE--
Question re formation of the “—"

Question re purchase of —— by the

Central Publication Branch. 2724

KASHMIR STATE—

Question re—

Muslims recruited in the TLeh and
Gilgit postal sub-divisions in the
—— State:

Payment: of income-tax by the
employees of the Posts and Tele-
graphs Department serving in the
—— State. 1279

Preponderance of non-Muslims in
certain appointments in the Lyall-

pur and —— Postal Divisions.
3374,
KASIER—
tion re Nirvags statue of Lerd
Buddha at —— m the Gorakhpur
District. 3941
KEROSENE—

Resolution re—

Excise and import duties on — and
other mineral oils. 581:97, 799-
813.

Question e —

Excise and import duties on —.

“KHADDAR" (NAME PROTECTION)
BILL— o

See “Indian

** under “Bill{s).”

KHADI - JEWAN—

Question: 7e- refusal by postal authori-
ties to register the ——, a magazine
published in Ujjain. 9-10.

KHALAST— .

Question re “duties-of an engine —.
KHARI BAOLI—

Question re traffic control in —— and

Nai Sarak in- Delhi. 1990, 2726,
3949, 3

KHAWJA SAHIB— .

Question 7e Urs of —— in Ajmer.
1728:29, 3110. .

KING'S COMMISSION(S)—
Question 7e—
Indians. given: the, —— in the, Armj
3711.
Lowering. the status of = Indi
officers holding in the Armg
1091-93.

KONKAN FERRY STEAMER(S)—
Question re tenders for conveyance

mails by —. 1722:23, 2727,
KOTKAPURA—FAZILKA SJ

TION—
Question ~re  provision of  cerid
amenities on stations of the Revs
Yazilka Section and —— of #
Bombay, Bavoda and Central Ind
Railway. 3712.

KOT LAKHPAT—
Question 7e 1 k
North We

71

r course at —
y- 9,

KRISHNAMACHARTAR,
BAHADUR G.—
Demand for Supplementary Gras

respect - of—
Ajmer-Merwara. 294243
Tmperial Council -~ of - Agriel
Research Department.
Loans and  Advances
Interest. 2955-57.
Expressions of regret on the death
Mr. A. Rangaswami Iyengar.
92.
Sir Thomas Ryan. 2074-75.
(feneral discussion of the Rail
Budget. 103235, 1057, 1063
Girls Protection Bill—
Maotions to consider and to circ

669:
Tmperial Bank of TIndia (Amend

Bill—
Motions to consider and to reco
to Joint Committee, 194, 220,
3 i
Consideration. of clanse 11, 248
Consideration of clause 15. %0

345-47.

Indian Bar. Councils (Amen
Bill— ¢
Mation to circulate: 678:8L

687, 693.94.

Tndian Finance Bill= :
Motion to pass. 278487,

2 ; ;
Tndian Penal Code (Amendment)
Mation: to circulate. s
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KRISHNAMACHARIAR, RAJA

BAHADUR G.—contd.

Indian States (Protection) Bill—

Motion to refer to Select Committee.
381-83, 388-96, 497-99, 509, 513,
514, 525 526, 617, 651.

Motion _to  consider. 3213, 3214,
3217, 322028, 3232, 3233, 3235,
%2’462 3243, .3245 3247 3249 3262

Consideration of clause 3. 3502-05.

Title and Preamble. 35756-81, 3583,
3585.

Indian Tarifi (Amendment) Bill—

Motions to refer to Select Committee
and to circulate. 179-82, 187.

Indian Tariff (Textile

Amendment Bill—

Motions to refer to Select Committee
and to circulate. 2226-2234 2250,
2066, 2294, 2359,

Motions to consider and to circulate.

Profection)

Consideration of clause 4. 3845.

Motion to pass. 3888-94,

Motion for adjournment re—

Recommendations of the. Capitation
Tribunal: 72-75.

Motion re sympathy of the Legisla-
tiver Assembly with the earthquake
sufferers . in. Bihar - and Orissa.
26.

Motion to reduce Demand for—
“Executive Conneil™ re—
Federal finance. 1
Necessity of eﬁpedztmg the Con-

stitutional Reforms. 1821-28,
1845. z
Planned economy. 1873-78.

“Railway Board” re—
Passengers’ amenmes 1111,

Statutory R.ul\'.a\, Board. 1157-
65, 1177,
Cmcasum.b]p rates, 1304-07.

Point of order raised by Dr. Ziauddin
Ahmad as to whether amendments
to the Schedule of the Indian Tanﬁ

KRISHNAMACHARIAR,
BAHADUR G.—concld.
Question re—

Flying of the Union Jack. 2.

Statement made by Mr. Gandhi
about the cause of the earthquake.
3929-30.

RAJA

Question (Supplementary) re—
Cost of the Simla exodus: 460.
Import of foreign rice into India.

2871. :

Resolution’ re—

Committee of Enquiry on Agricul-
tural Distress. 842-44,

Excise and import duties on kerosene
and other’ mineral oils.

Excise Duty on motor spirif, for the
purposes of road development,
4309-12.

Lean for ‘the reconstruction of Bihar
after the earthquake. 821-23.

Protection of workers against un-
employment and _ reduetion of
wages. 3(3, 323-25, 326, 329,
330, 331, 333.

Steel and Wire Indusmes Protection
(Extending) Bill—

142428

Motion to eonsxder.
Sugar-cane Bill—
Motion to consider. 4136-38
Sugar (Excise Duty) Bill—
Motions to refer to Select Committee
and to circulate. 3045, 3053-58,
Motion to consider. 3989-90.
Consideration of—

Clause 2. 4006, i
Clause 3. 4010- 11, 4045
Suggestion by Mr. N. M. Joshi that
the Government Member should
participate in the middle of a" dis-
cussion and then give reply at the

end. 1308.

TETat

(Textile  Protection) A
Bill on hosiery are in order in: view
of the fact that these amendments
raise a substantially- identical issue
on_which this -House  has already
given.a decision in this, very Session.
3757-58.

Point of order raised- by —— that
since the Assembly. is-debarred from
discussing affairs relating to any
Indian Prince or Chief or his

- administration, and since the Indian
States (Protection) Bill is d d

o to pr obect such administrations,
_ wheter the Bill is: in order. 384,
87. S

Untoucluhﬂlty Abolition Bill—
sto- refer . to _Select

Wheat Import Duty (Extending) Bill—
Motxon to consider. 1401-03.

KUMI)‘H MELA—
Question 76— i
Adf'=— at Hardwar. 1391-96.

Railway accidents durine the Adh
—"at Hardwar. 1306.
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L

LABOUR— ;
Point of order raised by Sir Lancelot
Graham as to whether Mr. Joshi
would be in order to move an

dment for the pr of
while discussing the Indian Tariff
{Textile Protection) ~Amendment
Bill. 3861-63.

LABOUR UNION(S)—

Question 7€ representation by &
recognised —— of the grievances of
its members to the Agents of State
Railways. 2171-74.

‘Injury to a —— passenger between
Salem Junction anl Salem.

LADY (TES)— i
Question re—

Married —— employed in the Gov-
ernment of India Offices. 3
Ministerial  appointments reserved
for military subordinates and —
in the War Office, London. 275-

76.

Reservation of clerical posts for
British Military subordinates and
— in the Army Headquarters.
274-75.

LADY CLERKS—
See ““Clerk(s).”
LADY HARDINGE ROAD—

Question 7e construction of “B’ type
quarters on the —— New Delhi.
989, 3382.

TADY PASSENGER(S)—
See ‘‘Passenger(s).”
LAHIRI CHAUDHURY, MR. D. K—
Election of —— to the Standing
Finance Committee for Railways.

3417,
Imperial Bank of India (A dment)

LAHIRT CHAUDHURY, MR. D. K.—
contd.
Indian Tarifi (Textile  Protection)
Amendment Bill—
Motions to refer to Select Committee
and to circulate.
Motion to pass. 3887.
Matches (Excise Duty) Bill—
Motion to pass. ;
Motion to reduce Demand for—
“Indian Posts and Telegraphs De-

partment  (including Working
Expenses)’" 7e—
Grievances  of Railway  Mail

Service employees. 2047-48.

Measures of earthquake relief for
Postal and Railway Mail Service
Staff in North Bihar. 2055-56,
2057.

Retrenchment policy adopted in
the Posts and Telegraphs De-
partment. 2014-15.

Selection grade posts. 2046

“Railway Board” re—

Satutory Railway Board. 1138.

Question re—

Acceleration in the speed of the 20
Down Express of the East Indian
Railway. 1373-74, 4260.

Allegations against Mr. D'Eca when
he was Assistant Controller in the
Central Printing Office. 3376-78,
3378-79.

Allegations against the Superinten-
dent of Post Offices, Hazaribagh
Division. 4026-27.

Amount, spent on the overhauling of
%‘; Central Printing Office vans.

Amounts advanced to the Central
Publication Branch staff on trans-
ggr from Calcutta to Delhi. 1618-

Appointment of an Anglo-Indian in
the vacancy caused by the dis-
charge of a Muslim in the Central

A'Pub_:imtion Branch. 1541,

Bill—

Motions to consider and to recommit
to Joint Committee. 224.27.

Consideration of claumse 15. 34344,

2584,
Schedule I. 2600. 2601. 270203
Tndian States (Protection) Bill—
Motion to refer to Select Committee.
604, 605, 610.
Indian Tariff (Amendment) Bill—
Motions to refer to Select Com-
mittee and to circulate. 161, 170.
Cosnessidﬁzraﬁon of Schedule. 848-50,

ppoint t of Engineering Officers
as Postmaster General in the
Bengal and Assam Circle. 4260

Appointment of Manager of Publics-
tions by the Controller of Printing
and Stationery. 1617.

Appointment of Press Manager a8
Controller” of  Printing  and
Stationery. 1616.

Assistant Postmasters in the Chitls-
gong. Mymensing and Howrab
Post Offices. 2450.

Certain postal officials in the Bengal
and Assam Circle including Cal-
cutta. 3032-33.

Certain work done in the Calcutta
General Post Office and Howrah
Post Office. 3933-34.




INDEX TO LEGISLATIVE

ASSEMBLY DEBATES. 97

LAHIRI CHAUDHURY, MR. D. K.—
contd.

Clerks performing Savings Bank
and Cash Certificate duties in
certain Post Offices and Audit
Offices. 2874,

Committee to enquire into the
possibilities of further economy in
the Postal Department.

Conversion of the Noakhali Head
Post Office into a Sub-Post Office.
1373, 3382.

Creation of certain posts of Tele-
graph Masters. 2449,

Decline in the income derived from
advertisements in Government of
India publications. 1541-43.

Engineering Branch of the Telegraph
Department. 1376.

Examination for recruitment in the
Government of India Press, New
Delhi. 1377-80.

Expense to Government due to the
transfer of the Central Publication
Branch to Delhi. 3181
Filling up of temporary vacancies of
second division clerks from among
the record suppliers in the Office
of the Director General, Posts
and Telegraphs. 3170-71.
Financial = Adviser, Posts and
Telegraphs, and Deputy Director
General of Finance. 1373,

Fraud cases in the Kalighat Post
Office. . 3935.

Gazetted officers: with. University
qualifications in the. Printing and
Stationery Department. 1616.

Greneral service telegraphists. —2876.

Graduates in the Printing’ and
Stationery Department. 1616,
2635,

Grant of special pay to Deputy
Sub-Postmasters in certain  Sub-
Post Offices in Calcutta. 3834-35.

Grant of the status of a Secretariat
Office to the Posts and: Telegraphs
Directorate. 3168-68.

Grievances of the w!egmphisﬁ
recruited from ~postal signallers.
1911-14.

Idle hours in the Government of
India Press, Calcutta, Simla and
New Delhi, and certain higher
appointments. 3.

_ Income and expenditure of certain
Post Offices. 4030.

Tncome and expenditure of each

‘‘‘‘‘ Postal Circle. 4271

" Tncrease in haulage charges, etc., in

__ the Posts and Telegraphs Depart-
ment. 5

LAHIRI CHAUDHURY, MR. D, K.—

contd,

Inspectors of Post Offices and Head
Clerks to Postal Superintendents..
2170-71.

Installation of water meters in Gov-
ernment quarters in New Delhi.
1980.

Maintenance of sanction register of
printing work in the Central
Printing Office. 3380.

Memorials from the copyholders and
revisers of the Government of
India Press, New Delhi. 1380.

Men on sixty hour basis in the Gov-
ernment of India Presses. 1381.

Men on ten hour basis in the Govern-
ment of India presses. 1381.

Non-maintenance of Savings Bank
Ledgers in the Calcutta Posts
and Telegraphs  Audit  Office.
2450-51.

Officials employed in the Postal
Audit Offices in India. 1631-32.
Pay of Postmasters and  staff
‘employed: in certain Post  Offices.

1633-34.

Payment madé o certain Navigation
Companies for: the - carriage of
mails  between certain  Ports.
1375:76; 3006:= T ks

Pension of record suppliers and
duftries in  the Government of
India ‘offices. 3171.

Posts of clerks sanctioned in the
Money' Order Department of “the
Calcutta (zeueral Posf- - Office.
3933.

Printing oi ext.nmg forms.
3380.

Promotion  of | copyholders in the
Government of India Press, New
Delhl 1380.

+

ies in
the Ceutral Publication - Branch.
1617.

Quahﬁm“ons of Mr. D’Ecz, Manager
of Publications. 3380.

Qualifying ‘examination of  record
suppliers held in the Office of the
Director Géneral Posts and Tels-
graphs. 3168-70. 0%¢ =

Recruitment of readers inthe Gov-
ernmeni of Indiz Press, New
Delbi. 1377. S

Sale of postcar

Savings banks work in cértain post
offices. 1631

Seniority of Inspectors of Post
Offices and Head Clerks to. Snpenn-
tendents of Post Offices and
other officials in the Calcutta
General Post Office. 4258-59.

Speed of certain trains on the East
Indian Railways 1374-75.
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LAHIRI CHAUDHURY, MR. D. K.—
contd,

Speed of certain trains on the East
Indian and Eastern Bengal Rail-
ways. 4261

Staff emp]osed ‘in certain depart-
ments of the Bombay, Madras and
Calcutta General Post ~ Offices.

1632.

Staff employed in the postal circle
offices of Bengal and Assam,
Bombay, Madras and.  Lahore.
1633.

Staff engaged for payment of pen-
sions to Army Reservists, 2874.
Staff in certain Railway Mail Service

. Divisions. 4270.

Staff performing = Savings Bank,
Cash Certificate and Government
security work in Post Offices and
Audit Offices. 2874-75.

Subsidy paid to different air services
in Tndia and the Imperial Airways.
2451-52.

Supersession of two Indian Assist-
ants by an Anglo-Indian Assist-
ant in the (‘entm] Publication
Branch. 3379-

Supervisors and
Savings Bank
the Delhi
Offices. 4029.

‘Technical qualifications for the post
;{ Assistant Controller, Printing.

‘Question (Supp]emvntary) ro—

Defects in certain quarters on the
Ferozshah Road, New Delhi.
2708,

“clerks in the
Departments  of
and Howrah Post

Filline un of vacancies in the Gov-
ernment, of India Press, New
Delhi. 1292

Tlness of Mr. Obeidnllah Khan of

. Peshawar. 2324, 2325.

- Lowering the status of Tndian offi-
cers holding Kino’s Commissions
in the Army. 1002.

Surplus out of the salt additional

B import duty. 4.
Resclntion re—
Aholition: of the duty on raw films.

836-38. 840.

‘Grievances of the travelling public
w: on fhe Assam Bengal Railway.
297-98.
Untouchability Abolition Bill—Motions
o to refer to Relect Committee and to
circulate.

~ Question 7e—

e A].lagatxons against the contractor of
licensed coolies at the —— Railway
Station, 2397-99,

LAHIRI CHAUDHURY., MR. D. K.—
concld.
Alleged harassment of the Hindu and

Sikh employees in the Railway
Loco Shed, 4263.
Alleged ma \administration of the
Government Telegraph
Office. 3172-74.
Deputation of a Medical man for a
clerical job in the office of the

Medical Officer, ——
Examination in Gurmukbi held by
the . Postmaster = General, —.
Tnu(nhdnew of the Superintendent
£ Printing and Stationery, North
\Vestern Railway, 1.
T.oss of an insured parcel in fhe —.

3372-73.
Non-appointment.  of any Muslim
Personnel Officer in the —— Divi-

sion, North Western Railway.

Perrenh"e of Hindu, Sikh and
Muslim employees in the Railway
Loco Shed, . 4263.

Running of through compartments

hetween and Malakwal. 1702
Staff employed in the postal circle
offices of Bengal and Assam,
Bombay, Madras and 1633.

Suporvnsorv appoxntments in the —_—
Postal Division.

LAL CHAND, HONY, CAPTATN RAO
BAHADUR CHAUDHRI—
FElection of to the Committee on

the Ottawa Trade Agreement. 4123,
Girls Protection Bill—
Motions to consider and to eirculate.
663-665.
Tndian States (Protection) Bill—
Motion to refer to Select Committee.

515-20,
Motion for adjournment 7e  recom-
mendations of the  Capitation
Tribunal. 88-89.
Motion to reduce Demand for ‘“‘Army
Department’” re  retrenchment in
defence exvenditure and  Military
poliey. « 1759-61.

Resolution re Commitfee of Enquiry
on Agricnltural Distress. 3322-25,

LALCHAND NAVALRAI, MR.

Election of — to the Central
Advisory Council for  Railways.
3625.

Hindu  Temple  Entry Disabilities

Removal Bill—

Motion for leave to introduce.. 708.
Tndian Arms SAmeudment) Bill—

Motion for leave to introduce. 706




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 99

1
JCHAND NAVALRAT, MR.—contd.
ﬁfx‘dinxx Bar Councils (Amendment)
Bill—
Motion to circnlate. 673.
JIndian Finance Bill—
Motion to consider. .2437-47.
Consideration of—
Clause 3.. 2582, 2600,
Schedule 1. 2667-69, 2670, 2671,
2677, 2682.
f Indian ‘‘Khaddar’’  (Name Protection)
Bill—
. Motion to consider. - 659-60.

Indian States (Protection) Bill—
. Motion to refer to Select Committee.
606.

eration of—
CI. . 3413-14.
Clause 3. 3465-68, 3477-78.
Clause 4. 3527-30.
Clause 5. 3532-34.
Indian Tariff (Amendment) Bill—
Motions to refer to Select: Committee
and to circulate. 43, 47-51, 56
Land Acquisition (Amendment) Bill—
Motion for leave to introduce. 708.
Motion for Adjournment re signing
of the Indo-Japanese commercial
treaty in London. = 146.
Motion re—
Election of Members for the Central
Adyvisory Council for' Railways:

Cons

Election of the Standing Committee
far the Department of Education,
Health and Lands. 1436,

Mation to reduce Demand for—

“Customs’ 7o Grievances of the
Hindos of Sind_in the' Customs
Department. 192324, 1928, 1930,
1936, 1937, 1938, 1939, 1040, 1941,
1043, 1944, 1945, 1946-48.

“Railway Board™ re—

Passengers’ amenities. 1112-14,
Statutory. Railway Board.._-1130-33.
System of appeals. 1355-58.

“Taxes on Income’’ re Policy of the
Tncome-tax - Department. 1953:
estion - re~—

Age limit  for ' appearing at~ the
competitive examination for
Indian Civil Service in India and
in England. 1722,

Alleged secret  acreement Detween
the Burma_ 0il Company and the
Standard  0il Company. 3381.

Allegations against British officers
and soldiers. 46263

_ Appointments  through  Selection

- Boards on State Railways. 3628.

Atticle in the dmrita Razar Patrika
under the caption “Ts War Tm
minent? Stir among  the Mili-
tary pensioners”, 1713-14.

e

LALCHAND NAVALRAI, MR.—contd,

Collection of opinions on  the
Temple Entry Bill through the
police at Karachi. 1713,

Cost of the Simla exodus. 460-62.

Creation of Bench Courts of Hono-
rary  Magistrates in India. . 3076.

Distribution of the Mohenjo-Daro
relics. 10-11; 12,

Duties of the Divisional Personnel
Officers ; on the North  Western
Railway. 3627,

Economic depression in East Africa.

Instruction given by the Railway
Board re promotion  of certain
Railway Officers. 3628.

Liabilities regarding War loans.
1907.

Monopoly. enjoyed hy the . Burma
0il. Company. 198.

Move of the Government of India
Secretariat between Simla  and
New Delhi. 459-60.

Pay of the Assistant Controllers
on the North Western Railway.
3358, 1 -

Pension - rules of the Government
of India  peons employed in
Bombay. 2714-15,

Preparation of Legislative Assem-
bly  Electoral = Rolls in' Sind.
3075-76.

Promotion of railway ~ employees
subject to the passing of  the
Walton Training School Bxamin-
ation. 3802

Rent-free quarters, ete., for cer-
tain Assistant Controllers on the
North Western  Railway.. 3758-
59 2=

Secret = apreement = between the
Burma  0il Company and  the
Standard ~Oil--Company. 197-98.

Stoppage of further excavations at
Mohan-je-Daro.  11-12.

Students. admitted to the Military
Academy Dehra Dun. 477,

Treatment meted fo Indian students
in Germany.  1390-01. 2

Withholding of ~appeals’ against_his
orders by the  Divisional Per-
sonnel Officer, ~ North Western
Railway, Karachi. 3726, °

Question (Supplementary) re—

" Delivery  work ‘in extra:depart-
mental post offices and postmen
and overseers  in Bengal and
Assam _circle ordered to demit
office. =5

Dissolution of the present Legislative

714,

Assembly. 3714,
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LALCHAND NAVALRAT, MR.—contd: LALCHAND NAVALRAT. MRS
soncld,

Efficiency of railway servants. 2226

Erection of a broadcasting stat.on
in Northern India.

FBx-soldier clerks in fhe =~ Army
Headquarters. ~ 1692.

Forced station service telegraphists.
171

Foreign mail work and reduction in
expenditure. 2321,

Freight on wheat and rice between
Lyallpur and Calcutta: 2332
Grievances of the telegraphists re-
cruited from postal signallers.

1013-14.

Tllness of Mr, Obeidullah” Khan of
Peshawar. 2324. :

" Insolvent gazetted officers in  the
Telegraph Branch of the Posts
and Telegraphs Department. 1711.

Leave granted to 'Government ser-
vants in connection with Court
cagzes, 1701,

_Lower gazetted  service appoint-

“ " ment sanctioned for the Engi-
neering Department of the Great
Indian Peninsula Railway. 2322.

Towering the status of Indian offi-
cers holding King's Commissions
in the Army. 1681,

Memorials from the Travelling
Tickeg  Inspectors of the East
Indian Railway to the Railway
Board. 1067.

Promotion of telegraphists as Tele-

__graph Masters,

Radio licenses in India. 3351

Recruitment  of Madrasis in_ the
Office of the Director of Public
Tnformation. 1087.

Recruitment of Postal Clerks in

Recruitment of Sikhs in the Office
of the Director General, Indian
Medical Service. 1086,

Refusal by postal = authorities to

* register  the Khadi Jewan, a
- magazine published in Ujjain. 10.

Re-instatement of certain employees
of the East Indian Railway. 2021.
Releasa of civil disobedience pri-
soners and policy of Government
toward meetings ~ of the Indian

« National Congress. 3810-11,

‘Restrictions imposed on Mr. A, T.
Qureshi at Durban. 16.

Result of the Indo-Japanese nego-

=~ 'tiations. 14, 15,

“~Retrench due to
unsatisfactory work. 3800,

Rules regulating discharge and dis-
missal of the Madras and Sonth-
ern Mahmt;a Railway. 3557,

Y

Soldier and lady clerks in i
Army Headquarters.  1695.
Suffering of a detenu at Deoli frod
leprosy. 3

Treatment of an ex-striker in
Engineering Department on
Great Indian Peninsula Rail
at Nagpur as a new entrang
re-instatement. 3481,

Vendors' contracts in the Dina
Division of the East Indian Ri
way. " 3808-11.
LALTAN—
Question re abolition of the post d
Hindu waterman at the —— Rl

way station. 2080-81.

LANCASHIRE—
Question re—
Appointment of a representative
the Cotton Committee i
India. 3810.
Quantity and value of Indian cottd
bought by 3716.

LAND ACQUISITION (A:M'Emﬂ

MENT) BILL—
LATE FEE—
Question re payment  of theﬂ

See “Bills”.
charges in respect: of weather
grams to the telegraphists.
2187.

LATRINE(S)—
Question re in the Pilgrim Si
“Jehangir’'. 2465, 3007,

LAWS—

Question 7e applicability of differed

for the trials of British Tndis

subjects and foreigners in Indis
States. 537-38.

LEAGUE OF NATIONS—

Question re British Indian delegsty

or substitute delegates to the —}
1981, 3108,

LEAVE—

Question re— J
Casual admissible to the
ployees of the Government
India Presses. 2185. X
Eligibility of subordinate. ronniff
staff for —— with pay on S
railways. 905., 1 rtad
Grant of —— without pay to
East Indian Railway non-woi
shop staff. 542, 1721
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LEAVE—contd,
—— and pension  of military em-
ployees  invalided  during the
Great War. 32, 542-43.

applications of the clerks of
the Government of India. Press,
New Delhi. 3719-20.

facilities to clerks in the Rail-
way  Audit Deptt. to prepare for
the Railway Subordinate - Audit
Service Examinaticn. 3363.64.
facilities to: official members of
the Indian Medical Council. 3487.

—— given to railway staf at
Jamalpur after  the earthquake
shock. 1788,

—— granted to Government  ger-
vants in connection with Court
cases. 1701,

~—— to sick stafi on the - North
Western Railway. 1073, 3726.29.

Pay of the railway munmg staff on
casual 906.

Refusal of on transfer to the
crew staff on the Eastern Bengal
Railway. 715-16, 3629.

LEAVE RULES—
Question 7e of the High Court
Judges of Calcutta, 2452-54,
See also ‘‘Rule(s)”.

LEAVE SALARIES—
Question re differentiation in the ——

of Government employees. 472.T3.
LEDGER(S)—

Qi i re mon-maintenance of Sav

ings Bank in the ' Calcutta

Posts and Telegraphs Audit Office.
2450-51.

LEDGER BOOK(S)—

Question re—
Discrepancies in ths —— of  the
Central Publication Branch. 2722

Mnntenance of
Publication Branch.

in the Central
2723,

LEE CONCESSION(S)—

Question 7e restriction of
passages to Europeans
18.

overseas
under {he

LEGER, MR. G. ST.—
Question re transfer of ——,  Tran-
: ‘sportation  Ins-ector,” Dinapur, to
< Moradabad. 1265.

LEGISLATIVE ASSEMBLY—

Certain report of the proceedings of
the issued by ‘the Assceiated
Press.  3730-31,

Dissolution of the —-. 4271-72,

Motion re sympathy of the —— with
the earthquake sufferers in Pibar
and Orissa. 2529,

Poing of Order 7e the Honourable the
President of the takiug his seat
without the usual wig. 3423,

Question re—

Ab;entee Members of the —. 791-

Action taken by the Agent of the
East Indian Ruilway on certain
questions asked in the —. 2873,

Action taken by the Agents of Rail-
ways on certain questions asked
in the 1001

Action. taken on certain
asked in the — 723

questions

Dissolution of the present ==—,
3714-15.

General election of the ——. 4201-
02.

Information regavdi:g. certain ques-
tions promised in the - —,

Meeting of the Rice (onference of
the different parties of the ——.
4024-25,

Meetings of the ——
ance of Members.
Preparation of —— Flectcral Rolls

in Sind. 3075-76.

Bepresentation in the —— and the
United  Provinces Legislative
Council for the members of  the
Delhi exz-Royal fa.mxly residing in
Lucknow. 1986-87.

See also “‘Assembly”. —— '

LEGISLATIVE ASSEMBLY AND
LEGISLATIVE ASSEMBLY DE-
PARTMENT—

Demand for Grant. 2059.
Demands for Supplementary Grants.
2014,

ard attend-
2165.

LEGISLATIVE COUNCIL—

Question 7e representation in the
Legislative  Assembly and the
United Provinces —— for the mem-
bers of the Delhi exz-Roval family
residing in TLucknow. 1986 87.

LEGISLATIVE DEPARTMENT—
Demand for Grant. 2059.

LEGISLATURE(S)—
Queshnn i S
ies for
the Provmcml and Cm _—
Rep i of the b of
the Central . —— to. the Railway
administrations.
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Questlon re Muslims recruited in the
—— and Gilgit postal sub-divi-
sions in the Kashmir State. 3375.

LEPROSY—
Question 7¢ suffering of a detenu at
Deoli from ——. 468:69.

LETTER(S)—

_ from His Excellency the Vice-
roy conveying thanks for Assem-
blv’s contributions to the Earth-

- quske Relief Fund. 227.
- from the Private Secretary to
His Excellency the Govemm‘ of
* ‘Bihar and Orissa conveying  His
Excellency’s thanks for Assembly’s
expressions of sympathy with the
earthquake sufferers. 482

‘Question 7e—

Delay in the delivery of a bag con-

tammg air ‘mail —— at aerodrome
in Delhi. 3370.
~ Penalty “on official —— posted with-

out - stamps. 23.
‘Seope of the Home Department ——
No. F.-537-32.Ests. 1728.

LEVEL CROSSINGS—
Question 7e closing of —— on railway
Tines. 1706-07.

LIABILITIES —
Question e ——
loans.. 1907.

regarding  War

LICENSE(S)—
,Q,%a-stion e radio —— in India. 3360-

LIFE—

-=Question re precaution for ouard-
ing of —— and property from earth-
quakes. 2089,

LIGHT(S)—

Question re—

Provision: of street —— near rail

way “quarters in. Cawnpore, 538,
1005.

“‘Water connections and —— given %o
the temmorary colonies of workers
at Jamalpur. 1788, .

LIGHTHOUSES AND LIGHTSHIPS—
~Demand for Grant: 2062.

LIGHTHOUSES AND LIGH
- “CAPITAL OUTLAY ON- _TSHIPS
Demand for Grant. 2071,

LILADHAR CHAUDHURY, SETH—
Question re—

Alleged fictitious entries in the Sav-
ings Bank Pass Books by the Sub-
Postmaster, Oghi in Abbottabad.
3821,

Alleged  preferential treatment  to-
wards Muslims in the Education
Department, Delhi. 3091

Complaints ‘against  an Asgistant
Distriet Tnspector of the Educa-
tion Department, Delhi. 3001-92.

Complaints inst the Seerstary of
the Text Book Committes, Delhi.
3091,

Misappropriation by the Sub-Post-
master, Hindu Sabha Collega
Sub-Post ‘Office, Amritsar. 3821-

P'mclh of Hindu postmen in the
Peshawar ‘Sub-Division.

Posting of a Hindn as an inferior
servant in the office of the Super-
intendent of ~ Post’  Offices,
Peshawar Division,  3820.

Retrenchment in the Railway Ac
counts Department, ~3721-25.

Reversion of certain  postmen as
packers in the Amritsar  Post
Office. 3821

LILLOOAH—
Question re—

Apnointment of —— apprentices as
Flectricians and Train Hxaminers.
3823-24

Payment to the
daily-rated stafi. 916

Selection of ez-apprentices for
the posts of Train Examiners.
3824-25.

Workshop

LINDSAY. SIR DARCY—

Tndian Finance  Bill—Consideration
of Schedule T. 2654-55. 2657, 2658,
9673, 2688, 2744-45,

Indian Tariff (Amendment) Bill—
Consideration of Schedules 781. 861.

Motion to reduce Demand for “‘Bail-
way Board”  re importance  of
voad-rail  co-ordination and of the
organisation of  communication
boards throughout the country. 1229

31.
Qath of Office. T711.
Question re—
Tstablishment of motor bus services
by the Rax]\vavs 2709-11.
Tmproving and increasing the bread
of horses in JIndia.
Question (Supp]ementary) re—
“Radio licenses in Tndia. 3361.
Terms of lowhs granted to Bihat
Earthquake sufferers, ' 2390, 2392
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LINDSAY, SIR DARCY—contd.
Resolution 7¢ Committee of Enquiry
on Agricultural ~ Distress. 3208

99,
Sngar (Excise Duty) Bill—
Consideration of —— clause 3, 4073.
4080, 4081-83.

FLINE STAFF—

Question re overtime allowance to the
—— on the North Western Railway.
1074.

h}l\'ﬂ OPERATORS—
Question re—
Basis of the pay of 1734-35.
—— in  the Government of India
Press, New Delhi. 2721-22.

LOAN(S)—
Question re—

Issue of —— by railway employees.
3095.
Liabilities.  regarding  War ——.

1907.

~ advanced to the Bahawalpur

State.

—— on Postal Insurance Policies.
1280,

Repayment of certain  Government
of India 2709,

Repayment of Madras Government
3080-82

Terms of granted  to Bihar

earthquake sufferers, 2387-98.
Resolution re for the reconstruc-
tion of Bihar after the earthquake.
813-32.

LOANS AND ADVANCES BEARING
INTEREST—

. Demand for Grant. 2072.

. Demand for -Snpplementary  Grant.
2950-80.

LOCKE MR. R. H—

Qneshon re deputation of ——, Super-
intendent of Horticultural = Op-ra-

* tions in Delhi, to Baghdad. 3717.

10c0. SHED—
Question re—
Alleged harassmen of the Hindu
and Sikh employees in the Rail-
way ——, Lahore. 4263.
Percentage of Hindu, Sikh  and
Muslim employees in the Railway
——, Lahore. 263.

LOCOVOTIVE(‘I)—J‘M&(I
Purchase of Diesel electric’—— by
the (ireat Indian Peninsula Rail-
way. 1283,
Purchase of ——, boilers and othey
machinery. 2088,

Use of diesel electric cars and —.
1283.

LOCOMOTIVE POWER—
Demand for Grant in respect of Work-
ing Expen:es——M‘nntenance ‘and

supply of 1362.

LODGING—
Question re arrangements  for the
Hoarding an: of foreigners

detained in  India. 3076-77.

LONDON—

Motion for Adicurnment e signing
of the Indo-Japomese -~ commercial
treaty in —— 91, 139-50.

Qnoshon Te—
Artists for the mural decoration in

the India Honse, Tor 1
Txclusion -of Bnmbay artists from
maral decoration ‘in ‘the India
House, — T.
Ministerial appointments reserved
for military subordinates  and

Jadies in the War oe)t ——
275-76.
Non-delivery of a  cablegram

addressed_to Mr, Gandhi from the
Fditor, - the United India, —.

8, 9.

Removal of relics of Saniputra and
Magllana éﬁ 1t.he British Musenm
A

Telephone connection of Tndia with
. ete.” 2185, 2187.
LONGWOOD—
Question 7 catering - contract for
Craig Dhu and . Bimla. £080.
LOSS(ES)— “Sirpmais
Question re— B
— in_ traffic on -the Bankura

Damodar River lewa.y -1371.

— of an insured parcel in _the
Tahere General Post Office, 3372-
73.

— to raﬂwn.vs due to the recent
Farthquake in India. 1368

LOTTERTES—
Question 7e organisation of —— in

100OMOTIVE(S)— TIndia.
Question re—
M-‘lnufactnte of —— and boilers in LOWER. DIVISION CLERKS—
ndia.  2084-87, See “Clerk(s)"".
S SRS
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LOWER GAZETTED SERVICE—
Question re—

appointments sanctioned for the

Engineering Department of  the

Great Indian Peninsula Railway.

—— on r;.xil\mys. 2322.23.

Officers of the —— on ‘State Rail-
ways. 2180-81.
LUCKNOW—

Question 7e—
Concession in railway freight given
to the Pioneer Press, on its removal

from Allahabad to ——. 1004
Disputes in the East [ndian Rail-
way workshops at —— ahout thg

retrenchment of staff. 911-12,
Employment in Government service

of the members of the Delhi cz-

Roval family residing in ——

1987.4,

Facilities for the educatior of the
children of the members of the
Delhi ez-Royal family residing in
——. 1986.

Memorial from the members of the
Delhi ¢z-Roval family, residing
in 1986.

Promotions in certain grades on
the and Moradabad Divisions
of the Hast Tndian Railway.
1550-51. &

Representation in the  Liegiclative
Assembly and the United  Pro-
vinces Legislative  Council for
the members of the Delhi  ez-
Boval family residing in —.
986-87.

LUGGAGE—
Question 7e-charges from Haj pilgrims
for loading and unloading  their
——. 2537-38.

LYALLPUR—
" Question re— ¥y
Freight on wheat and rice hetween
and Calcutta. 2332-33
Preponderance of Non-Muslims in
certain appointments in the ——
:m44 Kashmir Postal Divisions.

s M
MACHINE(S)—
Question re—
Purchase of Addressograph —— by

the Central Publication Branch.

Pnrg:h:pneviqf time recorder —— by
'g}E\’e East' Indian  Railway Press.

MACHINE(S)—cantd. 5 3
Smoke of gas from mono-casting —
in the Government of India Pres|

New Delhi. 5

MACHINE SECTION— &
Question re attendance of the Hin
staff of the of the Railwy
Clearing Accounts Office on religiod
holidays.  3494-85.

MACHINERY—
Question re purchase of locomotivel
boilers and other 7 12088, L4

MACMILLAN, MR. A. M.—
Oath of Office. 2077.

MACKENZIE, MR. R. T. H—
Expressions of regret -on the death
2525-27.

Resolution e excise and import dnﬁJ
on kerosene and other mineral oils4

MADRAS—
Motion to reduce Demand for “Cy
tomis’ re status and salary of Assd
ant Preventive Officers at |

Question re—

City allowance for railway
drawing no special allowance i
working in the —— City Am
908-

Grant of increments and exemplis
from passing any examination
the officials of the sorting off

Gleneral Post Office. 1330,
Grant of increments to the offii

of the sorting office, —— Generi
Post Office. 288.
Recruitment of postal clerks in —
457-58, 2106.
Repayment of
3080-82.

Government, los3

Runnin;:-of the Grand Trunk
press hetween and Delhi.

86.

Shifting of the Kalpathy post
in—— 2717

Staff employed in certain departm
of .the Bombay, and Cal
General Post Offices. 1632,

Staff employed in the postal
offices ~of Bengal and
Bombay, —— and Lahore. 169

Fe

MADRAS AND SOUTHERN MA
TRATTA 'RATLWAY— ‘
See “Railway(s)”.
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| MAGAZINE(S)—

!

jt

uestion r¢ refusal by postal authori-
Qties to register the Khadi Jewan, a
—— published in Ujjain. 9-10.

MAGISTRATE(S)—

Question re creation of Bench Courts
of Honorary —— in India. 6.

MAGLLANA—

Question re removal of relics of Sani-
putra and to the British
" Museum at London. 3941.

MAHAPATRA, MR. SITAKANTA—

Election of to the Standing Fin-

ance Committee. 2644,

Indian Finance Bill—

Consideration of—

Schedule I. 2653, 2753-54.
Schedule TI. 2765.
Motion to pass. 2830-32.
Consideration of—
Title and Preamble 3586-88.
Indian Tariff (Amendment) Bill—
Motion to pass. f ;
Indian  Tariff (Textile Protection)

Amendment Bill—

Motions to refer to Select Committee
and to circulate. 2277.

Motion to add the names of Dr.
DeSouza and Mr. Joshi to the pro-
posed names for the Select Com-
mittee. 2364.

Consideration of clanse 4. 3846.

Motion to pass. 3894-95.

Motion to reduce demand for—

“Customs™ re absence of Oriyas in
the Customs Department. 1917-18,
1019,

“Taxes on Income’’ re—

Paucity of Oriyas in the Bihar
and Orissa Income-tax Depart-
ment. 1950.

“Railway Board" re—

First class railway station for
Cuttack. 1361.
Unreasonable rates. 1310-13.

Question re—

“Amount received by the Bihar and
Orissa  Government from the salt
import duty. 4205.

Average time taken in the final dis-
posal of petitions for remission of
income-tax in Orissa. 3108,

Cancellation of the assessments of
income-tax in Orissa. 3108,

. Cases under section 23 (4) of the

;vllgaiun Tncome-tax Act in Orissa.

Clerical cadres in the Office of the
f&)shnaster General, Burma. 1709-

MAHAPATRA, MR. SITAKANTA—
contd.

Complaints and grievances of income-

tax assessees in Bihar and Orissa.

Construction of the Batala-Beas
Railway. 1549-50.

Creation of new office of the Politi-
cal Agent for the States of Orissa
and the Central Provinces. 1615-
16

Declaration of certain festival days
as telegraph holidays.  1710-11.
Deyelopment  of inland sources of

salt supply in India. 4204,
Development of the sources of salt
supply in Orissa. 4204, 4205.
Disposal of income-tax cases in Bihar
3;1((}13 Orissa on gazetted holidays.

Expenses incurred for establishing
the headquarters of the Agent to
the Governor General of the East-
ern St Agency at Ranchi. 1615.

! 1 ion service telegraphists.

1707-08.
Foreign rice imported into India.
1546,

Import of rice from Japan. 1546.

Income-tax assessees who . have got
their place of business transferred
to_other Provinces. 3107,

Insolvent gazetted officers in the
Telegraph Branch of the Posts and
Telegraphs Department. — 1711.

Leave granted to Government ser-
vants in connection with Court
cases. 1701,

Non-refund of income-tax after the
cancellation of assessments in the
Orissa Circle. 3083,

Payment of the salt import duty to
Orissa on its separation. 4207,
Petitions or appeals against assess-
mlrbrét of income-tax in Orissa.

3

I’ropos‘a]s regarding the Income-tax
Department in the New Orissa
Province. 3083.
bt

+ £ di d

of i

by certificates or distress warrants

in Orissa. 3107 >

Recruitment of Engineering Super-
visors in the Posts and Telegraphs
Department. 1710,

Remission of penalty imposed for de-
faulting payment of income-tax in
Bihar and Drissa. 3

Repayment of certain Government
of India loans. 2709.

Request by the Raja Saheb of Pari-
kud for help to start a salt factory
on the Chilka Take. 4204-05,

Retrenchment of Oriyas in the In-
come-tax Department, Bihar and
Orissa. 4207-08.
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MAHAPATRA, MR. SITAKANTA—
contd.
Revision of pension rules.  1369.
Salt manufacture: on’ the~seacoast of
Orissa. 4206. g :
Salt manufacturing works in- India.

4203.

Shifting of the headquarters of the
Agent' to the Governor: General of
the Eastern States Agency from
Ranchi to Sambalpur. 1614.

Question (Supplen\unmr.\'\ re
of foreign rice into India._

Resolution ¢ Committee "ol
on Agricultural Distress.

Enquiry
331213,

3335.
Salt Additional Import Duty (Extend-
ing) Bill—
Consideration of clause 2. 2905.
Scope of the cut motions during the
discussion of the list of demands on
the General Budget. 1916.
Steel and Wire Tndustrics Protection
(Extending) Bill— .
Motion to pass. 1431-33. A
Wheat Import Duty (Extending) Bill—
Motion to pass. 1422.

MATL(S)—
Question re—

Payment made to certain Navigation
(ompanies for carriage g
between certain Ports. 1375-76,

Tenders for conveyance of —— by
Konkan Ferry Steamers. 1722-23,
2

Tende;‘s from Steamship Companies
for the carriame of ——. 1543.

MATL DRIVERS—
Sse *“Driver(s)”.

MALABAR—

_Resolution re- constitution of into
a separate province. 3342-51.
o s <
ATADMINISTRATION—
Motion to reduce Demand for—
“*Railway Board"” 7e of the

Railway Board. 1239-53.
Question re—
Alleged —— of _the Ajmer Munici-
pality. 1277-78, 2396,
3 Al}oged of the Lahore Govern-
~ 'ment Telegraph Office, 3172-74.

MALARWAT—
* Question 7e running of 'through com-
ilu%zhnenw-hétweenrljahore and 2

MALAYA=—
-Question: re re-opening of non-recruited
assisted emigration to ——. 711

| MANAGER(S)—
Question re—
Appointment: of' Press —— a8 Cor|
troller of Printing and Stationery)

1616.

Powers of the —— of the Centrl
Publication Branch as' the head.d
a department. 1787.

i Vacanciesin the grade of —— anj

Supervisors of Farms. 2461-€2. |

MANAGER OF PUBLICATIONS—
Question re—
Appointment of the by the
troller of Printing and Statione
1617.
Qualifications of Mr. D'Eca, —
3380.

MANAGING COMMITTEE—
See “Committee(s)”.

NDVI—
Question re staff in the Kalbadevi anf
Post Offices in Bombay. 478

MANDIR BHARAIN—
Shct oy i itary condition of
road near — in. Paharganj. 712

MANUFACTURE—
Question. re—

of locomotives and - boilers #
India. 2084-87.

Salt —— on the sea coast of Oris|
4206.

MARKET— A
Question re purchase of engines.in
pest 2087-88.

MARRIAGE(S)—
See “Hindu ——
under “Bill(s)”.

Dissolution

MARRIED LADY(IES)—
See “Lady(ies)”.

MARSHAL OF THE ASSEMBLY—
Mr. —— has mo right o occupy 8
in:the Chamber: ~389.

MASTER GENERAL OF THE 0l
NANCE—
Question re— :
Move of the — Branch camp
to Delhi. 3488
1;'05:1 omsnimnt —, 3488,
‘echnical military cl in the —
Branch. 2!;13 ernl aF
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MASWOOD AHMAD, MR. M.—

Demands for Supplementary Grants in
respect of—
Administration of ' Justice. 2919-20.
Agricalture..
Appropriation  from
Fund. 1446, 1447-48.
Audxt (leans) 1437-38,
440.

va!l Works. 2938-39.

Education. 2027.

Finance Department. 2916.

Imperial Council of Agricultural Re-
search Department. 3.

Interest—Free Adyances. 2950-51.

Loans and Advances bearing Interest.

2059,

Depreciation

1439,

Meteorology. 2924-25.
Miscellaneous. 2939-40.
i 2910, 2911,
2920, 2921,
of India. 2922.23.

Transfer of the Revenue Surplus of
1933-34 to Fund for Reconstruc-
tion of Earthquake Damages. 2940-

Working Expenses—Repairs  and
Maintenance and Operation. 1441.
Election of to the—
Central. Advisory - Council for Rail-
ways. 5625,
Standing Committee for Pilgrimage
age to the Hedjaz. 288

General discussion of - the
Budget. 1028-32.

Imperial Bank of India (Amendment)

Railway

ill—
Motions to consider and to recommit

to Joint Committee.

Indian Finance B
Motion to consider. 2375-86.
Consideration of—

Clause 2. 2566, 2568.

3. 2570-72, 2582, 2594, 2607

263640, 2641, 2644, 264546,
2648, 2649-51, 265253,

Schedule T. 2655, 2676-77, 2679,
2680, 2689, 2698-99, 2700, 2742-44,
2745, 2749, 2754-55.

Schedule II. 2757-68,  2762:63,
2765.

Motion to pass. 2837.

Indian Tariff (Amendment) Bill—
Motions to refer to Select. Committee

and to circulate. 42-43, 48, 51,
177, 188
Indian Tariff (Textile Protection)

Amendment: Bill—
Motions to refer to Select Committee

and to circulate. 2150, 2155-60,
2195, 2246
Motions to ider and to circulat

3669.

MASWOOD AHMAD, MR. M.—contd:
Consideration of—
Schedule. 2674.76, 3686-87, 3691,
373839, 3743, 3753, 3765-10, 3778,
%92, 3795; 3796, 3834-35, 3839-
New clause 5. 3884,

Motion re election of Members for the
Central Advisory Council for Rail-
ways. 3387.

Motion re election of the Ottawa Trade
Agreement Committee. 3732,

Motion re election of the Standmg
Committee for the Department of
Education, Health and Lands. 1435.

Motion re sympathy of the Legislative

mbly with the earthquake saffer-

in Bihar and Orissa. 27-28.

Motion to reduce Demand for—
“Customs””

Absence of Oriyas in the Customs-
Department.  1918.

Grievances of the Hindus of Sind:
in  the - Customs Dopsmneut.
1927-29, 1931, 1932.

“Executive Council” re planned. eco-

nomy. 1868.

“Indian Posts and Telegmphs De-
partment (including .Wu:kmg Ex-
penses)”’ re—

Condition of extra departmental:
agents. -39.

“Indian Posts and Telegraphs - De-
partment; (including -Working Ex-
penses)” re—

Pancity of Muslims in the
1955-58, 1961, 1967 1974-75.

re—

Retrenchment: pol TrJ adopwdp in
the Posts and epart-
ment. - 2001-02, W

Rzulwm Board"”

inistration of the : Railway
Board. 1242.43, 1250.

Muslim representatlon in railway-
services. - 1253-58, 1262, 1271-73.
Statutory Railway Board.
Systen. of appeals.;, 1357
Unreasonable rates.  1302:04
 1338-4

ch creal
a new taxation or which seeks to-

increase the existing faxation is in

order without the previous sanction.
of ‘the Governor General. 2583
Question re—

Absence of Muslim ("ommetcml Offi-
cers on the North Western Rail-
way. 3100, =

Absence of Muslim instructors and-
clerks in the railway school of
Transportation, Chandau; 905.

Adver

for
State Railways. m—88
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MASWOOD AHMAD, MR. M.—contd.
Question re—contd.

Advertisements of tenders by the
State Railways in Muslim news-
papers.  3086-87. ¥

Allegations against an official of the

Moradabad Division, East Indian .

Railway. 2097. %
Alleged beating of Haj pilgrims by
a Furopean at Bombay. 2331, 3007
Afleged inefficiency of staff in the
Clentral Publication Branch. 2458
Allotment of plots in New Delhi to
the ministerial staff of the Tmperial
Secretariat: and its Attached Offi-
ces. « 1714, 2728. i
Allowances granted to a Travelling
Ticket Examiner. 2098-99.
Allowances of the Travelling Ticket
Tnspectors on the East Tndian Rail-
way. 904
Appoi t of a representative of
the Lancashire Cotton Commitiee
in Tndia.

Ay t of an Administrator of
the Ajmer Municipal Committee.
2337-38.

Arrangements for the boarding and
lodging of foreigners detained in
Tndia. 3076-77.

Artists for the mural decoration in
the India House, London. 7.

Artists for the Mural decoration in
+he India House, London. 1001.

Assault to an Indian vendor at the
Phulera Railway Station. 1730-32.

Assistance for children of Indian
Railway employees receiving edu-
cation in the Aligarh Muslim and

. Benares Hindu Universities. 20-21

Assistant Accounts Officers in the
Anditor General’s Office. 17-18.

Assistant Station Masters sent to the
Railway School of Transportation,
Chandausi, for training, from the
Dinapur Division of the East
Tndian Railway. 1985-86.

Cancellation of the passport of
Shaikh Tahir Dabbagh. 3077-78.

Carrying out of orders regarding
communal representation by the
North Western Railway Adminis-
tration.  1702-03.

Cretain appointments in the Railway
Clearing Acconnts Office. 3943-44.

Certain concessions granted to the
staff in the office of the Director
General, Posts and Telegraphs.
2009-2101.

Clerks in offices under the Auditor
General in India. 2101.

Olerks’ quarters in New Delhi. 1714-
15

SFetas

Enquiry C of
South Africa. 3716-17.

MASWOOD AHMAD, MR. M.—contd.
Question re—contd.

Committee for delimiting the con-
stituencies in India. 8.

Communal composition of apprenti-
ces nominated to the Welding De-
partment, Jamalpur,  Railway
Workshops. 487-88.

Communal composition of auditors in
the Railway Audit Department.
3371.

Communal composition of clerks and
auditors in the office of the Direc-
tor of Railway Audit. 3371

Communal composition of clerks of
the Chief Auditor’s Office, Rail-
way Clearing Accounts, Delhi.
3371.

Communal composition of men ap-
pointed in the Railway Clearing
Accounts Office. 1717-18.

Communal composition of men con-
firmed in the Railway Clearing Ac-
counts Office. 4030.

Communal composition of the estab-
lishment of the Anditor General's
Office. 3371.

Communal composition of the staft
of the New Delhi Municipal Com-
mittee. 3006.

Confirmation of the members of the
minority communities in the Rail-
w\;‘y Clearing  Accounts  Office.

3.

Constitution of a Central Board at
Army Headquarters for recom-
mending withdrawal of certain offi-
cers. 3167-68.

Creation of a post of Superintendent
for co-ordination of  personnel
branches on various Divisions cf
the North Western Railway. 3097.

Creation of the post of Deputy
Agent, Organisation, on the North
Western Railway. 5

Deck passengers on the pilgrim-ship
“Jehangir’. 2465, 3007,

Deputation of Mr. R. H. Tocke,
Superintendent  of  Horticultural
Oulo’;ations in Delhi, to Baghdad.

Difference in the uniforms of the
Indian and Anglo-Indian ticket
collectors on the East Indian Rail-
way. 153

Differentiation in the leave salaries
of Government employees. 472-73.

Direct recruitment in the Subordinato
Accounts Service. .

Discharge of one Nasib Ali of the
mein%I Branch, Headquarters
Office, rth  Western Railway.
3099-3100.

Discontinuance of the grant to Pro-
;nncmlsGovemments from the Salt
ax. 8.
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MASWOOD AHMAD, MR, M. —rantd

Question re—contd,

Dissolution of the present Legnlw
tive Assembly. " 3714-15.

DFop in the Tncome-tax tevente of
the United Provinees. ' 2455,

Educational  facilities

em-

s in subordinate ‘service on
orth Western ' Railway in
Baluchistan. = 1704, gy
‘Employment in Government Seivice
of the members of the Delhi eax-
Royal family residing in Lucknow.

Exclusion of Bombay artisté from
maral ~decoration in the India
House,' Tiondon. 7.

Exemption of certain Hindu clerks
of the Railway Clearing Accounts
Office from: passing the prescribed
examination. 3941, 3942, 3943,

Exemption of certain persons in the
Railway Cleéaring Accounts Office

from passing the ~ Appendix 'D
mination. 1705,
Export duty on rice. - 3006-07.
Export duty on skins. - 4023-24;

Facilities for the educaiton of the
children of the  members of the
Delhi ez-Royal family residing in
Lucknow. 1986.

Freight on rice from Patna to Delhi.
2333-34

Freight on wheat and viee between
L\'\Hpm and Calcntta. 2332-33.
Grant of mileage allowance to rail-

way employees. 903,

Grievances .of telephone
3375

Grievances of the Travelling Ticket
Examiners on the East Indian
Railway. -801-02,

Hindu and Muslim Officers and sub-
ordinates on the Karachi Division
of the North Western = Railway.
1704.

operators.

Hours of work of certain staff in
the Railway Clearing Accounts
Office. . 3946-47.

Illness of Mr Obeidullah Khan of
Peshawar. 2323:26.

In'\dec-xmte representation of Muslims
in the personnel branches of cer-
tain offices of the North ‘Western
Railway. 2188-2139.

Inudeqna(c Tepr esentation of Muslims
in the raliway subordinate services
in the Karachi Division. ~ 1703,

Inclusion of the Medical degrees of
the Patna Univer: sity in the Sched
ule of the Indian Medical Council
Act. 3945, 3946.

—

MASWOOD AHMAD MR M—-contd

Question re—contd.

Inrome from export duty and value
of exported articles. 2469, .

Increments. withheld in_ the Cenh‘al
Paublication Branch. 58.

Indian and
schools. 20. -

Tssue of loans by vailway employees.
095.

European  Railway

Late opening of the door of the
Pilgrim-, slnp ”Jelmngir" ) 2531,
3007,

mees in. . the -
MJehangir’. 2465,
Leave, fcilities to clerks in the Rail-
Audit Department to prepare
¢ the. Railway Subordinate Audit
Bervice "Examination.  3363-64.
Loss of an insured parcel in the
thme General Post. Office.  3372-

pllgnm -ship
007.

ancr and upper selection grade
posts_held by each community in
the Punjabh Postal. Circle  before
and after retrncchment.. . 3374.

Medical arrangemeénts for the menial
and subordinate staff on State Rail-
ways. 1718-19!

Meeting of the Central Adyvisory
Council for Raliways. 4025, -
Meeting of the Rice Conference of
the different parties of the Legis-

lative Assmehbly. 4024, 4025

Memorial from the members of the
Delhi ex-Royal family, residing in
Lucknow. 1986.

Memarials” from the Travelling
Ticket Tnspectros  of the
Indian Railway to the Railway
Board. 1066+

Mileage allowance to the tu:keb check-
ing staff. "903-04.

Ministerial staff ‘entitled to Govern-
ment quarters in  New . Delhi.
171516 s

Muslim Assistants in  the
Publication Branch. 2456,

Muslim head clerks in the Office of
the  Divisional  Superintendent,
North Western Ra.tlwmy Delhi.
1705-06

Centyal

Mauslims in cach cad
‘Publication Brane

Mauslims in _the All-India” Medical
Couneil. 05.

Muslims recruited in the Leh and
Gilgit postal sub-divisions in the
Kashmir State. 3375.

Non-appointment  of  any Muslim
Personnel Officer in  the Lahore
Division, North Western Railway.
3100.

Nen-consideration of the applications
of onatriculates and intermediates
by the Director, Railway Clearing
Accounts Office. 3945.

£
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MASWOOD AHMAD, MR. M.—contd.
Question re—contd.

Non-delivery of a cablegram address-
ed to Mr. Gandhi from the Editor,
the United India, London. 8.

Non-grant of hill allowance to the
Travelling Ticket: Examiners. post-
ed at Hardwar. 904-05, 3629.

Non-inclusion of Travelling Ticket
Checking Staff in the running staff
on the East Indian and North
Western Railways. 904

Non-matriculate clerks employed in
the Railway Clearing = Accounts
Office. 1718.

Non-observance of the third vacancy
rules in the Rawalpindi Engineer-
ing Division. 3375-76.

Officiating head clerks in
grades on the North
Railway. 3099.

Opening of a broadcasting station in
l.)Delhi. 3715

certain
Western

Overlooking of claims of trained
Indians in the Jamalpur Work-
shops, East Indian Railway. 488.

Parks adjacent to the Tmperial Secre-

tariat Buildings. 1716-17.
Penalty on official letters posted
without stamps. 4023.
Persons confirmed in the Railway
_Qlearing Accounts Office. 1717.

Preponderance of Non-Muslims in
cortain appointments in the Lyall-
ur and Kashmir Postal Divisions.

Production of spirit- from water
hyacinth. 3715-16.

Promotion of certain reserve clerks in
the Rohilkhand Postal Division.
2871-72, 3825-26.

Promotions in the clerical establish-
ment of the Government of India
Press, New Delhi, 1987.

Promotions in the office of the Agent,
North Western Railway. 3945.

Promotions in the Office of the Rail-
way Board. 1719.

Provision of an additional point for
electric light in the “D” type
orthodox quarters in New Delhi.
471-72.

Provision of an intermediate class

_ waiting room for females at Kalka.

Provision of chairs in_the office of
the Protectos%ﬁ of Pilgrims, Bom-
3007

Pbay. 2331& :
ublication of newspapers in Quetta.
1790. e

Quantity and value of Indian cotton
bought by Lancashire. 3716.
Razcgghorses imported into India.

MASWOOD AHMAD, MR. M.—contd.
Question re—conid.

Racial discrimination in._ the admis-
sion of Indians to  the railway
social clubs or institutes. 18-19.

Racial discrimination in the Jamalpur
Workshops, East Indian Railway.
487

Recruitment in the Central Publica-
tion Branch. 2456-57, 3947.

Recruitment of] Muslims in the Staff
A Branch of the Punjab  postal
circle office. = 3373-74.

Reduction of the post of Superinten-
dent;, Construction, on the North
Western Railway. 3099,

Refusal of medical aid to railway
employees. 1718,

Registers for entering the applica-
tions of candidates in' the Central
Publication Branch. 3047, 3948.

Representation in the Legislative As-
sembly and the United Provinces
Teegislative Couricil for the members
of the Delhi ex-Royal family resid-
ing in Lucknow. 1986-87.

Resolutions passed by the Muslims
of Godhra. 3095-96.

Restriction and- curtailment in the
number of passes on State Rail-
WaYS.

Restriction of overseas passages to
Europeans under the Lee Conces-
sions. 18,

Restrictions on the publication of' a
vernacular weekly newspaper in
Baluchistan. - 732:33.

Result-of the Indo-Tapanese negotia-
tions.  12-15.

Retention of the investigating ins-
pector of the Punjab cirele office
for more than five years. 3372.

Retrenchment  in the *Meteorological
Department. 2

Retrenchment in the United Provin-
ces- Postal Circle. - 2872,

Retrenchment on the State and Com-
pany-managed Railways. 19-20.

Revision of the pay of the Indian
iivil Service ‘and of the TIndian
Police TSI

Rumoured supersession of the Ajmer
Municipality. 2330:31.

Staff in  the “Central Publication
Branch., 2718-19.

Subletting of vendors’ contracts on
the East Indian Railway. 3948.

Surplus_silver in the possession  of
the Goyernment of India. 3168

Telegrams withheld in 1933, 8.

Tenders for treasury contracts  for
the Bombay and Poona Post Office.
3364-66. :

Terrovist crimes in Bengal. 477.
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MASWOOD AHMAD, MR. M.—contd.

Question re—concld.
Theft of railway "property at the
New Delhi Railway Station. 3182-

Transfers -of te]egmphl%s and _tele-

h masters; 3571

' contracts in Lhe Dinapur

Division of the East Indian Rail-
way. 3948, 3940.

Work of distribution. of  publications
on the North Western Railway.

3098.

Work of ‘the Bombay; Baroda and
Central India Railway done in the
Railway Clearing Accounts Office.
4023.

Question  (Supplementary) re-—
Alleged maladministration” of the
Liahore: 'Government — Telegraph
Offic 3173.
App: sent to His Excellency the
Viceroy by railway = employees.
4

Bakrid riot at Ajodhia. 2937.

Catering confract for Craig Dhu and
Longwood, Simla. 2079.

Charges  for ‘meals of Haj pilgrims
on' ships, 2536, 2537.

Charges from Haj pilgrims for
loading and unloading their Tug-
gage.. - 2537; 2538,

Discrimination in the matter of pay
and allowances  in the Army
Headquarters. 1700.

Election: of 'Sir Hugh' Hannay to
serve on the Committee of. - the
Beng.x] Chamber of Commerce,

tta. 1978,

E:tdh]x:hmcm of motor bus services
by the railways. 2

Filling up of ancies in the Gov-
ernment of India Press, New
Delhi. 1291, 1292,
orse-breeding industry in South
Africa, ete.

Import of foreign vice into India.
2870,

Influx of medical _practitioners: from
Germany, etc., in Bombay.

Leave rules of the = High Court
Judges of Calcutta. 2453,

Manufacture of locomotives and boil-
ers in- India. -2086.

Promation o Deputy Assistant Con-
trollers of  Milifary . Accounts.

Promotion of telegraphists as Tele-
-graphs Masters. -3804.

Proposals regarding’ “tariff arrange-
lixﬁzxits between India and Burma.

Radio licenses in India. 3360, 3361.

——

MASWOOD AHMAD; MR. M.—contd.

Question - (Supplementary)-re—ocontds

Recognition of merit for appoint-
ment  to Government  Services.
1088.

Recruitment of <Sikhs in the Office
of the Director General, Iadian
Medical * Service.. 1085,

Repr tién < by a ised

_ labour Union of the gnevnmces of

" its’ membiefs * to ‘the Agents ‘of
State Railways. 2172-73.

Retention of the head establish-
ment, clerk at Dinapur for seveir
or eight, years. 246b:

Retrenchiment on ‘State  Railways
177.

Retrench ts  due 'to i 1y
unsatisfactory work. 3800.

Rules’ regulating discharge and dis-
missal of the Madras and Sou-
thern Maharatta Railway. = 3557.

Safeguarding of sugar-cane growers®
interests in Bihar and = Orissa:
3936, 3937.

Soldier ~ and lady © clerks in the
Army Headquarters. 1697,

Staff declared unfit due to ill-health
for employment on the North Wes-
tern Railway. 1290.

Supply of copies of Short Notice
Questions in advance. 1093,

Surplus ‘ot of the salt additional
import duty. 2714,

Termination of contracts of ~vendors
in the Dinapur Division of the
East -Indian -Raihvay. - 3164. 2

Time limit for forwarding appeals:
of railway employees. 2865,

Vendors’ contracts in the Dinapur:
Division of the East Indian Rail-
way. 3808,

Resolution re Committee of Enquirv
on Apgricultural Distress, = 3332,
3339—41.

Salt Addition Tmport Duty (Extend-
ing) Bill—

Motions to consider and to postpone
consideration. 2892, 2893, 2894,
Consideration of clause 3. 2909

Scope - of - the: cut- motions™ J:o8
the discussion: of the. list of de-
mands on the General Budget.

Sugar-cane Bill—
Motion to consider: 4130—32:
Consideration of—
kmse 3...4147-48, 4152 4154,

Chnae 7., 4162.
Clause 8. 4168:
Sugar (Excise Duty) Bill—

Motions to refer to Select Committes
and to .circulate. 2995-66, 2997.
2998—3002, 3037, 3153, 3155, 3156

Motion to consider. 3977 78 3990
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MASWOOD AHMAD Mz M.—concld.
Sugar (Excise Duty) Bill—contd.
Consideration of—
ause 4006.
Clause 3, 4012, 4034, 4045, 4052-56,
407172, '4105. v
.~ Trade Disputes (Extending) Bill—
Motion to ‘consider. L 3
- Wheat Import Duty (Extending) Bill-
Motion o consider. ' 1404-05.
MATCHES (EXCISE DUTY) BILL—
See “Bill{s)”.

MATRICULATE(S)—
Question re— 1
_* Nen-consideration of the _applica-
tions of — and intermediates by
the Director, Railway . Clearing
Accounts Office. 3945.
Non- — clerks  employed - in the
Railway Clearing  Accounts Office.

1718.

MEAL(S)— s
Question re charges for-—of Haj
pilgrims:on - ships. 2535—3T.

MECHANIC(S)—
Question = 7e  discontent among the
apprentice ==—— in = the —Indian

Air. Force.. 1366-67.

MECHANICAL LIGHTERS [EXCISE
DUTY) BILL—

=See  “Bill(sy"-

AMECHANICAT. WORKSHOP(S|—
See *“Workshop(s)”.

AMEDICAL ATD—

Question re refusal of — to Tailway
employees. 1718.

MEDICAT, AND DENTAL PROFES:
STON(S)—

Question re resclutions passed at the

meeting of the —— of Bombay.

MEDiCAL ARRANGEMENTS—
Question re —— for the menial and
subordinate staff on State Rail-
ways. 1718-10. X

MEDICAL BOARD—

Question re exemption of permanent
Govemment servants from appear-
ing before a —— for the Indian
Audit and Accounts Service Exa-
mination, 3071

MEDICAL COUNCTL—
Question 1; 1,(l%uslims in the All-Tndia

MEDICAL _ COUNCIL (AMEND-
MENT) BILL—

See ““Indian — under “Bill(s)™.

MEDICAL DEGREE(S)—

Question re_inclusion of the — of the
Patna University in the Schedule
of the Indian Medical Council Act.
394546,

MEDICAL DEPARTMENT—
Question e paucity of Muslims in

the of the North ‘Western
Railway. 337-38.

MEDICAL MAN(MEN)—

Question e deputation of a —— for
a clerical job in| the office of the
Medical - Officer, Lahore. 1004

MEDICAL OFFICER(S)—
Question re—
Deputation of a Medica] man for a

clerical job in_the office of the
—., Lahore. 1004.

Rapresentation ‘of - Muslims in 'the
Establishment, Branch of the Office
ofthe Chief » North Western
Railway. 1003.

Victimisation ~of Muslims in _ the
office:of the Chief ——.
Western Railway.. 1004.

MEDICAL PRACTIONER(S)—

Question= 7e infinx of from Ger
many, etc., in Bombay. 308890

MEDICAT PURPOSE(S)—

Question 7e research funds for ——

726.

MEDICAT, SERVICES—
Demand for Grant. 2063.

MEERUT—
Question re—

Bad smell coming out of the sugar
mill in Begamabad in the — Dis:|
trict: q

Bags of cloth for Bibar earthquake
sufferers at"the —— City Railway
Station. . 1296.

MEETING(S\—
Question 70—

— of the Central Advisory Coundl
for Railways. 3

. —of the Tegislative Assembiy and
attendance of Members. - 2165.

i
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| =

. MELAS— -

| Question 7e railway arrangements for
— held at certain places. 1071.

MEMBER(S)—

Question ¢ meetings of the Legislative
Assembly and attendance of —.
2165.

MEMORANDUM—

| Question 76 —. signed by Shams-ul-
Ulema Maulana Syed Ahmad, the
Imam of Jama Masjid., Delhi.
3185,

MEMORTAL(S)—

Question re—
Action taken on the — of the em-
ployees of the East TIndian and
asterniBengal . Railway Presses.

— from certain employees. of the
East_Indian and the Eastern Ben-
gal Railway presses:

— rom’ thé copyholders™and revi-

of the Government of India

w Delhi. 1380

— irom the members of the Delhi
ex-Royal family, residing in Luc-

know. "1986.
— from the Travelling Ticket Exa-
miners of

way to t v-n‘R‘a-]w’n‘ Board. 915.
from the Travelling Ticket Ins-
pectors of the East Indian Rails
‘g'?y to the Railway Board. 1066-

— regarding pay and allowances of
railway employees. 1727-28.

Rules regarding the submission of —
on State Railways. 1726-27.
MENTAT, STAFF—

Question 76 medical ar\augement< for
the — and subordinate ‘staff on
State Railways..- 171819,

MERZ AND PARTNERS, LIMITED,
MESSRS.—
Question re—

: -~ Consulting fees paid * to —,
~ . railway electrification- sclmmes.
2389-2400.

R Natute of work advised apon by —
as. Consulting = Engineers to the
lewnvs of India. 2599.

e

| Tdi.

MESSAGE(S)—

— from His Excellency the Vlcerby and
Governor-General appointing -days
for the presentation of the Gene-
ral Budget and for its subsequerit
stages. 481.

— from His Excellency the Viceroy
and Governor Genera] appointing
days “for the ‘presentation  of the
Railway Budget and’ for its subse-
auent_stages. 480-81.

— from His Excellency the  Viceroy
and Governor General appointing
the Honourable Sir Joseph Bhore
to perform the functions assigned
to the Finance Member on the oc-
casion of the General Discussion
of the Railway Budget. 655.

— from His Exccllency the Viceroy
and Governor General = declating
eertain heads of expenditure open
to discussion by ‘the Legislative
Assembly  when' the Budget is
under  consideration. 481

METCALFE, MR. H. A. F.—
Demand for Supplementary Grant in
respect. of Ajmer-Merwara. 2042,
TIndian Finance Blll—— .
Motion to pass. 2853 25,4.
Oath "of_office. 79 .~36?.5 =

\IETE“RGI OGICA XL DEPART\{E\T»

re retrenchment in the ,

METEOROLOGY— Y
Demand for “Grant: * 2062. >
D f& ‘Supplementary Grants_

=
METER(S}—
* _Question re installation of water —
in Government quarters <in New
Delhi. 1980.

METRE GAUGE SECTION(S)— 4
Qnestmx} Te. Ovemtowdﬁhng of the prin-
K s 1l

MIDNAPUR— b
Question 7¢— - rf YT
Employment of soldxers for forcing
one Mr. Ashatosh Roy Chowdhury
of Contai to salnfe the Jnion
Jack." 26&—
_Notices issued m—at the instance
7 of the military  authorities. 188-

MIGRATTON(S)= % = & 0o
Question re periodical — of . Kabuli
money-lenders to various parts of
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MILCH CATTLE PROTECTION
BILL—
See- “Bill(s)"’.

MILEAGE ALLOWANCE—
See ““Allowance(s)”.

MILITARY— 5
Question e allegations against the —
in Calcutta. 31.

MILIFARY ACADEMY—
Question 7é—

Change  in: the date -of the —
examination. 3492.-93.

Students admitted to the —
Dehra Dun. s

MILIFARY ACCOUNTS—
Question re—
Discharge of nine Deputy Assistant
Controllers of 190°
Promotion of  Deputy.
Controllers of 4

ACCOUNTS DEPART-

MILITARY
MENT—
Question 70—

Control of the personnel of the ——
3708.

Retrenchment in. each command of
the ——. 1910-11, 3706-08.
Standard of andit in the ——. 1800-
-21.

MILITARY ACCOUNTANT GE
RAL—

Question re—
Expenditure on  the move of the
’s office. 3701-02.
Pay and allowances drawn. by the
Accountants and clerks in the Offi-

ces of the —— and the Anditor
General. 3703-05
Transfer of men from the —a

Office to the various Controllers’
Offices.  3705-06.

MTTJT'ARY AUTHORITY(TES)—
Question re Notices izsned in Midna-
pur at the instance of the —.
198-99, 1388.

MILITARY CLERK(S)—
“Clerk(s)™”.

MILITARY EMPLOYEE(S)—
s Qnes‘tionlh;z;édisabﬂityv spension: to ——

invalided during the G
100554, 1290.1300, 154645, 1555
1790-92.

- 3385,

. 3725, 4260.70.
See. also. “Employee(s)’’.

MILITARY ENGINEERING SER-

VICE—

Question ze appointment of Indian En-

gineers as temporary Engineers in

the —— Army Headquarters.
3079-80.

MILITARY PENSIONERS—
See “Pensioner(s)".

MILITARY POLICY—

Motion to reduce Demand for—-
Department” 7e retrench-
defence expenditure and
1736-66.

“Army
mentin
Military policy.

MILITARY SUBORDINATES)—

Question re reservation of clerical posts
for British —— and ladies in the
Army Headquarters. 274-75.

Sec also “‘Subordinate(s)".

MILLAR, MR. E. S:i—
Election of — to the Fuel 0il Com-
mittee. 482.

Indian Finance Bill—
Motion to consider. 2400--04.

Question_(Supply). re meeting of the
Rice Conference of the different

parties of the Legislative Assemb- |

ly.

Resolution re excise and import duties
on kerosene and other mineral oils.
584, 592-96.

MINES—

Demand for Grant. 2063.

MINING ASSOCTATION(S)

See ““Association(s)”.
MINING FEDERATION(S)—
See “Federation(s)".

MINERAT, OTL(S)—

Resolution 7¢ excise and import do- |
ties. on. kerosene and other —
581-97.

See also “Oil(s)”.

MINISTERTAL APPOINTMENT(S)—
See ““Appointment(s)”.

MINISTERIAL ESTABLISHMENT—
Question re Public Service Commission
inati for recrui of =
for.the Government of India Offi

«ces ~held in' 1926. ' 2462:63.
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MINISTERIAL STAFF—
Question re—

Allotment of; plots in: New: Delhi to
the of the Imperial Secre-
tariat and :its Attached Offices.
1714, 2728.

—— entitled to Government guarters
in, New' Delhi. 1715-16,

Recruitment of ——in the Tmperial
Secretariat_and the Army Head-
quarters. 3079

See_also “Stafi(s)’”.

MINORITY COMMUNITY (IES)—
Question re—

Inadequate representation of the —
in the Accounts and Audit Offices.
1078-79._

Recruitment. of members. of in
the office of the. Deputy Accoun-
tant General. - Posts and: Tele-
graphs, Delhi, 10877, 2469-70.

See also “Community(ies)’”.

MINT(S)—
Demand for. Grant.  2066.
Question 7e coins minted and  issued
from Indian —. 3555:56;

MINUTE(S) OF DISSENT—

Practice laid down by Mr. ' President
re the signing of the reports of
Select Committees and — by the
Members who are unablé to sign
these  themselves. 798-99.

MISCELLANEOUS—
Demand. for Grant. 2067
Demand for Supplementary Grant.
2039-40.

MISCELLANEQUS ADJUSTMENTS
BETWEEN THE CENTRAL AND
PROVINCIAL GOVERNMENTS—
Demand for Grant.” 2067.

‘MISCELLANEOUS DEPTS—
Demand for Grant. 2065.

‘MISCELLANEOUS EXPENDITURE
(RATLWA YS)—
Demand for Grant. 1361.
Demands. for Supplementary  Grants.
1449,

MISCELLANEOUS EXPENSES
(RATLWAYS)—
Demand for Grant in vespect of Work-
ing Expenses —. 1363.

MISCELLANEOUS
'INTEREST ON—
“ Demang for Grant. - 2058,

'ﬁmng;ltzs for Supplementary Grants.

OBLIGATIONS,

MITCHELL, MR. K. @ -~
Oath of: Office. 3799,
MITRA, MR. 8, C.—
Demand for Supplementary: Grant in
respect; of—
Expenditure in England. — High
Commissioner - for - India. 2943-44,
2945,

Expenditure on ' Retrenched Perkon-
nel” charged to- Capital. = 2047,

Imperial Council of Agricultural Re-
search Department. 2031-33, 3934

Loans and "Advances bearing Inter-
est. 295253,

Meteorology. 2925,

Opium. 2911, 2912,

Working Expenses — Repairs and
ggninlemmcp and Operation. 1442-
53

Election of — to the Public Accounts
Committee. 546.

General, discussion of the General
Budget. 1601—07.

Imperial Baok of India (Amendment)

Bill—

M to ider and fo rec i
to_Joint Committee. 213, 23430,
Consideration of —.

Clause 12, 253, :

Claunse 15. 34849, 353-54.

Clause "33, 357. 2
Indian Finance Bill—

Motion to consider, 2497-2502, 2506-
12, 2515, 2547, 2548.
Consideration _of —

Clause 3. 2578-79.
Schedule T. 2656,,2666, 2671-72,

. 2678, 2698, "2735.36. 2749.

Motion ~to pass. 2773, 281825,
2837, 2838, 2845. St

Indian Navy (Discipline)” Bill—

Motions fo refer to Select Commit-

tee_and to circulate. = 1453,
TndianStates (Protection) Bill—

Motion to refer to Select Commit-
tee. 605, 617. 618, 630,

Motion, to_consider. 3223, 3235.

Consideration _of clause 3. 3434,

- 8, > 4.
- Motion to pass. 3618,
Indian Tariff (Amendment) Bill—
~ Motions to, refer to Select Commit-
““tee and to circulate. 48, 54, 55,
56, 169, 171, 176-78.
Motion to consider. 756, 758, 760.
Consideration  of Schedule. 790,
.. 853, 855-57,
" Motion to pass. 893
Indian Tariff = (Textil
Amendment. Bill— X
Motions. to refer to.Select Commit-
tee -and, to circulate. 2237, .
57.

s

Protection)

Moti'ons to mnslider‘ ap.d: to. circu-
late. 3657-61. 5
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MITRA, MR- 8. €.—contd.
Tndian Tariff. " (Textilé
Bill—contd.
Consideration of—
Schedule. 3832, 3834.
. Clause. 4. 3847, 3851-52.
New: Clause 5. 3883.
Motion to pass. 3887, 3891
Matches. (Excise Duty) Bill—
Motion | to.. consider. 4186,
4190, 4191, 4196-98, 4221.
Motion to pass, 4239, 4244, 424548
Motion for adjournment 7¢— .
eco dati of the Capitat
Tribunal. 68-71.
Signing of the Indo-Japanese com-

Protection)

4189,

mercial treaty in London. 141,
147.43.

Motion 7e election of the  Ottawa
rade  Agreement  Committee.
3732, 3735.

Motion 7e election of the Public Ac-
counts Committee 202-04.

Motion to reduce Demand. for—
“Tndian Posts and Telegraphs. De-
partment_(including Working Ex-
penses)” re—

(Clompensatory allowance for lower
division clerks and sorters. 1993-
-94, 1996,

Condition of extra departmental
agents. 2035-37. 2040.

. Grievances of Railway Mail Ser-

~  vicz employees. 2046-47, . 2050,

Pancity of Muslims in the servi-

ces. 196263

Retrenchment policy. adopted in
the Posts and Telegraphs De-

., partment. 1996-99, 2030—35.

Selecfion  grade posts. 2040--44,

6

“Railway Board” re—
Condition of State Railway Press
“employees. 1359-60, 1361,
. Unreasonahle rates. 1328-20.
" Question 74— =
Absentea Members  of the Legis-
- lative Assembly. 791-94.
Acceptance. of the Towest tender by
gﬁ\e Railway = Department. 1065-

Agréement for the carriage of Gov-
ernment_ and Railway materials
hetween ;dﬂ’f@tent . Indian ports.

Amount of unpaid morey orders.
2335.36. -
Amount paid to the Bengal Gov-
ernment as their . ‘share of the
additional salt dnty.
Amount realised from Tnland
Foreign Telegrams. 2539,
Annual increments of the clerical
staff in the Office of the Director-
General, Poste and Telegraphs
3697-98. :

and

MITRA, MR. §.
Question

O.—contd.

re—contd.

Applicability of differént  laws for
1lle tridls of British Indian sub-

jects 7and foreigners in Indian
States. 537-38, :
Appointment’ “of a retired ~High

Court' Judge

offices, 2452,
Appointment’ of Controller of Print-

ing and Stationery. 2723,
Appointment of Indian Engineers as

to high executive

temporary Engineers in the Mili-
tary Engineering ~ Service, ' Army
Headquarters. 3079-80.

Assistants' in“the office of the Di-
vectit’ Cieneral, Posts  and. Tele-
graphs.  2529—31.

Begumpuir station on the Howrah-
Burdwin  Chord of the East In-
dian_ Railway. 201-02.

“Buy Post Office Cash Certificates’
date stamps. 2009,

Certain facilities to Division ITI pri-
soners in_the Andamans.  3166.
Changes in the treatment of ferro-
rist ‘prizoners in the Andamans.
Clerical employment, for civilians in
the departments of the War Office

in: England. 1692.

Clerks and postmen in certain Head
Post (Offices. +475.

Clerks and supervisors in certain de-
partments .of " the Bombay ' Gene-
ral Post Office. 474.

Clerks and supervisors-in, the Say-
ings Bank Department. Calcutta
General Post Offices., 479,

Committtee fo enquire into the pos-
sibilities of further economy in
the. Postal Depavtment. - 466.

Compensatory allowance to the pos-
tal officials employed in the Nil--
giris. 1725-26.

Construction of the Faridpur Rail-
way Station on the Eastern Ben-

274.

Contract: for. the supply of
mixed black paint to the
Indian. Railway. 3698-99.

Contractors. for raising coal in State-
collieries. 1065.

Correspondence with his relations of
Mr. Satin Sen, a State Prisoner
in the Tampbellpur Jail. 4265.66.

Decenfralization of the Central Sta-
tionery Office. Calcutta. 287.

Delivery work in extra-depnrt'-msn’-
tal post offices and postmen and
overseers “in Bengal , and Assam
Circle  ordered = to demit office.
3479-80. ATE

gal Railway.

ready
East
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MITRA, MR. 8. C.—contd.
Question re—contd.
Denial  of cerfain benefits to the
industrial hands of the East In-
dian Railway Press. '02.
Depreciation Fund of the Posts and
Telegraphs Department and capi-
tal advariéed to that Department
for capital outlay. 477-78.
Desirability of appoinfing persons
g the qualification of a
to the posts of the Con-

chemis

= troller. of Printing and Stationery

and the Deputy Controller, Cen-
tral -Stationery Office, Calcutta.
286-87.

Disability  pension: to: militar)
ployees - invalided  during
Great. War.. 1652.-53.

Discrepancies in the ledger books of
the Central' Publication Branch.
2722-23.

Discrimination in the matter ni pay
and allowances in the Army Head-
quarters. 1698-1700, 3490-01-

Duties of a specific post in‘a parti-
cular establishment of the Army
Headquarters. 1698-99.

Duties of Deputy Postmasters or
Deputy Sub-Postmasters. - 1734
Duties = of Director -of Regulations

and Forms. 3492,

Employitent of coolies for carrying
the boxes of Euvopean and Anglo-
Indian drivers on the Hast Indian
Railway. 3627;

Employment of soldiers: for forcing
one Mr:- Ashutosh Roy Chowdhu-
ry of Contai, Midnapur, to' salute
thé Union Jack. 269-71, '1388-89.

Exemption 6f postal  employees in
Bihar' from  the emergency cut in
pay. 2868-69;

Existing constitution of the clerical
establishment of the Army Head-
_quarfers. 284

Bz-soldier clerks  in ' the
‘Headquarters.  1691-92.

Fixation of different classes of Su-
pervisory posts in the Post Office
xlmd the  Railway~ Mail Service.

vy em-
the

Army

Foreign mail work and reduction in
expenditure. 2321.

Formation of a Civil Wing of the
Indian * Army~ Ordnance Corps.

Functions of tha Secrctary of the
Indian Medical Council.” 3487.
General condition of the health of

MITRA, MR."S.

C.—contd.
Question re—contd,
Grant of travelling and halting al-
lowances to members of “the In-
dian Medical Council. 3486,
Hardinge ' Bridge on the ~ Eastern
Bengal Railway. 3073-74.
Hunger-strike in the Deoli Deten-
tion Camp: 467-68.
Tllness of State Prisoner Mr. Sailes-
war Chakravarty. 2460-61.
Increase in the number of peons
and introduction of the system of

daily beats in. the Naldi Post
Office, Jessore. 289,

Inferior service conditions in the
Army Headquarters. 276-77.

Inquiry made by the Depnty Secre-
tary, Home Department, from the

political prisoners in the Cellular
Jail,. Andamans. 3167.

Lady clerks in the Central Military
Offices and in tha Government of
India offices, 3491.

Leave facilities to official members
of the Tndian. Medical =~ Council
34817,

Leave rules of the High Court
Judges of Calcutta. 2452-54.
Lino. Operators in_the (Government
of India Press, New Delhi. 2721-

22,

Maintenance of ledger books in the
Central Publication Branch. 2723.
Married ladies employed in the
Government of India Offices. 337.
Membership of Mr, Ganpati Singh
of the Unit Advisory Committee
of ' the Bombay = Grenadiers,
Ajmer. Na &
Ministerial - appointments  veserved
for .military = subordinates and
ladies in- the War Office, Ton-
don. 275:76. . -
Money orders
2538-39, 3110.
Non-observance of holiday on ac-
count of the Jagaddhatri Puja in
the Government Test House, Ali-
pore. 287-88, 732. =
Overhauling of - the Central Publi-
Central

cation Branch. 2723,

Paucity" of staff * in the
Publication Branch.  3179-80.

Pay and  prospects = of the Indian
Army Corps of clerks. 277-80.

Post of the Director of Regulations
and Forms. 1700-01.

Posts of Director and Assistant Di-
rector of Regulations and Forms in
the Atmy Department. 28283

Present_condition of the health of -

© §j, Bidhu Bhusan Sen, a_political
prisoner in the Cellular Jail, An-

issued and paid.

Prisoners: in the = Cellular Jail,
Andamans. 3166, damans. 3166.
| — R—— B ottt e et e e -
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MITRA, MR. S. C.—condd.
Question re—contd. 5
Prisoners. . convicted  -of . political
offences. sent. to the Andamans.

Promotion of an Indian clertks as
Officer Supervisor, in the hranches
of the Army Headquarters, 1700.

Promotion of routine clerks of the
Railway Clearing Accounts Office.
3368-70.

Promotions in the Central Publica-
tion Branch. 2724-25.

Promotions in the Indian Army Ord-
nance . Corps. 3722:23.

Provision of quarters to civilian As-
‘sistant. Storekeepers and Storemen
of the Tndian  Army Ordnance
Clorps. 3723,

Purchase. of addressograph machine
by . the Central Publication
Branch. . 2723-24.

© ‘Purchase of furniture, etc,, by the
Clentral Publication Branch. 2724.

Purchase of . “Kardex’” cabinet by
the Central Publication  Branch.
27124

“Racial . discrimination in the matter
of exemptions from emergency cub
in pay in the Army Headquarters.
1697-98.
2ates of pay .drawn by the civil
“service. clerical personne] in  the
War Office in Encland. 1692.93.

~Reckoning  of

seniority on the

North Western. Railwav.. 3111
Recruitment of lady clerks. 3492

Recruitment of ministerial staff in
the Imperial Secretariat and the
Army- Headquarters. 3079,

TReduction in the number of postal
beats in “the ‘Sankarpur village,
Jessore District. 289.

Refusal by the Superintendent of
Post, Offices, Barisal Division, to
- attend .to the work of the Postal
gg-oper:\tive Credit Societies. 725-

Release of State Prisoners and de-
tenus. 271-73. 5
Removal of the office: of the Super-
dent of - Post  Offices, Bari-
Jigision, to -a place in" the
- outskirts of* the town. 724-25.
Reorganisation -of ' the India ~ Un-
attached Tist. i
Reservation . of ‘clerical - posts = for
‘I.‘l":i"d b ‘Mégitn'zy mhgdinates and
ies in the Arm:
Rz']t‘li-’lﬁ. . Headquarters.
Residential accommodation for pos-
tal officials. stationed at 00&%-
mund  1724-25.

MITRA, MR. 8. C.—contd.
Question re—contd.
Restoration of the five per cent, cut
in_salary. 273-74.
Retirement of: the present — Post.
master  General, Dgngal and
Assam ' Circle. 2166-67.

Retirements in certain cadres of the
Posts and Telegraphs, Department.
1933, 3382

Re-transfer of the Railway Mail
Service <€’ Division to the cons
trol of the Postmaster ~General,
Bengal and Assam Circle, 1730.

Retrenchment of Telegraphists and
Telegraph Masters. 478.

Rules for recruitment of stafl on
State-managed: Railways. 4257-58.

Rules regarding ‘transfers of Assis
tant Postmasters General. 1720

Rumoured illness of Mr. Satin Sen,
a State Prisoner in the Campbell
pur jail. 2460, 3109, 2460.

Segregation of certain prisoners in
the Cellular  Jail, Andamans
3165.

Selection. grade. posts in the Bom:

bay. and. Caleutta . Geneval Post
offices.

Selection of senior grade officent
from the Bombay  Crenadiers,
Ajmer. 3355-56.

Service telegrams. 1723-24.

Shortage  of staff in the Mone

QOrder. . Branch of the = (alcatlh
Cieneral Post Office. 467, 2166.
Signallers and inferior servanis i
the combined Posis and  Telé
graphs Offices. 473-74.
Soldier and lady clerks in the Armf
Headquarters.  1693-97, 2483.90,
Staff in the Kalbadevi and Mandd
Post Offices in Bombay. 478,
Suffering of a detenue at Deoli fiof
Jeprosy. 468-69.
Supersession. of a Muslim Superit’
tendent  in the - Quartermastd]
General’s Branch. 280-81.
Supersession of Indian clerks in !
Army “Headquarters. 1697, %4
Surplus.  out of the  Salt Addd
tional Tmport Duty. 2711-14.
Technical military: clerks in
Master-General = of the OQrdnand
Branch.. 281-82,
Telegraph Offices at Mud Point anl
Hubli point in Bengal. 1729.
Tenders. for Body Varnish Hifl
Drying Inside.  3485:86:
Tenders . for: conveyance. of mailf
by Konkan Ferry -Steamers. 1%
23,; 2727

" Tenders for raising of coal in St
Railway collieries.  1065.
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MITRA, MR. S. C.—contd,
Question re—concld.
Tenders for treasury work of the
Post Offices in Bombay, Poona
and' Ahmedabad. 1723, 2727.

‘Praining in arsenals to Indians for
working as technical clerks at the
Army Headquarters, 8491,

Training in telegraphy to the upper
division clerks. 4258,

Transfer of prisoners Satya Kumar
Bose and Prafulla Kumar Mazum-
dar to' the Alipore Central Jail.
3167.

Transfer of two prisoners from the
Andamans to the Alipore Central

Jail. 3167.
“Travelling allowance granted to
British ‘military and~ lady clerks

for the moves between Simla and
Delhi. 284.

Troublé with the political prisoners
in the Cellular  Jail, Andamans,
3165.

Uniforms supplied to Indian  and
Amglo-Indian ticket collectors of,
the Howrah Division, BEast Indian
Railwa 153.

Unit Advisory Committée of  the
Bombay Grenadiers, ‘Ajmer. 3355.

Visig to several Post Offices by two
officials 6f  the” Postal = Depart-
ment. 474,

Withdrawal of ‘the privilege of com-
munication from the political pri-

soners in the Cellular Jail,
Andamans.  3165.

Working - days “as compared ~ with
holidays  in the 'Calemtta “High
Court. 4019-20.

“Question (supplementary) re—

Advertisements of tenders by . the
State Railways in. Muslim - news-
papers. . 3087,

Arrival of doctors from Germany to
sep up 'practice in India. ©1982

Cost of the Simla exodus. 461.

Education- of the blind . and deaf
mutes in the centrally administer-
ed areas. 3807,

Election' of Sir ' Hugh: Hannay: to
serve on the Committee of  the
Bengal Chamber © of ‘Commerce,
Calcutta. 1980

‘Establishment of motor bus services
by the railways. 2711,

Influx of medical _practitioners. from
Germany, efc., in Bombay, 3089,

Ma,nu.factnre of - locometives - and
boilers in. India: -2086,

Promotion of telegraphists' as Tele-
graph Masters. 3804.

MITRA‘ MR, S C—cnntd

Reinsnl of “passport ‘E‘o ‘Sardar. Amar
‘Bingh Bamral to visit Japan. 4211,
4212,

Repayment of Madras Govemmenh
loans.

Representation by a  vecognised
Lubour Union of the grievances of
its members to the Agents of State

Railways. 2174,
Result of the Indo-Japanese nego-
tiations. 13
Retrenchment on State Railways.
7, 2’178
Retrench due  to i 1

y

uusahshctory work 3800, 3801.

Services of railway emplmees prose-

cuted for criminal offences  but
found not guilty. 3355,

Statutory Indians in the officers’

ra_vgade on State Railways. 2082.

Surcharge on Indian tea in New
Zealand. 1977.

Sweeps run by the Royal Calcuita
Turf Club. 993,

Point of order raised by Dr. Zia-
nddin  Ahmad  as to  whether

amendments to the Schedule of
the Indian Tariff (Textile. Protec-
tion) Amendment Bill on Hosiery
are in order in view of the fact
that these amendments raise a
substantially identical issue
which this. House has already
given a decision in. this very Ses-
sion.  3758.

Resolution re—

Excise and import duties on kero-
sene_and other mineral oils.. 581-
88, 589, ‘590, 595, 810-13_

Excise Duty on motor. spirit for the

purposes  of road -development.
4254, 4289, 99,

Protection of workers against un-
employment _and  reduction of
wages. 544-45,

Salt Ad(lmonal Tmport Duty (Extend-
ing) =

Motions to consider and to postpone
consideration., 2891

Steel and Wire Industries . Protec-
tion (Extending) Bill—

Motion to consider. 1425, 1428-29.

Sugar-cane Bill—
Consideration of Clzune 7. 4164:65.
‘Bugar  (Excise Duty) Bi
3. 4015,

““Consideration. of Clause
4048, 4056, 4057-60, 4063, 4064,

*4085-86, 4087.
Suggestion by Mr, N. M. Joshi_ that
the ~ Government Member should
i participate in the middle of a. dis-
{ _ cugsion and then give tha ~reply
at the end. 1309.




120 INDEX 70 LEGISUATIVE ASSEMBLY DEBATES.

MITRA, MR. 8. C.—contd.
Tntouchability Abolition Bill—
Motions to refer to Select Committee
and to circulate. 415, 432
Wheat Tmport Duty. (Extending) Bill—
Motion to consider. -1419-20, 1421

MITTER, THE HONOURABLE SIR
BROJENDRA—
Demands for Supplementary  Grants
in respect of Opium. 5
Expressions of . regret on the death
Mr.. A, Rangaswami Iyengar. 490.
Mr. R. T. H. Mackenzie: 2525.
Pandit Shamlal. Nehru. . 2543-44.
dian, Bar Councils.. - (Amendment)
“ Bill—
Motion .to circulate. 683-84.
Indian Finance Bill—
Consideration of Schedule I. 2681.
Indian Penal Code (Amendment)
Bill—
Motion to circulate. 952, 959, 960,
975,976

P -68, , 975, 2
Indian States (Protection) Bill—
Motion- to consider. 3213, = 2214,
8215, 3218, 3234, . 3235, 2246,
3266-67.
Consideration. of—
Clause 2.~ 3394, - 3307-3400, 3404,
3406 3411, 2414,
Clause 3. _3471-3473, 3474, 3476,
3496.98, 3409, 3517-18, u519, 3521,

2o Title and’ Preamble. = 3581-83.
rhacMotion™ to pass.  3606.

Indian Tariff' (Amsudment) Bill—
Consideration of clause 3. 876-77%
Indian Tariff (Textile Protection)
Amendment Bill—
Motion to pass. 2917,

Matches (Excise Duty) Bill—
© Motion o' consider. 4187, 4188,
= 4180; 4218119,
Motion 7e— -+
“ Blection of the Ottawa Trade Agree-
= _-ment Committee. 3732, 3733
Election of the Public
Committee.” 205.
Sympat.hy of the Legislative Assem-
bly with' the earthquake sufferers
in Bihar and Orissa. .
Motion to redice Demand for “Execu-
_ tive Council” 7e necessity  of ex-
stituti 1 Re-

Accounts

the €

__forms. 1844-45, —
= Pu{hﬁ of order raised by Dr. Ziaud-
din_Ahmad as to whether amend-
ments to the Schedule of the Indian
Tariff " (Textile Protection) Amend-
ment Bill on hosiery “are in order
‘in- view  of the fact thaf these
“amendments  raise a  substantially
~“identical  issue on ~ which  this
House has alréady given a. decision
in this very Session. = 3755.

MITTER THE HONOURABLE SIR
BROJENDRA—contd.

Point of Ovder, raised by Mr. F. E.
James as to whether the amendment.
of Mr. K. P. Thampan is in order
in"view of the fact that the Indian
Parifi® (Textile  Protection) Amend-
ment Bill i§ an amending Bill to the
Indian Tariff Act and it is not a
psgely Protective  Bill: 3857, 3858,
3859:

Point. of order raised by Mr. N. M.
Joshi as to whether it is proper for
Government - Members responsible
for various Departments to absent
themselyes from the House when
speeches are made by -VHonourable
Members: putting . forward their
grievances. .

Point of order raised by Raja Baha-
dur. (. Krishnamachariar, that since
the .Assembly is debarred from dis-
cussing affairs relating to any Indian
Prince. or Chief or  his .administra-
tion, and since: the: Indian States
(Protection) Bill is. designed to

protect: such administrations,
whether the Bill is in order.
Point, of order raised by —-—, while

considering the Indian States (Pro-
tection) Bill, whether it was permis-
sible to discuss internal affairs of
an Indian State or the action which
the TIndian: Government might have
taken in a particular State. 511,
512.

Resolution re Committee of Enquiry
on Agricultural - Distress. 3305,
3314,

Retirement of —— TLeader of the
House. 432021

Ruling 7e Procedure of  Select Com-
mittees. 2252

Statement of Business by — 15
55, 456, 710, 1273-74, 1003-04, 2418
19, 2703, 3002-03, 3351-52, 3796-97.

Sugar (Excise Duty) Bill—

Motions to refer to Select Committee
and to ‘circulate. 3062

Suggestion by Mr. N. M. Joshi. that
the Government Member shorld
participate in the middle of a dis

,i: cussion and then  give reply at the
end. © 1309-10.

Untouchability Abolition Bill—
Motions to refer to Select Committee

and to circulate., 410-19.

MODY, ME. H. P.—

Election of —— to the Committee on
the Ottawa Trade Agreement. 4123

General discussion © of the Generil

.-Budget, -+ 1859; 1645-50. 1 ¥

Indian Finance Bill— -
Consideration of Schedule I. 2697-
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MODY MR. H. P.—contd.
Indian Finance Bill—contd.
Motion to pass. 2788-95 2811,
Indian States (Protection) Bill—
Motion to pass. 3593-86.
Indian Tarifi  (Amendment) Bill—
Motions to refer to Select Com-

mittee and to circulate. 58, 61,
156-57, 179.
Indian Tariff {Textilexs Protection)

Amendment. Bill—

Motions to refer to Select Committes
and to circulate.. 2115, 2131, 2148,
2190-2203, 2217, 2219, 2228, 223
2237, 2239, 2259, 2260 2.72 2673-
T4, 2277, 2280, 2231, 2352, 2262
63;

Motions' to' consider
3666.

and to Circulate.

Tonsideration of—

Schedule. 3671, 3752, 3794, Z834,
3855

55.
Clause 4. 3849, 3850.
New Clause -5. - 3868, 3369.
Motion to pass. 3900-01, 3902-13.
of the Oltawa
3734-

Motion 7re election
Trade Agreement Committee.
35.

Motion for adjournment re recommen-
dations of the Capitation = Tribu-
nal. 8T7.

Motion to reduce Demand for ‘‘Exec-
utive Council’’ 7e¢ planned. economy.
1865-69, 1879, 1880, 1893.

Point of order raised by Dr. Ziauddin
Ahmad as to whether amendments
to the Schedule of the Indian Tariff
(Textile : Protection) Amendmont
Bill on hosiery are in order in view
of the fact that these amendments
raise a substantially identical issue
on-which this House  has already
given a decision in this very Session.
3758.

Point of order raised by Mr. F. E
James as to whether the a d

MOHAN-JE-DARO—
uestion 7e—
Distribution; of the —— zelics: 10-
11,12,

Stopp:\ge’ of further:excavations at
—. 1112

MOKAMEH—
Question 7e railway accident near ~—
ou; the | East Indian Railway. 34,

MONEY-LENDERS—
Question 7e perlodxcnl mlgmtmns of
Kabuli to various parts of
Tndia.  714.

MONEY ORDER(S)—
Question re—
Amount of unpaid. ——.. 2335.36,
Commission for —— sent to Bihar
Earthquake Relief Funds. 796-98.
—— issued and paid. 2538-
39,73110.

MONEY ORDER DEPARTMENT—
Question re—

Posts of ‘Clerks 'sanctioned in  the
—— of the Calcutta  General
Post Office. 3933,

Shortage of staff in the
gfﬁlguttn General Post Office. 467.

MONO-CASTING MACHINES—
Qnoshnn r¢ smoke of gas from —
in  the Government of India I’ross
New Delhi. 992

MONOPOLY—
Question 7 —— enioyed hy the Burma
0il Company. 198.

MOODY-WARD SCHEME—
Question 7e” non-adoption of {Fe ——
of ticket checking on the North-
Western ~ Railway. 735:36, 3314-

MO()DY WARD REPORT—
re review of Mr. Scott on

of Mr. P. Thampan is in urder
in view of the fact that the Indian
Tariff (Textile Protection) Amend-
ment Bill is an amending Bill to
the Indian Tariff Act and it is not
a purely Protective  Bill. 3858,

Trade Disputes (Extending) Bill—
otion to consider. 3957-58, 3965,
3967.

MOGHALPURA—
nestion  7e qualifications of charge-
men in the Carriage and Wagon
Shﬂps, North Western  Railway, .
93-94.

the on the tickeis checking
z;ggem on the East Indmn leway.

MOPLATS— :
Question 7e

MORADABAD—
Question re—

Allegations against an official of the
——  Division..  Fast Indian
Railway. 2097.

Clircular letter No. E./23/76/35, by
the  Divisional Su; ermf,anéent

Dlwsmg, Fast Indian Rail-

in Postal  service.

way.
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MORADABAD—contd.
Question  rer—

Closing of the ivon biidge over the
Ramganga river near —— 1294-
‘95, 2188:89.

E\ammahons for refresher courses
in the Division of the Fast
Indian Railway.

FOg signials used on stnbmns of the

: Pivision of the East Indian
Rall\v'lv

Head Ticke Collebtors in the ——
:Division ofthe ‘East Indian Rail-
“way. 97

Persons discharged by the Division-
al Superintendent,  Fast Indian
Railway. ——. 154435,

Posting of the personnel  of the
- Delhi-Umbala-Kalka Railway to
the —— Division of the Bast
Indian Railway. 2092.

Promotions in certain grades on the
Tucknow and —— “Divisions _of
m’éﬁver.East Indian Railwey. 1550-

1

Punishment meted oub to certain
snbordinates of the Division,
“East Indian- Railway. 2920.32.

Selection for the posts of Ticket
Collectors in_the Division of
the East Indian  Railway. - 309%-

°qppl; of yules, relating to. their
duties, " to the railway cmployees
in the —— Division of the Eest
TIndian Railway... 1071, 3827.
Transfer of Mr.  G. St. Leger.
Transportation In<pector; — Dinas
pur, to 1295,
Transfers of staff on the D
sion, East Indian Railway. 730-31.
TUse of an-officer’s carriage for joy
rides under the orders of the Divi-
sional Superintendent, —— Divi-
sinn, East Indian Railway. 92.

ivi-

MORGAN, MR. G.—
Election of —— to-the Standmg Com-
_ mittee on Roads. 4212,
- Rlection of —=— to the Standing
Finance Committee. 2544.
Bxpressions of regret on the death
of Mr. R. T. H, Mackenze. 2527.
Indian Fihance Bill—
Consideration of—
“ Clause 2, - 2565.
Clause 3. 264142, 2646-47.
Indian Tariff (Amendment) Bill—
Motions to refer to Select Committes
and to circulate.. 161,

Indian Tarviff = (Textile
Amendment: Bill—
. Consideration of the Sched\ﬂe‘%'m
71, 3673, 3676-78;23683.

Protection)

MORGAN, MR, .—contd,

Question 76—
(lompetition of railway-owned col-
lieries with trade interests. 795-

Construction  of Wrench-Mahindra
sleepers. by State. Railways. 268-

Consumption of pig iron by rail-
ways, 268,
Equality in treatment of the Tndian

Mining Association and ‘the Tndian |

Mining Federation. 464.

Placing of railway collieries under
the control of the Statutory Rail-
way Board. 465,

Purchase by the Railway Board of
cast; iron ..or steel sleepers for
Railways. 537

Purchase of coal by State Railways.
465, 2188-89.

Return royalties on the purchase of
sleepers.

Surcharge on coal freights. 463.64.
Tenders for supplementary supplies
of salwood track sleepers. 269,
Question (Supplementary) re request

by the Raja Saheb of Parikud for |

help to  start” a salt factory on
the Chilka Lake. 4204.

Resolution re—

Excise Duty on motor spirit for the
purposes of road  development.
4290-91.

Protection of workers agamst unem-
ployment and reduction of wages.
332, 334, 549-50,-555, 559.

Salt " #Additional Tmport Daty  (Ex-
tending) Bill—

Motions to consider and to postpone

2885-87.

consideration.
Consideration of clause 2. 2902-04,
2906.

Sugar-cane Bill—

Consideration of—
Clanse 3. 4149, 4154, 5155.
Clause 4. 4160,

Clause 5. 4161.
Sugar (Excise Duty) Bill—

Motions to” refer to Select ~ Com
mittee “and to circulate.
3057.

Mbotion to consider.
39871

Consideration’ of—
Clause 3. 4008, 4047, 4094.
Claunse 11. 4108, 4109,
Clanse 2. 4110. :

Whe-ivlf Impott — Duty

Bill—

(Extending)

_Mifian to ' consiter. 1303-09, 112
1417. E

0172 |
3083, 30645,

il
SEEEE
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i MOTION(S)—

re sympathy.ef the Lagislative
Assembly  with “he _earthquake
sufferers in Bihar and Orissa. 25-
29

MOTTON' FOR ADJOURNMENT—
See ‘‘Adsournment(s)’’.

] OFTOR BUS SERVICE(S)—

Question re—

Establishment of —— by the Rail-
ways. 2709-11.

" Provision of for .the children
of the railway -employees, - -17:2.

!HOTO R CARS—

See “Car(s)'.

MOTOR CYCLES—
See “Cycle(s)

MOTOR BPTRIT--

Resolution re Excise Duty on for
the purposes of road “development.
4262-54, 4272-4320

MOVE—

Question re—

Expenditure on-the —— of. the, Mili-
tary Accountant Genéral’s Office.
3701-02.

=—— of "thée" Céntral Publica‘ion
Branch from Caleutts  t& Delhi.

83

Irdia

—— of the Governmént of
Simla end

Sécretariat betwesn
New Delhi. 459-60. .
—— of ‘the  Master-Genepaliiof the
Ordnance Branch Camp office to
Delhi. 3488

Travelling allowance granted to. B
i v and lady clerks for
ween Simla and

AZZAM SAHTIB BAHADUR, MR
MUHAMMAD—
and for Supplementary Grant in

respect of —

ns and Advances bearing Tnter-
- est, 207374,
eetion of —— to the Standing Com-

mittee on Emigration. 3417,
Indian States (Protection) Bill—
nsideration  of clause 3.
3430, 3516.-17.

’leﬁop Fo~—

Committee on rules regarding pay-
meng, of lost or mutilated currency
Of bank notes. 3717.

2428-

MUAZZAM SAHIB BAHADUR, MR,
MUHAMMAD—cantd.
Question re—contd.
Connection of private buildings - in
New Delhi with. the Munieipal

sewer and filling -in of ~“trenches
excavated . for the purpose. 3931-
32.

Discontent among
mechanics in the
Foree. 1366-67. <

Grievances of the selection | grade
officials of the.Posts and Tele-
graphd Department who passed
the old Tnspectors’ Examina‘‘on
held Tafore.1928. . 3,

Indianisation of the Indian  Air
Force. g r

New building_ construction work in
New Delhi. 3931. ;

MUD POINT—
Question re “telegraph Offices “at” ——
and Hughli Point in Bengal. 1720.

MUDALIAR, DIWAN. BAHADUR A.

the apprent'ce-
Iudgn Air

‘RAMASWAMI— i
D ds for Suppl Grants in
respect of ‘Education. 2927,

Demand for Supplementary Grant in
respect .of— [T -

Loans and Advances bearing interest.
2081, 2982, 2083, 298485,

General  discussion . of.. the Gere-al
Budget. 1593, 1635 11659:74.

General  discussion .~ of the Railway
Budget: - 1035-41;- 1045,

Indian Finance Bill—

Motion- to consider. - 2483, 457,
, 2521, z
Consideration of— e
Clause 3. 2603; 2509, 261018
2619, 2620, 2639, -2625, 26g3.
2628 o

Sehedule 1.- 2694, 2695, 2605, 2746
48, 2752, o

Indian Navy (Discipliné) Bill—

Motions to refer to Select Committes
and to circulate. 1485:86.

Indian States (Protection) Bill—
Motion toconsider. 3266.
Consideration of=— -

Clanse 2. 3407:08.. ==
Clause 3. 3427, 3441-3448,
21

Clause 5. 3537-40.

Indian Tariff (Amendmeént) Bill—
Consideration of - Schedule. ~ 85152
Motion to pass. 896-08.

Indian Tariff® (Textile
Amendmeny, Bill— §
Motions to refar

Protecticn!

to Select - Com-
mittee and ' to  circulate. 2145,
2151, 2219, 2253:58, '~ 2258, 2760,
2051-53; 2264.66, 2267-70; 2272, 2306
2312. 5
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MUDALIAR, DIWAN BAHADUR A. MUDALIAR, DIWAN BAFADUR Ag
RAMAS\VAHI—CDM.H. x RAMASWAMI—concld. < 3
Tndian _ Tariff (Te.\‘tile{l Protection) Resolution re—contd.
‘ém:;i‘g:‘l‘:&znngg:cou S Excise Duty on motor spirit_for the
““’Sé’beﬂule 2838 purposes  of rond  development.
Claus 4. 384544 4980, 4300, 4301-06, 4307.
Sotion eto ‘pmes. 2000, Balt Addjtional Tmport Duty (Exﬁepd-‘
Matches (Excise Duty) Bill— mg)_Bfll— .
Motion to refer, to Select Committee. Motions to ?nnsxder and to postpone|
3160, 3206. congideration. 2896. d
Mition to pass. 4236-57, 4238, 4230- Consideration of  Claus 2. 0008}
41, E & 2004. :

Motion to. reduce Demand for— Sugarcane Bill—
*Aymy Department” 7€ retrench- Consideration of—
ment in. defence expenditure and Clause 3.  4148.
Military policy- 1745-50. Clause 7. 4163.

“Customs” re_grievances of the Sugar (Excise Duty) Bill— |
| Hindus of Sind in the Customs Motions to refer to Select Commitiet]
: o Depart.menh 19_3?; and to circulate. 3042-53.
| Executive Council” 7e— Motion to consider. 3977, 388-8

Federal finance, 1768. 3000.01, 3002.95, 3996 4
Planned economy. 1888, 18{!9‘ Considom(vicﬁ of—‘
Reorganisation of the public ser- Clause 2. 4007
vices under the proposed Federal Clanse 3. 4037-4041, 4045, 4043
Clonstitution, 1795, 1809-14. 4073. 4080, 4081 2080.05, 4084
«Tndian Posts and Telegraphs Da- 4005.96, 4097 * 5 ¥
partment (including  Working Bx- Wotion- to ’pns& " 4120.
penses)’” 7e retrenchment policy Wh N i psl
adopted in %he Post,bs 23,(\)13(1 B?I'\b mport  Duty (Extending
slegra artment. 5 =~
Telegraphs o Motion to consider. 1405-07 1414

“Rnilv}ny: Board” re—
Passengers’ amenities. 1097-1103,
1106, 1117-18.

MUJUMDAR, PRAFUTLLA KUMAR-
Question re transfer of - prisoneri)

Statutory Railway BO@“‘:‘- 1120; Satya Kumar Bose and —— to. the
ﬁ%?; 1147-56, 1169, 1174, 1175, Alipore Central .Jail.  3167.
T’m‘ca;onﬂhle rates. 1315-20. MUJUMDAR, SARDAR G. N.—

Question 76— ;
Catering contract for Crzfgga 8[D}m
and Tongwood, Simla. -80. v = b
Tmporg o{g‘;nm;gn Tice into India Consideration of Clause 15. 3444k}

Tmperial Bank of India (Amendment)
Bill ;

Question 7e—
Appeals against_the orders of th
Director of Farms. 2461
Quarters for inferior servants in th

Prevev;tio.n of fhe import of Tice
in Southern India. 1545.

Question {Supplementary) re— F
Filling up of vacancies in . the Posts  and Telegraphs ~ Depark
Government of India Press, ment at Poona. 2168-69.
Vacancies in the grade of

New Delhi. 1202

‘Manufacture of Jocomotives - and gers and Supervisors - of TFarms

hoilers in India. 2087. 2461-62.

Recrnitment of Sikhs in the Office 2
of the Director of Pablic Inform- MUKHARJI. MR. D. N—
ation.  1087. Oath of Office. 1.

Repayment of Madras Government
Toans. " 3081, 3082 teaT MURHERJEE, RAT ~BAHADUR 8§

Unofficial ' agreement -between. . Te- o —

presentatives of the Tndian and Election of —— to the Standing i f
United Kinedom fextile indus- ance Committee. 2544
tries. 922, 923. ¢
Reéoluﬁon Te— = % g MUKTESAR— ]
ommittée of Enauiry on. Agricul- Question re provision of third L
tural Distress. 844-46; 3342:: waiting rmlu)ms at —— taﬁw-“iF
Excise and import duties on kero- the Bombay, Baroda and Centri |

soeéne and other mineral oils. £03- India Railway. 3714.




8.

JMURTAZA

§ Budget. 1043.44.

_ Question re—
Appointment of an Administrator of
tge Ajmer —— 2337-
Communal composition of the :taf
of the New Delhi 3006,
Levy of wheel:tax on motor cars and
motor cycles by the Delhi
1914,

" See also “‘Municipality(ies)”.

' MUNICIPAL SEWER—

Question  7e  connection of private
- buildings in New Delhi with the

~— and filling in of = trenchrs
excavated for the purpose. '3931-32.
MUNICIPALITY (IES)—

estion 7e—

Allegel malmiministration of = the
Ajmer ——. 1277-78; 2396:

Non-recruitment of Muslims in {ha
New Delhi 1385-86.

Rumoured  supersession ' ~of  the
Ajmer ——. 2330-31,

MUNNA TLALL—

. Question re chance given to one —
temporary Goods Clerk,  North
Western Railway, to reappear in
the Refresher Course. 4208,

[ MURAL DECORATION—

Question re—
Artists for the —— in
House, London. 7, 1001
Exclusion of - Bombay artists from
—— in the India House, London.
%

the India

SAHEB BAHADUR
MAULVI SAYYID—
Election of to the Standing
Committee  for Pilgrimage to the
Hedjaz. 288.
eetion of to the Standing Fin-

ance Committee for Railways 3417.
General discussion  of the Railway

dian” Finance Bill—
® Consideration of clause 3. 2604-07,
- 2608.

Motion to pass. 2851-54.
- Question re—

Alteration in a first information re-
port “recorded at the Government
Railway Police. Station at Slam-

+ garh in Central India. 2468, 3110.
nnual increment of daftries in the

i book-binding branch of the Govt.
- of India Press, New Delhi. 1386.
o direch recruitment of some of the
~ fa-COrew Inspectors on the East
Indian Railway. 1067-68,
o —
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MUNICIPAL COMMITTEE(S)— MURTAZA SAHEB = BAHADUR,

MAULVI SAYYID—contd,
Question re—contd. §

Griévances -of  deck passengers. on
British India Steam  Navigation.
boats plying between Bombay and
Dorbas 1614, 3006.

Inauguration of the crew system over
Dinapur Division. 1060.

Non-recruitment of Muslims in the
. New Delli  Munjcipality. 13€5-
86

Performances  of the ~ American
Variety ‘Show at Ajmer. 2458
Promotions in the Judicial Depart-

ment in- Delhi. 2168
Recruitment of temporary employees
in “certain Government “of India
Offices.  1556.
Release of political prisoners. 1550,
Seniority of the ticket checking staff
on the East Indian Railway. 1068-
69

Stenographers in the Judicial De-
partment in Delhi. 2167-68,
Strength of staff in the Judicial De-
partment of Delhi. 2469.
Sugar (Excisé Duty) Bill—
Motions to refer to Select Committee
and to circulate, 2063,

MUSEUM(S)—
Question re—
Overhauling
galleries
Calcutta.

of the archaclo,
of the Indian
2706.

Removal of relics of Saniputra and
Magllana’ to-the British ——  at
London. 3941, s

MUSLIM(S)—

Motion to reduce Demand for—
“Indian Posts and Telegraphs De-
partment (including Working Fx-

penses)™ re Paucity of inte
serviees. 1955-75.
“Railway Board” re representa-

tion im railway services: 1253-73.
Question re— g
Absence of —— Commercial  Offi-
cers on the North Western Rail~
way. 3100. Sioqreniaie
Absence of —— employees of  the
office of the Deputy Accountant
General, Posts and . Telegraphs,
- =LCalcutta, on:the Id day. 1079-
80,  2186. g
Absence of —— instructors and
clerks in the Railway -School of
: Transportation; : Chandausi: 905.
Adyertisements of tenders by the
State Railways in —— newspapers

' Alleged 'preierent.ial treutm'en‘t to-
wards ——in ‘the Education De-
partment, Delhi, 1366-87, :3091.

e m———s - e ——

X
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MUSLIM(8)—contd. ;
Question re—conid

Appointment  of an Anglo-Indian
in the vacancy caused by the d's

charge of a —— in the Cen'ral
Publication Branch. 1541
Appointment of —— as copyholders

in the Governtent of India Press,
New Delhi. 2725.

Hindu and —— Officers and subordi-
nates on the Karachi. Division of
the North ~ Western  Railway.

Inadequate number of —— Assist-

- ants in the Government of India
Press, New Delhi. 3718

Inadequate representation of — in
the personnel branches of certain
offices of the North Western Rail-
way. 2188-89.

Inadequate representation of in
the railway subordinate serviess in
the Karachi Division. 1703.

— Assistants in the Central Publi-
cation Branch. 2456.

—— Buropeans and other non
in~ certain cadres of the North
Western Railway. 1989.

—— head clerks in the office of the
Divisional Superintendent,  Nrrth
Western Railway, Delbi. 170505

—— in charge of Establishment o1
Administration Sections in  the
Accounts and Audit Offices. 1078
—_ in each cadre in the Central
Publication Branch. 2456,

in the Ali-India Medical Coan-
cil. 1705.
recruited in the Leh and Gileit
mostal sub-divisions in the Kashmir
«State. 3375.
—=staff in the Acconnts and Audit
Offices in Tndia.
—— students in the Hast Indian
/guaikWay' High' School at Tundla,

Non-appointment of any’ —— Per-
sonnel Officer i the Lahore Divi-
sion,

Non-appointment. of in  the
Railway School of Transportation,
Chandansi. 912,

- Non-recrnitment of —— in  the
© °  New Delhi Municipality. 1385-86.
Pancity of in the Medical De-
pavtment of the North-Western
- Railway. 337-38.
Pereentage of Hindu, Sikh and —
* employees’ in the Railway Loco.
_ Shed; Talore, 4%63
Preponderance of non—— in cer-
“tain ﬁépoinh’nmtg in thé Tyallpur
g;:f’!‘ Cashmir Postal  Divisions,

MUSLIM (8)—cohold.
Question re—concld.
Promotion - of ——  copyholders i
the Government of India Presy
New Delhi: . 2725,
Recess allowed to ==— postal em
plovees. to offer Friday  praye

Recruitment of as eopyholds
in the Government of India P
New Delhi. 3101.

Recruitment of —— in the Staff
Branch of the Punjab  pos
cirele office. ~ 3373-74.

Represéhtation of in the E:
blishment Branch of the Office
the Chisf  Medical Officer, No
Western Railway. 1003,

Resolutions pa:
3odhra. 3095-96.

Re-transfer of the Town
spector of the Post Offices fi
Delhi to Hissar. 4211

Sikhs and vecroited in
Central Publication  Bzani
1787.

Supersession of a Superinté
dent in the Quartermaster Gel
eral’'s Branch. 280-81.

Victimisation of ——. in the officed
the Chief Medical Officer, Nor
Western Railway. 1004,

MUSLIM UNIVERSITY—

See “University(ies)”.

MYMENSINGH—

Question 7e int Postmasters §
the Chittagong: —— and ~ Hoy
Past Offices. 2450.

MYSORE—

Question re returns of income derive]
from coffee cvops -erown. in I
in and - other Tndian . S'ald
1701. 3

hy‘ the | ===

N
NAGPUR—

Qnestion 76— G
Re-instated  ex-strikers  din
Engineering Department _of |
Great Indian Peninsula  Rai
e aiE ) ]
Re-instatement of certain ex-stri
of Bhusaval and on !
Great Indian Peninsula Rail
3483. .
Sale of news sheets to passen
travelling by the Grand
]é’bxpress at —— and Ttarsi. 1

=

Treatment of an ex-striker  in
Fngineering Department
Great Indian Peninsula,
at —— as a new entra
instatement. 3480-81.
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NAI SARAK—
Question 7e traffic contrel ~in - Khari

Baoli: and —— in . Delhi, 1990,
2726, 3949,

NALDI—

Question re inctease in the Number of
peons and introduction ' of the
system of daily beats in the —
Post Office, Jessore. 289,

NARBADA, RIVER—
Question re bridge over the —— near
Broach; 1707, 1983.

NASIB ALI—

Question 7e discharge of one —— of
the = Drawing = Branch, ~ Head-
quarters Office, North Western
Railway. 3099-3100.

NAVIGATION—
Demand  for  Gr:

in respect of
Irrigation - (including ~ Working
Expenses), Embankment and
Drainage. Works. 1954,

NAVIGATTON COMPANY (TES)—
Question re payment made to certain
—— for the carriage of mails

between certain - Ports. 1375-76,
3006.

NAVY (DISCIPLINE) BILL—
See “Indian’ —— ** under “Bill(s)””.

NEGOTTABLE INSTRUMENTS
(AMENDMENT), BILL—
See “Bill(s)”.

NEGOTTATTON (8)—
Question re result of the TIndo-Japa-
nese 12-15.

‘NEHRU, PANDIT SHAM LAL—
Expressions of regret on the death of
2541-44,

NEOGY, MR. K. C.
~ Appointment of —— to the Com-
E mittee on Petitions. 544.

Demand for Supplementary Grant in
respect of TLoans and Advances
bearing interest. 2058-50, 2960,

3 2062, 2973, 2983,

Election of —— to the Committee on
the Ottawa Trade Agreement.
4123,

Expressions of regret on the death of—

© M A Rangaswami Iyengar. 491.
Sir Thomas %{yan. 2074.
Indian Finance Bill—
~ Consideration of—
- Schedule 1. 2695, 2606, 2750-51.
Motion to pass. 2778.

 S—

NEOGY, MR. K. C.=contd
Indiati States (Protection) Bill—

Motion  to vefer to Select Com-
mittee. 601,

Motion to consider, 3234, 3245.53.
Insertion of a new clause after
clause 6. 3573,

Motion to pass. 3614-15,  3615-16,
3617.

Indian Tariff (Amendment) Bill—
Motion to consider, 739, 761, -770.
Consideration of—

Schedule. 785-87.
Clause 3. 881-84.
Motion to pass. 896,
Indian Tariff (Textile
Amendment Bill—
Motions ‘to” refer ‘to  Select:s Com-
mittee and to  ¢irculate. 2130,
2192, 2198, 2216.-2923, 2228, 2229,
2258, 2250, 2260, 02966, 2267,
2292, 2206, 2306, 2350.

Motion to pass. 3921-23.

Matches (Excise Duty) Bill—
Motion to consider. 4214-16.

Motion. to reduce Demand for “Exe-
cutive \* Council” . re  Federal
Finance. 1774-78, 1782. :

“Railway  Board’" ze— i
Statutory Railway  Board: 1165-
76, 1179, -1180. ;
Unreagonable rates. 1331-34.

Nomination of to the Panel of
Chairmen.  30.

Observation 7¢ premature publication
of questions. ete. 797.

Poinf of ‘order yaised by Mr. F. E.
James as to whether the amend-
ment of Mr. K. P. Thampan is
in order in view of the fact that
the Indian Tariff ~ (Textile Pro-
tection)  Amendment Bill is an
amending Bill to the Indian
Tariff Act’ and it is not - purely
Protective Bill. 3857-58.

Point of order raised by Mr N. M.
Joshi as to whether ‘it is proper
for Government: Members
responsible for  various -Depart-
ments to absent themselves from
the House ~when = speeches are
made by Honourable Members
putting forward their grievarnces.

05-06.

Protection)

Point of order raised by Raja
Balnd e Krish hari

that  since « the -~ Assembly is
debarred from discussing affairs
relating to any Indian Printe er
Chief of- his administration, @and
since the Indian States (Protec-
tion) Bill is designed to protect
such administrations, whether the
Bill is in order. 387.0
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NEOGY, MR. K. C.—concld.
Question 7e flicial ag it bet-
ween  representatives of the
TIndian and  United Kingdom
textile “industries. 819-23.

. Question (Supplementary) 7e—
Amount received by the Bihar and
“Orissa Government from the salt

import duty. 4205.

Appointment _of Indians to the
Ceylon Civil Service. T12.

Edueation of the blind and deaf
mutes in the centrally adminis-
tered areas. 3806.

Election of Sir Hugh Hannay to
serve on the Committee of the
Bengal Chamber of Commerce,
Calcntta. 1978

Functions and Status of the Reforms
Office. 3366-67.

Teave rules of the High Court
Judges of Caleutta. 2453-54.

Residential  accommodation  for
postal  officials stationed  at
Ootacamund. 1789.

Suffering of a_detenu at Deoli from
leprosy. 469. 2
Surplus “out of the salt additional

jmport duty. 2712-14.

Wheat eaters and rice eaters in the
Finance Department and in the
defence forces and police. 2867,

Working days as compared with
“holidays in  the Calcutta High

2 Court. 4020, 4021, 4022,

Salt  Additional Tmport Duty (Ex-
tﬁx}ding) Bill—
1 t

0 ider and to p
consideration. 2877-85, 6,
2887, 2888.
Scope of the cut motions during the
discussion of “the list of demands
on the Cieneral Budget. 1916.
- Sugar (Excise Duty) Bill—
Motions to refer to Select Com-
- mittee and to circulate. 0,
Co;xozgderation _of clause 3. 4083,

- Suggestion by Mr. N. M. Joshi that
the Government. Member should
participate in the middle of a
discussion and then give reply at

s the end. - 1308.

NEOLI— -
Question re shortage of wagons for
= " transport of sugar-cane from the
~ earthquake affected area to the
—— Sugar Factory. 3085.

‘NEW CONSTITUTION—
* Question 7¢ position of railways in
1o “the — 1075.

NEW CONSTRUCTION—
“Demand for Grant. 1364.

NEW DELHI—

Question re—
Ahsence of Hindus in the gazetted
staff of the Education Department,

1387.
Absence of Sikh readers in the
Government of India Press, —.

Allegations against the Secretary,
Works Committee, Government
of India Press, . 3180-81.

Alleged preponderance - of Bengalis
in- the Goverriment of India
Press, . 2183-84.

Allotment of a particular  quarter
to a particular person every year
in . 3494,

Allotment of plofs in —— to the
ministerial staff of the ' Imperial
Secretaviat and its Attached
Offices. 1714, 2728,

Annual increment of daftaries in
the book-binding ~ branch of the
Government of India Press, —.
1386.

Appointment _of Hindus in the
Industrial Establishment of the
Government of India Press, —
4266-68.

Appointment of Muslims as copy
holders in the Government of
India Press, 2725,

Appointments on communal basis in
the Go‘;‘zcﬁréxmcm of India Press, |

Cattle kept near the back-doors of
quarters in f
Clerks’ quarters in —.  1714-15.
Communal composition of the staff
of the —— Municipal Committee.
5086.
Connection of private buildings in'f
with the municipal sewer and
filling in of trenches excavated for
the purpose. 3931-32.
Construction of “B” . type quarters
on the Lady Hardinge Road, —
989, 3382. |
Damage to the Government of India
Press Building, ... 992,
Defécts in certain quarters on the
Ferozeshah Road, —. 2707-08.

Delay in the allotment of quarters
in —— for the next winfer season:

3800,

Delay in transmission. of te]esmm!»
lzré9 the —— Telegraph ffice.

for recrui t in the

dfpoods.
'%uveyn nent of India Press, —

Exposed_ condition = of * the Post .
.72 Office in the Council House, —

—
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NEW DELHI—contd.
Question re—contd.

NEW DELHI—concld.

Filling ap of vacancies in the Gov-
ernment of India Press, —
1291-93 =

Fixation of semiority in the. Gov-
ernment - of India - Press, —.

83,

Idle hours in the Government of
India; Press, Calcutta, Simla- and
. and certain higher appoint-
ments, 3182,
nadequate number  of - Muslim
stants in the Covernment of
3718.

Installation  of water meters in
Government  quarters in
980.

Leave applications of the clerks of
the Government of India Press,
9-

Lino Operat in the (.mm\ment

uestion re—concld.

Promotiorss and appointments in the
Government of India Press,
2538.

Promotions-in the clerical establish-

ment of the Government of India
ress, 1987, 14268.

Prometions 1in the Reading Branch
of the Covernment of India
Press, 990-91.

Provision of a cow-shed for cattle
belonging to the employees of the
Government of India Press.

3951.

Provision of an ':d(htmml pnmt for
electric light in the “D” type
U rthodox quarters in ——. 471-

anllfvmg examination for readers’
post in the Government of India
Press, 1735.

of Tndia Press, — Qualifying test of - the copyholders
Machine and Iundu\ rcporl- in' the © Government ' of India

writers of the Government  of Press, 1629-30 & 1631.

India Press, 3719, Readers and copyholders in the
Memorials from the copyholders and Government of India Press, ——.

s lof the
Pr 138
Ministerial ff entitled to Govern-
ment quarters in 1715-16.
Move of the Government of India
Secretariat between Simla and

Government  of
0.

New huxl(lmg “construction work in
3031.

Non-confirmation of certain men in
the -hindery and warehouse de
partment of the Government of
India Press, 3720.

Non-matriculte copyholders promo-
ted as Readers in the Government
of India Press,

Non-occupation of his quarters by
the Officer-in-Charge, Central
Telegraph Office. 289,

Non-recruitment_of Muslims in the

Municipality. 1385-86.

Posting of charts showing the differ-
ent roads and their directions at
certain places in ——

Principal - work : of the ‘Reading
Branch ‘of the Government of
India Press; 1630.

Promotion of /binders ‘and ware-
housemen in the Governmeut of
India Press, 3100-01.

Promotion of clerks in the Govern-
ment of India Press, —. .991.
Promotion  of cnpyholders in the
- Government of India Press, —.

1380.

' Promotion of Muslim Copyholders
in the Government of India
Press, —. 2725.

¢ - =1 - s s

1090-91.

Readers and vevisers appointed in
the Goz\';rnment of India Preas,

Readers in the Govemment df
India Press, 2183.
Recruitment of a Sikh apprentice
in the Government of India
Press, 1293.

Recruitment of clerks and copy-
holders in  the Govemmant of
India Press, —. 2868.

Recruitment  of Muslims as copy-
holders in the  Government of
India Press, —.

Recruitment of outsiders as Readers
and Revisers in the Government
of India Press, 2

Recruitment of readers in the Gov-
ernment  of India Press, —_—
377.

Recruitment of Sikhs in ihe Gov-
ernment of ~India Press, —=.
1203, ; :

Smoke of gas from mono-casting
machines in the Government of
India Press, 992.

Theft of electric current by Govern-
ment servants in ——. 4028-29.
Theft of railway property at the
—— Railway Station. 3182-83.
Vacant posts of copyholders in the
Government of India Préss ——.

2321,

e
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NEWSPAPER(S)—
Question re—

Advertisements of tenders by the
State Railways in. Muslim —.
3086-87.

Publication of —— in  Quetta.
1790.

Restrictions on the publication of a

vernacular weekly
chistan. 732-33.

NEWS %HEETS—

Question re sale of —— to passengers
travelling by the Grand  Trunk
Express at Nagpur and Ttarsi.
1076-80.

NEW ZEALAND—
Question re surcharge on Indian tea
in 1977.

NIHAL SINGH, SARDAR— :
Election of —— to -the Standing
l;illlmnce Committee for Railways.

T

NILGIRIS—
Question 7e compensatory allowance
to the postal officials employed in
the —. 1725-26, 1790.

NIRVANA STATUE—
o See “‘Statue(s)”’.

NIZAM-UD-DIN RAILWAY STA-
STTON—

Quesﬁpn re ‘nconvenience caused to
Pilgrims at the 1730.

NOAKHALT—

uestion ~re  conversion of the
Head Post Office into a Sub-Post
Office. 1373, 3382.

NON-ASTATIC DOMICILE—
See “‘Domicile’.
NON-COMBATANT(S)—
Question -7¢ ~ disability
. granted to ——. 476.77.
- See also “Combatant(s)".
NORTH BIHAR—
w.See “‘Bihar’’,
NORTH WESTERN RAILWAY—
See “Railway(s)”’.
NORTHERN COMMAND—
Question re—

Alleged influence of the —— on the
Executive Officer of the Ambala
Cantonment Board. .

Rulings issued by the —— to the
Cantonment authorities on various
matters. 1625,

Suspension of resolutions passed by
the Cantonment Boards in the

626-27.

pensions

in Balwe- |

NORTHERN INDIA—
Question re erection of a broadcasting
station in 3362-63.

NOTICE(S)—
Question re issued in~ Midnapur
at the instance of the military
authorities. 188-99, 1388.

NOYCE, THE HONOURABLE SIR
FRANK—
Code of Civil Procedure (Amend-
ment) Bill—

Motion to consider. 705. |
Demands for Supplementary ~ Grants |
in' rvespect of—

Meteorology. 2924, 2025-26.
Election of —— to the Committee on

the Ottawa Trade Agreement.
4123.

Expressions of regret on the death of
Sir Thomas Ryan.
Factories Bill—
Presentation of the report of the
Select Committee. 1435,
General ~ discussion of the General
Budget. 1606, 1611.

Indian Aircraft Bill—
Motion for leave to introduce

Indian Carriage by Air Bill—
Motion for leave tfo introduce
2113.

Indian Criminal Law Amendment

ili—

Motion to consider.” 703-04.

Indian Finance Bill—

Motion to consider. 2518, 2520.

Consideration of—

Clause 3. 2650, 2652.

Schedule I. 2654 2658-67, 2668
2669, 2670, 2674 2677 2678,
2679-80, 2632.83, 2684, 2685,
2686, 2687, 2602, 2693, 2684,
2699, 213841, 2745, 2748.51,
2752, 2754. i

Motion to pass. 2839.

Indian Tariff (Amendment) Bill—
Motions to refer to Select Com- |
mittee and to circulate. 161, 174
Indian Tariff (Textile Protection)

Amendment Bill—

Motions to refer to Select Com-
mittee and to circulate. )
2150, 2241.

Consideration of—

Schedule. 3766, 3767, 3771.

New clause 5. 3867, 3868, 3869
Motion 7e election of Members to the

Standing Committee ~ for Roads.
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—
NOYCE, THE

. FRANK-—contd.
Motion to reduce Demand for—

HONOURABLE SIR

“Executive Council” 7e Planned
economy, 1856, 1866,

“Indian Posts and Telegraphs
Dop:\rtment (including Working

Expenses)” re—

Condition of extra departmental
agents. -2036.

i of - Muslims in the ser-

1960,-1966-68, 1970, 1971

Protest against the appomtment
of the . Postal ~ Committee.
2050, -2052-55.

Retrenchment policy adopted in
the Posts and Telegraphs De-
partment. 2003, 2004, 2007,

13.

“Railway Board'” re importance of
road-rail co-ordination and of the
organisation . of - communication
boards. thronghout the country.

Resolution re—
Abolition of the duty on raw films.
838-40.

Excise Duty on motor spirit for the
purposes of road development,
4252-54, 4272.80, - 4285, 4297-98,
4302, 4312-17.

Protection of workers against ~ un-
employment and reduction of
wages. 308, 569-77, 578, 581.

Statements (laid on the table) re
cases in which the lowest tenders
have not been accepted by the
High Commissioner for India in
purchasing stores for the Govern-
ment of %ndm 2103-05.

Sugar (Excise Duty) Bill— |

Consideration of clause 1. 4114.

Trade Disputes (Extending) Bill—

Motion for leave fo introduce.

Mg;ion to consider. 3952-54, 3964-

- SUMBER-TAKER(S)—

Question re promotion of head —— on
féhc East Indian Railway; 539-40,
951.

0
OAKGROVE EUROPEAN SCHOOL—

Question re—

Distinction  bhetween the —— and
other ~East Indian  Railway
schools.—200,

Expenses  of the ——:

_2165-66, 3623.

Status of the first Assistant Master
;‘zl Hezu] Mistresses of the

265-66,

—

Or\TH OF OFFICE— .
C H.

. P, 987
Darwin, Mr, J.

o
Colvin, Mr.

H.
Gidney, Lieut. Culonel Sir . Henry.
457.
Glancy. Mr. B. 3. 1, 3005.
Hardy, Mr. G. 8. 655,
Hockenhull, Mr, F. W. 1.
Tkramullah, Mr. Mohammad. 4123,
Irwin, Mr. C. J. L
Lindsoy. Sir Darcy. 711,
MacMillan, Mr. A, M. 2077.
Metcalfe, Mr. H. A, F. 791, 3625.
Mitchell. Mr. K. G. 3799.
Mukherji, Mr, D. N. 1.
Pillai. Mr, N, R. 4199,
Russell. Lient.-Colonel A. J. H. 4019.
Ryan, Sir Thomas. 1539,
Sarma, Mr. G. K. S 3005,
Sloan, Mr. T. 1. 1539
Paylor; Mr, J. B. 1
Varma, Mr. S. P. 2077.

OBEIDULLAH, KHAN, MR.—
Question 7e illness of —— of Peshawar.
2323-26.

OFFICER(S)—

Motion to reduce Demand for “Taxes
on Income™ 7e hearing of appeals
on assessment by the same —— and
not by independent Judicial —.
1951.

Question re—

Absence of Muslim Commercial —
on the North Western leway.
3100.

Aljegations against British —— and
soldiers. 462-63.

Classification of the posts of gazetted
—— and Snpenmandenta of Estab-

and ‘Ad ation Sec-
tions of the offices under the
Auditor General ag tenure posts.
1078.

Constitution of a Central Board at
Army Headquarters ~ for recom-
smending withdmwal a‘& ecmnn
——, 3167-68.

Gazetted —— with Lmverswy qnah-
fications' in ‘the - Printing
Stationery ~ Department. 16]6.

Hindu and Muslim and sub-
ordinates os the Karachi Division
of the North Western Railway.
171

Indian. —— employed on Railways.

Tnso'vent gazetted —-—- in- the: Feles
graph Branch of the Posts -and
Telegraphs Department. - 1741,
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OFFICER(8)—coritd.
Question re—contd. R =
Instruction - given by the Railway
Board re promotion of certain
TRailwiy — 3628 $
deputed to investigate" into the
causes and effects of the last earth-
quake in North Bihar. 2088. ;
— " in thie " Reilway; (. Clearmg
"% % Actounts Office -liaving no; experi-
ence of Traffic’.Accounts. 1366:
__ of the lower:igazetted- service
on  State 'Railways. 2180-81.
S8blection of senior’ grade —— from
the Bombay ~ Grenadiers, Ajmer.
3356-56.
Seniority of —— on State Railways.
208384, §

Statutory  Indizns in the —
gradeé on State Railways. 2082:83.

Sfirength of superior’ ——= in - the
Foreign and Polifical Department,
1554.

OFFICER-IN-CHARGE—

. Question 7¢ non-occupation _ of his

= onarters by the —— -New -Delhi,
Central Telegraph Office. 289.

OFFICER SUPERVISOR(S)—

Quesjion 7¢ promotion of an Indian
i “derk as —— in the branches of
the Army Headquarters. 1700.

OFFICTAL(S)—
Question 7e—

-~ Qeriain postal —— in the Bengal
and - Assam - - Circle’ including
Calcutta. 3932-33. s

CGompensatory  allowance - o - the
postal —— employed in the

L Nilgivis 1725-26, 1790.

—— employed ir the Postal- Audit

<o Offices in India, 1631-32.

2 | petrenched in the Punjab Postal

: . Circle.  1299.

‘Residential accommodation for postal

stationed at  Ootacamund
1724-25, 1789.
Reversion of certain —— in the

United Provinces
47576,
Visit to several Post Offices by two

Postal Circle.

;_;4— ‘of the Postal Department.
OFFICTAL LETTER(S)—
Quesﬁ.ipn re penalty on —— posted
without stamps.” 4023,
OFFICTAT, RECORDS—
I Question re loss of — from the

~ Postal . Audit Office, " Delhi. 2470.

OGHI— A
Question re alleged fictitious entries
in the Savings Bank Pass Books

by the Sub-Possmaster, —— i
Abbottabad. 3821,
QIL(S)—

Election of Members to the Fuel —
Commiittee. 482, ¢

Question 7e difference - between th|
excise ~ and  import duties on|
mineral as a result.of Burmi
forming =« t of Tndia’ 151

Rasolution r¢ excise and import dutie
on kerosene and other  mineral]
~—. o 799.813.

00TACAMUND—
Question 7¢ residential m:commodatinui
for. . postal officials  stationed at
172425, 1789.

OPEN LINE WORKS—
Demand for Grant. 1364
Demands for Supplementary Grants
1444-46,
OPERATIVE STAFF—
See *‘Stafi(s)".

OPERATOR(S)—
Quesiion 7e—
Appointment of - Christian girls &
telephone —— in- the Agra Tele
_ graph  Sub-Division. 2106.
Basis of  the pay ‘of Lino ——
1734--35.

OPINTON(8)—
Question 7e collection of on th
Temple. Entry Bill. through the
Police at Karachi. 1713.

OPIUM— _
Demand for Grant, 1954,
Demands for Supplementary Grants
910-13.

OPTIONAL SUBJECT(S)—
Question re pass marks in — of the
Appendix -‘D’ examination of the |
-—~Railway ~ Accounts Departmenk|
3072,

ORDNANCE—

Question re—
Move of the Master-General of e
—_ Branch camp office to Delhis

3488,
Post of Assisant Master-Geneﬂlﬂl
3488.

QRGANISATION—
Qnuestion re—
Creation of the = post of Depntf
Agent, :——  on_the North West
- ern Railway = 3098; 1
—— of lotteries in India.' 995.
i——




= &

yuty.
est

INDEX T0 LEGISLATIVE ASSEMBLY DEBATES, 133
q 4 =
ORISSA— OTHER  SEIENTIFIC' ~ DEPART:
MENTS— D

Question Te—

Average time taken in- the  final
dlapusul of pdmous for remission
of income-tax in ——. 3108

Cancellation of the - ‘assessments of
income-tax in 3108.

Cases under . section: 23..(4) of the
Indian Incomedfax Act. in —
3108,

Creation- of new: office. of the Poli-
tical Agent for the Statesiof ——
and the Central Provinces. ' 1615-
16.

Development of the sources of salt
supply. 1n 4204, 4205,

Non-refund of income-tax after the
cancellation of assessments in the
-—— CQircle. 3083.

Payment of the salt import
10— on ts svnu.\(mn
Petitions or -appeals m'\um assess-
ment of income-tax in 3108,
Proposals regmdmg the Income-tax
Department  in the New

Province. 3083,
tion of income-tax demands
by certificates or distress warrants
in 3107.
Salt manufacture on the sea  cosst
of 4206,

duty

ORIYA(S)=
Motion to reduce Demand for—
“Customs’ re absence of in the
Customs = Department. 1917-19.
“Taxes on. Income’  7q paucity of
in the Bihar and Orissa
Tncome-tax Department. 1850
Question: r¢ retrenchment of —— in
the Income-tax Department, Bihar
and Orissa. 4207-08.

ORTHODOX QUARTER(S)—
See “Quarter(s)’’. 471-72.

O’SULLIVAN, MR. D. N.—

Indian Finance Bill—

Consideration of clause 3. 2626-28.
Indian Penal Code (Amendment) Bill—
Motion to circulate. -952-54.

Motion  to reduce Demand for
“(ustoms” re grievances of the
Hindus of Sind in the Customs
Deparifment. 1940-42.

_Question 7 protection of the Tndian
Salt Industry against the import
of foreign salt.

Salt Additional Tmport Duty (Extend-
© ing) Bill—
Motions to consider and to postpone
consideration. 2896-2
Onnmdera‘rmn of clause 3. 2907-08,°
2909,

Demand for Grant. 2063,

OTTAWA AGREEMENT—
See “Agreement(s)”,

OTTAWA TRADE AGREEMENT—
Election of Members to the Commxtﬁea
on the — 123,

OTTAWA ' TRADE = AGREEMENT
COMIMTTEE—
Motion e electioni of the —.  3731-
35.
QTTAWA ~ TRADE ~ AGREEMENT
RULES—

Statement laid on_the table re amend-
ments made -in  the

sy

2393-95.
OUDH AND ROHILKHAND RATL-
WAY— !
See “Railway(s)”’,

OUTSIDE AUTHORITY(TES)—
Question ¢ proposal of making over
Siz 16.

OUTSIDER(S)—
Question re—
Recruitment of as Readers and
Revisers in the -~ Gloyernment of

Tndia Press, New Delhi: 2.
Recruitment of on the Greab
Tndian Peninsula Railway. 3483-

84.

OVERBRIDGE— R
Question re foof at the Rohtak
Railway Stafion. 3699,

OVERCROWDING— 3

Question 72 of the p!‘mclpn.] trains

on the metre gauge section of the
South Indian Railway. . 285,

OVERHAULING—
Question re— i
Amount spent on ﬁ:e —~—of "the
Central  Printing  Office  vana
—— of the . Central Publication
Branch. 2723,
OVERPAYMENT—

Question re recovery of —— made fo
Government servants. 1712,

OVERSEAS— :
Question” 7e despatch of books to —
stations hy the Central Publicor

tion Branch. 1384,
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OVERSEAS PASSAGES—
See “Passage(s)”.

OVERSEAS PAY—
Bee “Pay’,

OVERBSEAS TRADES—.
See *“Trade(s)".

OVERSEER(S)—
Question 7e—

Delivery work in extra-departmental
post offices and postmen and
in_Bengal and Assam Circle
ordered to demit office. 3479-80.

— and head postmen in  the

+ = Jhelum: Postal Division. -1298.

OVERTIME ALLOWANCE—
See “Allowance(s)"”.

B

PACKER(S)—
Question re reversion of certain post-
men as in the Amritsar Post
Office.  3821.

PACKET(8)—
Reduction of postage on —— (Discussed
under the Indian Finance Bill).
2746-55.

PAHARGANI—
Question 7e insanitary condition of the
_yoad mnear Mandir Bharain in —.
712-13.

PAINT—
Question re contract for the supply of
ready mixed black —— to the East

Indian Railway. -3698-3699.

PANDIT, RAO BAHADUR S. R.—

Election of —— to the Standing Com-
mittee on Roads.

ucstion re—

Alleged irregularities in filling up
the appointments of the Post-
masters-General.  4209-10.

Fund created from the personal pro-
perty of Raja Raghuji TIT. 4266.

PANDYA, MR, VIDYA SAGAR—

- Demand’ for Supplementary- Grant in
respect of— L
Currency. 2938.
Integesb—Free Advanees.

2948-49,

Transfer of the Revenue Surplus of
1933-34 to Fund for Reco;:lstruc-
tion of Earthquake Damages. 2941.

. Expressions of regret on the death of

g glx A. Rangaswami. Iyengar. 493-

PANDYA, MR. VIDYA SAGAR—contd
Tmperial Bank of India (Amendment)
Bill—
Motions to consider and to recommit
to Joint Committee. 210-21, 233,
235,

Qonsideration of—
Clanse 12. 250:
Clause 15. 256, 342-43, 345.
Clause 27.  386.
Clause 34. 359, 360.
Motion to Pass. 366-68.
Indian Finance Bill—
Motion to consider. 2491-97.
Consideration of—

Clause 3. 258395, 2597, 2621, 2624

2628.
Schedule T. 2688, 2696, 2749.
Indian States (Protection) Bill—
Motion to consider. 3212, 3215,

Question. re—

Coins minted and issued from In-
dian Mints. 3555-56.

Reduction of five posts of clerks in
the  Punjab Telegraph ' Circle.
1080, 2470.

Question (Supplementary) re import of
foreign rice into India.

Resolution re protection of workers
against unemployment and reduction

of wages. 322

PANEL OF CHAIRMEN—
30

Nominations to the —.

PARCEL(S)—
Question re loss of an insured —— in
tge TLahore General Post Office, 3372-
73.

PARIKUD, RAJA SAHEB OF—
Question re request by the —— for
help to start a salt factroy on the
Chilka Lake. 4204-05.

PARKS—
Question re—
New roads, and places of re-
creation constrncted in Delhi. 2530
3725

—‘_a.djacent to the Tmperial Secre-
tariat’ Buildings. = 1716-17.

PARMA NAND, BHAI—

Election of to the Committee on
the Ottawa Trade Agreement, 4183.
General discussion of the Railway
Budget. 1052-55.

Girls Protoction Bill—

Motions to consider and to gcircu-
late. 668, 669, 7
Indian Finance Bill—
LConsideration of—
Clause 3. 2610.
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PARMA NAND, BHAI—contd.
Indian States (Protection) Bill—
Motion to consider. 3229-32.
Indian Tariff (Amendment) Bill—
Motion to consider. 738.
Indian  Tariff (Textile

Amendment Bill—
Consideration of—
New clause 5. 3879-81.
Motion to pass. 3923.
Motion to reduce Demand for—
“Army Department’’ 7re retrench-
ment,_in defence  expenditure: and
Military policy. 1760.
“Executive Council”’ re necessity of
expediting the Constitutional Re-
forms. 1828-31, 1830,
“Indian Posts and Telegraphs De-
partment (including Working Ex-

Protection)

penses)’’ re Paucity of Mushms in
the vices. 1956,
“Rail Board” re—

Indianisation of the railway servi-

ces, 1214,
Muslim representation in 1ailway
services. 1260-64, 1265, 1266, 1267.
Practice of sending in notices of amend-
ents and notes of dissent, etc.,
\\'rim‘b\ in pencil on scraps of ‘paper.

Question re—

Abolition of the post of  Hinda
waterman at the Lalian Railway.
station. 2080-81.

Acceptance of defaced coins, etc., by
the Tahsil and District Treasuries.

A]leg:’xtions against Mr. K. M.
Hassan, -Deputy Director, Estab-
lishments, Railway Board. 4262-
63.

Alleged existence of communal ten-
sion in the Postal Department at
Cawnpore. 1278, 2727

Alleged harassment of the Hindu
and Sikh employees in the Railway
Loco. Shed, Lahore. 4263.

Alleged maladministration  of the
Ajmer  Municipality. 1277-78,
2396.

Allowances for lower division clerks
in the post offices in the Punjab
Circle. 1279,

Appeals from the employees on the
East Indian Railway.

Appointment of Hindus in the mdus-
trial establishment of the Govern-
ment of India Press, New Delhi.
4266-68.

Appointment. of Town Inspectors in
z}ég Delhi General. Post  Office.

Appomtmcnts on pommunal basis in
the Government. of India Press,
New Delhi. 4268.

PARMA NAND, BHAI—coatd.
Question re—contd.
Assessment of excise duty of sugar.
2454,

Assessment of income-tax. 3930-31.
Bakr-Id riot at Ajodhya. 3930.
Certain staft in the Derajat Postal
Division. 1298.

Classification of posts in the East
Indian Railway Accounts Depart-
ment. 3072-73.

Communities of the Telephone Ins-
pectors in the Delhi Telegraph
Engineering Division. 1281

Comparative strength of different
communilies in certain grades of
the Engineering Branch  of the
Punjab_and North-West Frontier
Postal Circle. 1297-98.

Convictions for gambling, 714,

Examinations for refresher courses
in the Moradabad Division of the
East Indian Railway. 2090

Exemption of permanent Government
servants from appearing before a
Medical Board for the Indian Audit
and Accounts Service Examina-

tion.  3071.

Tixation of holidays for Dussehra
and Diwali on proper days in the
United Provinces Postal Circle.

1278-79

Grievances of the staff of the late
Government of India Postal Work-
shop at Aligarh. 713-14.

Head Ticket Collectors in the Mora-
dabad Division of the East Indian
Railway. 2089.

Increase in the number of Railway
Mail Service sorters. 1280.

Lol“ZI;ZSO on Postal Insurance Policies.

Members of the Board for recrdfit-
ment of postal clerks in Peshawar.
2081, 5

Non-payment of the allowance to the
crew staff on the East Indian Rail-
way. 2101

Officials vetrenched in  the Punjab
Postal Circle. 1299. "
Overseers and head n in the

Jhelum Pos(a[ Divunon. 1298.

Pass marks in optional suh]eots of
the appendix ‘D’ examination of
the Railway Acconnts Depurtmenb.
3072.

Payment of income-tax by the em-

ployees of the Posts and Telegraphs
Department serving in the Kashmie
State.

Percentage of Hindu, Sikh - and
Muslim employees in the Railway
Loco. Shed, Lahore. 4263.

Periodical . migrations of  Kabuli
money-lenders to various. parts of
“India. T714.

e = SRS e
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PARMA NAND, BHAT—concld.
Question n—mmrh{

Preponderance of the members of
one community in certain appoint-
ments in the Punjab Postal Circle.
1281. .

Promotion of fruit culture and fruit
marketing in India. 715.

Promotions in the clerical establish-
ment of the Government of India
Press, New Delhi. 4268,

Re-transfer of the Muslim
Inspector of Post Offices
Delhi to Hissar. 4211

Retrenchments due to  consistently
unsatisfactory work. 3799-3801.

Revival of the borax industry. T712.

Shifting of the Railway Clearing Ac
counts Office to another building.

Town
from

1278.

Staff clerk of the Delhi General Post
Office. 0.

Stoppage of the increment of a tele-
graphist in the = Punjab Postal
‘Circle.. 1281,

Supervisory appointments ~ in  the
Lahore Postal Division. 1298.
Transfers made in the Punjab

Postal Circle from: the higher to
the lower scales of pay. 1280.
Unions of Government servants and
railway employees. 2090,
Resolution re Committee of Enquiry
on Agricultural Distress. 3208.
Sugur (Excise Duty) Bill—
Motions to refer to Select Committee

ggg to mrcu]ate 3022-31,. 3038,
Motion tn (onsxde). 4001-04.
Consideration of clause 3.

4067, 4088-89, 4104-05.

L9
PASS(ES)—
Question re—
Discontinuance  of the privilege of

allowing' free —— to the composi-
tors of the East. Indian Railway
Press.

Discrimination in' the grnat of ——
to the Old Oudh and Rohilkund
Railway staff. 541, 1005.

Free -— to the pe1=onnel of British
Army in India on their discharge
“from the Army and on appoint-

ments to the railways in India.
5 2095-96.
Grant of intermediate class — to

the superior staff on the North
Western Railway. 1074
Misuse of privilege Y certain
employees of the North Western
Railway. 1004,
Previlege —— for the father of a
2222-2092.

railway employee.

PASS(ES)—confd.
Que 1 re—contd.

Restriction and curtailment in- the
number of on State Railwavs
18.

Restriction of overseas
eans under
18.

to Europ-
the' Lee Concessions

PASS BOOKS—

Question re alleged fictitious entries in
the Savings Bank —— by the Sub
Postmaster, Oghi in ~ Abbrttabad,
3821,

PASS HOLDERS—

Question re ineligibility of —— to
change the class of the tickets on
the North Western Railway. 1075,

PASSPORT(S)—

Question re—

Cancellation of the of  Shaikh
Tahir Dabbagh.- 3077-78:

Refusal “of to Sardar Amar
Singh Bamral to visit = Japan
4211-12.

PASSENGER(S)—

Motion to reduce Demand for “Rail
way Board" : regarding ameni-
ties. 1087-1118.

Question re—

Allegations by = certain deck ——

the British India Steam
gation Company.

7
B

N

Deck —— on  the ' pilgrim-ghip
““Jehangir". - 2465, 3007.

Grievances of deck on British
India  Steam Navigation boats
plying  between Bombay and
Durban, 1614, 3006.

Tnconveniences caused to third class
—— on the Delhi railway station.

3949-50.
Incon to long dist: Rail-
way' 2861-62.
Inconveniences to —— on the Gunj:
muradabad Railway station ot
the East Indian Railway. 724,
Inconveniences to —— on the Rah-

matnagar Railway station on the |

East Indian Railway. 723,

Junchon 'md Salem Town. 137-
s
Provision of facilities for —— on

the Powerpeta Railway Station.
2458-59.
Sale of news sheets to —— travelling

by the Grand Trunk Express ab
Nagpur and Itarsi, 1076 80.

PASSENGER DRIVERS—
See “Driver(s)”.
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PASSENGER TRAIN(S)—
See ““Train(s)”’.

PATIL, RAO BAHADUR B. L.—
Bengal State-Prisoners Regulation (Re-
pealing) Bill—

Motion tc circulate. 934. 2
Election of to the Standing Fin
ance Committee. 2544.
Girls Protection Bill—
Motions to consider and to circulate.
666-667. c
Indian States (Protection) Bill—

Consideration of clause 3. 3424-3426.
Motion to reduce Demand for “Indian
Posts and Telegraphs  Department
(including  Working Expenses)” 7e
paucity of Muslims in the services.

1965-66.

Question re—

Amalgamation of Coorg with a Major
Province. 3074-75.

Bags of cloth for Bihar earthquake
sufferers at the Meerut City Rail-
way Station. 8

Exclusion of the Delhi camp allow-
ance for the puipose of allotment
of quarters to the staff of the
Attached Offices. 3484-85.

Formation of the “Karnatak Pro-
vinee'’. 3074.

Promotions and appointments in_th2
Government. of India Press, New
Delhi.

Resolution 7e—

Committee of Enquiry on Agricul-
tural Distress. 3329-30.

Constitution of Malabar into a
separate province. -3349-51,

Loan for the reconstruction of Bihar
after the carthquake. 823-24

Sugar (Excise Duty) Bill—

Motions to refer to Select Committce
and to circulate. 3063.

Consideration of—

Clause 3. 4087-88.
Clause 10. 4106-07
Clause 1, 4111-13.
PATNA—
Question 7e freight on rice from —-
to Delhi. 2333-34.

) P_ATNA UNIVERSITY—
" Question_ 7e inclusion of the Medical

degrees of the in the schedule
g§4thc Indian Medical Council Act.

PAY—.

Question re—

Application of the revised scales of
. ——to the Army Headquarters
" ‘employees. 2534, . . .

—

PAY—contd.
Question re—contd.

Bisis of the —— of Lino Operators.
1734-35.

Continuance of the five. per cent.
cut in 3

Denial of maximum —— on promo-
tion to the staff in  the golden
Rock Workshops of the = South
Indian Railway. :912.

Different rules governing —— and

allowances for the staff in differ-
ent divisions of the North Western
Railway. 3494,

Discrimination in the matter of ——
and allowances in the Army Head-
quarters. 1699-1700, 3490-91.

Di on of the new rates of — =
with the All-India Railwaymen’s
Federation before enforcing them.

0

Eligibility of subordinate running
staff for leave with —— on state
railways. - 905.

Exemption of postal employees in
Bihar from the emergency cut in

Fixation of —— and allowances in
the Posts and Telegraphs Depart-
ment. 93.

Fixation of —— of Inspectors of
Station Accounts. ~469-70.
f

Fixation of —— of telegraphists.
1712. S

Grant of leave without —— to the
East Indian Railway non-work
shop stafi. 542, 1721.

Memorials regarding —— and allow-

1727-

New scales of for subordinate
railway employees. 909-10.

and allowances drawn by the
Accountants and clerks in  the
Offices of the Military Accountant
General and the Auditor General.
3703-05.

—— and prospects of the Indian
Army Corps of clerks. 277-80. -

—— of a train despatcher at Delhi.
1072. . 2

—— of Assistants and Accounts
Clerks - in  the . Central Publie
Works Department. - 2532-33.

—— of clerks in the Central Public
‘Works Department. 2534.

—— of compositors of the Eastern
Bengal Railway Press. 36.

——-of Indian State Railway sec-
vants. 1288, T

—— of Postmasters and staff em-

. {loyed in certain Post Offices.
633-34.

ances of railway employees.

— of teachers and clerks of the
- East " Indian Railway  Schools ' at
certain places. <1552, 2733. °

[
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PAY—concld. ;
Question re—coneld.
__ of the Assistant Controllets on
the North Western Railway. s
—_ of the railway running staff on
casnal leave. 906. :
of Travelling Ticket Examin-
ers on the Bast Indian Railway.

Proposal to increase the overseas
and other allowances of the
members of the Imperial Services
with a non-Asiatic domicile: 2706.
Racial discrimination in the matter
of exemptions from emergency cut
i in the Army Headquarters.

1697-98. o
Rates of drawn by the civil
service clerical personnel in the
War Office in England. 1692-93.
jon of the —— of the Indian
Civil Service and of the Indian

Police Service. T.

Rules in connection with appeals re-
garding and allowances on the
Tast Tndian Railway.

Scales of —— for the Tndians in
the Army and Roval Air Force
Headquarters. 1089.

Seales of of the Head Masters
of the Government High “Schools,
Delhi and Ajmer. 261.

Transfers made in = the Punjab
Postal Circle from the higher to
the lower seales of . 1280,

Travelling allowance and advance of

to the Government of India

Secretariat staff. 3808-09.

PAYMENT—
Question re—

made to certain.  Navigation
Companies for the carriage of mails
between certain Ports. 1375-76.

—— of single- sterling policies
or premiums by instalments from
Provident Funds. 2169.

PAYMENTS TO INDIAN STATES

AND COMPANTES—

Demand for Grant. 1362.
PAYMENTS TO PROVINCIAL GOV-
ERNMENTS ON ACCOUNT OF
ADMINISTRATION OF S AGENCY
SUBJECTS—

Demand for Grant. 2061.

PENAL  CODE (AMENDMENT)
BILL— 2 2

See “Indian ——’ under “Bill(s)”.
PENALTY—

Question 7e —— on official letters post-
ed without stamps. 40%? il

PENSION(8)=
Demand for Grant in respect of—
Commuted Valne of —. 2071
Superannuation Allowances and ——
2066.

Demand for Supplementary grafit 1n
respect of “‘Commuted value of —
2047. s

Question re-— 1
Belated claims for family war ——,

granted to nion-com-

A4T6-T7, 543. {

ility —— to military employees

invalided during the Great Wan

1093-94, 1299-1300, 1546-49, 1552-53,

1554-56, < 1790-92, - 1890-92, 2088,

2182-83, 2540, 2720-21, -3008, 3104-

05, 3111, 3383-84, 3385, 3421, 3626,

3725, 4269-70.

ant of disability —— to certain

ns invalided during the Great
290, 2187-88, 3007-08.

nd of military employees

in ded during the Great Wan

32, 542-43.

—— of record suppliers and duftries
in the Government of India offi-
ces. 3171

Rates of disability admissible
to non-combatant civil subordin-
ates of the Army in India. 33.
ecommendation No. V of the War

Committee. 487, 1387, 2188.

Staff engaged for payment of —
to Army Reservists. 2874

PENSIONS COMMITTEE—

Question re recommendations of the
War 3826.

See also “War —",

PENSION CONTROLLER—
See “Controller(s)”.

PENSION REGULATIONS—
Question 7e interpretation on Army

.. 2181-82, 3103-04, 3826.

PENSION RULE(S)—

Question 7e—
of the Government of India |
Etgnns employed in Bombay. 2714

Revision of ——, 1369.

PENSIONER(S)— £
Question e article in the Amrita Bazar
__ Patrika under the caption “Is War
Tmminent ? Stir among the Military
—". 171314,
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PERCENTAGE(8}—
Questoin re—
Fixation of —— for éach community
for Govérnment service. 1079.
—— of Hindu, Sikh and Muslim
employees in the Railway Loco.
Shed, Lahore. 4263,

PEON(S)—
Question re—
Increase in the number of —— and

introduction of the system of daily
beats in the Naldi Post Office,
Jessare, 289,

Pension rules of the Government of
India employed in Bombay.
2714:15;

— kept by certain officers ‘of the
Railway Clearing Accounts Office
for their private work. - 1365,

PERFORMANCE(S)—
Question re—
= of the American Variety Show
at Ajmer. 2458,

PERMANENT GOVERNMENT SER-
VANTS—
See “Government Servant(s)”’.

PERMANENT WAY INSPEC-

TOR(S)— g

Question 7¢ system of recruitment pf
—— on_the North Wéstern Rail-

way. 1701-02; 3112,

PERMANENT: VACANCY—
See “Vacancy(ies)'”.

PERSONAL. MATTERS—
Question re absence of a book acces-
sible to.the staff on on the
North Western Railway. 1076.

PERSONNEL—
Question 7e— ¥ =
Consideration of War Services in
selecting the — for retrenchment
in the Posts and Telegraphs De-
partment. - 3189. 2
Posting . of the — of the Delhi
Umballa-Kalka ~ Railway to the
Moradabad Division of the East
Indian Railway. 2092,

PERSONEL BRANCH(ES)—
Question re ecreation of a post of Su-
intendent. for dinati of

—— on various Divisions of the
North Western Railway. 3037.

PERSONEL OFFICER(S)—
Question re—

N ppointi of a Musli
——— In the Lahore Divisioh, North
Western Railway. 3100.

North Wastern Railway Divisional
—— Conference. 73435,

PESHAWAR=—
Question ze—
Ulness. of Mr. Obedullah- Khan. of
—. 2323.26,
- Members of the Board for vecrnit-
ment of postal clerks in —. 2081,
2727:28

Members of the board for recruit-
g;;nt of Postal clerks in —, 2727-

Paucity of Hindu postmen in the
— ~Sub-Division. 3
Posting of a Hindu as an inferior
servant in' the office of the Supe-
rintendent of Post Offices, —
Division. 3820,
PETITION(S)—=
Appgiqv)limen( of the Committee on —,

Hindu Marriages Dissolution Bill—

— laid on the table. 4212

Hinda Temple Entry Disabilities Re-
moval Bill— X !

= laid on the table. 3418--20, 4213,

Question rp—

Average time taken in the final dis-
posal of — for remission of
income-tax in Qrissa. - 3108, | i

—_ or appeals against assessment of
income-tax in Orissa.

PETROL—
Question re—
Fluctuation in the price. of — in
Delhi, 731. -
Refpsal of facilities for the import
;gd sale of Russian — in Delhi.
1.

PHOOKUN, -MR.- T, Ri—
Appointment of '~ 'to- the
on Petitions. 544. "

Committos

PHULERA RATLWAY STATION=
Question re assault to an Tndian ven-
dor at the ——, 1730-32.

PHYSIOLOGY—
Question re grant to the - Benates
Hindu University for Ressarch in
plang —. 3172

PIG TRON—
See “Iron.
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PILGRIM(S)—

Question re—

Alleged  beating of = Haj — by a
Furopean at Bombay. 2331, 3007.

Charges from Haj — for loading
and unloading . their ° luggage.
2537-38.

Drinking water for — at the disin-
fection station. 1628, 2396.

Inconvenience caused to — at the
Nizam-ud-din' Railway  Station.
1730

Provision of chairs in the office of
the Protector of —, Bombay.
2331, 3007

PILGRIM-SHIP(S)—
. "Question re—-

Deck passengers an/ the — “Jehan-
gir’’. 2465, 3007. B :

Fitting of sleeping boards in pil-
grim ships. 1627-28.

‘Late opening of the door of the

— “‘Jehangir”.

POINT(S) OF ORDER—
—— raised by Dr. Ziauddin Ahmad as

to- whether a member who gives
notice of an amendment can later
on'vote against it. 3669-70.

—— raised by Dr. Ziauddin Ahmad

as to whether amendments to the
Schedule of the Indian Tariff
(Textile Protection) Amendment
Bill on hosiery are in order in
view of the fact that thess am-
endments raise a  substantially
identical issue on. which this
Honse has already given a deci-
sion in this very Session. 3754—
58, 3760-61.

raised by Mr. C. S. Ranga Iyer
whether it is permissible to mentisn
on the floor of the House any pri-
vate conversations. 231

raised by Mr. F. E. James as
to whether the amendment of Mr.
K. P Thampan is in order in view
of the fact that the Indian Tariff

(Textile Protection) Amendment
Bill is an amending Bill to the
Indian Tariff Act and it is not a
purely Protective Bill. 3856--59.

—— raised by Mr. M. Maswood Ah-

3007.
Latrines in the — ‘“‘Jehangir'’. 2465,
300°

~ Provision 6f & box for complaints
in —, 1628,

See also “Ship(s)"'.

PILGRIMAGE(S)-— mad as to whether an amendment
- Election of Members to the Standing which creates a new taxation or
Commniittee for — to the Hedjaz. which seeks to increase the ex-

.. : 2 “ isting taxation is in order without

3 ' % the previous sanction of the Gov-

PILTAI. MR. N. R— ernor Cleneral.. 2583,

Oathiof “office. 4199, — raised by Mr. N. M. Joshi as
to whether it ‘is’ proper for Gov-
ernment Meribers responsible for
various Departments to ahsent
themselves from the House when
speeches are made hy Hononrable
Members putting  forward their
grievances. 06.

—— raised by Raja Bahadur G
Krishnamachariar that since the
Assembly is debarred from dis-
cussing  affairs relating  to any
Indian Prince or Chief or his ad-
ministrafion; and since the Indian

s States  (Protection) Bill is de

PLEDGE(S)— : signed  to protect  such ad-

“Question re signing of — by Tndian ministrations; whether the Bil] is |

entrants to the permanent Tndian in order. 384--88. ]

Medical i '

Servxce.A 728 —— raised by Sir TLancelot Graham
as to whether Mr. Joshi would he
in order to move an amendment
for the protection of labour while
discussing the Tndian Tariff (Tex- | I
~ tile " Protection) Amendment Bill

' 3861—63. = 4 L

PIONEER PRESS—
See ““Press(es)”.

PLANNED ECONOMY—
. Motion to reduce Demand for *‘Exe-
~ cutive Council” re —. 1847—1903.

PLATFORM(S)—
Question 7e absence of a shed on the
— of the Hardwar Railway Sta-

tion. 2708.

:PIéOT(S)— SEAERTE

* Question 7e allotment of — in N

Delhi to the ministerial Lréaﬂ e;;
the Tmperial Secretariat and its
Attached Offices. 1714, 2728.
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POINT(S) OF : ORDER—contd.

—— raised by the Honouvable Sir
Brojendra  Mitter, -while  consi-
defing 'the Indian States (Protec-
tion) Bill, whether it avas- permis-
sible to discuss internal- affairs of
an Indian' - State or ~the action
which the “Ind@ian - Government
might havé taken in a- particnlar
State. 611

‘—— “paised by the Honourable Sir
George Schuster, diring’ the dis-
cussion' “of the demands “f6i bup-
plementary grants, as to whether

~* ' an Honourable Member wonld be
in‘order if “he opposed the motions
on the ground that Government
had = ‘net ' proposed expenditure
under some totally differeny heads.
2916-17.

'—— 7e the Honourable the President

of the Legislative Assembly taking

his®seat without the ‘usual ~ wig

3423,

POLICE—

Demand for Grant. 2061,
Demands for. Supplementary. Grants.
2920-21. ;

Question re—
- Arrest' of one Captain G. M. Sekhri
5Dy e Delhi —. 2866,

Collection of opinions.on - the Tem-
ple. Entry Bill through the —at
Karachi.. 1713,

Perzons arrested wrongly -hy. the
Delhi — for certain alleged offen-
ces. 2866,

Wheat eaters and,.vice eaters: in-the
Finance Department. and in - the
defénce' forces and —.  2867;

POLICE STATION(S)—

Question. 7¢ alterafion in a first infor-
mation  repprt recorded _at the
Gdvernment  Railway ——.at
Shamgarh’ in Central India. 2468,
3110. . o T Tk

POLIOY (TES)—

S Question 7o payment of single-payment,
sterling — or premiums by instal-
ments  from  Provident Funds:
2169.

ROIITICAT, AGENT—

the —— for the States of Orissa
¢ and ‘the Central Provinces, 1615-16
WLITICAT, OFFENCE(S)-

“Question” 2 prisaners. convicted of —
~sent to the Andamars. 3167

Question 7¢ creation of new office of

POLITICAL PRISONERS—

See ““‘Prisoner(s)’.

POPE COMMITTEE—
See “‘Committee(s)’

POPULATION—
Question 7¢ water-works for the sup-
ply of water to the @ civil'— of
Ambala. -~ 999-1000;

POONA--
Question 7e—

Quarters. for. inferior servants in the
Posts and = Telegraphs Depart-
ment at —. . 2168-69

Tenders for treasury contracts for
the Bombay and — Post Offices.
3364-66.

Tenders for the treasury work of
the . Post. Offices in Bombay, —
and Ahmedabad. 1723, 2727.

PORT(S)—
Question re— #
Agreement for the carriage of Gov-
ernment_and Railway  materials
between  different Indian —.
3086

Payment niade to certain Naviga-
tion “'Companies for carviage of
Mails between certain —. 3006.

PORT HAJ COMMITTEE—. -
Question 7e formation of a — at Cal-
cutta,
PORTER(S)—
Question re stoppage of the allowance
of certain. — on the Howrah Di-
S vi;éi_on of the East Indian Railway.
78, e

PORTS AND PILOTAGE—

Demand for Grant.  2061. v

Demands 'for' Supplémeéntary  ‘Grants.
2 )

= <F

POST(S)—
Question re—
Allocation oft — in higher! services
between the' various communities.
8:9.— 3 ) viithiia :

Classification of — in the = East
Indian -Railway. Accounts Depart-
ment, -3072-73. ;

Creation of two new —— after the
surrender of the — of Transporta-

- tien. Iuspector,  Commercial, East;
Indian” Railway. 1540 i v q

Deputation to the Railway Board re-
_garding the ratio on —. to be held
by. the East Indian Railway and
old Oudh and  Rohilkhand.  Rail-
way officers. ; 3176-T7. G

-— +declared, snrplus «, by .the Chief
~Commercial Manager, claims, East
Indian Railway. 3175.

s ———

| T/ BT Tirs b PR

L.
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POST(S)—contd.

Question re—contd. :
Promotion to the — of Inspector in
the Delhi Head Post Office, 3184-8.
Surplus — in the Office of the De-
puty Chief Commercial Manager,
Claims, East Indian Railway.

3174-75.
Technical qualifications for the —
of Assistant Controller, Printing.

3181-82.

POSTS AND TELEGRAPHS-
Demand  for Grant  in respect of
Indian -—. 2070,
Question re—

Absence of Muslim  employees of
the office of the Deputy Accoun-
tant General, —, Calcutta, on
the Td. day. 1070.80, 2186, %

Assistants in the office of the Di-
rector General, ——. 2529—31.

Certain concessions granted to the
staff in the office of the Director
General, —— 2099, 2101,

Composition . of the All-Indias ——
Union. 2335,

Examination for recrui t to the

apper division held by the De-

puty Accountant  General, -—,

Delhi. 1988, 2726.

Filling up of temporary vacancies

* of second division clerks from

among the Record Suppliers in

the Office of the Directer Gene-
170-71.

, 3

Financial Adviser, —, and Deputy
Director General of Finance. 1373.

Non-maintenance of Savings Bank
Ledgers in the Calcutta Audit,
Office. 2450-51.

Qualifying = examination of record
suppliers held in the Office of the
Director General, ——. 3169-70.

Recruitment of members of minority
communities in the office of the
Deputy Accountant General, ——,
Delhi. 1077, 2469-70.

Recruitment, of Sikhs in the Office
gg the Director General. —— 1081-

Upp.er' division - seniority in the
Office of the Accountant General,
——. 1089, 2726

POSTS = A TELEGRAPHS DE-
PARTMENT—
Question re—

Consideration of War Services in
selecting * the personuel for re-
trenchment in the . 3189,

Depreciation Fand of the —— and
capital advanced to that Depart-
ment for capital outlay, 477-78.

POSTS AND TELEGRAPHS DE-
PARTMENT—contd.
Question 're—contd.

Enforcement of the  Fundamental
and Supplementary Rules, etc., in
the ——. 1993,

Fixation of pay and allowances in
the 1993:

Grievances of the selection grade offi-
cials of the —— who passed the
old Inspectors’ Examination held
before 1928. 3.

Increase in hanlage charges, etc., in
the 2449.

Ingolvent gazetted officers in the
Telegraph Branch - of the —
1711.

Payment of income-tax by the em-
ployees of the —— serving in the
Kashmir State. 1279.

Quarters ; for inferior: servants in
the at_Poona.  2168-69

Recrnitment  of . Engineering ~ Super-
visors in the 1710.

Retirements in certain cadres of the

1983, 3382. i

See also “‘Indian —".,

POSTS AND TELEGRAPHS DIREC-
TORATE—

Question 7e grant of the status of a
Secretariat office to the —. 3168-69

POST CARDS—
Reduction of postage on — (Discussed

under the Indian Finance Bill).
2733--46

Question e sale of —. 2449.50.

POSTAGE RATES—
Reduction of — (Discnssed under the
Indian Finance Bill). 2733—85.

POSTAL AUDIT OFFICE—

Question 7e loss  of official records
from the ——, Delhi. 2470,
See also “Audit Office(s)”’.

POSTAL AUTHORITY(IES)—

Question_re refusal by —— to register
the Khadi Jewan, a magazine pub- |
lished in Ujjain. 9-10,

POSTAL BEAT(S)—
See “Beat(s)”.

POSTAL CIRCLE(S)—-
Question 76— :
Allowances for lowen division: clerks
in thleé7gost offices in the Punjsb

I of Engineering Officers
as Postmaster General in the Ben-
gal ‘and Assam—, 4260
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POSTAL CIRCLE(S)—contd, POSTAL COMMITTEE—
Question re—contd, Motion to reduce Demand for “In-

Comparative strength of different
communities in certain grades of
the: Engineering -~ Branch of the
Punjab and  North-West Fron-

tier —. 1297-98.

Delivery work in'extra-departmental
post offices and postmen and over-
seers in Bengal and Assam —
ordered to demit office. 3479-8C.

Examinabion for Inspectors in  the

S Punjab ——. 2873,

* Fixation of holidays ‘for Dussehra
and Diwali on proper days in the
United Provinces 1278-79.

Income and expenditure of each —.
4271.

TLower and upper selection grade
posts held by each community in
the Punjab —— before and after
retrenchment. 3374.

Officials retrenched in' the Punjab

1299

Preponderance  of the members of
one community in certain appoint-

ments in the Punjab 1281.
Replacement ~ after three years of
clerks working in ‘the appoint-

ment sections of the —— Offices.

| iaEi4109.

Retirement  of the present Post-
master General, Bengal and Assam

—.  2166-67. -
Retrenchment in the United Pro-
vinces 2872.
Retrenct t. on basis

1
the Postal and Railway Mail Ser-
vice, Punjab —. 2705,
Reversion of certain officials in the
United Provinces ——. 475.76.
Staff employed in fhe —— oftices of
Bengal and Assam, Bombay, Ma-
dras and Lahore. 1633,
Stoppage of retrenchment of Sikhs
in the Punjab ——. 4
Stoppage of the increment of a
telegraphist in the Punjah —
1281.

Transfer of the Investigating Ins-
pectors attached to the Punjab
~—— Office. 4199.

Transfer of the present Sorting Tns-
pector attached to the Punjab ——
ce. 4200,

ks Transfers made in the Punjab —

ab from the higher to the lower scales
1 ‘of pay. .

Pt

en | 'OSTAL OLERKS—

See “Olerie(s)”,
o (U8

dian Posts and Telegraphs De
partment {including Working Ex-
penses)” re protest against the
appointment of the 2050—
55,

POSTAT. DEPARTMENT—
Question 7e—

Alleged existence of communal ten-
sion  in the —— at Cawnpore.
1278, 2727,

Committee to enquire into the possi.
bilities of further economy in the

466, 2450.
Visit, fo several Post Offices by two
officials of the 474,

POSTAL. DIVISION (S)—
Question re— .
Certain staff in  the Derajat —.
1298,

Overseers and head Postmen in the
elum 1298. . ¥
Preponderance of non-Muslims in
certain  appointments in  the
Lyallpur  and  Kashmir, - ——.
3374.

Promotion_of certain reserve clerks
in the Rohilkhand —, 2871-72,
3825-26.

Supervisory appointments in  the
Lahore ——. 1298

POSTAL EMPLOYEE(S)—
See “Employee(s)”.

POSTAL INSURANCE POLICIES—
Question re—
Bonds of ——. 3370.
Loans on ——, 1280.

POSTAL OFFICIAL(S)—
See  Official(s).

POSTAL SERVICE(S)—
Question 7re—
Moplahs in ——, 4
Retrenchment on communal basis in
the — and Railway Mail Service,
Punjab Cirele. 2705. :

POSTAL SIGNALLERS—
See “Signaller(s)”.

POSTAL STAFF—

Motion to reduce Demand for “In-
dian Posts and Telegraphs Depart-
ment (including Working Expen-
ses)” re measures of earthquake
relief for — and Railway Mail
Service staff in North Bihar.

POSTAL SUB-DIVISION (S)—
Question 7e: Muslims recraited mi the
Leh and @ilgit — in the Kash-
mir State. 3375,

|

L2
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POSTAL WORKSHOP(S)—
Question 7e grievances of the staff of
the late Government of India —
at Aligarh. 713-14.

POSTMAN(EN)—
Question re— -

Clerks and — in certain  Head
Post Offices. 475,

Delivery -work in extra-depart-
mental  post  offices. “and —
and . ‘oversears.on - -Bengal ‘and
Assam - Circle ordered tn demit
office. 3479-80. "

Overseers and head — in the Jhe-
lum Postal’ Division. 1298,

Paucity of Hinda' — i the 'Pesha-
war Sub-Division. 3820.

- ‘Reversion of certain — as packers

; in the Amritsar Post Office. 3821,

POSTMASTER(S)—
:Question Te—

Alleged  ‘fictitions entries “in the
Savings Bank Pass Books by the
sub—, Oghi ‘in Abbottabad: 3821.

- Assistant. — in the = Chittagong,
Mymensing and Howrah Post
Offices. '2450. :

Grant of special pay to Deputy Sub-

— in certain’ Sub-Past Offices in
Calcutta.  3934.35: 2
Misappropriation - by the  Sub- —,
Hindu Sabha College  Sub Post
Offices Amritsar. 3821-22.

Pay of — and’ staff employed in
certain. Post. _offices. ~ 1633-34.

POSTMASTER(S)-GENERATL—
Question 7e—

Alleged irregularities in ﬁlfing ui)
the appointinents of the —.
4209-10.

Appointment; of Engineering Offi-
cers as in the Bengal and
Assam Civele.! 4260. :

Clerical cadres in” the Office of the
= Burma. 170910,

s Bxaminationin’ Gurmukhi héld by

oo the === -Tinhore: 2866.

Retire £~ of “the present  ——,

:?,;:_n'g@,vnhdziAssam Circle. 2166-

5 Railway ~ Mail
ision to the con-
Bengal © and

POST OFFICE(S)—
Question re—
Allegations against - the Superinten-
dent | of == - Hazaribagh, Divi: ||
sion. - 4026;
Allowances for lower: division clerks |
in the —— in«the  Panjab, Circle. |
1279,
Allowances. .paid- to:1the, Superinten-
dents of —— £
Lown Inspectors in
the Delhi Ge 1 ——.. 4257,
‘Assistant 1 Postmasters: in . the - Chit-J
tagong, Mymensing  and Howrah:
3 245!

Appointment

“Buy @ash -Certificates’” . date
stamps. 2099:
¢ Gertain’ work done in’the Caleutta
General  —— and' ‘Howrah —
©3933-34.
Clerks and postinen in-vertain Head:
fai 475,

Olerks and supervisérs = incertain:
departments  of ' the Bombay Ge-
neral . 474,

""Clerks and ' supervisors ‘in< the
Savings Banks : Department, Gal
cutta General ——. 479,

Clerks performing Savings Bank and
Cash Certificate duties in certain |
—— and Audit Offices. 2°74.

Conversion of the Noakhali  Head
—— into a sub-post -office. 1373,
3382,

Delivery ' work “‘in‘ extra-depart:
mental — ‘and postmen  an
bverseers ~in Bengal-and : Assam
Civcle ordéred '«to 'demit - office
3479-80.

Exposéd: condition of the —— in the
Council House. New Delhi. | 467

Fixation of different classes ol s 4
pervisory posts in the —— and the:
Railway -Mail  Service. . 1735-34.

Fraud cases in the Kalighat —— |
3935.

Grant of increments and exemption
from passing any examination t0
the officials of the sorfing office;
Madras General .- 1390

Grant' of (increments to the officials
of  -the sorting office, Madras
General —. 288,

Girant’ of “special pay 'to Dapity Sub- §
Postmasters in ‘certain’ Sub- — |
in Calcutta. 3934-35. LT

Tncome and  expenditure .oft-centald

——. . 4030, sibnid <Al §

i Increase in the number of récms‘tmft
introduction - of the
daily  beats in'the
Jessore. 289, s




|

POST OFEFYCE(R)==contd,
Question re—oontd.
Inspectors of — and Head Clerks
to Superintendents of 2170-
i35

Toss of an ‘insured parcel in the
Lahore General 33 %
\Ixsxpploprmllnn by the  Sub-Post-
Hindu Sabha, College Sub

y - Amritsar.  3821-22.

Pay  of
employed in-certain

Posting of ‘a Hindu as an inferior

Postmasters and  stalf
1633-34.

T servant in the office of the Superin-

tendent of ——, Peshawat Divi-
sion. 3820,
Posts of clerks sanciioned 'in the

Money Order Department of the
Calcutta ' General ——. 3933.
Promotion to the post of Inspector
in the Delhi Head ——. 3184-85.
Refusal by the Superintendent of
~ Barisal Division to attend
work of the Postal Co-
Credit — Societies. 725-

to the
operative
26.

Removal of the office of the Superin-
tendent of —— Barisal Division,
to a place in the outskirts of the

town: 724-25,

Re-transfer of the Muslim® Town
r of the from Delhi
. 4211 3

Reversion = of certain poscmen as

Dbackers in ' the Amritsar ——.

3821.

Savings banks work ‘in’ certain ——.
1631.

Selection grade posts in the Bombay
and Calcutta General 466.

Seniority of Inspectors of —— and
Head Clerks to Superintendents
—— and certain other officials in
tshe Calcutta General ——. 4258-
9.

Shifting of the Kalpathy —— in
Madras., 2717,

Shortage  of staff in the Money
+ Order Department, Calcutta Gene-
ral 467, 2166.

Signallers and inferior servants in
the combmed —— and Telegraph

Offices.  473.74.
Staff clerk = of the Delhi  General
. 4210;

- Staff employed in certain _depart-
Mments of thé Bombay,” Madras

Staff in the Kalbadevi snd Mandvi
——— in Bombay. 478

~wand Caleutta. General ——. 1632, .

POST OFFICI&(S)—cnmcld
Question re—concld.
Staff performing - Savings . Bank,
Cash  Certificate. and Governmnt
securicy work in ——. and Audit
Offices. . 2875,
Supervisors  and clefks i the
Savings Bank  Departments: of
the Delhi and Howrah ——. 4029.
Tenders 'for treasury contracts for
the Bombay and Poona —,
3364-66.
treasury work of the
Bombay,  Poona- and
1723, '2727.
Visit to several — by two officials
of the Postal Department. 474.

POWERS—

Question re — ' of the Mandger of
the: Cengral - Publication Branch
as the head  of a department.
1787,

Tenders for
el

Ahmedahad.

POWERPETA—
Question r¢ provision of facilities for
passengers on the ——  Railway
Station. 2458-59. R

PRAYERS—

Question 7e recess allowed to Muslim
postal employees to offer Friday
2 .

PREFERENCE(S)—

Question re refusal by the Ceyhm State
Council to grant —— to cerbaan
articles under the Ottawa Agree-

ment, 9,
PREFERENTTAL TREATMENT—
Question 7e alleged — towards
Muslims in the. HEducation De-
partment, Delhi. 1586-37, 3091.
PREVIIUM(S)-— ;

Question re pavmenb of i
ment_sterling policies or —— by
instalments from Provident Funds.
2169,

PREPONDERANCE—

Question re—
~—— of Non-Muslims in  certain
appointments in the Lyallpur and
Kashmir Postal Divisions,. 3374.
—— of the members of one com-

... munity in certain appeintments in

the Punjab Posta] Circle. 1281
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L
PRESIDENT, MR. (THE HONOUR- PRESIDENT, MR. (THE HONOUR-
ABLE SIR SHANMUKHAM ABLE SIR SHANMUKHAM
CHETTY)— CHETTY)—contd.
Announcement by '—— of Rules 7e Observation hy re -the undesirable
issue of visitors ticket. 2581 practice of publishing questions,
‘Announcement by —— re dissolution etd.. “befare  ‘these matters are
of the Legislative ~Assembly. officially published .796-797,
4271.‘72- 2 Point of Order re the Honourable the
Expression of good  wishes to the —_ of the Tegislative Assembly|
Honourable ' Sir~ George  Schuster taking  his seat  withont the |
on his retirement. 4249-50. ARaT wicss. SATA
Expressions of regret on the death of— Practice laid  down by re the
Mr. A. Rongaswami Iyengar. 495- signing of the reports of Seleck
Committees and the Minutes of

Dissent by the Members who aré
unable to sign these themselves

Mr. R._T. H. Mackenzie. 2527.

Pandit Shamlal Nehru. 2544. 798.09
\ Sir Thomas Ryan. 2076, Remarks by in reply to the point
TImplications of rule 51 of the Legis- of order raised by Sir Lancelot
: lative Assembly Rules ‘explained Graham as to whether Mr. N. M
| by 206-07. Joshi would be in order to moye
Indian  Tarifi (Textile  Protection) an amendment for the protection

of labour while  discussing the

Amendment Bill— 3 J
Indian Tariff (Textile Protection)

The only principle to which the A
House will be committed by agree- Rem‘::;;emlh\:mm Bill. 1?18(36:z;|islel)orting
i the —— a Select ks by —— on g D
et tefen, the e of the proceedings of the Legis

Committee is that the Indian
cotton textile industry and the
Indian silk industry deserve to

be protected. 2223.
. Motion re sympathy of the Legislative
. Assembly with the  earthquake

lative Assembly, etc. 3730, 37l
Remarks by on the point of order
raised by Mr, N. M. Joshi as o
whether it is proper for Govern:
ment Members responsible for}
various  Departments to  absent

ob suff?‘ers ‘; iy zmdt Or;ssn.d 2.9’ themselves from the House whet
ser;)/":.lu'nsf s s -";s S :“e besxr- sneeches are made by Honourable
ability of eariy interven u.m y A MoTihers—phine forward their
Government Member during the e oBE
disdussion on the Demands for R PRI : the
G il it il Remarks l\\' on the scone of i
the debate. 1680 ] cut motions during the discussiol

Observations by — on the practice of the List of Demands on th

General Budget. 1915-17.

of sending in notices of amend-
ments and notes of dissent, etc,
written in pencil on scraps of
“paper. 3560.
Observations by

Remarks by —— on the suggestion
of Mr. N. M. Joshi that the
Government Member should patti-|
cipate in the middle of & discu®
sion and then give reply at the,

on the publica-

tion in newspapers of the Reports

of the Select Committees before end. 1308, 1309, 1310.

their  presentation to the Legis- Rearks by -—— re Procedure to be
lative Assembly. 3759, followed in discussing = the D&

mands for Grants  (Railwaffe
i

‘Observations by —— & irabi-
bservations by r¢ the desirabi Budget). 1096-97.

lity of supplying to Honourab'e

Members, with every Tariff Bill, Remarks by —— that an elaboraté]
a statement  showing all  the discussion on the justification o
articles on which a change in otherwise of the proposal of ¢
duty‘ls'(’:{).ntemplnted and also Finance Member relating to

clearly indicating  the existing contribution to Bengal cannot b
Tevel of duty and the proposed allowed on the Matches (Exci¥ |

~change. 188-89, Duty) Bill. 3196,
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PREGIDE\T MR, (THE HONOUR-
LE SIR SHANMUKHAM

CHETIY]—ron d.

Remarks by that an Honourable
Member will not be in order if
he ~wants, on the Demand for
Supplementary Grani in respect
of ‘‘Interest-free Advances!’, to
make out a case that it would be
better to substitute  silver for
nickel  -as  subsidiary . coinage.
2949,

Remarks by that  Honourable
Members . should send in their
additional minutes or minutes of
dissent either Uyped or written
in ink on. - foolscap size. paper;
otherwise the minutes will not
be accepled. 3495,

Remarks by —— that the time for
the discussion of the Maiches
(Excise Duty) Biil is not the occa-
sion to review the general Pohc)
of the Government of Indis, in
regard to free trade and excise.
3186,

Remarks by that when proposals
for Supplementary Demands are
placed hefore the Stending Finance
Committee, that Committee must
satisfy themselves whether  these
suplementory  demands = placed
before them for their  approval
can be justified on = Legislativa
rule 50, and whenever the Com-
mitiee find that they ave nob satis-
fied  that  the  supplementary
demands placed before them con
be justified on the above ru'e,
they must make a remark to thab
effect in their proceedings. 2954.

Statement re the business to be con-

cluded during the Session. 3557-
59.
Suggestion by =~ as to the desir-

ability of devoting earlier portion
of the speeches on the General
Discussion to general questions
arising out of the General Budget.
1568.

Suggestion by that an experiment
might be tried . of the represen-
tatives from the constituency of
an . absentee Member . of the

© ©  Assembly making representations
to H. E. the Gavernop General

x asking him to exercising his power

" of unseating such a Member.

PRESIDENT, MR, (THE HONOUR-
ABLE SIR SHANMUKHAM
CHETTY)—concld.

Tributes paid to the Honourable
Sir Brojendra Mitter, Leader of
the House, by —— on' his retire-
ment. 4320-21.

PRESS(ES)—
Question. re—
Absence of Sikh readers in the Gov-
ernment of ~ India ——; New
Delhi. . 1090.

Action taken on the memorials of
the employees of the BEast Indian
and Eastern Benga] Railway ——
37,

Allegations  against the Secretary,
Works Committee, Government of
Tndia . New Delhi. 3180-81.

Aleged preponderance of < Bengalis
in the Government of India —,
New Delhii: 2183-84.

Annua] increment of ‘daftaries in the
book-binding' ‘braneh of ‘the Gov-
ernment of India '—=, New
Delhi. 1386.

Appointment  of Hindus  in’ the
industrial establishment  of the
Governiient  of India ~——, New
‘Delhi.  '4266-68.

Appointment of Muslims as copy-
holders in the Goveérnment f
India . New Delhi. 2725.

Appointment 'of Managers of —— as
Contro'ler of Printing and Sta-
tionery. 1616, I

Appointments on communa] basis in
the CGovernment of Indla —_
New Delhi. 4268,

Casual leave admissible to the em-
ployees of the Government of India
2185.

Concession in railway freight given

to the Pioneer — on its removal
from  Allahabad to Lucknow.
1004-5.

Coniributory  Provident ~ Fund for
the clerks of the Government of
India —— 371819, =

Creation of cerfain appointments in
the Government of India —,
Simla. 2185-86.

Damage to the Government of India
—— building, New Delhi. -992.
Demotion and reduction in salaries
of the industrial staff  in the
Eastern  Bengal Roilway ——.

37. 79

Denial of certain  benefits to the
industrial hands of the East Indian
Railway —. 92.
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PRESS(ES)—contd.
Question re—conid,

Discontinuance of the privilege of
allowing free passes to the com-
positors of the Easi Indion Rail-
way —. .

Duties pf the Secretaries of ‘the
Works Commitéees of the Govern-
meng of India —— 3092

Examination for recruitment in the
Government of India —— New
Delhi. 1377-80.

Filling up of vacancies in the Gov-
ernment, of India. —, New Delhi.
1291-93;

Fixation of seniority in the Govern-
ment of Indian —— New Delhi.

83,

Hours in the Governmeni of India
—— -Simla. - 2184-85.

Id'e hours in the Government of
Indis. ——, Calcutta, Simla and
New Delhi;, and certain higher
appointments. 3182,

Inadequate = number of  Muslim
Assistants in the Government of
India ——. New: Delhi.; 3718.

Leave ‘applications of the clerks of
the Government of India —,
New Delhi. 3719-20.

Lino Operators in the Government
of India ——, New Delhi. 2721-

Machine and. bindery report-writers
- of the Government of India
New Delhi: 3719,

Memorial from certain employees of
the East Indian and the Eastern
Bengel Railway ——. 35

Memorias from the copy-holders and
revisers. of the Government of
ndia —,  New Delhi. 1380.

Men of sixty hours = basis in the

; Government, of India —. 1381.
“7 = Men on ten hours basis in the Gov-
© ernment of India — 1381,

‘Non-confirmation of certdin men in
the bindery and warehouse depart-
nient of the Government of India

. New Delhi. 3720,

Non-motriculate  copyholders  pro-
moted as readers in the Govern-
ment of India —— New Delhi.

_ Pay of compositors of the Baster
=rbr ng)z’gl' Railway ——. 36. P
Position of compositors and hinders
after the amalgamation of the East
Indian and Bastern Bengal Rail-
P\yax 1— 37.
Tincipal work of the Readin
Branch'  of the © Governiment o%
Tndia i New' Delhi. 1630,

PRESS(ES)—contd.
Question re—contd.

ware-

Promotion of binders . and
housemen in the Government. of
India New Delhi. * 3100-01

Promotion of clerks in' the  Govern-
ment of India New Delhi.

copyholders in_the

Promotion ©of i
——, New

Government of India
Delhi.  1380.
Promation of Mushim copyholders in
the Covernment of Tridia ——i
New Delhi. 2725
Promotions and appointments in thed
Clovernment of India ' ——, New
Delhi. 2538,
Promotions in the clevical establish-
ment of the Government of India
New Dalhi. 1987, 4268.
Promotions 'in tha Reading Branch
of the Government of India —y
New Delhi. 990-91.
Provision of a cow-shed for cattle
helonging to the  employees of
the Government of India New
De'hi. 3951.
Purchase of time recorder machines
bv the East Indian Railway —
35
Qualifying examination. for readers'
post in the Government of India
—— New Delhi. 1735.
Qualifying test of the copyholders
in the Government of Tndia ——
New Delbi. 1629-30, 1631,
Quarters allotted to the employees
of the Governmeni of India —;
Simla. 2184
Reiders and  copvholders in  the
Government of India New
Delhi.  1090-91.
Readers and revisers appointed in
the  Government of India —
New: Delhi. 2327-28. | )
Readers in the Government of Indiz §
. New Delhi. 2183,
Recruitment of a Sikh apprentice it
the  Government of India —,
New - Delhi. 1293
Recruitment of clerks and copy:
holders. in the . Government of
India: ——, New Delhi. 2868,
Recruitment of - Muslims as copy |
holders in the Government of India
New Delhi. 1
Reciuitment of outsiders as Readers
and Revisers in the Government

of India — New Delhi, 2.
Recruitment 'of readers in the Gov:
ernment of India ~ ——, Ne¥
Delhi. 1377, :
+Recruitment of Sikhs in the Govern-

G may;t of India ——, New Delhi
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PRESS(ES)—concd.
Question re—concld.

Resol\mmm |ms~od by the employees
of the st Indian and Eastern
Bengal le\\m 36.

Restrictions imposed: on the em-
ployees of the Government of
India ——,  Simla, to seé  the
Doctors in Hospitals. 2184,

Retrenchment amang the ' industrial
staff of the Eastern Bengal Rail-
way; ——. 36,

Reirenichment ond reductions in the
operative staff of the East Indian
Railway 35,

Retrenchmeny in the East  Indian
Railway 34-35.

Smoke of gass from monosyasting
machines in the  Government of
Tndia ——  New Delhi. 992,
Staff ‘of the Eastern Bengal Rail-
way ——. 36.

Vacant posts of copyholders in the
Government of TIndia New
Delhi. .

PRESS EMPLOYEES—
See ““Employee(s)”’.

PRESS TELEGRAM(S)—
See Telegram(s)’.

| PREVENTIVE OFFICERS—

Motion  to  reauce Demand for
“Customs™ ' 7¢ status and  salary
of  Assistant  —— at Madras.
1919:22,

PRICE LEVEL(S)—

Quesion 7¢ raising the e of rice.
152.

PRINTING—
Question 7e—
— ‘of extravagant forms. 3380.
Technical qualifications for the post
of Assistant  Controller, ——.
3181--82
FRINTING AND STATIONERY—
uesiion re—
Appointment of Controller of
2723,

Appointment of Press Managers as
Controller of 1616.

Appointment of the = Manager of
Publications by the Controller of
S 1DL]:

Desirability of appointing  persons
possessing . the qualification of a
chemigt to the posts of the Con-
troller of —— .and ‘the Deputy
Controller, - Central  Stationery
Office, Caicutta. 286.87. -

PRINTING . AND
DEPARTMENT—

Question 7e—

STATIONERY

Gazeited officers with  University
qualifications in the ——. 1616,
Graduates in the 1616, 2635.
PRINTING AND STATIONERY,

SUPERINTENDENT OF—

See *‘Superintendent of ' Printing and
Stationery™.
PRINTING WORK— S
Question 7e maintenance of sanction
register of ——  in the Central

Printing Office.  3380.

PRISONER(S)—
Question re—
Certain facilities to Decision IIT

—— in the Andamans, 3166.
Changes in the treatment of terrorist
—— in the Andamans. 926
Genera) condition of the health of
—— in the Cellular Jail, Anda-

mans. 3166,

Illness of State —— Mr. Saileswar
Chakravarty. - 2460-61.

Inquiry made by the Deputy Secre-
tary, Home Department, from the
political the Cellnlar
Jail, Andamans. 3167.

Present _condition of the haa.lﬁh of
Sj. Bidhu Bhusan Sen, a political

— in the Cellular Jail‘ Anda-
mans.  3166.

—— convicted of politico] offences
sent to the Andamans, 7

in the Andamans. T711-12,
Release of civil  disobedience ——

and policy of Government toward
- mieetings' of the Indian National
Congress. 3810-11,
Release of political ——. 1550,
Release of State —— and detenus.
271-73. <
Rumoured illness of Mr, Satin Sea,
a State —— in the Campbellpur
jail. 2460, 3109,

Segregation of certain —— in the
Qellular Jail, Andamans. 3165.
Transfer of —— Satys, Kumar Bose

and Prafulla. Kumar M’xzum ar
to the Alipore Centra] Jail. 3167
Transfer of  two —— from the
Andamang to the Alipore Central
Jail. 7.
Trouble “with the political — in
the Cellular Jail, Andamans. 3165,
‘Withdrawa]  of the privileges of
comm'lmcahon from the political
—— in the Cellular Jail, Anda-
mans. 3165,
See also “Bénga] State —— Regula-
tion  (Repealing) under “Blll(s )Y
See “Secretary(ies)”.
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PRIVATE WORK— ;
Question re peons kept by  certain
officers of the Railway Clearing
Accounts  Office for their ~——.

1365.

PRIVILEGE(S)—
Question 7¢ ——  ‘enjoyed | by the
teachers in the East Indian Rail-
way schools.  263-64.

PRIVILEGE PASS—

See “‘Pass(es)”’,

PRIVILEGE TICKET HOLDERS—
Question  re ineligibility . .of —— to
cg’?n;ge the class of the tickets.
1075.

PROBATIONER(S)—
Question re advertisement for —— for
certain  posts ay the  Railway
School, Chandausi. 489.

PROCEEDINGS—
Certain repory of the of the Legis-
laave Assembyy issued by the
Associated Press. 3730-31,

PROFIT(S)—

Demands for Supplementary  Grants
in respect or Companies’ and
Indian States share of surplus and
Net Earnings. 1444,

PROMOTION (S)—

Question 7¢—

Criterion of efficiency for —— on
the Nortn Western Railway. 16-
17, 2111,

Demal of maximum pay on —— to

the staff in the Golden Rock Work-
shops of the South~Tndian Rail-
o WY g

' Discontinuance of officiating —— in
the Railway Clearing = Accounts
Office. 458-59, 2465-66.

Examinations held for —— of postal
clerks to  the lower = Selection
Grade. 2077-78.

Instruction given by the Railway
Board re —— of ceriain Railway
Officers. 3628,

Pay, ete., granted to the old Oudh
ard Rohilkund Railway  staff on

tmdt apﬁinﬁm{s in the Gov-
ernment. . i

B Press, New

—— in  certain = grades  on the
Lucknow and . Moradabad Divi-
Tsnns of. the East Indian Railway.

PROMOTION (S)—contd.

Question re—contd.

. in the Olerical establishment of

__ in  the Government of India §

— in the Indian _Army Ordnance

mn the Central Publication
Branch. - 2724-25.

the Government of India Press, |
New Delhi. 1987, 4268,

offices.  2715-16.

Corps. 3722-25. ¥
_in the Judicial Department in
Dehi. 2168. S
in the office,of the Agent, North
Western Railway. 3945, 2 1
____in. the office of the Railway
Board. - 1718.

—__ in the Railway XAccounts De- :r
partment. 3094,

— in the Reading Branch of the
Government. of India Press, New
Delhi. 990-91. i

—__ of binders and -warehousemen |
in the Goyvernment of India Press,
New Delhi. 3100-01.

—__ of certain c'erks in the Railway
Clearing Accounts - Office. 2718;

___ of certain reseryve clerks inthe
Rohilkhand Postal Division. 2871
72, 3825-26.

of clerks in the Government of

India Press, New Dehi. 991

of Deputy Assistant (“ontyollers
of Military  Accounts. 3553-55,

— of guards on the East TIndian
Railway. 3950-51.

—_ or head number-takers on the
Fast Indian  Railway. 53940,
3951.

— of Muslim copyholders in the
Government of India Press, New
Delhi. 2725,

of railway employees  subject

to the passing of the . Walton

Training School examination.

3802

~—— of routine clerks in the Railway §
Clearing Accounts Office. 37232

—— of routine clerks of the Raik
way  Clearing Accounts  Office.
3369-70.

of Special Ticket Examiners o0

fl!_;e North Western Railway. 3816

of subordinate  staff on State
Railways. 3950, b
of telegraphists as Telegraph
Masters.  3802-05. 7
—— of the_routine clerks of the
Railway Clearing . Accounts Office: |
402526 . § !
“of third division clerks in the
Army Headquarters. 3817-18. -

i
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PROMOTION (S)—contd.
Question re—contd.

to permanent vacancies in the
Centra] Publication Branch. 1617,

—— to the post of Inspecior in the
Delhi Head Post Office. 3184-85.

Rules for the of passenger
drivers to mail drivers on State
Railways. 3174,

Rules governing  the
staff on the KEast
way. 542, 2188-89.

of the
Indian Rail-

PROPERTY(IES)—
Question re—

Fund created from the personal
—— of Raja Raghuji TIL. 4266.

Precaution for safeguarding of life
and from earthquakes. 2089,

Theft of railwa —- at the New
Delhi Railway tation. 3182-83.

PROSECUTION—
Question 7e—

Correspondence in- connection with
the of “Mr. Rabindra Nath
Dhar. 272526,

Non- of the . Statesman for
giving publicity to the TrishiSweep.
994.

PROSPECT/(S)—
uestion: 7¢
Tndian

277-80

pay and .—— of * the
Army Corps ' of clerks.

PROTECTED INDUSTRY(1ES}—
See “Industry(ies).”

PROTECTION—

Resolugion re of workers against
un-employment - and reduction of
wages. 544-81,

Question re to the window glass
industry. 995,

See “Indian  Scates (——)”  under
“Bill(s)".

See “Indian  Toxiff (Textile —
Amendment” under “Billl(s)"”.
See “‘Steel and Wire Indusiries

(Extending) Bill” under “Bill(s)”’,

PROTECTOR—

Question re provision of chairs in the
office of the —— of Pilgrims,
Bombay. 3007,

PROTEST—

Motion o reduce Demand for ‘‘Indian
Posts and Te'egraphs Department
(including Working Expenses)” re

—— against the appointment of |

the Posta] Committes. 2050-55.

PROVIDENT FUND(S)—

Question 7e—

Contributory —— for the clerks of
the Government of India Presses.
3718-19.

Deduction of —— from the salaries

of the Carriage and Wagon staff’
of the North Western Railway.
996,

Payment of single-payment sterling
policies or premiums by  instal-
ments from —— 2109

Working of  the State Railway
Scheme.  906.
PROVINCE(S)—
Question 7e—
Amajgamotion of Coorg  with a

3074-75.
Income-tax assessees who have got
their place of business transferred
to other . 3107.
Resolution 7e constitution of M'ﬂ'\bar
into a separate 3342-51,

Major —.

PROVINCIAL GOVERNMENT(S)—
Demand for Grant in respect of—
Miscellaneous Adjustments between
the Central and —— 2067
Payments to on account of
Administration of Agency subjects.
2061.

e ““Government(s)”.

PROVINCIAL  LEGISLATURE(S)—
See “‘Legislature(s)”.

PUBLIC ACCOUNTS COMMITTEE—

Election of Members to the —.
4, 3

202-07,

PUBLIC HEALTH—
Demand for Grant. 2063.

PUBLIC INFORMATION— !
Question re recruitment of Sikhs in.
the Office of the Director of —.
1086-87.

PUBLIC SERVICES—

Motion to reduce Demand for ‘‘Exe-
cutive Council”’ 7e reorganisation
of the —— under the proposed:
Federal  Constitution. 17931821,
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¢ SERVICE COMMISSTON-—

PUBLI
2059,

Demand for Grant.
Question 7e—

‘Announcement of the

vacancies  for the ——

tions. 2462.

"2 gxémination for
Iministerial _estabiish
Government of Indi
in 1926, 2462-63.

number  of
examina

< vecruitment of
ment ‘for the
20 Offices held

Successtul " candidates ‘of thel ——
examination he'd:in 1926; 1539-
41.

PUBLIC WORKS DEPARTMENT(S)—
Question 7e—
Centralisation of the ——
1387-88.
Divisional Account:
924

stores.

ants in the Central
ople of Ajmer-

Emp'u:ymem- of the pe:
Central —

~ Merwara in the

and Accounts
2532-

-20. -
y of Assistents
_ Clerks in the Central —.

f clerks in the Central

2534, -
Sikh- Divisional Accountants in ‘the
- Central 924,
PUBLICATION(S)—

Question re—-
ecline in the incom

e derived from
Government of
41-43,

—_ disposed of as waste-paper in
the Central  Publication: Branch.
1634.

Value of Government —— destroyed
or  disposed of as waste-paper.

1384,

Work of distribution of —— on the
= North: Western Railway.  3098:
PUNCH(ES|— :
“Question re carrying. of a  spring

balance along with the Hayman-
Mohindra by the Travelling
Ticket Hxaminers on the East
Indian Railway. 4264.

PUNISHMENT(S)—
Question 76—
= —— inflicted for trifling matters by
- the Divisional = Superintendent,
Ezzgzeru Bengal Railway, Calcutta,

—— inflicted on  the' staff of the
g?f{l]‘vay Clearing Accounts Office.

s =z mefed out to certain subordi-

niates of “the Moradabad Bivision,
ast Indian’ ‘Railway. . 2930-32

PUNJAB—
Question 7¢—
Al owanges < forlower division clerks
ifthe post -~ offices ingthe ——

Circle. 1279,
Examination for
— Postal  Circe.

Lower and upper
posts. held by

Inspectors  in the
2873.
selection grade
ach community in
tha..—= postal, circle before and
after retvenchment: 3374,
Officials retrenched in the —
Circle. 1299
Preponderance  of the
one community 1R cer
ments in;the —— Pos
1281
Reeruitment -of
A Branch of &

Postal

members | of
iy appoint-
ta) . Circle.

Mus'ims in the Staft
hé —— Postal Circle

Office:  3375-74.

Reduction of five posts of clerks in
the Te'egraph  Circlei- 1080,
2470.

Retention ~ of the investigating
inspector of ‘the Circle Office

for more than five years. 3372.
Retrenchment on communal hasis the
Postal and. Railway Mail ‘Service,

Circle. 2705.

Stoppage of retrenchment of Sikhs
in the —— Postal Circle: " 4027:28,

Stoppave of ‘the dncrement of a tele:
eraphist in the —.— Postal’ Circle.
1281,

Transfer of the Investigating
Inspectors  attached  to the —
Postal Circle Office. 4199,

Transfer of the  present Sorting
Inspector attached” to the ==
Postal Circle Office. 4200,

Transfers made: in the Postal
Circle from the  higher ‘to the
lower scales of pay. 1280

PUNJAB AND NORTH:WEST
FRONTIER—

Question re comparative strength of
different  communities in cerfain |
grades of ‘the Encinenving Branch
of the —— Postal Circle.” 1297498,

PURI, MR, B. R—
Demand for Supplementary Grant n
respect of Loans and = Advances
bearing Interest. 2986.

Ing§?1\ Bar Councils ‘(Amendment)

11— =

Motion to circulate. 69395, 697,
699, 701. =

Tndian States (Protection)
Motion to consider. 2
_ Consideration of  clanse 2. 3298,

Bill—
306882
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PURI, MR. B. R.—contd.

Question re—

Indian  Civil Service
under plohdtl()n
University. 5.

Iron and steel purchased in India

candidafes
at a British

and - imported into  India. 483-
86.

Price of iron and steeliexported from
India. = 925-26.

Recruitment of * the Indian " Civil
Service.

Sale of steel scrap for export to
Japan by the North — Western
Railway. 2107-10,

PURI, MR. GOSWAMI M. R-—

Indian Tarifi  (Textile Protection)

,Amendment Bill—

Motions to refer to Select: Committee
and  to circulate. 2281

Motion  to: reduce Demand for—

“Railway Board’ e Indianisation
of the railway services.

*'Taxes: on Income” re hearing of
appeals on assessment by -the
same. gfficers. and nov. by inde-
pendent.  Judicial - Officers.. 1951.

Question re—

Absence of a book: accessible to- the
staff on -personal matters on  the
North Western = Railway. 1076.

Accidents  occwrred  due to . short-
sightedness ot she staff. 1073;

Grant of intermediate class passes o
the superior —stali. on the North
Western Railway. - 1074; 2

Grieyances: of the  -guards.in the
Jubbulpore Division of the Great
Indian  Peninsula’ Railway.  1075-
76.

Ineligibility - of pass = holders’ to
change the class of the ‘tickets on
the North Western Railway. 1075,

Ineligibility” “of  privilege = = ticket
holders to change the class of the

tickets. 1075,
Leave to sick stoffi ‘on the North
Western Railway. 1073, 3726-29.

tant Station
Western

Low ‘salaries of A
Masters on the North
Railway. 1072,

Overtime allowance to the line staff
on the \or(h ‘Western Railway.

1074,

Pav of a tmm despatcher at Delhi.
1072.

Position of railways - in’ the new
.constitution. 10756;

~Postmz of Assistant- Station Masters
i]la% Station « Masters as- guards.

QUALTFICATION(S)—

| QUARTER(S)—

PURI, MR. GOSWAMI M. R.—contd.

Question re—contd.
Responsibilities of = the
Masters and < their

1073,
Rest to the * staff vonthe * North
Western Railway. 107574, «
Refrenchment 'of ministerial staff in
the “‘Army Headquarters. - 33.
Station Masters und ‘Assistang Station
Masters having defective eye sight
;}371!.113 North = Western Railway.

Station:
Assistants.

Assistant
North

Masters  and
Masters on the
Wes:ern Railway. 1297
Reso'ution 7e Committee of Enquiry
on Agricultural Distress. 844,
Untouchahility Abolition Bill—
Motions to refer to Seleet’ Com-
mitiee and to circulate. 425 27..

Q

Stazion
Station

Question re—

.Gazetted officers with Umvemty
—— in"the Printing and Station-
ery ‘Department. 1616

—— of chargemen in the Carriage
and Wagon Shqpsx ‘North’ Western
Railway, Moghalpura. 93-94,

—— of Mr. d’Eca, Manager of Pub-
lications. 3380.
Technical for the post of Assists !

ant Controller, Printing. 3181-84

QUALIEYING EXAMINATION-—+

See “Examination(s)”’.

Question 7e— . f

Allotment. of a pamculm —_ to a
particular person every yeal in
New Delhi. 3494, . >

Cattte kept mear the back-doors’of
— in.New Delhi. 3952,

Cle in: New. Delhi.

Constructionof B’ type
the Lady Hardinge ﬂ.oad; New
Delhi. 989, 3382.

Defects in eertain —— on the Feroz=
shah Road, New Delhi 07- 2

Delay m the allotment: of
New Delhi for the next
season. 3808,

Exclusion of the Delhi lcamip allow-
ance for the purpose; of allotment
of —— to the staff of the Attach-
ed Offices. 3484-85.

Insumt}my drains near Railway —
in the Goods shalling. , Yarey, .
Cawnpore. 539, 1005. = »_‘LJ

Instailation of water meters in Go\'
ernment —— in New D

winter
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QUARTER(S)—contd.
Question re—contd.

Ministerial staff entitled to Govern-
ment in New Delhi. 1715-16.

Non-occupation of his by the
Officer-in-charge, New Delhi Cen-
tral Telegraph Office.

Non-provision of free —— to the
Travelling Ticket Examiners, on
‘the Kast Indian Railway. 913,
2111-12. ;

Provision of an additional point for
electric light in the ‘D type
orthodox — in New Delhi. 471-
72.

Provision of —— to civilian Assist-
~ant Storekeepers and Storemen of
the Indian Army Ordnance Corps.

23,

Provision of to the teachers of
the East Indian Railway schools
at certain places. 1551-52, 2399.

Provision of street lights near rail-
way —— in Cawnpore. 538, 5

—— allotted to the employees of the
Government of India Press, Simla.

for inferior servants in the
Posts and Telegraphs Department
at Poona. 2168-69.

TRent-free , ete., for certain As-
sistant Controllers on the North
Western Railway, 3358-59.

QUARTERMASTER GENERAL—
Question 7e supersession of a Muslim
Superintendent in the ——'s Branch,
280-81.

QUESTION(S)—
Question re—

Action taken by the Agent, East
Indian Railway, on certain ——
:égked in the Legislative Assembly.

73,

Action taken on certain asked
in the Legislative Assembly. 723.
Information regarding certain ——
promised in the Legislative Assem-

bly. 722
QUETTA—
Question re publication of newspapers
in ——.  1790.

‘QUOTA BASTS—
Question re putting in of Indians on
kh:t.—l—' 21}1 the American Emigration

‘QURESHI, MR. A, I.—
Question 7¢ restricti i dason
—— at Durban. 16. 7

R

RACE HORSES—
See' “‘Horse(s)"".

RACIAL DISCRIMINATION(S)—
Question re—

in the admission of Indians to
the railway social clubs or institu-
tes. 18-19.

—— in the Jamalpur Workshops,
Fast Indian Railway. 487,

in the matter A of exemptions

from emergency cut in pay in the

Army Headquarters. 1697-98.

RADIO—
Question re

3360-62.

licenses . in - India.

RAFIUDDIN AHMAD, KHAN BAHA.
DUR MAULVI—
Election of to the Standing Com-
mittee for the Department of Edu-
cation, Health and Lands. 1736.

RAGHUBIR SINGH, RAT BAHADUR
KUNWAR—

Election of to the Central Advi-
sory Council for Railways. = 3625.
General discussion of the Railway

Budget. 1041-43.
Girls Protection Bill—
Motions to consider and to circulate.
661-663, 670-71.
Indian Finance Bill—
Motion to consider. 2487-90.
Indian States (Protection) Bill—
Motion to consider. 3228-29.
Milch Cattle Protection Bill—
Motion for leave to introduce. ' 706.
Question re—
Absence of a through passenger train
from Delhi to Allahabad. 37.
Absence of waiting rooms at Rajghat
Station, East Indian Railway. 736.
Staff in the Imperial Council of
Agricultural Research Department.
3822-23.

Resolution re—
Loan for the reconstruction of Bihar
after the earthquake. 829-30.
Committee of Enquiry on Agricul-
tural Distress. 3296-97,

RAGHUJI III, RAJA—
Question re fund created from the per-
sonal property of —— 4266. ¥

RAHMATNAGAR—
Question 7¢ inconveniences to passen-
gers on the = Railway Station on
the East Indian Railway. 723,
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RAILWAY (S)—
Assam Bengal—
Resolution re grievances of . the
travelling public on the 290
302.

Bankura Damodar River—
Question re—
1369-71.
Loss in traffic on the —. 1371.
Rules and regulations of the —.
1371.

Batala-Beas—
Question re construction of the —.
1549:50.
Bombay, Baroda and Central India—
Questmn re—
Appointments of Firemen at
Bulsar on the 3177-78.
Constitution of the Advisory Com-
mittee of the —. 3712-13.
Conversion of the Fazilka-Kotks-
pura Section . of the into
a broad gauge railway, 3712.
Denial of the benefit of Sunday
rest to workers in the running
sheds at certain places on the
3178.

Erection of a building at the
Roranwala Station on the —.
3713-14.

Provision of certain amenities on
stations of the ~Rewari-Fazilka
and Kotkapura-Fazilka Sections
of the 3712.

Provision of refreshment. rooms at
certain stations on the Rewari-
Fazilka Section of the —.
3713,

Provision of third class waiting
rooms at Muktesar Station on
the —. 3714,

Recruitment of new men in pre-

ference to the retrenched men
on the —. 3178-79

Work of the —— done in the
Railway  Clearing  Accounts
Office. 4023,

Company-managed—

Question re—
Introduction of the Hours of Em-
ployment Regulation and Week-
ly Rest Convention on —-.

3178.
Retrenchment on the State and
——=19-20;

Strength of the Telegraph De-
partment on State and —.
1287-

Delhi-Umbala-Kalka ——
uestion re posting of the personnel

RATLWAY (S)—contd.
Bast Indian—
Question re—

Absence of waiting rooms at Raj-
ghat st'mon, == T30,

Acceleration in the speed of the
20 Down Express of the —.
1373-74.

Acceleration of the speed of the
20 Down Express on the —.
260,

Action faken by the Agent of the
—— on certain questions asked
in the Legislative Assembly.
2873

Action taken on the memorials of
the employees of the and
Eastern Bengal Railway Press-
es. 37.

Allegations against an, official of
the Moradabad Division, —,
2097,

Allowances . of the  Travelling
Ticket Inspectors on the —.
904.

Amalgamation of the Oudh and
Rohilkund Ral]way with  the
—. 2081

Appeals from the employees on
the —. - 2l
phcab:hty of the Fundamental
?R ules to the European and In-
dian —— schools. 1552

Appointments and discharges in
the Dmnpur Division of the

Assistant Smtion Masters sent to
the Railway School of Trans-
pomhon, Chandausi, for train-
ing, from the Dinapur Division

985-86.

of the —.
Begumpur station on the Howrah
123611rdwan Chord of  the —.

Carrying of a spring balance along
with ~ the ~ Hayman-Mohindra
punch by the Travelling Ticket
Examiners on the —. 4264.

Cases of non-payment of gratuity
in the Dinapur Division of the

Circular letter No. E.-23-76-25,
the Divisional Suyennbsndenﬁ
Moradabad = Division, —_—
2094-95.

Classification of posts in the ——
Accounts Department.  3072-73,

Classified list of Station Masters

and Assistant Stnhon Masters
on the —.  2110.

Conductor guards on the —.
2467.

of the — to the Moradabad Consolidated ali

Division of the East Indian Rail- O'I‘u::vleli:g Tﬁ:k’;‘:aﬁi‘:ml:its t‘l;:

way. 2092, the ——.  1070. e e
—

|
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RATLWAY (S)—contd.

East Indian—contd.

Question re—contd.
Consolidated allowance of the
Travelling Ticket Inspectors on

the 2468.
Consolidated allowances of the
TPravelling Ticket Inspectors and
their Divisional Inspectors —on

the . 2029,
Contract for the supply of ready

mixed black paint to the —.

Cleatmn of ‘two meéWw posts after

" the surrender of fhe ‘post of

Transportation Inspector,  Com-
154,

o mereial, —.
e Demot\on of ‘certain ‘Tnspector of
Crews, 89, 5.

Denial of certain Denefits” to the
industrial hands “of “the - ——
Press. A

Deputatmn to the Railway Board
“regarding the ratio on posts to
‘be held by the —— and old
Oudh and Rohilkhand Railway
officers.  3176-77.

Direct recruitment of some of the
ex-Crew Inspectors on the

1067-68.

Discontinnance of the privilege of
allowing free passes to the com-
‘positors of the Press, 36.

Discussion  of = individual cases
“with the representatives of re-
‘cognised uniong on the —-

Difference i the uniforms of the
Indian and Anglo-Tndian ticket
collectors on the ——. 153.

Discharge and re-instatement of
employees on. the ——. 2717,

Dispute in the —— Workshops at
Lucknow about the.retrenchment
of staff. 911-12.

stinction between the Oakgrove

Dumpean schiool “‘and other

=cho 200.

raining . School, Chandausi.

489- 90
Educational facilities given to the
childven of *the suliorditiate em-
ployees ot ‘the

Employment of u)oho: for cary-
. ing the boxes of Buropean and
Anglo-Indian: diivers ‘6n  the
- o 027
- Bmplovment of two :pec‘al squads
n]f special® mket e'mmme\s on
the——. 33

Examinations  for ‘refresher

:the Moradabad Divi-
2080,

‘sion of

R \H WAY (S)—contd.
t Indian—contd,
’)uuhnn re—contd.

Experimental “check ' over ‘the
travelling ticket examiners work
on the -

Filling up of
grades on th

Filling up of

ancies in - higher
4.

es in one
from other

gnals used on stations of the
Maradabiad Division of the ==,
1295.

Formation of squads for ticket
checkinfr on the 3385-86.

Getting _into running trains  of
Travelling Ticket Examiners on
the

Grant of Lmnpcnm(mv hill allow:
ance’ to the staff stationed at
Hardwar, 202

Grant of leave without pay to the

non-workshop = staff. 542,

1721,

Grievances “'of  the Travelling
Ticket Examiners on the —-.
901-02, 914-15. E

Head Ticket Collectors in the
Moradabad Division of the —.
2089.

Headmaster of the —— High
School at Tundla. ' 3183,
Tmposition of fines on staff on the
2464.

Inccn\ememe\ to passengers on
the Gunjmuwradabad  Railway
station on the 24.

Tncon to gers on
the Rahm'thu‘m Railway sta-
tion on the 723.

Introduction “of the sy of

flying -squads on the ——, ""1386.

Managing - Committee “of the —
High' Scliool at Tundla. 318%

Memorial from certain employees
of the and _ the  Eastern
Bengal Railway - Presses. 3

Memorials from  the Travelling
Ticket Examiners 'of the —— to
the Railway Boavd. -915:

Meworials . from . the = Travelling
Ticket Inspectors of - the — to-
the Railway  Board. — 1066-67.

Muslim students in the High

School at Tundla. 3184,

Non-inclusion of vaallmg Tic-
ket Checking staff in the ranning
staffi on the and = North
Western *Railways... 904.

Non-payment  of consolldljﬂa
travelling allowance' to th
mien on the — 718,

>'Non-pu,5ment of « the allowatice 10
“the crew staff on-the ——210L
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RATILWAY(S)—contd. RAILWAY (S)—contd.
Y East Indian—contd.
Bast Indian—conid, QuekbiontTese D
Question re—contd. Rates ‘and ‘claims  offices of the

Non-provision' of “free ‘quarters to
the Travelling  Ticket Exam-
inérs on the 913, 2111-12.

Non-recognition of services render-
ed during the Great War by
the employees.  2093.

Overlooking of claims of' trained
Indians in the Jamalpur Work-
shops, ——. 488.

Pay of teachers and clerks of the

Schools at certain places.
1552, 2733,

Pay of Travelling Ticket Exam-
iners on the —. 3106.

Persons discharged by the Divi-
sional  Superintendent, —
Moradabad. 1544-45

osition of compositors and bind-
ers’ after the amalgamation of
the Bengal

and Bastern
Railway Presses. 37.
Posting of the rsonnel” of the
Delhi-Umbala-Kalka Railway to
the Moradabad Division of the

. 2002,
Posts declared surplus by the
Chief: Commercial ~ Manager,
Claims, 3175.

Posts of Ticket ~Collectors and
Travelling Ticket Inspectors on
the &

Posts of Yard Supervisors, Yard
Foremen, Assistant Yard Mas-
ters and Yard Inspectors on the

1720-21.

Privileges enjoyed by the teachers
in the schools.  263-64.

Promotion of guards on the —-.
3950-51.

Promotion of head number-takers
on the 539-40, 3951.

Promotions in certain grades on
the Lucknow and Moradabad
Divisions of the 1550-51.

Provision of quarters to the tea-
chers of the —— at certain
places. = 1551-52, 2399.

Provision of Running Rooms for
the Travelling Ticket Examiners
on the 2636.

Punishment meted out to certain
subordinates of the Moradabad
Division, . 2930-32.

Purchase of spring balances car-
ried by the Travelling Ticket
Examiners on the . 4264,

Purchase of time recorder machines
by the —— Press.

Racial discrimination in the Jamal-
pur: Workshops, ——,

- Railway accident near

on 34.

Mokameh

(S

oS~

Commereial Department on the
B3178¢

Reinstatement ~ of  certain em-
ployées ‘in the Dinapur Division

of the 2191-92.

Reinstat t of certain employ
of the '——. 2090-91. *

Reinstatement of Mr. = H. N.
Sinha, discharged Head Master,
—— School, Dinapur. 2531-32.

Resolutions passed by the em-
ployees of the and Eastern
Bengal Railway Presses. 36.

Retrerichment and reductions in
the Operative ~ Staff of the

Press.

Retrenchment in the ——  Press-
34-35.

Review. of Mr. Scott on fthe
Moody-Ward Report om  the
ticket checking system on the:

. 4965,
Rules for the recrnitment and

training of subordinate staff on

the. —. i
Raules governing the pro

Etige staff on the —.- 542, 2188-

Rules in connection with appeals
regarding pay and allowances on
the' —. 1726.

Running at a deficit of the -——
Indian High Schools at Sahib-
§§§3 and  Jamalpur.  266-67,

Selection for the posts of Ticket

Collectors in  the Moradabad
Division of the ——. 3094-85.
Selection of candidates for the

posts of Inmspectors in the Trans-

portation  Department,

2103.

Seniority of subordinates officiat-
ing in the Transportation Ins-
pector’s grade on
3175, A

Seniority of the ticket  cha

ﬁaff on the —. 1068-69, le(f

Speed oflcertm'n trains on the

Speed of certain trains on the
—— and Eastern Bengal Rail-
way. 4261-62.

Status of teachers of the —
Indian schools. ), 338.

Status of the Head Masters of the
—— Indian High Schools. 261-
63, 264-65, 3628.

Stoppage of incremeénts of certain:
clerks’ in the Accounts Depart-
ment, —, 3818-2 =

3 5
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RATLWAY (8)—contd.
Eastern Bengal—contd.
Question re—contd.
Damage to the Hardinge Bnd;_e
at Sara on the ——. 1368-6

RATLWAY (S)—contd.

East Indian—coneld.

Question re—contd.
Stoppage of the allowance of

certain porters on the Howrah
Division of the —. 8.

Stoppage of the increment of a
clerk. working under the Con-
troller of Stores, T718.

Subletting of vendors’
on the ——. 3948.

Supply of rules, relating to. their
duties, to the railway employees
in the Moradabad Division of
the —.. 1071,

Euppressmn of Indian Assistant
Station Masters by European
and Anglo-Tndian gunards on the
——.  3106-07.

Surplus posts in the Office of the
Deputy . Chief Commercial
Mnnnger, Claims, 3174~
75.

contracts

“Teachers in the —— High School

at Tundla. 3184

Termination of contracts of ven-
dors .in the Dinapur Division of
the —. 3163-65.

Transfers of staff on the Morada-
bad Division, —. 730-31

Uniforms supplied to Indian and
Anglo-Indian ticket collectors of
the Howrah Dwmlon, —. 153.

Use of an officer’s carriage for joy
rides under the orders of the
Divisional Superinfendent, Mora-
dabad Division 92

Use of service :h’lmp: by the
Indian High Schools. 267.

‘Vacancies in the grade of . sub-

partment. 92.

Vendors” contracts in the Dinapur
Division of the ——.  3807-08,
3948-48.

Watch and Ward squads on the
—— for checking: tickets. -1003.

W:}fﬂre scheme on the ——. 338-

Yard Foreman and Assistant Yard
Masters on the . 541

ilastern Bengal—

Question 7e—

Action taken on the memorials of
the employees of the East In-
dian and —— Presses. 37.

Al.]egatmus against. Mr.  Wood,

Traffic 6In<p(’ctm. Ammtmon,

Classification of Jowneymen on
the —— as inferior service em-
ployees.  916- 3o

Construction of the T I‘a.mdpln- Rail-
way Station ﬂn the —. 274,

Block
348

Demotion and reduction of salar-
jes of the industrial staff in the

Press. £

Discontent amongst the guards in
thp Calentta District of the —

Tunclmm nf the Welfare Officer,

H'ndmue Budgo ON = 1he; i ——==
3073-74.

Memorial from certain employees
of the East Indian and the —
Presses.  35.

Pay uf compositors of the
Pr 36.

Position of compositors  and
binders affer the amalgamation
of the East Indian and ——
Presses. 37.

Punishments. inflicted for trifling
matters by the Divisional Super-
intendent, —— Calcutta. 2464.

Refusal of leave on transfer to the
Crcw staff on the 715-16,

3629.

Resolutions passed by the em-
ployees of the East Indian and
—— Presses. 36.

Retrenchment among the industrial
staff of the Press.

Speed of cerfain trains on the
East Indian and 4261-62.

Staff of the Press.  36.

Stoppage of the relieving allow-
ances to the relieving staff of
the Traffic Department, —
716-17.

Great Tndian Peninsula ——

Question ze—

retrenchment . on the —

Demotion of certain drivers of the
736.

Ba-strilers on the —— not yet re-
instated. 3481,
Gnmg]s of *‘A”’ grade on the —

Grieyances of the guards in the
Jubbulpore Division of the —
1075-76.

Introduction of Indian dining cars
on certain Express Trains on
the —. 3171

Lower gazetted service = appoidk
ments sanctioned for the Tn-
gineering Department of the
——..- 2321-22;

Maintenance of two waiting 113“

of 8:’:1 -strikers on the ——, 3

o
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RAILWAY(S)—contd.
Great Indian Peninsula—contd.
Question re—contd.
of Diesel electric loco-
by the 1283.

Reduction of men on the ——

Re-instated . ex-strikers in the
Engineering Department of the

at Nagpur. 3481

Re-instatement of “B” grade g\nrd
ex-strikers on the 1733
3112,

Reinstatement of certain ex-
strikers of Bhusaval and Nagpur
on the 483.

Reinstate ement _of
went on strilke
1732.

ment of

who
the

an_ez-striker in the
D

Lm_mu ment on the
as a new entrant
on re-instatement. 3480-81.
Treatment of  re-instated ex-
st wr\ on the 1733, 3112,
\\'ithdr;swnl of  the recognition
from the —— Workers’ Union.
1987-88.
Indian—

Question 7e status of teachers of the
Indian schools.

quchngc of employees on the
1372

F\p1rv of the contract of the —
3353-54.
Order for. teak scantlings placed
by the Agent, 3354, 3828.
Purchase of diesel electric cars by
1

the
Raules rcgu]atmg discharge and
dismissal on the ——.  3556-57.

North: Western ——

Question 7e—
Absence of ‘a book accessible to
the staff on personal matters on

the 1076.

Absence of Muslim
Officers on Lhe
Abolition of the cadre of Travel-
ling Ticket Hxaminers on the

734.

Commercial
3100.

Appointment of Train Controllers
on the 154.

Carrying out of orders regarding
communal representation by the

Administration. 170203,

Catering  contracts ‘on’ the ——.
152,

C‘ertii’icates of sickness produced
)y the —— employees. 1544,

RATLWAY (S)—contd:
North Western—contd.
Question re—contd.
Chance given to one Munna Lall
temproary Goods Clerk, —,
to reappear in the Refresher
Course.  4208.
Consolidated allowance to special
ficket examiners on the

3493.

Consolidated allowance to tha
Travelling Ticket Examiners on
the 1.

Contemplated cut in the consoli-
dated travelling allowance of
Travelling Ticket Examinérs on
the 13-14.

Creation of ‘a post of ~ Superin-
tendent for co-ordination of per-
sonnel branches on various Divi-
sions of the ——. 3097

ation of the post of Deputy

Agent, Organisation, on the —

3098.

Crew system on the 733-54.

Criterion of efficiency for promo-
tion on the 16-17, 2111.

Deduction of provident fund from
the salaries of the carriage and
wagon- staff of the —.  996.

Difierent rules governing pay and
allowances for the  staff in
different -divisions of the —.

4.

Discharge of one Nasib Ali of the
Drawing Branch, Headquarters
Office, 3089-

Daties of the Divisional Personnel
Officers on the ——.  3627.

Employees in subordinate ‘servics
on the —— in Baluchistan.
1704.

Employment in the wireless ser-
vice under the control and ad-
ministration of the —. = 1286,

9.

melovment of temporary staff
ngamst permanent vacancies on
the —.  3069-70.

Grant of mw'rmedmtq%ﬁh‘ﬁ pnsshx
to' the saperior staff — on  the
1074. 3

Gmup system of ticket checking
on the —. 735.

Hmdu and  Muslim officers and
sabordinates. on  the -Karachi
Division of the —. 1704,

Tnadequate representation of Mas-
lims in the personnel hbranches
of certain offices of the ——.—
2188-89.

Indebtedness of ~ the Superinten-

dcnt of Printing and Statmne
, Lahore. gZO‘ L

ar 2
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RATLWAY (S)—contd.
North Western—contd.

Question re—concld.

Ineligibility of pass holders to
change the class of the tickets
on the — ¢

Insufficient earnings due to illicit
travelling on the 3816.

Leave to sick staff on the —.
1073, 3726-29.

Tow salaries of Assistant Station
Masters on the 1072.

Misuse of privilege passes by cer-
tain employees of the ~.—

Mauslim head clerks in the Office
of the Divisional Superintendent
— i. 1705-06.

Muslims, Europeans and other non-
Muslims in certain cadres of the

1969

5 09,
Non-adoption of the Moody-Ward
scheme of ticket checking on
the —. 735-36, 3814-15.
Non-appointment of any Muslim
Personnel Officer in the Lahore
Division, —. - 3100.
Non-inclusion of ‘Travelling Ticket
Checking Stafi in the running
staff on the Fast Indian and

—— Diyisional Personnel  Offi-
cers’ Conference. 734-35.

Officiating head clerks in cert7in
grades on the —. 3099.

_Organization and control of travel-
Ting T'i’calget Examiners on the

Overtima allowance to the line
staff on the 1074.

Paucity of Muslims in the Medi-
cal Department of the

Pay of the Assistant Controllers
on the . 3368.

Promotions in the office of the

Agent; - 3945.

Promotions of Special ~ Ticket
%xammers on the ——. = 5816-

Qualifications of chargemen in the
Carriage ' and = Wagon  Shops,
——, Moghalpura. 93-94. :

Reckoning (;. seniority on  the

Rédhgéioi “in the scales of sub-
ordinates on the ——. 1989.90

Reduction of the post of Superin-
tendent, Construction on ths

3099.

Reduction of Travelling Ticket

Examiners on the ——. 3812.13.

Refresher course at Kot Lakhpat,
3070-71.

RATLWAY (S)—contd.
North Western—contd.

Question re—contd-
Rent-free quarters; ete., for' cer-
tain Assistant Controllers on the
335

Representation of Muslims in the
Tstablishment Branch of the
Office “of the  Chief ~Medical
Officer, —. 1003.

Reservation of posts of Assistant
Accounts  Officers, or
Travelling  Inspectors —of Ac-
counts. 1301

Rest to the staff on the —
1073-74.

Sale of steel scrap for export to

Japan by the 2107-10.
Special and  Travelling Ticket
Examiners on the —. 734

Special Inspectress to inspect and
report on the working of the
refreshment rooms on the —.

152.

Staff declared unfit due to 1ll-
health for employment on the
——. 1289

Station Masters and Assistant
Station Masters having defective
eye sight on the —, 1071

Station Masters and Assistant
Station Masters on the —
1297,

System of recruitment of Perma-
nent Way Inspectors on the

1701-02, 3112.

Trains, etc., on the Ferozepore-
Ludhiana Section of the —
3711-12.

Transfer of Assistant Controllers
on the from Simla to Delhi.
154.

Victimisation of Muslims in the
office of the Chief Medical Offi:
cer . 1004.

Withholding of appeals against his
orders by the Divisional Person-
nel Officer, , Karachi. 3726.

Work of distribution of publica-
tions on the —. 3008,

Oudh and Rohilkund ——
Question 7e—

Amalgamation of - the with
g}zle East Indian Railway. 2061-

Dep;ztaﬁon to the Railway Board
regarding the ratio on posts
be held by the East Indian

Railway and old —— officers.
3176-717.
Disabilities existing against the
old —— employees. 1721,

Discrimination in the grant of
{88;88 to the old — staff. 54l
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RAILWAY (8)—contd.
' Oudh and Rohilkund—concld.
Question re—contd.
Non-grant of conyeyance hire to
the old —— staff.- 541-42.
Pay, ete., granted to the old ——
Railway ~ stafi  on - promotion.
3938

Election of the Standing Finance
Committee for 3417,
Motion for election of the Standing
Tinance Committes for ——. 3113.

Question 7e—

Action taken by the Agents of ——
on certain questions asked in- the
Legislative . Assembl 1

Bringing of the runn

staff of
Employment

g
under the Hours. of
Regulations. 808
Consumption of pig iron by —
o

of —— employees in cer-
i tments in the Dinapur

Division.  1396.

Efficiency of servants. 2326-07.
2stablishment of motor bus services

2709-11.

s tothe personnel of
h Army in Jadia ~on their

arge from the Army and on

dis
appointments to the ——n India.
2095-96.

Grievan of -the people of Beechla
Tank against the —— authorities.
720-21, 2471

Indian Officers employed on ——.
2673.

Loss to due to the recent Barth-

guake in India.
Tower gazetted ~Service ton —
2322-23.
Machinery for-a Joint Standing
Committee on 2807
Meeting of the Central
Council for 4025.
Nature of work advised upon by
Mesers, Herz and Partners as
Consulting Bngineers to the ——

;’deisory

of India: 5

Pay of the ——= running staffi on
casual leave. 906.

Position’of —— in the new con-

stitution. 1075.

Purchase by the Railway Board of

cast iron or steel sleepers for —.

537.

Racial discrimination in the admis-
sion of Indians to the —— soctal
clubs or institutes. 18-19.

— accidents during ‘the Adh
Kumbh mela at Hardwar. 139.

— between Jakhal and Sirsa. 3711

Reports of retrenchment and demo+
tion of staff on —. 918

Travelling without ticket on —
912, 34%1-22.

RAILWAY (S)—contd.
Oudh and Rohilkund—contd.
Question re—concld. o
Utilization of the Staff Beuefit
Fund for relieving the distress of
Railway employees and their fami-
lies due to retrenchment. . 2636.
State—
Motion to reduce Demand for “Rail-
way Board’’ re condition of —
.7 Press: employees, . 1359-61.
Question re—
Accountants in the Railway Clearing
Accounts Office_and —— Accounts
. 3092-93.
ients . for vacancies on

vert
g:— in Muslim newspapers. 8086-
T

Application_of new leave rules fto
the monthly-rated running —staff
on 805-06.

Appointments _ through  Selection
Boards on : 5

Classified seniority list of —— em-
ployees. 1301-0%.

Construction of Wrench-Mahindra

268-69.

sleepers by ——. o
Daily-rated runni each of
the ——. 0L o
Disct of p i

on —. 2178-80.
Eligibility of subordinate running

staff for leave with pay on ——

5.

Holidays in the mechanical work-
shops on —— 916.

Medical arrangements for the merial
and subordinate staff .~ on ——.
1718-19. - e

Non-employment of ez-Army men on

Officers of the lower gazetted ser-
vice on' State —— 2180-8L.:
Pay of Indian —— servants. "1286.
Promotion of subordinate - staff on'

3950, e
465, 2188-
Representation by ~a  T6co| ised
- Lahour  Union Hf-whbﬂ%!@sfglm
“of its members to the Agent
2171-74

Purchase of coal by
88. -

Restriction and  curtailment in the
number of passes on —. 18,
Retrenchment on ——. 2174-78.
Retrenchment on the —— and Com-
pany-managed —. 19-20.
Rules for the promotion, of passen-
ger drivers to mail drivers on ==

4. . %
Rules for recruitment of staff on
——. 4257-58. % 7
Rules for the recruitment and train-

ing of subordinate staffi on —
000708}/ 61125
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RATLWAY (8)—contd.
State—contd-
Question 76— ST
" Rules regarding the submission
memorials on .~ 1726-27.
Seniority of officers on ——
84

worked and the staff em-
in the —— Workshops.

of

Short time

s UL
Staff classified as inferior under the
new leave rules on 916.
Staff treated as temporary for hav-
“ing been recruited after the 16th
July 1931, on —. 918
Statutory Indians in
grade on —— 2 3
Strength of the Telegraph Depart-
ment on — and __Company-
managed Railways. 1287-88.
Penders for the raising of coal
— collieries.  1065.
Working of the —— Provident
g “Fund Scheme. 906.
Denial of maximum pay
tion to the staff in
Rock Workshops —of

the officers’

in

on promo-
the Golden

the —.

SEASTRUIIReSS
Overcrowding = of  the principal
= “4rains on the Metre Gauge Sec-
tions of the —. 3 s
by the —.

“~ Purchase of wagons
1281-82.

“RATLWAY ACCIDENT(S)—
See ““Accident(s)”.

. RAILWAY. ACCOUNTS—
Question re non-grant of duty allow-
ance to the Accountapts in _the
Office of the Controller of —.
3703.

"RAILWAY ACCOUNTS DEPART-
.__][E Lo
= Question 76—
Pass marks in optional subjects of
the Appendix ‘D’ examination of
the . 3072.
Promotion in the —.
Retrenchment in the ——.

RAILWAY ACCOUNTS OFFICES—

Question 7e employees in —— q
= for the posts of Accountants.

3094.
3724-25.

Tified

“RATLWAY ADMINISTRATION(S)—

Question re representations of the
Members: of the . Ceniral ~Legis-
lature to the. ——.= 3090.

- See also “‘Administration(s)”’. —

RAILWAY AUDIT—
Question re communal composition of
clerks and -auditors in the office
of the Diréctor-of —. 3371

RAILWAY AUDIT DEPARTMENT—
Question 7e—

Communal composition of auditors
in the 3371.

Leave faci s to clerks in the —
to prepare for the Railway Sub-
ordinate Audit Service Examin-
ation. - 3363-64.

RAILWAY BOARD—

Demand for Grant. 1097
Motion to reduce Demand for
e
Condition of State Railway Press
employees, 1359-61.
First class railway station for
Cuttack. 3
Importance of road-rail co-ordi-

nation and of the organisation
of communication boards-
throughout the = country. 1218-
38

Indi;'misation of the Railway ser-
vices. 1196-1217.
Maladministration

of the —

Muslim- representation in railway

services. 1253-73.
Passengers’ amenities. ~ 1097-1118.
Statutory 1118-56, 1157-96.

System of appeals. 1340-59.
Unreasonable rates. 1302-40.

Question re—

Allegations _against  Mr, K. M.
Hassan, Deputy Director, Estab-
lishments, 4262-63.

Appointment - of an Indian as &
ember of the 197.

Deputation to the —— regarding the
ratio on posts to be held by the
East Indian Railway and old
Oudli and Rohilkhand Railway
officers. 3176-77.

Enquiry into_all cases of discharge

deputed by the

by an officer

Tnstruction  given - by the —— 7¢
promotion of - certain Railway
Officers.

Memorials  from the Travelling
Ticket Examiners of the East
Indian Railway to ——. 915.

Memorials _ from  the Travelling
Ticket Inspectors . .of =~ the East
Indian - Railway . to  the —

1066-67.
Placing of railway collieries under
:ilég control of the Statutory —
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.

RAILWAY BOARD—contd.
Question re—
Promotions in the Office of the
s~1T19.

Purchase by the of cast iron or
steél sleepers for Railways. 537.

Sending of advance copies of appeals
to the . 2862-63.

RAILWAY BUDGET—
See “‘Budget Railway”.

RAILWAY CLEARING ACCOUNTS
OFFICE—
Question re—
Accountants in the and State
g;ilway Accounts  Offices. 3092-

1365-

Arrears of work in the
66.

Attendance of the Hindu staff of
the Machine Section of the —
on religions holidays.  3494-95.

Qertain appointments in the
3943-44

Classification of the charges in the
clerical grades in the —. 459.
Communal composition of clerks of
the Chief Auditor’s Office, —.

3371.
Communal composition of  men
appointed in the —. 1717-18.

Communal composition of men con-
firmed in the —. 4030:

Confirmation of the members of the
minority communities in  the
—. 3943

Delay in the furnishing of results
of earnings by

Discontinuance of officiating promo-
tions in the 458-59, 2465-66.

Duties performed by the routine
clerks’ of the-——. 3101-02.

Exemption of certain Hindu clerks
of the from ~ passing the
prescribed examination. 3941-43.

Exemption of certain persons in the
— from passing the Appendix D
Examination. 1705.

Grievances of the routine clerks in

e 5

the —— 3609-3701.
Hours of work of certain staff in
the ——. 3946-47.

Non-consideration -of the applica-
tions of matriculates and inter-
mediates by the Director, —

Non-matriculate

clerks  employed
in.the —. 18.

Officers in the —— having no ex-
perience  of Traffic Accounts.
1366.

Out of turn confirmations in the
459.

RAILWAY ~OLEARING ACCOUNTS
OFFICE—contd.
Question re—
Peons kept by certain officers’ of
the —— for their private work.
1365.

Persons confirmed in  the —.
1717,

Persons qualified for the posts of
Accountants in the — 3093.
Promotion of cértain  clerks ‘in the

2718

Promotion of the routine clerks of
the ——. 3369-70, 3723-24, 4025-

26.

Punishments inflicted on the staff
of the . 2718.

Representation from the routine
clerks of the 3102-03.

Shifting of the —— to -another
building. 1278.

Work of the Bombay, Baroda and
Central ~India Railway done in
the'—— 4023.

RAILWAY COLLIERY(IES)—
See “Colliery(ies)”-

RATLWAY COLONY(IES)—
Question re¢ provision of a school near
i the Goods

the TIndian — at - G
Marshalling ~ Yard, Cawnpore.
538-39, 2111.

RAILWAY DEPARTMENT—
Question 7e—
Acceptance of the lowest tender by
0656 :

the. — 3 3
Amount paid to Government by the
—— as customs duty. 1984.

RAILWAY ELECTRIFICATION.
SCHEMES— :

Question 7¢ consulting fees paid fo
Messrs. Merz and Partners,
Timited, on —— 2399-2400.v ~

RAILWAY EMPLOYEE(S)—
See “Employee(s)”. -

RAILWAY FREIGHT— ==+

Question re concession in —— given
to the Pioneer Press ‘on its
removal from Allahabad to Luck-
now.

RAILWAY LINE(S)— : z
Question 7¢—
Closing of level crossings om =——
1706-07.

__ outside the operation of the
Indian Railways Act. 917-18.‘ i
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RATLWAY LOCO. SHED—

Question re—

Alleged harassment of the Hindu
and Sikh employees in the —
Lahore. 4263.

Percentage of Hindu, Sikh and
Muslim employees in the —
TLahore. 4263.

RAILWAY MAIL SERVICE—
Motion - to reduce  Demand  for

“Indian Posts and Telegraphs

Department  (including Working

TFxpenses)” re—

Grievances of employees.
2046-50.

Measures: of earthquake relief for
Postal and staff in  North
“Bihar. 2055-57.
Queshon T
Fixation of different classes of
supervisory . posts in__ the Post
Office and the 1733-34.

Increase in the number of —
sorters.  1280.

TRe-transier of the — “C Division
fo the control of the Postmaster
teneral, Bengal ~and Assam
Cucle 1730. =
Retr ton basis
in the Postal and —— Punjab
Circle. 2705,
Staff in  certain —— Divisions.
4270.

RAILWAY MATERIALS—
Question #2 agreement for the carriage
of Government and hetween
different Indian ports. 3086

RAILWAY OFFICE(S)—
Question 7¢ disbursement of salaries
to the employees in  the in
Burma. 2706-07.

RAILWAY OFFICER(S)—
See "Oﬂicer(s)”

BAILWAY ‘PASSFN(}ER(S)—
See “Passenger(s)”.

RATLWAY POLICE STATION—
See “Police Station™.

RAILWAY PROPERTY—
See..t ‘Property(ies)”

UAR =
xq&i o I TER(S)

RAILWAY RATES ADVISORY =
MITTEE— Qo
See “‘Committee(s)”.

RAILWAY SCHOOL(S)——-
< See‘‘School(s)™*.

RAILWAY SCHOOL OF TRANS-
PORTATION—
Question 76—
Assistant. Station Masters sent to the
——,. Chandausi, for training,
from the Dinapur Division of the
East Indian Railway. 1985-86.
harge of subordinates in the
Chandausi.  1069-70.
into the administration of
, Chandausi.
Hours of "duty in the »  Chan-
i. 1619.

of salaries of the

nnfod staff at the , Chan-
d.nm 1295-96, 3828.

Stafi employéd at the ——, Chan-
dausi. 1543-44.

RAILWAY SERVANT(S)—
See “Bervant(s)”.

RAILWAY SERVICE(S)—
Motion to ice- Demand for  ‘‘Rail-
way Board” re—

ation of the —. 1196-

’\Tu:hm representation  in ——
-73.

1253
RAILWAY STAFF(S)—

Question re—

Teave given to at  Jamalpur
after “the earthquake ' shock.
788.

Provision of shelter to the Indian

at stations damaged by the
earthquake. 719.
See also *‘Stafi(s)”.

RATLWAY STAFF BENEFIT FUND—
Quesion re—

Grant from the for recreation
and ‘entertainment. 3938-39;

Utilization of the for relieving
the distress of Railway employees
and their families due to retrench-
ment. 2636,

RATLWAY STATTON(S)—

Motion to reduce Demand for ‘‘Rail-
way Board” ze first class —— for
Cuttack. 1361,

Question re—

Inconveniences caused to third class
passengers on the Delhi —

Tl3g§9 -50.

heft of sailway prope at the

New Delhi —. %18%—83‘/

Use of the bul]dmgs of the old
Cawnpore ——. 1005.

Sce also ”Stouon(s)
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RATLWAY SUBORDINATE ~ ATUDIT
SERVICE EXAMINATION—
Question re leave facilities to clerks
in the Railway. Audit. Department

to préparve for the —. 3363-64.
RAILWAY = SUBORDINATE SER-
VICES—

See “Subordinate Services”.

RAILWAY WORKERS: UNION—

See “Union(s)".

ATLWAY WORKSHOP(S)—
See “Workshop(s)".

RAILWAYMEN:

Question: re discussion of the new rates

! of pay with the All-India 's

Federation before enforcing them.

910.

RAILWAY-OWNED COLLI-
ERY(TES)—
See “Colliery(ies)’’.

. RAJA SIR VASUDEVA—
ret on the death of
2075

Geeneral

of the

fevence between the excise and
import dnties on mineral oils as a
result; of Burma forming a part
t India. 151.

ial advantage deriveds by cer-
i protected industries of India.

the price  level of rice.

E.-\TAH RAO BAHADUR M. C—
Election ~ of to * the Public
: ounts Committee. 544.
Election of 1o the Standing Com-
mittee on Emigration. 3417,
Question ré—
Abolition of

competitive examin-
ion to the Indian

ation for admi

st the  Secretary,
. Vorks (_ommlHLe CGovernment of
& Indm Press, New Delhi. 3180-

th'm appointments held by mem-
bers of the Indian  Medical
Service. 727-28
ounter-signatures on
cerfiificates, 726-27.
ties of the Secretaries of the
Works Committees of the Govern-
ment of India Presses. 3092

vaccination

RAJAH, RAO BAHADUR. M. C.—
contd.
Question re—contd. :
Employment  of temporary  staff
against permanent. vacancies on
the North. Western  Railway.
3069-70.

Examination for Inspectors in the
Punjab Postal Circle.

Exposed condition of the Pont
Office in the Council Hou'se,
Delhi.

Grant of increments to the officials
of the' Sorting Office, Madras
Central Post Office. 288.

Tmport duty on exposed cinemato-
graph films. 1984-85.

Indians with Indian qualifications
enrolled to the Indian Medical
Service and the Women’s Medical
Service. 728-29.

Tnstitution of the Women's Medi-
cal Service. 728

Levy of wheel-tax on motor cars

and motor cycles by the Delhi
Municipal Committee. 1914
Members of the Indian Medical
Department ~attached  to  the
Royal Army  Medical — Corps.
729, s
Overcrowding of “the” p i

rincipal
trains on the metre “gange. sect%ﬂ
of the South Indian Railway.
285, 736.

Promotions in the Government' of
Tndia Offices. 2715-16.

Recrnitment of outsiders as Readers
and Revxsers mNthe Govexnnéfanc
of India P: ew Di

4 ‘Remuliiment of ‘fiosﬁl “clerks.

Refresher coursé at” Kot
North Western Railwa;
5070-71.

Research o
POSes.

Rllm.ung of the Grand Trunk (Ex-
press between Madras and Delhi.
ok lod by Indi

Signing of pledges by Indian en=
hmés to tlixe per%gnent, Indm.n

funds for medical i

Medical - Service,
Untouchability Abolition Bi
Motions to rvefer to Select

mittee and to circulate. 101, 102,
103, 104. 115,128, 129, 132, 153
138, 443-55, 456.

RAJGHAT—
Question re—
Absence of waiting rooms at.——

station, East Indian  Railway.
. 6.
Absence of waiting rooms__at  the
Railway Station. 3359.
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~RAJPUTANA—
Demand for Grant. 2068.

RAMAKRISHNA, MR. V.—
Indian Finance Bill—
Consideration of clause 3. 2621.
Indian Tarifi (Textile. Protection)
Amendment Bill—
Motions to refer to Select Com-
mittee and to circulate. 2203-2206.

RAMGANGA RIVER—
Question re—
Closing: of the iron bridge over the
near  Moradabad. 1294-95,
2188-89.

RANCHI—
Question re— S
Expenses incurred for establishing
the headquarters of the Agent to
the Governor General of the
Eastern States Agency at —.
1

Shifting of the headquarters of the
Agent to the Governor General of
the Eastern States Agency from
—— to Sambalpur. 1614.

RANGA IYER, MR. C. S—
Certain report of the proceedings of
the Legislative Assembly issued
by the Associated Press. 3730-
31

. Cut Motions—

Scope of the —— during the dis-
cussion of the list of demands on
the General Budget. 1916.

Expressions of regret on the death of
Pandit Shamlal Nehru. 2542-43.
General discussion of the General

Budget. 1556-61.

General discussion of the Railway
Budget. -57.
Trﬁ?}]an Bar Councils = (Amendment)

Motion to circulate. 681-83, 689.
Indian Fin i
“h_‘foﬁl_)l‘l to consider. 2488.

Qehedul -
2695, 2697.

Motion to pass. 2812-18, 2850.
Indian ‘“Khaddar’” (Name Protec-
tion) Bill—

Motion to consider. 658-59.
Indian Penal Code - (Amendment)
Bill—

Motion to circulate. 938-52, 954,
959, 962, 967, 970-76.
Indian States (Protection) Bill—
Motion to refer to Select Committee.

Motion fo consider. 3210, 3043,
3251, 3252, 3253.61, 3068, ;
8210, 3211, 3212, 3273, 3214, 327,

RANGA IYER, MR, C. S.—contd.

Indian  States (Protection) Bill—
contd.
Consideration of—
Clause 3. 3505-08, 3425, 3430, 3433,
3435-3441, 3448, 3449.
Clause 5. 3545, 3546-49.
Motion to pass. 3612-14, 3615. 3616-
17

Indian Tariff (Amendment) Bill—
Motions to refer to Select Committes
and to circulate. 161, 165-67.
Motion to consider. 761, 762, 764
69.

Consideration of Schedule. 780,

Consideration of Clause 3. 884-85

Motion to pass. 891, 894. E
Indian Tariff gTextils Protection)
Amendment Bil

Motions to refer to Select Com-
mittee and to  circulate. 2221,
2271, 2272, 2278, 2292, 2204
2205, 2296, 2307, 2314, 233940

3.
Motion to pass. 3913-17.

Motion for adjonrnment re—
Recommendations of the Capitation
Tribunal. 83-85.
Signing of the Indo-Japanese com:
rlns%rcial treaty in London. 14447, §

Motion re sympathy of the Legisla-
tive Assembly with the earthquake |
sufferers in Bihar and Orissa. 7. |

Motion to reduce Demand for—

“Customs” 7e grievances of the |
Hindus of Sind in the Customs
Department. 1933-34. i

“‘Executive Council” re— G

Necessity of expediting the Consti-
tional Reforms. 1841-44. k3

Planned economy. 1887-91, 1892,

“Indian Posts and Telegraphs De
partment (including Working Ex §
penses)” 7e paucity of Muslims it
the services.  1973-74. 1

“Railway Board” re— %

Importance of road-rail co-ordination
and of the organisation of commu
nication boards throughout
country, 1232-35.

Passengers’ amenities. 1101, 1102

Statutory  Railway Board, 112
1124, 1125, 1133, 1137, 1149, 11
1159, 1162, 1170, 1178, 118489,
1193, 1194, 1195.

System of appeals. 1350-51.

Unreasonable rates. 1323-26.

Point of order raised by — w'heulﬂ
it was permissible to mention 0%
the floor of the House any priva
conversations. 231,
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BA_\er 'YEB_ MB. C. S—contd.

ly taking his seat without the
usnal wig. 3423.
Question re release of civil disobe-

Government toward meetings of
the Indian National Congress.
3810-11.

- Question (Supplementary) e influx of
medical practitioners from Ger-
many, etc., in Bombay. 3090.

Resolution re—

Constitution ~ of Malabar into a
“separate province.  3542-49.
 Excise Duty on motor spirit for the
purposes of road - development.
4306-07.

* Grievances of the travelling public

) -zm the Assam ~Bengal Railway.
S 200,

Protection of workers against un-
employment and rednchon of

L wages. 325, 328-31. w
- Sugar (Excise Duby) Bill—

Motions to refer to Select Com-
mittee and to circulate. 3059,
3140.

. Motion to consider. 3975-77, 3990.
- Consideration of—

Clause 3. - 4050-52, 4065, 4072, 4073.

“ Clause 1. 4112, 4113,

Motion to pass. 4118.
Untouchahility Abolition Bill—

~ Motions  to refer to Select Com-

" mittee and to  circulate. 100,

415 416, 417 418, 434, 449.

'o RAO BAHADUR M. N.—
uestion re provision of facilities for

passengers on the merpeta Rail-
way Station. 2458-59

TOC‘I, MR. BADRI LAL—

on of —— to the Standing
3417.

Standing

hcntmn of the revised scales of
to the Army Headguarters
iployees. 2534.

830. =
Motion fo reducé Demsnd for “Rail-
';‘3:3; Board”” re unreazonable —.

RATES. OFFICE(S)—
Question re and Claims offices of
the Commercial Department on
the East Indian Railway. 3175,

RATU, MR. P. R—
Demunds for Supplementary Grant in

respect. of—
A mpxmhon from . preciation
und. 1447, 1449,

Audit (R:nlways) 1436, 1439-40.
Companies’ - and Indian. . _ States”
share of surplus Profits et
Earnings. 1444
Miscellaneous  Ex;
wavs) 1449.
en Line Works. 1444-45.
orking  Expenses—Repairs and
Maintenance and Opemtmn 1440,
1441-42. =
General of the Raily

"“leway Board” re— -
Muslim representation in
services.
System ‘of nppea]s 1354.
Unreasonable rates. 1320. 2
Resolution 7e Excise Duty on motor
spirit for the purposes of road
development. 4302.

RAW FILM(S)—
See “Film(s)”.

RAWALPINDI—
Question e non-observance of the
third vacancy rules in the
TEngineering Division. 3375

READER(S)—
Question 7e—
“Absence of Sikh —
ment of India
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READER(S)—contd.
Question’ re—cantd.

Qualifying examination for —
post in the Government of India
Press; New Delhi. 1735,

—— and copyholders in the Gov-
ernment of India Press, New
Delhi, 1090-91.

— and revisers appointed in_the
Government of India Press, New
Delhi. 2327.28.

— in the Government of India
Press, New Delhi, 2183,

Recruitment of outsiders as —— and
Revisers in the Covernment of
India Press, New Delhi. 2.

Recruitment of ~—— in the Govern-
111597!’\7’:. of Tndia Press, New Delhi.

READING BRANCHE—
- Question 7e—
Principal work of the —— «f the
Government of India Press, New
__ Delhi.
“Promotions in the —— of the Gov-
ernment  of Tndia Press, New
Delhi: 990-91.

‘RECESS—

Question. r¢ —— allowed. to Muslim
jostal emvlovees to offer  Friday
prayer.  2334-35,
RECOGNITION—

Question 7o withdrawal of  the
from' the: Great Indian Peninsula
‘géni!vmv Workers” Union. 1987-

RECOMMENDATION (8)—

Motion for adjournment 7o of
. the Capitation  Tribunal. 29-30,
66-80. e

Question 7¢—

Claims received in the Pension Con-
troller’s Office under different
—— of the War Pensions Com-
mittee. 1990.

FEconomies effected as a result  of
the adoption of the Pope Com-

oo mitteelsi——. 911, :

—— No. V of the War Pensions
Committee. 487.

—— of the War Pensions Cem-
ggzb'éee. 1004-95, 1387,  2187-88,

RECORD(S)— 2 :
Question re loss of offieial —— from
the Postal Audit Office, - Delhi.
1077-78, 2470. s

RECORD SUPPLIERS—
Question re—

Filling up of temporary vacancies
of second division = clerks from
among the in the Office of
the Director Gencral, Posts and
Telegraphs. = 3170-71.

Pension of —— and duftries in the
Government ' of  India  offices,
3171.

Qualifying examination of — hi

in the Office of the Director, Glenes
ral, Posts; and Telegraphs. 3168
70.

RECREATION—
Question re—
New Roads, Parks and places of
constructed in - Delhi. 25308

3725.
Provision of facilities: for the: —
and exercise of .the Railway staf
at Cawnpove.. 539, 2111.
RECRUITMENT(8)—
Question 72— |
Direct in ~ the ' Subordinats
Accounts - Service. 2338.
Direct of some of the ea-Crew
Inspectors —on the  Kast: Indian}
i 1067-68.

ination for in the CGov
ernment’ - of - India: Press; New
Delhi.  1377-80. A
Examination for —— to the Indian
Audit’ andAccounts - Service.

B D3¢

Members of the Board for — o
postal clerks in Peshawaf. 20818

Non- —— of - Muslims: in the New
Delhi Municipality. 1385-86.

Public Service Commission examins
iion for of ministevial estab |
lishment for the Government: of
Glgldia Offices held in 1926.

in  the Central Publicatios
Branch.  1381-82, 2456-57, 3947. §
—— of clerks and copyholders in
Government of Tndia Press; N
Delhi. £ A
—— of lady clerks. 3492, ¢
—— of membhers of minority commis
nities in the Office of the Depulfs

Telegraphs, Delhi. 2468-70.
—— of ministerial staff in D

Tmperial Seeretariat and the Amj

Headquarters. 3079,

—— of Muslims as copyholders
the Government of India Pres)
New Delhi. - 3100. T |

of Muslims in  the Staff A

Branch of the Punjab Postal

Circle Office. 3373-T4.
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RECRUITMEN T—contd.
Question 7e—contd.

of new men in preference o
the  retrenched men -on " the
Bombay, Baroda and Central
India Railway. 317379,

—=""of outsiders.-as Readers and
Reyisers in the Government  of
India Press; New Dealhi. 2.

—iofw.outsiders | on the” Great

. Indian - Peninsula - Railway. 3483-

—— of postal clerks. ~2672;

of postal clerks in Madras.
457-58, 2106:

—— of veaders in the Government
of India Press, New Delhi. 1377.

—— of Sikhs in. the Government
of India Secretariat. 1385, 3005-
06.

—— of temporary clerks in the Gov-
ernment of India offices. 1080-81.

—— of temporary employees incer-
tain Government of India Offices,

— of the  Indian  Civil Service
3-4

Rules for —— of staff on State-
managed Railways. 4257
Rules for the and training -of
subordinate staff on State Rail-
ways.  2097-08, 3112.

« Rules for:the —— and training of
subordinate - staff on the Kast
Indian Rnilwnv 2102, 2103.

Systemeof of Permanent—Way
Inspectors on the North Western
Railway. 1701-02, 3112

REDDI, MR. P. G.—

Election of —— +tor thie Standing
Committee on Roads. 4212

General  discussion “of ‘tho Ceneral
Budget. 1586:97.

REDDT, MR. UL NG RAMA-
KRISHNA—

Election of —— to the Public Accounts
* Committee.

General discussion of  the General
“Budget. © 1563-68.

Indian States (Protection) Bill—
Motion to pass. 3520-93.

Amendment Bill—

Motions to refer to Select Com-
¢ | mittee and to circulate. -88.
i | Motion fo reduce Demand for *‘Cus-
toms” re status and salary of As-
1 sistant  Preventive ~ Officers = at
s | Madras. 102122,

| Question 7e. catering contract for
ﬁ’ Cralg Dhu and Longwood, Simla.

Indian Tariff (Textile Pmtoction)v

'REDDI, MR, T, N. RAMAKRISHNA

—Cont
Reéoluhon Te—

omimittee ‘of Enquiry on icul-

tural’ Distress. 3:’39 % e

Bxcise' Duty on motor spirit for the
purposes of road development.
4291-94 - 4317.

Protection ~of  workers againsg un-
employmént, and’ reduction  of
wages. - '550:53!

Sugar (Execise Duty) Bill—

Motions to refer to  Selecy Com-
mittee “and to circulate. 3144-47;

Motion to consider. 3917-75.

Consideration of—

Clause 3. 4012, 4030-31, 4033, 4034,
4046-47, 4062- 64 4070,

Clause 10: ~-4107,

Clause 1.,4113-14,

Sugar-cane - Bill—
Consideration of Clause 7. 4165,
Motion to pass. 4170-72.

REDUCTION(S)—
Question 7e—

—— in the emoluments and in the
number  of Traffic  Inspectors.
1301.

—— in the scales of ‘subordinates on
the  North-Western Railway.
1989-90.

of five posts of clerks in the
Punjab - Telegraph Circle. 1080.
of men on the Great Indian
Peninsula Railway .

—"of the post of Superintendent,
Consfruction, on the g{m‘ﬂ:
ern Railway,

—— of the statutory maximum. of
hours of permissible employmenk
of railway servants in a- week,
907-08.

of trayelling Ticket Examiners
on the North Western Railway.
3812-13;

Retrenchment and —— in the o&:r-
ative: Staff  of the East -
Railway Press. 36.

REFORMS—

Motion to reduce Demand for “Exec-
utive | Council” 7e necessity of ex-
pediting the Constitutional ——.
1821-45.

REFORMS OFFICE—

Question ‘re: functions and status of
the ———. 3366-67.
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REFRESHERS COURSE(S)—

uestion 7e—
QCha.nce given to one Munna Tall,

temporary Goods  Clerk, North
. Western Railway, - to reappear 1O
the ——. 4208. i =
Examinations for —— I the
Moradabad Division of the Fast
Indian Railway. 2080,
— at Kot Lakhpat, North ‘Western
Railway. 3069, 3070-71.

REFRESHMENT ROOM(S)—

uestion 7e— i e
Qvaisinn of at certain stationd

on the Rewari-Fazilka Section of
the Bombay, Baroda and Central
India Railway. 3
Special Inspectress to inspect and
Areport on the working of th? —_—
on the North Western Railway.
152.

REFUNDS—
Demand for Grant  2067.

Demand for Supplementary  Grant.
1.
REFUNDS (RAILWAYS)—
Demand for Grant. 1362.
REGISTER(S)—
S Question 7e—
- Maintenance of sanction — o
printing work in  the Central

Printing Office: 3380,

—— for enfering the applications
of candidates  in the  Central
Publication Branch. 3947-48.

REGULATION (S)—
~ Question re—
Bringing of the running staff of
railways under the Hours of Fm-
_ployment ——. 908,
- Interpretation on Army pension
. 2181-82, 3103.04." .
Introduction of the Hours of Em-
r(:]oymerzg — agrl Weekly Rest
onvention. on Company-mana
Railways. 3178. LY M
Bules and  —— of the  Bankura
Damodar River Railway. 1371
RECULATIONS AND FORMS—
Question re—

D%f;ige; of the Director -~ of —
P%elt of the Director of —. 1700

Posts of Director i t
Director of —— inang:eA‘Bsﬁ.:"::lJi
Department. = 282:83 : =

RE-INSTATEMENT—

Question 7e—

Discharge and —— of employees on
the East Indian Railway. 2717.
—— of “B" grade guard ea-strikers
on the Great Indian Peninsula

Railway. 1733,

of certain Employees in_the
Dinapur Division of the  East
Indian Railway. 2091-92.

—— of certain employees of the Eas}
Indian Railway. 2090-91.

—— of certain ea-strikers  of
Bhusaval and Nagpur on the
Great Indian Peninsula Rail-
way. 3483.

of persons who went on strike

in 1930 on the Great Indian Pen-

insula Railway. 1732,

of retrenched  railway er-
ployees. 1301,

Treatment of an ez-striker in the
Engineering Department -on  the
Great Indian Peninsula® Railway
at Nagpur as a new etntrant on

3480-81.

RELEASE—
Question re—

of civil disobedience prisoners
and policy of Government towards
meetings of the Indian WNationz'
Congress.  3810-11. I

—— of political prisoners. 1550,

RELIC(S)—

Question 7e—
Distribution of the Mohan-je-Dato
S,

Removal of -— of Sanipnira and

Magllana to the British Museum §

at London. 3941,

RELIEF—

Motion 1o rednce  Dewrand  fa
“Indian Piste and Telerrs) iis Do
partment (including Working - Ex-
penses)”  re measures  of earth-
quake —— for Postal and Railway
Mail Bervice staf  in  North
Bihar. 2055-57.

RELIEF FUND(S)—
See ‘“Fund(s)’’.

REORGANISATION—

Motion to reduce Demand for “Hxec
utive Council” re of the public
services  under the proposed Fede-
ral Constitution, 17931821,

Question e —— o the India Un-
attached TList. 3722,
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REPORT(S)—

Certain —— of the proceedings of the
Legislative Assembly issued by the
Associated ~ Press.  3730-31.

Question re—

Action taken on the Tariff Board’s
—— on glasg industry. 995-96.
Alteration in a first information —
recorded at the Govt. Railway
iPolice Station at Shamgarh in

Central India. 2468, 3110.

of retrenchment and demotion

of staff on railways. 018.

of the Varma Committee. 1712-

13,
on the working of rules to
regulate the discharge and dis-
missal = of  railway employees.
3353
REPORT(S) OF SELECT COM-

MITTEE(S)—

Practice- laid down by Mr, President
re the signing of the and - the
Minutes of Dissent by the Members
who are unable to sign these them-
selves. 798-99.

REPORT-WRITERS—
Question 7e—
Machine and bindery of the
Government of India Pruss, New

Delhi.

REPRESENTATION (S)—
Question re—

Inadequate of Muslims' in the
personnel  branches: of certain
of the North Western  Railway.
Railway. 218889, - -

—— by a recognised Labour Union
of the grievances of its members

1

to the Agents of State Railways.
2171-74,

—— frém the routine clerks of the
Railway Clearing Accounts Office.
3102-03.

—— of Muslims in the Establish-
ment Branch of the Office~of the
Chief - Medical officer, North
Western Railway. 1003.

—— of the members of the Central
Legislature to the Railway ad-
ministrations. 3080.

| REPRESENTATIVE(S)—
Question re—
- Appointment of a —— of the Lanc-
ashire Cotton Committee in India.
Discussion of individual cases with
~ the —— of recognised unions on
the Was¢ Indian Railway. 2092
- Unofficial agreement between =——
. of the Tndian and United King-
dom. textile industries, 919-23.
| —
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RESEARCH— 3
Question  7e grant to the = Benares
Hindu University for —— in

plant ‘physiology.” 3172.

RESEARCH FUND(S)—
Queg]tggn re for medical purposes.

RESERVATION (S)—

Question 7e —— of clerical posts for
British Military subordinates and
ladies in the Army Headquarters.
274-75.

RESERVE BANK—
Question  re retention of  surplus
stock of rupees by Government on
the creation of the —. 721-22.

RESERVE BANK OF INDIA BILL—
See “Bill(s)”.

RESERVE CLEREKS—
See *“Clerk(s)”.

RESERVIST(S)—

Question re staff engaged for pay-
ment of pensions to Army —,
2874.

RESIDENTIAL ACCOMMODATION—
See  ““Accommodation’’.

RESOLUTION(S)— - =i
Question 7e— =

No. 1099 of 1919 of the Homa
Department. 1706.
passed at the meeting of the
Medical and ‘Dental  Professions
of Bombay. 3724.
passed by the  All-India
Baluch Conference. 1367-68.
—— passed by the employees of
the Hast Indian
. . Bengal Railway

—— passed by the M
Godhra. 3095-96. g
Suspension of ——— ‘passed by the

Cantonment Boards in the North-
ern Commands. 1626-27.
ipat

Aholition of the duty on raw films.
832-41.

Committee of Enquiry on Agricul-
tural Distress. —841-46, 3293-3342.

Constitution ~ of Malabar - into a
separate province. 3342-51

Excise and imporg duties on keros
sene and other mineral oils. 581
97, 799.813.
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RESOLUTION(S)—contd.
Question re—contd. =
Excise Duty on motor spirit for the
purposes of road development.
425254, 4272-4320, 5 =
Grievances of the travelling public
on the Assam Bengal Railway.

Loan-fox: the  reconstruction of
Bihar after the earthquake. 813
32.

Protection of workers against un;

1 SRy =

ploy t and T
wages. 302--35, 544-81.

REST—
Question 7e —— to the staff on the
North Western Railway. 1073-74.
RESTORATION (S)—
Question 7¢ —— of the five per cent.
cut in salary. 273-T4.
RESTRICTION(S)—

Question 7e—

and curtailment in the number

of passes on State Railways. 18.

imposed on Mr, Al T. Qureshi
at. Durban. 16.

—~ imposed on the employees of
the Government of India Press,
Simla, to see the Doctors in
Hospitals. 2184,

—— on cars coming to British
territory from  Indian  States.
4265. !

RETIREMENT(S)—
Question re—
—— in certain cadres of  the
Posts and Telegraphs Department,
, 3382,
—— of the Honourable Sir
Brojendra Mitter, Leader of the
-~ House. 21,
—— of the present — Postmaster
~ " Ceneral, Bengal and Assam
Qircle.  2166-67.

RETRENCHED. MEN
Question 7e recruitment of new men in
preference  to the —— on the
Bombay, Baroda and Central India

Railway. 3178-79.

RETRENCHED PERSONNEL—
Demand for Grant in respect Rf
Expenditure on —— charged to
Capital. 2071.
Demand for Grant in respect of Ex-
penditure on —— charged to Reve-
nue. 2067,

RETRENCHED - RAILWAY EM-
PLOYEES— ¢
See *“Employee(s)”.

RETRENCHED STAFF(8)—

Motion to reduce Demand for——

“Army Department’’ 7e in de-
fence expenditure  and Military
Policy. 1736-66.

Indian Posts and Telegraphs De-
partment (including Working Ex-

* re — policy adopted in

sts and Telegraphs Depart

ment.  1996-2035, J

Question re—

lock on the Great
Peninsula Railway. 3481.

Consideration of War Services in
selecting the personnel for in
the Posts and Telegraphs  De.
partment. 3189,

Dispute in the Hast Indian Rail
way Workshops at  Lucenow
about the of staff. 811-12.

Lower and upper selection grade
posts held by each community in
the Punjab postal circle before
and after . 3374.

Reports of and demotion of |
staff on railways. 918.

—— among the industrial staff of
the Eastern Bengal = Railway
Press; 3

—— and reductions in the operative
Staff of the Kast Indian Railway
Press.  35.

due to consistently
factory work. 3799-3801,

—— in each command of  the
Military Accounts = Departments
1910-11, 3706-08.

Indian

unsatis-

in; the East Indian = Railway
Press 34-35.

in the Meteorological Depart-
ment. 97, ‘

—— inthe Railway Agcounts De-
partment.. 3724-25; )
—— in the United Provinces Postal
Cirele,  2872.
of ministerial . staff in the
Army Headquarters. 33, 3
. of officials in the Punjab: Postal

~ Circle. 1299,
- of Oriyas in the Income-fax
& Department, Bibar and. Orissa.
207-08. 5

—— of Telegraphists  and’ Tele-

graph Masters. 47

Central Accounts Office.

on communal basis in  the
postal and Railway Mail Service:
Punjab Circle. 2705.

—— on State. Railways. 217478

—— on the State  and Company~
managed Railways, 18-20.
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RETREN CHMENT(S)—contd.

Question re—contd.

Stoppage of of Sikhs in the

Punjab Postal Circle.  4027-28.

Utilisation of - the Railway  Staff

Benefit Fund for relieving the dis-

tress of railway —employees and

their families due to
2636.

RETURN ROYALTY(IES)—
See ‘‘Royalty(ies)”.

REVENUE—
Question 7e drop in the Tncome-tax
of the ~ United  Provinces.

2455, 2709,

REVERSION—
Question re of certain officials in
the  United © Provinces = Fostal

Circle. - 475-76,

REVISER(S)—
Question re—

Memorials ~ from the copyholders
and of the Government of
India Press, New Delhi. 1330.

Readers and appointed in the
Government of India Press, New
Delhi. 2327-28,

Recruitment of outsiders as Readers
and in the Government of
India Press, New Delhi. 2.

REVISION—
Question re—
of pension rules. 1360,
~—— of the pay of the Indian
Civil Service and of the lndian
Police Service. T.

REWARI-FAZILKA SECTION—
Question re—

Provision of certain amenities on
stations of the and Kotka-
pura-Fazilka Sections of  the
Bombay, Baroda and  Central
India Railway. 3712.

Provision of refreshment rooms at
certain stations on the —— of the
Bombay, Baroda and Central
India Railway. 3713.

| RICE—
Question re—

Export duty on ——. 3006-07.
i Foreign —— imported into India.
' - 1546.

Freight on —— from Patna to
& Delhi. 2333-34. .
4 Freight on wheat  an _—

d
between Lyallpur and Calcutts.
2332-33.

% [

RICE—contd.
Question r¢—contd.
Import of foreign —— into India,
2869-T1. X
Import of from Japan.” 1546.

Importation of foreign ——. 3163,

Prevention of the import of —— in

““Southern India.  1545.

Raising the price level of .

Wheat eaters and eaters  in
the Finance Department and in
the defence forces and police.

152.

RICE CONFERENCE—
Question re meeting of the —— of
the different parties of the Legis-
lative Assembly. 4024-25,

RIOT(S)—
Question re—
Bakr-Td = —— at Ajodhya. 2937,
3383, 3930.

ROAD(S)—
Election of the Standing Committee

on =
Motion re election of Members to the
Standing Committee for ——.

Question re—

Insanitary condition 6f the —= near
Mandir  Bharain in Pabarganj.
71213,

New —— parks and places of re-
creation  constructed in Delhi.
2539, 3725.

Posting of charts  showing  the
different —— and their directions
at zcerf,nin places in New Delhi,
3172.

ROAD DEVELOPMENT—
Resolution re excise duty on motor
spirit for the purposes  of ——I
4252-54, 4272-4320.

ROAD-RATL CO-ORDINATION—
Motion to reduce Demand for “Rail-
way Board” re Importance of —
and of the organisation of commu-
nication  boards  throughout the
country. 9-39. o :
¢
ROHILKHAND— 3 ¥
Question re promotion of certain re-
serve . clerks in the ——  Postal
Division. 2871-72, 3825-26.

ROHTAK—
Question re—
Damage from floods suffered by the
—— and Gurgaon districts. 1613-14.
Foot * overbridge at the —— Rail-
way Station. 3689,
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RORANWALA—
Question re erection of -a bmldmi at
the Station on the Bombay,
Baroda and Central India Railway.
3713-14.
ROSARIES—
‘Question ¢ Duty on —— for prayer
. purposes. 1628.
ROUTINE CLERK(S)—
‘Bee *“Clerk(s)".
ROY, KUMAR GOPIKA ROMON—
Indian Finance Bill—
Motion to consider. 2416-18, 2418-
28.

Matxon to rveduce Demand for *Rail-
way Board™ 7re Indmmsn.tlon of the
railway services. ~ 1206-07.
Maladministration of the Railway

Board. 1243-47, 1251.
. Resolution re—

Excise Duty on motor
the purposes of road
ment.  4294-96, 4318,

Grievances of the fla\ellmz public
on the A\seam Bengal tailway.
290-96, 301-02.

ROY, RAT BAHADUR SUKHRAJ—
Election of —— to the ('entral Advi-
sory Council for Railways. 3625.

7ROYOS('JHOVVDURY, MR. ASHU-

spirit for
develop-

Qneshon re employment of soldiers
“for forcing one --—  of Contai,

Midnapur, to salute  the  Union
Jack. 2569-71, 1338-89
ROYAL  AIR FORCE  HEAD-
QUARTERS—
Question 7e scales of pay for  the
Indians in the Army and ——. 1089,

ROEAI’; ARMY MEDICAL CORPS—
Question 7e members of tlie Indian
Medical 'll)&part.mem, attached to the

ROYAL CALCUTTA. TURE- CLUB—
Question re—

—— Sweep. 992.

Sweeps run by the ——.

ROYAL FAMILY, BX—
Quesbmn n—

o

993.94.

& in CGovernment service
f tlia membez:s ‘of the Delhi —
residing in Lucknow. 1987

Facilities for the education of the
children of the members of ‘the

Delhi -— res\dmg in Tucknow.

1986:
Memcm] h-om the: meémbers of - the
%e%x =, zesiding in- Lucknow.

ROYAL FAMILY, HX—contd.
Question re—-cnntd
Representation -in the  TLagislative
Assembly  and the United Pro-
vinces Liegislative Couneil for the
niembers of the Delhi —— resid-
ing in Toacknow. -1986-87.

ROYALTY(IES)—
Question re return —— on the pur-
chase of ‘leepérs. 269

RULE(S)—
Question 7e—
Absence of working —— for a, cer-
tain period on the Hardwar Rail-
way Station. 1233-94.
Amendment of appeal

cable to railway

-09.

appli-
employees,

Application of new leave to
the monthly-rated running staff
on State Railway. 905.06.

Appointmerit of Trspectors under
the Indian Wireless Telegraphy
Possession , 1933, 4255-56.

Committee on regarding pay-
ment of lost or mutilated currency
or bank notes. 3717,

Different ~—— .governing pay and
allowances for the staff in differ-
ent  divisions of the North
Western Railway. 3494,

Enforcement of the Fundnmental
and Supplementary , etc.,
the Posts and Telegraphs Depm'b-
ment. 1993,

Leave —— of the High Court
Judges of Caleutta. 3452-54.
Non-observance of the third
vacaiicy in the Rawalpindi

Engineering Division, 3375-76,

Pc\Insxon of the Government of
ndia ns employed in Bombay
2714—1:?eo e

Railway staff Benefit Fuand =—

- Report on: the working of —— o
regulate. the discharge and dis-
missal - of railway
3353.

Revision of pension —— 1369.
—— and regulations of the. Bankura
Damodar River Railway. 1371
—— for admission to Indian Veteri-
nary Corps and

Officers. 1289,

—— for recognition by GoVerrtent
of Associations formed by their
employees. 2102-03,

—— for recruitment of staff,
State managed Railivays. 425750

—— for the promotion of passenger
driver§ to mail drivefs 611 State
Railways. 3174,

employees.

Commissioned -
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RULHE(8)~¢ontd.
‘Question 7e—contd,
—— for the recruitment and frain-
ing of subordinate staff on State
Ralways, 209798, 3112.
—— for the recruitment and train-
ing of subordinate staff on the
East Indian Railway. 2102, 2103.
governing the promotion of the
staff on the Fast Indian Railway.
542, 2188-89.
in connection with appeals re-
garding pay and allowances on
the Hast. Indian Railway. 1726.
—— vregarding  the submission of
memorials on State  Railways.
1726-27.

—— regarding transfers of Assist-
ant Postmasters General. 1729-
30,

—— regulating di and - dis-

i of the Mad and  South-
a_ Baily 2556-57.

si s inferiors under the

new leave —— on State Rail-

ways, 916

Supply of , relating to their
duties, to the railway employees
in the Moradabad Division of
the East Indian Railway. 1071,

V\’orki.ﬁg of the staff Benefit Fund
- 917

e issue of visitors’  ticke's,

2581,
Statement

laid  on the table re
amendments made in the Ottawa
Trade  Agreement -——, 1932,
2503-95. -
RULING(S)—
Qttestion. r¢ issued by the North-
era C d to the Cant t

authorities on various matters. 1625.

RULING(S), BY MRB. DEPUTY PRE-
' _SLDEI\BgH é%k AJ?DUL,MATIN
_ CHAUDHURY)—

Miscellaneous=— g .
A ruling cannot be discussed 385.
Honourable Members are not en-
. titled to go into the details of the
.. administrations of Indian  States
2 by giving concrete  examples or
to refer to the relation of His
Majesty’s (Government with any
e °F 'thaeé_rndimx States. 383, 384,
_ Honourable Members _have gop no
{... tight to criticise. the, decision of
. the House except on a motion for
. resginding that decision, ; 2376.
. Mr. Marshal of the Assembly hns ;m
o right to, gecnpy a. seat: in the
°  Chamber. 3‘.@9. :

g

RULING(S) BY MR. . PRESIDENT

(PHE__ HONO : ?{n
SHANMUKHAM CHET;FY)—‘

Agenda—

The  House - must go through the
— in the form it has heen put
down on the Order Paper. 661.

Améndment (s)—
—— to Bills which Seek to retain
“¥he statis qito are in order. 2583,

An —— which enlarges the scopé of
a  Resolution altogether is  om
of order. 3349,

An , Which is substantially the

same as ‘the original Resolution,
cannot be allowed to be moved.
3293,

As the of Rao Bahadur B, L.
Patil seeks to enlarge the scope
of the Resolution re Constitution
of Malabar into a separate pro-
vince and as the Honourable Mem-
Ber (Rao Bahadur B, Patil)
wants to take the occasion to ex-
Press an ‘opinion by means of his

that  Karnataka must be

made a separate province, it is
out of order, 3349. i
H an amendment fo substitate par-
ticular items for an item Of the
Schedule ‘is carried, then other
amendments to that item necas
sarily fall to the ground, 2648,
Bill—

AH amendments relating  to an

ending  —— must clearly be
witihn the scope of the amending

An amending —— Hoss not throw
open: for discussion or amendment
the entire sections of tlie ériginal
Act which . the —— reeks to
amend. 2902, .,

An Honourable Member sheuld not
go into many details at the motion

. for consideration stage: 238! "

If a —— is repugnant w ‘any law

‘made by any authovity in Brit'sh

ﬂdh or to any Act of Parlia-
ment, to that exteny it will be

.. Void, but: not otherwise. 87

If any suit, that has Heen institated
after  the introduction - of a
—— raises. the principle involved
in the , that will not prevent
this Legislature from considering
that measure, because, if !.’h:},%ﬁ-
tention ‘were nccepted; thdn any
person, who fely aggrieved by a
——, could simply’ file 4 ﬁulg m a
court of law and thereby hold up
all legislation. 95-96. Tanaly

N2

175
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RULING(S) BY MR. PRESIDENT
(THE HONOURABLE STR, SHAN-
MUKHAM CHETTY)—contd,

Bill—econtd,

If in certain exceptional cases the
scope of an amending  Bill is
covered by certain  sections of
the original Act which are not
specifically  referred  to in the
amending ——, it would be in
order to move amendments for
those relevant sections. 2902,

In the speeches on the third read-
ing of a it will not be open
to Honourable Members again to
re-open the principle urde:-lying
‘the ——, and Honourable Mem-
bers must confine them:elves to
the application of the principle as
enunciated in the clauses of the
——. That is all the scope of the

third reading. ~3887.

It cannot be said that because the
amendments to a ve not
been accepted, the principle of
the ix unacceptable, It can
be said that the clavses of the

do not carry out the scope as

conceived.  3887.

It is open for any number of Hon-
ourable Members to ask for leave
to introduce the same if
they choose to do so.  708.

There -is nothing to prevent an
Honourable Member from rioving
his motion at a later stage & on
another day. He does not mesd
the concurrence  of the Govern-
ment Members. 704,

‘When Government come before the
House with an amending —— to
extend the life of an existing Act
which imposes a duty or levies
taxation, the amount of thap duty
or taxation will also be open for
discussion. 3

When the question that the ——
be taken into consideration is pat
to the Vote, it is open to the
House to reject it, but that is
a different thing from saying that
the House has a right to discmss
the whole principle of the —
once again after the —— comes
b;‘a{' from the Select Committee.

Chair—.
The —— is a constant factor and
it- never chances. There iy no
: difference between ‘the person and
the ——. 2676. v

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR SHAN-
MUKHAM CHETTY)—coatd,

Closure—
Ii a is applied for and persist-
ed in, the Chair is bound to ae-
cept it.

Cut Motion(s)—

is not really the means by
which an authoritative expression
of opinion can be ascertained by
medns of a vote of this House,
but it is to be done by an inde-
pendent motion. 1195,

Correction or putting into proper-
place of sent in by Honour-
able Members is not  the con-
cern of the Assembly Office. 1949,

If it is the intention of an Honour-
able Member to suggest amend-
ments to an existing Act, then
such a will not be in order.
1951,

Demands for Supplementary Gran‘s—
Discussion on is. restricted in
its scope, and general auestions

of policy are not allowed to be
discussed on ——. 2954,

During the discussion of the —,
an IHonourable  Member cannot
discuss the question whether the
Government were right in pursu-
ing ‘a particular policy which can
however, be discussed during the
Budget. 2910-11.

If an Honourable Member wants to
oppose —— on the ground that
there is no money = in the Ex-
chequer of the Government = of
India he will be perfectly within
hig bounds in doing so; other-
wise, he must confine  himself
to the subjects to which the
motions relate. 2917,

Exhibits, Production of—
No exhibits' will be allowed to be
produced on the floor of the
House. 850.

Indian States (Protection) Bill—
Internal  administration of an
Indian State should not be dis-
cussed; an Honourable Member
should ot refer to any individual
State by name; the circumstances
under which the Government of
India sent Indian troops into &
State may be discussed. 512, 513,
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RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR SHAN-
MUKHAM CHETTY)—contd,

Indian States (Protection) Bill—conid,
The House is not competent to de-
cide either the constitutional or

the legal ‘relation  between the
British  Crown and any Indian

and, - consequently, the
“which \'are  under the
nty of His Majesty’’, in
will make it operative

the
only in those States' which are

under  the = suzerainty of His
Majesty and ‘that the passing of
the with this phrase will not
con any mnew richt on  the
British Crown nor take away any
existing rights from any TIndian
State or Prince. 3534.

Indian Tariff (Textile
Amendment. Bill—
Amendments to the Schedule of the

do mnot, as-has been pointed

out by Dr. Ziauddin = Ahmad,
raise a substantially identical is-ue
already ¢ sped  of by this

House, and, therefore, they are

mot out of order. ' 3760-61.

The pri

Protection)

7. scope and purpose of
the s to afford profection
for certain industries. ‘When the
TIndian Legislature agrees to give
protection to a certain industry,
it is entitled to say that the in-
dustry shall enjoy that protection
only if, it satisfies cerfain condi-
tions laid down by the House,
and therefore. the amendment of
Mr. K. P. Thampan is in order.
3859.

Interruptions—

are allowed only to give per-
sonal explanations and not for the
purpose . of replying . at every
stage to the poinfs raised by a
speaker. 1124,

Tf an allegation _ has heen made
against any . Honourable Mem-
ber, “it is up to the Honourable
Member to get up and, by way
of personal ‘explanation, to. say
that the allegation = is not true.
The Chair cannot allow in this
House continnous when an
Honourable Member is .on  his
legs.

i+ Tt is not possible for the Chair to
i intervene when ' an Honourable

Member veadily = gives way to
= another Honourable Member  to
“4° interrupt him. 3449,

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR SHAN-
MUKHAM CHETTY)—contd,

Interruptions—contd.

Occasional —— are certainly per-
missible, but if the reach a
point when the Honourable Mem-
Her \makinlg the speech® canniot
proceed with his argument, then
1g is the duty of the Chair to pro-
teet the Honourable Member who
is making his speech. . 3276.

Miscellaneous— PESIELY

A vote on the Matches (Excise
Duty) Bill cannot be construed
as expressing the opinion of the
House on the merits of the ques-
tion rvelating to the contribution
to Bengal. 3196.

An Honourable Member shonld mnot
claim to speak for a certain period
simply because some other Hon-
ourable Members have sjoken for
that particular period. 2278,

An Honourable Member should not
cross the speaker when he is on
his legs. 756.

Honourable Members cannot make a
speech in withdrawing a motion
for adjournment. 150,

Honourable Members should ot
refer in disrespectful ferms to
people eminent in public life in
the country. 32.

Honourable Members shonld  not
refer to a matter which is sub-
judice, 2854.

Honourable Members should send
motions of amendments and other
notices to the Assembly
Office in a proper manner and
not written’ on ' scraps of paper.
3423

It is not necessary for the Govern-
ment Member to answer every
question that is asked. Tf there is
any attack to be made on the
Department,  the attack  should
be against Honourable Members in
this House who represent the De-
partment and not against Offi-
cers who are not here. 1959-70.

Tt is not permissible to mention
on the floor of the House any
private  conversations (Previous
ruling reaffirmed.)

It would not perhaps he proper
that any motion should be post-
poned to a later hour in the day
on the ground that an Honour-
able Member was not prepared
for it. That will be setting a
bad precedent and the Chair can-
not allow it. 671
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RULING(S) BY MR. PRESIDENT

(THE HONOURABLE SIR SHAIN-
MUKHAM CHETTY)—contd,
Miscellaneous—contd.

No_ Honourable Member can inter-
fere unless the Honourable Mem-
ber is possession of the THouse
gives way. 449.

Simply because one  Honourable
Mér%ber was allowed to make a
statement during a discussion,
that does not mean that the whole
discussion can turn on that, 4223.

The Chair cannot compel the Gov-
ernment Member to reply. 2963.

The issue, whether. the Imperial
Bank can be authorised to lend
money on the security of immove-
able property, being very ' much
narrower, an Honourable  Mem-
ber should not widely discuss the
much wider issue of the estab-
lishment of the Land = Mortgage
Banks. 348,

The proceedings of the House are
in order even if  the President
takes his seat without the usval
wig, as 1t is only a subsidiary
matter. 3423.

Unless. any Honourable Member has
got any definite information, it
is not proper to level a charge
against anybody on the floor of
the House. 5

When no Honourable Member gets
up; to speak and the Chair: calls
apon the Government Member to
reply to the debate, it is mot yro-
per_for another Honourable Mem-
bgézto get up and make a speech.

When the original question and

ndments  are propcsed, the
ussion proceeds hoth on  the
original miotion and the amend-
ments. 3793,

Motion(s) for Adjournment—.
Only one can be made in a
day, 30.

Motion(s), withdrawal of—
-Bo far as the question of any Mem-
ber of the House refusing to give
_his consent to the —— is con-
cerned, it is the inherent right of
' every Member and that canhot be
changed or altered by any agree-
ment among the Parties or even
~ ' by unanimous agreement among
fa‘H the Members  of the House.

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR SHAN-
MUKHAM CHETTY)—contd.

Personal Explanation(s)—

If an Honourable Member wants to
make a —— in the middle of a
speech of another Honourable
Member, the Member making the-
speech must give way, and if the
Honourable Member = does not
give way, then the Honourable
Member who wishes to make a

must wait until the Honour-
able Member who is speaking has:
finished his speech, and then he
should ask the permission of the

Chair. to make any 3276,

3276,

Poing of Order—

There can be no when  the
question is being put. 2829,
Question(s)—
Statement in answer to a starred

may only be laid on the table
and need not necessarily be read
out. 783

Honourable Meémbers cannot make
comments on answers to S
They~ may ask  supplementary
——, and mot make = comments.
461,

~—— containing inferences and argu-
ments ‘are out of order 2175.

The Mover of a cannof move
an amendment to his own ——g
833.

Right of moving an amendment  for
increasing the Duties—

So ‘far as the technical point is
concerned, a Non-Official Member
cannot have a right to move in
the Select Committee an amend-
ment for increasing  the duties;
but the Select Committee offers an
opportunity, where the discussion
can be ‘more informal across the
table with the Goverument and
Non-official “Members, fo have &
chance of convincing the Govern-
ment that an increased duty is
necessary.. 2352.

Select . Committee(s)—

A motion to add to the proposed
names for a —— cannot he made
unless it is unanimously accepted
by the House. 2364,

A —— of this House cannot have:
any information which cannot be
dicclosed to the House as a whole.
22!

A —— of the House cannot have:
greater powers than what © the
.. Honse itself enjoys under  the
Constitution. 2251,
All evideunce tendered before a ——
should also. be available to the
House, 2251,
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RULII\G(S)

J,

BY MR. PRESIDENT

(THE HONOURABLE SIR SHAN-

MUKHAM CHETTY)—contd.

Select: Committee(s)—contd.

All materials  placed by Govern-
ment before & —— should be
available to the Members of the
House. 3

Each should decide what rele-
vang documents and  information,
which were available to them,
should necessarily. be made avail-
able. to all the. Members of the
House, so that the discussion in
the Honse of the report. of the

may be complete. Such . docu-
ments and information will be
printed and made available to the
Members of the House along with
2251,

Government, lm\s. the right to place

before a — only such papers and
records as they are prepared to
place before that ——. 2251,

It is up to. the on each occa-
sion to decide what information
and what documents shounld neces-
sarily be made uvailable to: the
Members of the House, 4187.

Members of a are at liberty to
refer on the floor of the Hou'e to
all documents and information
given to the A member
of a —— cannot refer to remarks
made by other members of the
—— during the course of the dis-
cussion in the or to any
negotiations  that  took  place
amongst the members in the course
of the sittings of the —. 2252,

Honourable Members shonld  send
in their  additional minutes ov
minutes. of dissent either typed
or written in ink on foolscap size
paper; otherwise the minutes will
not be accepted. 3495.

No document. or report placed be-
fore a should be published
until it has been presented to the
House, 2252.

Sittings of all should be private
and no strangers or Trepresenti-
tives of the Press can be admitted
to meetings of ——. 2251

The House has a right to examine
all the papers and records which
are made available to any -—-.

1.

The has the right of hearing
witnesses, 4218,

This House has not got the right
to compel either the Government
or any other person ‘o produce
documents and papers or to com-
“pel persons to appear as witnesses

_ before — - 283L

—

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR, SHAN-
MUKHAM CHETTY)—contd.

Select Committee(s)—contd:

Unless otherwise specifically direct-
ed hy the Assembly, the meet-
ings of —— should be held within
the precinets of the House. 2251.

When once a Bill has been referred:
to &  —— and comes back, the
general principle underlying the.
Bill is not open  for discussion.
3664

W’ben witnesses are summoned by &
——, it must be made clear to
the witnesses that their evidence
wonld be treated as public and is
liable to be published, unless the
witnesses specifically desire that
all or any part of the evidence ten-
dered by them is to be treated:
as fidential. Tt must, hi
be explained  to the wnnes‘ex
that, even when the evidence is
tendered in camera, such evidence
is liable to be made available to
the Legislative Assembly. 2251

Whenever a witness is summoned
before a , the =—— must see
that reporters are made available
to the —— to take down the evi-
dence in shorthand, 2252

RUNNING ROOM(S)—

Question 7e provision of —— for the

Travelling Ticket Examiners ~on

the East Indian Railway. 2636,

RUNNING STAFF(S)—
See *‘Stafi(s)”.

RUNNING TRAIN(S)—
See ““Train(s)”.

RUPEE(S)—=
Question 7e retention of surpl
of — by Government on the cre-
ation of tlm Reserve Bank. 721-22,

RUSSELY; LIBUT.-COLONEL A. J.
H— -

Oath of Office. 4019,

RUSSIAN PETROL— Lris
See “Petrol”, o4
RYAN, SIR THOMAS—
Expressions of regret on the death of
—. 2073-6.
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RYAN, SIR THOMAS—contd.

Motion to reduce Demand for “Indian
Posts and Telegraphs Department,

(including ~ Working -~ Expenses)”
Te—
~ Compensatory  allowance  for lower

gévxsmn clerks and sorters. 1995-
* Condition  of extra
agents. - 2039-40. :

Grievances of railway Mail Service
employees. - 2049-50.

Measures of earthquake relief  for
Postal and Railway Mail  Service
staﬁ m North Bihar. 2056-57.

; t policy adopted in the

* Posts and Telegraphs Department
2004, 2008, 2010, 2011, 2012, 2013,
2015, 2021730, 2031, 2032.33.

Selection grade poﬂs‘ 2044-46.

Oath of Office 1539

departmental

8

SADDAR BAZAR—
Question re—

Damage Gone by the Tangri flood to
the houses of the . Ambala.
99.

Exgision of the from the Ambala
Cantonment. 1622-23.
—— Separation Committee, Ambala.

1621-22

SADIQ. HASAN, SHAIKH—
-Indian ‘Finance Bill—
Consideration of clause 3. 2586-97.
Indian Tariff (Amendment) Bill—
Consideration of Schedule. 871-73.
Question 7re indebtedness of the
Superintendent of  Printing and
Stationery, North Western Ra\lway,
TLahore. 201.
Question (Supplementary) re alleged
harassment of the Hindu and Sikh
employees in the Railway Loco-

Shed, Lahore. 4263.

SAHIB GANJ—

- Question re running at & deficit of the
East Indian Railway Indian High

Schools at —— and Jamalpur. 266-
67, 3629.
SALARY (IES)—
Motion to reduce Demand for—
“Customs’” re status and —— of

Assistant Preventive Officers at
_ Madras.  1019-22.

SALARY (TES)—contd.
Question re—

Deduction of provident fund from
the of  the = Carriage and
Wagon stafi: of the North Western
Railway. 996.

Demotion and reduction of of
the industrial staff in the Eastern
Bengal Railway Press. 37.

Differentiation 'in the leave —— of
Government ‘employees.  472-73,

Disbursement  of to  the
employees in the Railway offices in
Burma. 2706-07.

Grant of enhanced
Assistant Surgeons with English
qualifications.  1003. -

Low of  Assistant  Station
Masters on the North Western
Railway. 1072:

Non-payment of —— of the demoted
staff at the Railway School of

Transportation, Chandausi. 1295-
, 3828.
Rest. ion of the five per cent
cut in 273-74.
SALEM—

Question 7¢ injury to a lady passenger

between —— Junction and —
Town. 1371-72, 3422.

SALT—

Demand for Grant. 1954.

Duty on (Discussed under the

Indian Finance Bill). 2564-70.
Question 7e—

Amount received by the Bihar and
Orissa Government from the —
import duty. 4205-06.

Development of the sources of —
supply in Orissa. 4204, 4205.

Payment of the
Orissa on its separation. 4207

Protection of the Indian —
industry against’ the import of
foreign . 2898.

—— manufacture on the sea coast of 3
Orissa.  4206.

— — manufacturing works in Indis.
4203.

ADDITTONAL

SALT IMPORT
DUTY— :

See “Import Duty.’”

SALT ADDITIONAL IMPORT DUTY
(EXTENDING) BILL—

See “Bill(s).”

SALT FACTORY—

Question 7e request by the Raja Saheb
of Parikud for help to start a —
on the Chilka Lake,

et

to Hinda =

import duty to
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SALT DUTY—
See “Duty.”
BALT MANUFACTURING WORKS—
Question re —— in india. 4203,
SALT TAX—

See“Fax(es).”

SALWUOD TRACK SLEEPEF

See ‘““Sleeper(s).”

SAMBALPUR—

Question 7e¢ shifting of - the: head-
quarters of the Agent tfo the
Governor General of the Kastern
States Agency from Rancni to —.
1614.

SAMUEL, SIR HERBERT—
Question 7¢ sta ent made in the
House of Commons by ——.

SANIPUTRA—
Question 7e removal of relics of
and Magllana to the British Museum

at London. 3941

SANITATION—

Question 7e¢ drainage and —— in the
colonies  for = Railway employees.
3941,

SANKARPUR—

Question 7e reduction in the number

of postal beats in the —— village,

Jessore District. 289.

SANT SINGH; SARDAR—
Bengal  State-Prisoners
(Repealing)  Bill—
Motion to circulate. 934-35.
General discussion of the Railway
Budget. 1016-19,
Indian  Bar Councils .(Amendment)
Bill—
Motion to ecirculate. . 697-98,
Indian Finance Bill—

Motion to pass. 2829, 2840-48.
Indian Penal Code (Amendment) Bill—
Motion to circulate. 968-70. 973.

Indian States (Protection) Bill—
Motion to consider. 320920, 3222,
3291

Regnim‘.ion

Consi(l‘umtion of clause 2. 3392-96,
3 5

Indian Tariff (Amendment) Bill—
Motions to refer to Select Committee
and to circulate. 163, 4.
Consideration of clause 3. 875-76.
Indian Taviff (Textile Protection)
- Amendment. Bill—
~ Motions to refer to Select Committee
~ and to circulate. 2263, 2264, 2270,
2271, 2212-73.

SANT SINGH, SARDAR-—contd. |
Matches (Excise Dity) Bille " 0
Motion to refer to Select Committee.
3204,

Motion to reduce Demand for—
“Army Department’" re—
Retrenchment ‘in deferice expendi-
tire and Milifary policy. 1756-
“Executive Council” re—
Reorganisation  of  the public
services —under the proposed
Federal Constitution. 1811,
“Indian Posts and: Telegraphs
Department  (including . Working
Expenses)'’ re—
Paucity of Muslims in the services.
1958, 1963-65.
“Railway Board” re—
Muslim representation in railway
services. 1267-68.
Statutory Railway  Board. 1127,
11

38.
System of appeals. 1345-47.
Question 7e—

Abolition of the cadre of Travelling
Ticket HExaminers on the North
Western Railway. 734.

Absence of Sikh clerks in the Office
of the Director of Railway Audit.

1089-90.

Absence of Sikh readers in the Gov-
ernment of India Press, New
Delhi. 1080. iy

Allegations against the contractor of
licensed coolies at the Lahore Rail-
way Station. 2397-99.

Appeals by railway employees. 3817.

Appointment. of Sikhs as third divi-
sion clerks -in. fhe office of the
Military ~ Accountant  General.
2336-37.

Appointment. of staff in the Statis-
tical Research Branch of the

Commercial Intelligence ~ and
_Statistics Department. 1

British Indian delegates
“tute delegates to the L
Nations. 1981 . =

Caterfing contracts on the North
Western Railway. 152.
Consolidated  allowance of  the
_ Travelling  Ticket - Examiners on
the Fast Indian Railway.. 1070.

_Consolidated  allowance of  the
Travelling Ticket Examiners on
the North ~ Western Railway.
3701. -

lated cut in the d

travelling_allowance of Travelling
Ticket Examiners on the No
Western Railway. 3813-14.
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‘SARDA, DIWAN BAHADUR HAR-
BILAS—contd.
Untouchability Abolition' Bill—
Motions to refer to Select Committee
and to circulate. 116, 119, 125,
412, 419-25.

SARMA, MR. G. K. S—
Qath of Office. 3005.

‘SARMA, MR. R.
. Election of -

S.—
to the Fuel Oil Com-

mittee. 482,
Election of —— to the Standing
Finance Committee for Railways.
. 3417,
Expressions of regret on the death of
of—
Mr. A, Rangaswami Iyeugar. 494-
95.
Mr. R. T. H. Mackenzie. 2535

Imperial Bank of India (Amendment)
Bill—

Motion to pass. 369.
Indian  Tariff (Textile
Amendment Bill—
Motions to refer to Select Committee
and to circulate. 2137, 2148, 2273,
2974, 2982,
Motion re—
Election of Members for the Central
Adyisory Council for Railways.

Protection)

Election of the Fuel Oil Committee.
208

Election of the
Committee. - 205.
Question 7e examination for recruit-
ment to the Indian  Audit and
Accounts Service. 3699,
_Resolution re excise and import duties
on kerosene and other mineral oils.

Public  Accounts

582, -92.
. -Untouchability Abolition Bill—
Motions to refer to Select Committee
and to circulate.

BAVINGS BANK(S)—
Question re—
Alleged fictitious entries in the —
Pass Books by the Sub-Postmaster,
wu = Oghi in Abbottabad. 16
Clerks and supervisors in the ——
5. Department, Caleutta  General
Post. Offices.  479.
wlerks - performing —— and - Cash
- Certificate duties in certain Post

Offices and Audit Offices. 2874, ilway —— of Trauspomf-lnn'
Non-maintenance of —— Ledgers in Chandausi. - 912,
s the Calcutta Posts and Telegraphs Non-payment  of  salaries of the
Audit Office. 2450-51. demotéd staff at the Ra.ﬂwsy sy
—— work in certain post offices. of  Transportation, Chanda
1631. s : 1295.96, 3828.
= SR

SAVINGS BANKS-—contd.
Question re—contd.

Stafi  performing Cash  Certi-

ficate ‘and (Government security
work in Post Offices and Audit
Offices.  2874-75.

Supervisors: and clerks in the —
Departments  of the Delhi and
Howrah Post Offices. 4029.

NG TAX—
SCHOOL(S)—
Question 7e—
Absence of Muslim instructors and

cléerks in the railway of
Transportation, Chandausi. 905,

Advertisement for probationers for
certain posts at the Railway —,
Chandausi. 489.

Applicability of the Fundamental
Rules to the European and Indian
East Indian Railway 15562.

Assistant Station Masters sent to the
Railway of Transportation,
Chandausi, for training, from the
Dinapur Division of the East
Indian Railway. 1£85-86. r

Discharge of subordinates in the
Railway of Transportation,
Chandausi. 1069-70.

Distinction between the
Buropean and
Indian Railway

East Indian R.nlwdv Tl.unmg —
Chandausi. * 489-90.

Enquiry into the administration of
the Railway of Transporta
tion, Chandausi. 1294,

Expenses of the Oakgrove European

265-66, 2165-66, 3628.

o

Oakgrove,
other K
2

Headmaster of the MHast Indian}
Railway  High at  Tundla
3183,

Hours of duty in the Railway —
of  Transportation, Chandnnﬂ-
619.

Indian and European Railway —
20.
Managing Committee of the I

Indian”  Railway  High — a
Tundla. 3183.

Muslim students in the East Tndisn |

Railway High —— at Tundls
3184.

Non-appointment of Muslims in the

~
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SCHOOL(S)—contd,

Question re—contd.

Pay of teachers and clerks of the
East Indian Railway —— at
certain places. 1552, 2733.

Privileges enjoyed by the teachers
in the East Indian Railway —.
263-6¢

Promotion of railway employees
subject to the passing of the

Walton Training examination.
3802.
Provision of a —— near the Indian

Railway colony = at = the  Goods
Marshalling ~ Yard, = Cawnpore.
538-39, 2111.

Provision of quarters to the teachers
of the East Indian Railway
at certain places. 1651-52, 2399.

Re-instatement of Mr. H. N. Sinha,

discharged Head Master, East
Indian ~ Railway =~ — Dinapur.
2531-32.

Running at a deficit of the East

Indian Railway - High —— at
Sn]ub[,aru and Jmn.xlpul 266-67,
3629

Scales of pay of the Head Masters
of the Covernment High
Delhi and Ajmer. 261.

Staff employed at the RBly, —— of
Transportation, 'Chandausi, 1543-
a4,

“Status of first  Assistant  Master
and Head Mistresses of the
Oakgrove ——.  264.

Status of Head Masters of the East
Indian Railway Indian High —.
261-63, 3628.

Status of teachers of the East. In-
dian Railway Indian —. 200, 338,
480.

Teachers in the East Indian Rail-
way High —— at Tundla.  2184.

Use of Service stamps by the East
Indian Railway Indian High —.
267.

SWHUSTER, THE HONOURABLE
8|
Demand for Grant in respect of—
.~ Army Departmenet. 1736,

R GEORGE—

Customs. 1915,
Excise. 1954.
Executive Council. 1767.

Forest. 1954,

Indian Posts and Telegraphs De-
partment (including Working Ex-
penses).

~ Irrigation (mcludmg Working  Ex-
penses), Navig:

SCHUSTER, THE HONOUBABLE.
SIR GEORGE—contd.
Demang for Supplementary Grants in.

respect of—
Administration of Justice. 2019,
Agriculture. 2928,

Ajmer-Merwara, 2042-43,
Capital Outlay on  Vizagapatam.
Harhour. 2046.
Central Board of Revenue. 2919.
Civil {Works. 2938-39,
Commuted value of Pensions, 2947;
Council of State. 20914,
Currency. 2938.
Delhi, 2042,
Education. 2026,
lethon—F‘(lernal 2935.
Expenditure in I‘n;;]-mdAHI(,h Com-
missioner for India. 2043,
Expenditure on Retrenched Person-
nel charged to Capifal. 2947.
Finance Denartment. 2914, 2915,
2916, 2017-19.
reological Survey. 2026,

Tmperial  Council of Agricultural:
Research Department. 2828,
Indian .cores Department. 2937,
Tnégrest Free Advances. 20948, 2949,

50.

Interest. on Miscellaneous  Obliga-
tions. 2014,

Logislative Assembly and Legisla-
tive Assembly Department. 2914.

Loans and Advances bearing In-
terest. 2951, 92954. 2955, 2956,
2057, 2959,  2863-69, 2970, 2971,
2081, 2982, 2083-84, 2087-89.

Meteorology. 2924.

Miscellaneons. - 2930-40.

Opium. 2910, 2911, 2912, 2013

Police. 2920.

Ports and Pilotage. 2821,

Refunds. 2941. 3

Superannuated Allowances and Pen.
sions. 2939.

Survey of India. 2022.

Transfer of the Revenue Surplus of®
1933-34 to Fund for Reconstruc-
tion  of Earthquake Damages.
2940, 2041

Expression of good wishes to — on.
his retirement. 424950,

General  discussion of the Cleneral
Budget. 1560. 1603. 1604, 1637,
1646, 1654, 1657, 1681-83.

Tmperial Bank. of Tndia (Amendment)-
Bill.—

Motion to consider and fo recom-

mit to Jnmb Committes. 189}

and Dr'unage Works. 1954.
- Opium. 1954.
Salt. 1954.
Stamps. 1954.
Taxes on Income. 1949.

el

194 251
(of f
F]nuse 4. 244, 245,
Clause 11. 249,
Clanse 12. 250-51, 252-53, 253-54;
254-55.
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SOHUSTER, THE HONOURABLE
SIR GEQRGE—contd.
Imyjerial Bank of Tndia (Amendment)
Bill—contd. s
Consideration of—
Clause 15. 256, 250:60, 343, 349—

52.
Clause 27. 355, 356.
Clause 34. 358, 360:
Motion to pass. 360, 365-66, 369.
Indian Finance Bill—
Motion for leave to introduce. 1538.
Indian Finance Bill—

Motion to consider. 2367, 2405,
2445, 2473, 2480, 2522, 2552, 2053,
2555-57, 2558—63.

Consideration of—

Clanse 2. 2566, 2567, 2569-70.
Indian Finance Bill—
Clause 3. 2575, 2577, 2582, 2509,
2614, 264344, 2647-48.,
Schedule I. 2693-94, 2695.
Clause 5. 2771,
Schedule IT. 2756, 2758-69, 2762,
2763, 2764, 2768.
Motion to, pass.. 2772, 2785, 2797,
98, 2800, 2854--59.
Matches (Excise Duty) Bill—
Motion for leave to introduce. 2113.
Matches (Excise Duty) Bill—

Motion to refer to Select Committee.

- 3156-57, 3187; 3193, 3194, 3195,
3196, .'5200 3201, 3203 3205—07.

Motiﬁn for -extéiision of the time
for the presentation of the Re-
port of ~ the Select Committee.
3557.

Presentation of the Regon of the
Select: Committede.

. Motion to_consider. 4180-82, 4184,
4185, 4186, 4187, 4188, 4190 4215
4217, 4%0 422325,

Motion to- pass. 42256—30, 4237—

38, 4244, 424849,

M‘anical Lighters (Excise Duty)

Mo'.lon for leave to introduce, 4250,

Motions to consider and to - eircu-
Iate: 4250, 4251, 4252,

* Motion f6r adjournment re récommen-

- “dationé of the Cnpxbéhon Tnbunal
85—88.

Matlon TO—
Election of the Fuel Oil Commit-
tee. 207, 209.
—iilection  of “the’ Public  Accounts
Committee. 202, 204.
Hlection of ﬂ:e Stundmg Finance
Committee.

SCHUSTER, THE HONOURABLE
SIR GEORGE—contd.
Motion to reduce Demand for—
“‘Army Department’’ 7e—
Retrenchment in defence expendi-
ture and Military policy. 1749,
1761—65
“Customs’ re—
Absence of Oriyas in the Customs
Department. 1818,
Grievances of the Hindus of Sind
in the Customs Department. 1946,
“Executive Council” re—

Federal finance. 1760, 1783-84,
85

Planned economy. 1894—1900.
“Taxes on Income” re—
Arbitrary assessment by income-
tax officers. 1952,
Hearving of appeals on assessment
by the same officers and not by
independent Judicial  Officers.

1951.
Paucity of Oriyas in the Bihar
and O Income-tax Depart-
ment. 1950.

Policy of the Income-tax Depart-
ment. .

Point_of order raised by —— during
the discussion of ‘the demands for
supplementary grants, as to whe-
ther an Honourable Member woulg
be in order if he ‘opposed the
motions on the ground that Gov
ernment, had not proposed expen
diture under some totally different
heads. 2916-17.

Negntnh]e Instroments (Amendment)

Bill—

Motion for extension of the time
for the presentation of the Report
of ‘thié Select Committee, 1307,

Présentation of the Report, of the
Select Committee. 1397.

Pre utahun of the, General Budged
or 1934 1488--1538,

Reserye Blmk uf India Bill—

Motion 16 ‘consider the amendments
mlgtgig by the Council “of State.

Resolution  re—
Excise and. import duties on Imro-‘
Sétie ‘and other mineral oils, 807-
10, 811.

Loan for the reconstruction of Bihar
after the earthquake. «830-832.
Probéétion of ‘Workers against un:

employment and véduction _ of
wages. 313-18.

Ruling re Procedure of Select Gam-
mittees. 2252

ey

fe
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SCHUSTER, THE HONOURABLE
SIR- GEORGE—cancld,
Salt Additional Tmport Daty (Bxtend-
- ing) Bill—
Motion for leave to introduce. 1397,
Motions to consider and to postpone
consideration. 2876,
2887, -2889-90.
Consideration of—
Clause 2. 2905-06, 2907.
Clause 3. 2909.
Motion to pass. 2909,
Sea Customs (Amendment) Bill—
Motion for leave to introduce. 209.
Sugar (Excise Duty) Bill—
Motion for leave to introduce. 2112,
Motions to refer 1o Select Com-
mittee and to circulate. 2980—95,
2996, 2997, 3011, 3014, 2018, 3019,
3066, 3147—53, 3155.
Presentation of the Report of the
Select Committes. 3495,
Motion to consider, 396871, 3972,
3977, 3979, 3081, 3982, 3991-92,
3995, 3999, 4004--06.

Consideration of—

Clause 3. 4008, 4009, 4015, 4016-

17, 4032, 4033, 4037, 4043-44,

4045, 4048, 4049, 4055, 4056,

4061-62, 4065, 4067, 4068-69,

4073, 4034, 4081-87, 4090, 4093.

~ 4005, 4006, 4097, 4098—101,
4102-03, 4105,
Clause 10. 4107.
Clause 2. 4111,
Clause 1. 4114,

Motion to pass, 4114, 411921,
ENTIFIC DEPARTMENTS,
sg%HER—

(3 )

Demand. - for Grant. 2063.

SCOTT, MR.—

Question: re review of —== ¢n the

21 Moody-Ward Report on the ticket
checking. system on- the Fast In-

- didn Railway: 4265 9

Se0PT; MR. J. RAMS'A_Y—
Election of — to the. Public Acconnts
Committee. 544.
“Blechion of — to: the. Standing Fin-
" ance Committee. 2544, :
Indian Tariff (Amendment) Bill—
Motions to refer to Select Com-
. mittee and to' cireulate. 52, 58,
o« 160, 163, 168, 165, 173,
Motion ‘t6 consider: 745-748, 767.
+ @onsideratiori - of =

+ Clause 3. 881, B
Schedule. 869, 800-71, &73.

SCOTT, MR. J. RAMSAY —oontd.
Tndian Tariff (Textile Protection)
Ameéndment Bill—

Motions to refer to Select Commit-
tee and to circulate, 2140—44
2242, 2245,

Motion to consider and to Gcireulate,

, 5656,
Consideration of Schedule, 3687,
3776, 3782, 3836,
Motion  for adjournment re Yecom-
fons of the Capitation Tri-
bunal.  71-72;

Question e damage from floods suffer-

ed by the Rohtak and Gurgaon

districts. 1613-14,

Question 7e salt manufactire on the
of ‘Orissa.” 4206,

SEA CUSTOMS
BILL—

See “Bill(s)".

(AMENDMENT)

SECOND DIVISION CLERKS_
See“Clerk(s)’:

SECRETARIAT—
Question re—

Allotment of plots in New Delhi to
the ministerial staff of the Impe-
rial —— and its Attached Offices,
1714, 2728,

Grant_of ‘the statns 6f ‘a — Office
to the Posts and €

to s
Directorate. 3168-69.

Move of the Government of India
Egh;{;,ween Bimla and New Delhi.

Parks adjacent to the Tmperial —
Buildings. - 1716:17.

Recruitment. of ministerial - staff in
the Tmperial — and - the Army
Headquarters. 3079,

Recruitment of Sildis in the Goy-

ernment of India —. 1385, 3005-

Loy ] ce of
he Government of India

P

ol ﬁm%-og. cemoigD
Ypists in the Governmeng of India
—p. 3356-57.

SECRETARY (TES)— g

"Tiétter from the Private — to His
Hxcellency the Governor of Bihar
and Orissa’ conveying His Excel-
lency’s thanks for Assembly’s ex-
pressionis 0f sympathy with the
earthqudke sufferers. 482.
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SECRETARY (IES)—contd.
Question 7e—

Allegations against the —, ‘Works
Committee, Government of India
Press, New Delhi. 3180-81.

Complaints ~ against the — of the
Text Book Committee, Delhi.

3091.

Duties of the—of the Works Com-
mittees of the Government of
India Presses. 3092
Function of the — of the Indian
Medical Council. 3487.

Inquiry made by the Deputy —,
Home Department, from the poli-
tical prisoners in the Cellular Jail,
Andamans. 3167,

SECRETARY OF STATE FOR IN-
DIA—

Demand for Grant in respect of Ex-
penditure in England — 2069.

SECURITY(IES)—

Question re staff performing Savings
Bank, Cash Certificate_and Gov-
ernment — work in Post Offices
and Audit Offices. 2874-75.

SECURITY PRINTING, CAPITAL
QUTLAY ON—
Demand for Grant. 2069.

SEISMOLOGICAL STATIONS—
Question re earthquakes in India and
& cggzhlishment of ——. 1982-83.

SEKHRI, CAPTAIN G. M.—
Question 7e arrest of one —— by the
Delhi Police. 2866.

SELECT COMMITTEE(S)—
Ruling re Procedure of —. 2251-52.

SELECTION BOARD(S)—
B G
‘on State Railways. 3628,

SELECTION GRADE—
Question re—

held for promotion of
postal clerks to the lower ——.

Grievances the —— officials of
the Posts and Tele%tapha Depart-
ment who passed the old Inspec-
tors’ Examination held befors
1928. 3.

Lower and upper —— posts held
by each community in the Punjab
postal circle before and after ret-
renchment. 3

—— posts in the Bombay and Cal-
cutta General Post offices. 466.

SELECTION GRADE POSTS—
Motion to reduce Demand for “Indian
Posts and Telegraphs Department
(including Working Expenses)” re
—. 2040--46.

SEN, MR. BIDHU BHUSAN—

Question re present condition of the
health of ——, a political prisoner
in the Cellular Jail, Andamans,
3166.

SEN, MR. S. C.—
Bengal State-Prisoners Regulation (Re-
pealing) Bill—
Motion to circulate. 934.
]I3q;lperinl Bank of India (Amendment)
1ll—
Motions to consider and to recom-
mit to Joint Committee. 212, 213,
Indian Finance Bill—
Consideration of—
Schedule I. 2692, 2693.
Indian Finance Bill—
Consideration of—
Schedule II. 2767-68.
Indian States (Protection) Bill—
Consideration of Clause 3. 3523-24,
Tndian Tariff (Amendment) Bill—
Motions to refer toSelect Commit-
tee 8gnd to circulate. 160, 161,

182-83.
Indian Tariff (Amendment) Bill—
Consideration of—
Clause 3. 878-79.
Indian Tarifi (Amendment) Bill—-
Consideration of—
Schedule. 783, 789. 790, 859-60.
Motion for Adjournment re—
Signing of the Indo-Japanese com-
mercial treaty in London. 141,
147, 148.
Motion to reduce Demand for—
“Railway Board” re—
Statutory Railway Board. 1155.
Resolution 7e protection of workers
against unemployment and re-
duction of wages. 304, 312
Salt Addition Import Duty (Extend-

ing)” Bitl—
Mot

to ider and to postp
consideration. 2892.
Sugar (Excise Duty) Bill— .
Motion to refer to Select Committee
and to circulate. 3038, 3142-44.

SEN, MR. SATIN—
Question re—
Correspond with his relations of
, a State Prisoner in the
Oampbellpur- Jail. 4265-66.
Rumoured illness of —— a
Priconer in the Camphellpur jail
2460, 3109. g
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SEN, PANDIT SATYENDRA NATH-

Election of — to the Court of. the
University of Delhi. 3625,

Indian Finance Bill—

Consideration of—
Schedule L. 2701-02.
Indian Finance Bill—
Motion to pass. 2787-88.

Motion: re  election of Members for
the Central Advisory, Council for
Railways. 3390-91.

Motion to reduce Demand for—

“‘Railway Board" re—
System  of appeals. 1352—55.

Question r¢—

Absence of a shed on the platform
of the Hardwar: Railway Station.
2708.

Allegations | against Mr.  Wood,
raffic Inspector, Amingaon, Eas-
tern Beng.ll Railway. 716,

Amalgamation of the Oudh and
Rohikund way with the East
Indian Railway. 2081-82,

_Appointment  of Inspectors mnder
the Indian Wireless Telegraphy
Possession Rules,,. 1933, 4255-56.

Appointment . of | Lillooah. . appren-
tices as . Blecfricians and Train
Examiners. 3823.24.

Appointments and discharges in the
Dinapur Division of the East In-
dian Railway. 3079.

Arrears of work in the 'Railwav
Clearing Accounts Office. 1365-66.

Oasges of non-payment of gratuity
in’ the Dinapur Division of the
East Indian Railway. 2460.

Classification of the charges in the
clerical “grades in the TRailway
Clearing  Accounts Office. 450,

Composition of the All-India  Posts
and" Telegraphs Union. 2335

Construction of “B” t\pe quarters
on the Lady
New - Delhi:

Clorrespondence in  connection with
the prosecution of Mr. Rabindra
Nath ' Dhar. 2725-26.

Defects in certain quarters cn  the
Forozshah Road, New Delhi. 2707-
08

Delay in' the allotment of quarters
in New Delhi for the next winter
season. 3809,

Delay in the furnishing of results
of earnings by the Railway Clear-
ing - Accounts Office. = 1365.

: " Delay in transmission of telegrams

* in the New Dellii Telegraph Office.
989.

V.- PANDTT 7S
contd.

ATYENDRA NATH

Question 76—

Discharge and re-instatement of em-
ployees on the East Indian Rail-
way. o 2717,

Discharge of ravlway - employees in
certain ‘departments in the Dina-
pur Division. 1396

Discharges in_the Bhnrkunda Colli-
ery. 2861, 3730.

Discontent amongst the guards in
the  Calcutta  Distvict. of the
Eastern Bengal Railway. 717-18.

Discontinuance of officiating promo-
tions in the Railway Clearing Ac-
counts Office. 458:59, 2465-66,

Distinetion = between  the Oakgrove
European school and other East
Todian Railway schools. 200.

Enquiry into all cases of discharge
by -an_Officer. deputed by the Rail-
way Board. -1706

Expenses of the Oakgm\e Sehool,
1265-66, 2165-66. 3628.

Filling ‘up ' of wvacancies in «higher
grades’ on the East: Indmn Rail-
way. &

Fixation * of’ piy of Imspectors of
Station Accounts. ' 469-10. -

Formation of squads  for ticket
checking on the East Indian "Rail-
way. 5-86.

Functions of :the “Welfare Officer,
- Eastern Bengal Railway. 717.

'f Grant. of compensatory hill allow-

- ance ‘to ' the staff = stationed at
Hardwar, Fast Indidn Railway.
202 =

Imposition of fines on staff on the
East Indmn Railway. = 2464,

Tncon: to long dist
way passengers, 2861-62.

Non-employment of ez-Army men
on State Railways. 013, 2459.

Non-occupation of his quarters by
. the Officer-in-Charge, New. :Delki
Ceniral Telegraph Office.. 289.

Non-payment of consolidated travel-
ling allowance to the crewmen on

the East TIndian. Railway., 718.

Non i of the St

for giving pubhcxiy to the Irish
Sweep.

Officers in the Railway Cléaring Ac-
connts' Office having no evperience
of Traffic Accounts. 1366

‘Oreanisation . of lotteries in  India.

rail-

Out of tirn confirmations in the
Railway Clearing Accounts Office.
459.
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SEN, PANDIT SATYENDRA NATH
—contd.
Question 7e— ¢

Payment, of the late fee charges in
respect of weather telegrams to
the telegraphists. 2186, 2187.

Peons kept hy certain officers of the
Railway Clearing Accounts Office
for their private work. 1365.

Press telegrams addressed to the
Statesman. 289.

Privileges enjoyed by the teachers in
the East Indian Railway schools.
263-64.

Promotion of certain clerks in the
Railway Clearing Accounts Office.

Provision of Running Rooms for
the Travelling Ticket Examiners
on the East Indian Railway. 2636.

Punishments inflicted for trifling
matters by the Divisional Superin-
tendent, Eastern Bengal Railway,
Calcutta. 2464,

Punishments inflicted on the staff of
the Railway ~ Clearing Accounts
Office.  2718.

Re-appointment of retrenched staff
after the reconstitutions of the
Railway Rates Advisory Com-
mittee. 37,

Recess allowed to Muslim postal em-
ployvees to offer Friday prayers.
233435

Refusa-l of leave on transfer o the
crew staff on theé Eastern Bengal
Railway. ' 715-16. 3629.

Re-instatement of Mr. H. N. Sinha,
discharged Head Master, Kast Tn-
dian  Railway  Schosl, ' Dinapur,
2531.32°

Resolution No. 1099 of 1919 of the
Home Department, 1706.

Retention of the head establishment
cletk at Dinapur for seven or
eight. years. 2464-65,

Rogvgazl Caleutta.  Turf Club Sweep.

Rules for the recruitment and train-
ing of subordinate staff on State
Railways. = 2097-98,

Ranning at a deficit_of the East
Indian  Railway Tndian High
Schools at Sahibganj and Jamal-
pur. 266-67, 3629.

Scales of pay of the Head Masters
of the Government High Schools,
Delhi and Ajmer.

Scarcity of water at Asansol. 718.

_ Selection of Lilloooah ex-apprentices
‘{éé the posts of Train Examiners.
3

SEN, PANDIT SATYENDRA NATH

*"Statement made- in the House of
Commons by Sir Herbert Samuel.
994.

Status of first Assistant Master and
Head Mistresses of the Oakgrove
School. 264, 7

Status of Head Masters of the East
Indian  Railway Indian High
Schools. 261-63, 264-65, 3628

Status of teachers of the East In-
dian Railway Indian Schools. 200.

Stoppage of the allowance of certain
porters on the Howrah Division
of the East Indian Railway. 718.

Stoppage of the increment of a
clerk working under the Control-
ler of Stores, East Indian Rail-
way. 718

Stoppage of the relieving allowances
to the relieving staff of the Traffic
Department, Eastern Bengal Rail-
way. 716-17.

Stoppage of the sale of tickets or
numbers for the “Calcutta Sweep”
in Britain. 992.

Sweeps run by the Royal Calcutta
Turf Club. 993-94.

Termination of confracts of vendors
in the Dinapur Division of the
East Indian Railway. 3163-65.

Transfer . of the Railway = Rates
Advisory Committee to. Caleutta.
37.

Travelling allowance and' advance of
pay to the Government of India
Secretariat . staff.  3808-09.

Travelling allowances to van-goods
and pick-up service staff at How-
rah. 796.

Use of service stamps by the Eask
Indian  Railway Indian  High
Schools. 267,

Vacancies in the grade of sub-heads
in the East Indian Railway Ae-
counts Department. 92.

Vendors’ contracts in the Dinapur
Division of ths East Indian Rail-
way. 3807-08.

Watch and Ward squads on_ the
East Indian Railway for checking
tickets. 1003. -

Question (Supplementary) re—
Amendment of appeal rules sg%g-
cable to railway employees.
Chance' given to one Munna Lall,
temporary. Gioods . Cerk, North
Western Railway, to reappear In
the Refresher Course. 4208.
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SEN, PANDIT SATYENDRA NATH—
—concld.
Question  (Supplementary) re—contd.
Consideration of War. Services in
selecting the personnel for retren-
chment, in the Posts and Tele-
graphs Department. 3189,
Construction of the Faridpur Rail-
way Station on the Eastera Ben-
gal Railway. 274,
Representations of the members of
the  Central Legislature to the
Railway Administrations. 3090.
‘Statement made by Mr. Gandhi
about the cause of the earthquake.
3929,

‘Subletting of vendors’ contracts on
the Hast Indian Railway. 3948.
Resolution re protection of workers
against \m»emplnymcnt and re-
duction of wages. 568-60.
Bugar (Excise Duty) Bill—
Motion to consider. 3984,
Untouchability Abolition Bill—
Motions' to refer to Select Commit-
tee and to circulate. 94—110, 111,
112, 113, 114, 115, 398, 399, 408,
453.

SENIORITY—
Question re—
fixation of in the Government
of India Press, New Delhi. 2183.
— of Tnspectors of Post Offices and
Head Clerks to Superintendents
Post Offices and certain other offi-
cials in the Calcutta General Post
Office.  4258-59.
— of officers on State Railways.
2083-84.

— of ticket checking staff on the
Fast Indian Railway 1068-69.
Upper division — in the office of the

Accountant  General, Posts and

Telegraphs. = 1989,

SENTORITY LIST(S)—
Question 7e—

Classified —— of State
employees. 1301-02.
—of the Travelling Ticket Examiners.

914-15.

Rallway

SEPARATION COMMITTEE—
Question re Saddar Bazar —
Ambala.  1621-22.

SERVANT (S)—

Question re—

Reduction of the statutory maximum
- of hours of permissible employ-
ment of railway — in a week.
907-08.

SERVANT(S)—contd.
Question 7e—contd.

Signallers and inferior  — 10 the
combined Posts and Telegraphs
Offices. 473.74.

Undertaking of honorary work by
Government —. 6.

SERVICE(S)

Question re—

Consideration of War — in select-
ing thé personnel for retrench-
ment in the Posts and Telegraphs
Depattment. 3189,

Non-recognition  of — rendered
during the Great War by the East
Indian Railway employees. 2093,

SERVICE STAMP(8)—
See “‘Stamp(s)”,

SERVICE TELEGRAMS—
See ““T'elegram(s)’’.

SHAFEE DAOODI, MAULVI MU-
HAMMAD—
Cut  Motions. .

Scope of the —— during the - dis-
cussion of the list of demands on
the General Budget. 1915,

Election of — to the Standing Fin-
ance Committee. 2544.
Indian Finance Bill—

Motion to consider. 2557.
Consideration of clause 3. 2602-03,
2614, zolo, 2blb, 2624, 3

Indian States (Protection) Bill—

Motion: to consider. 3284-86.

Consideration of Clause 3. 3495-96,

Insertion of a new clause -after

clause 6. 3568-69.

Consideration of clanse 1. 3574,
Motion to pass. 3619-20.

Indian Tariff (Textile Protection)
Amendment, Bill—

Motions to consider and to circu-

late. 3667-68.

Consideration of—

Schedule. 3676, 3679, 3753, 3766,
377173, 3790, 3793, 3832-33,
3836.

Clause 4. 3842-43.
New clause 5. 3883

Motion to reduce Demand for—
“Customs” re—

Grievances - of the Hindus of
Sind in the Customs Depart-
ment. 1924-25, 1927.

“Executive Council”’ re— =

Reorganisation of the public' ser-

yices under the proposed Federal

Constitution.  1799-1800.
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SHAFEE DAOODIL MATLVI: {MIF:
HAMMAD—concld:
Motion to reduce demand for—zontd,
“Indian Posts and Telegraphs De-
partment (including Working Ex-

penses)’’ re—
Condition of extra departmental
agents.

Paucity of Muslims ~in the ser-
vices. 1961-62, 1968, 1969, 1971.
“Railway Board"” re—
Muslim. representation in railway
services. . 1264-67, 1271.
Passengers’ amenities. 1108-10.

. Unreasonable rates. 1315,

Point of order raised by Dr. Ziauddin
Ahmad as to whether amendments
to the Schedule of the Indian
Tariff (Textile Protection) Amend-
ment Bill on hosiery are in order
in view .of the . fact that these

dme tantially

ts rtaise a sul
identical issue on which his
House has already given a  deci-
sion in this very Sessien. 3760.
Question re—
Alleged ~ maladministration of = the
Lahore  Government  Telegraph

Office. 3172-74.
Extension of time limit for payment
of T tax in the earthouak

stricken area of Bihar. 3930.
Memorandum. signed by Shamsul-

Ulema Maulana Syed Ahmad, the

Imam of Jama Masjid,Delhi. 3185.

Promotion of the routine clerks of
the Railway Clearing Accounts
Office. 4025-26.

Replacement after three years of
clerks working in the apnointment
sections of the Postal Circle Offi-

_ces. 14199.

“Resf.!"i‘ctiol;s on the publication of a
.vernacular- weekly newspaper i
Baluchistan. 732-33. g

Safe{z,uarding of sugar-cane growers’
interests. in Bihar and Orissa
R r and  Orissa.

Shortage of wagons for transport of
s\;fza:»c:ne from the earthquake
affected area to the Neoli Suga
Factory. 3085. gk

Transfer of the Tnvestigatin

ransfer of the g Ins-

bectom., 'gttached- to lfhe Punjab
Postal Circle Office. 4199.

Transfer. of the present Sorting Tns-
..pector attached to'the Punjab Pos-
tal Circle Office. 4200. =

o — et

SHAFEE DAOODI, 'MAULVI MU-
HAMMAD—contd.

Question (Supplementary) 7e—

Alleged harassment of the Hindu and:
Sikh employees in . the Railway
T.oco. Shed. Lahore. - 4263.

Charges for meals of Haj pilgrims
on ships. .

Declaration of certain festival days
as telegraph holidays. 1710-11.

Tetmination of contracts of vendors
in the Dinapur Division:-of th
Tast Indian Railway. 3164,

Terms = of loans granted  to Bihar
Earthauake sufferers  2391-92, %
2393.

Resolution, ¢, loan for the reconstrue-
tion of Bihar after the earthquake:
816-18.

Sucar-cane Bill—

Motion to consider. . 4127-28, 4130,
4131.

Consideration of— ¥
Clauise 3. 414951, 4154, 4155,

4156-58.
Clause 7. 4166. f

Motion . to pass. ,4178.79.

Surar (Excise Duty) Bill—
Consideration of—

clause 3. 1012-13.

SHAMGARH— 7]
Question 7e alteration in a first i
formation ‘report recorded at the
Government Railway Police Station

at in Central Tndia. 2468, 3110.

SHED(S)—
Question 7.—
Ahsence of a on' the platform
of the Hardwar Railway Station.

2708,

Denial of the benefit of Sunday rest
to.workers: in the running —— @
certain places: on . the Bombay,
Baroda and - Centval . India Rail-
way. 3178.

SHELTER—

Question ¢, provision of —— to, the

Tndian Railway.- staff  at . stations
damaged. by the earthquake.

SHER MUHAMMAD KHAN
GAKHAR. CAPTAIN—
Election of to the Public. Ac
counts Committee. . 544.

Election of to the Standing
Committee on Emigration.
Indian Finance Bill— )

Motion to pass. 2773, 2807, 2816,

2844, :

“Motion fo'reduce Demand for *Rail-
‘way Board” “r¢ 'passengers’ ament
ties. 1107.

ot
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SHIP(S)= SIKH (S)—
Question re— Question re— 5
Charges for meals of Haj Pilgrims Appointment jof, —— as third divi-
i 253-5-3T. o sion clerks in. the office of the
ers on the Pilgrim —— Military - Accountant . General.

“Jehangir’’,  3007.
TLate opening of the door of the
Pilgrim “Jehangir™. 2331,
3007-
TLatrine  in _the Pilgrim = —-
! “*Jehangir”’. 7.

SHIPPING—
Question - re participation  of | Indian
—— in_ the coastal and overseas
trade of India. 17.

SHORT-SIGHTEDNESS—

Question' 7e accidents occurred due to
of the staff. 1073

SIALKOT—

Question #¢ proposal of making over
—""%o an outside authority. 16,

SICK REPORT—

Question re circutar about the —— of
the Travellimg Ticket Eximiners.
1989, 3009.
1 SICK STAFF—
Question re leave to —— on the North
Western Railway. 1073, 3726-29.
SICKNESS—
Question re certificates of —— produe-

ed by the North Western Railway
employees. 1544,

SIGNAL(S)—
Question re fog used on stations of
the Moradabad Division of the East
Indian Railway. 1

SIGNALLER(S)—
Question re—
Grievances of the telegraphists re-
cruited from postal 2011911-14.
and inferior servants in the
combined Posts  and  Telegraphs
Offices.  473-74.

4 SIRH(S)—
Quostion re—
Absence of —— clerks ‘in the Office
X of the Directur of Railway Audit.
r | 1089-90.
' Absence of —— readers in the Gov-

. ernment of India Press, New
4 Delhi.

Employment of as _Divisional
Accountants inthe. Office of the
Accountant -+ General, Central
Revenues, 925,

Employment, of as Superinteu-
dents and Divisional -Accountants
in the Office of ~the Accountant
General, Central Revenues. . 923-
2

Percentage of Hindu, and
Muslim employees in the Railway
Loco, Shed, Lahore, 4263,

Recruitment of a apprentice 1n
the Govermment of: India Press,
New Delhi, 1293.

Recrnitment of in the Govern-
ment. of India Press, New Delhi.
1293,

Recruitment of —— in the Governs
ment of India Secretariat.
ment of India Secciariat. 138,

Recruitment of —— in_the Office of

the Assistant Commissioner, In-
come-tax, Delhi Circle. 1087-88.
Recruitment of —— in the Office of
the Director General, Tndian Medi-
cal Service.  1084-86.
Recraitment of in the Office of
the Dirvector Creneral, Posts and
Telgeraphs.  1081-84.
Recruitment of —— in the Office of
the Director of Public Informa-
tion. 1086-87. - Gy
Retrenchment of two —— from the
Jate Central Accounts Office. 925,
—— and Muslims recruited in the
Central Publication Branch. 1787.
- Divisional Accountants in the
Central Public Works Department.:
924, 925.
Stoppage of retrenchment of in
the Punjab Postal Circle. = 4027
28,

SILVER— 3
Question re surplus in the posses:
sioi of the Government of ' India.

31

SIMLA—
Question re—
(Catering contract for Craig Dhu and
_ Longwood, — 2080.
Creation of certain appointments in
the Government of India Press,

~ Alleged harassment of the Hindu ——. 218586, 3
" " and —— employees in the Railway Hours in the Government of India
i “TLoco. Shed, Lahore. 4263 Press, —. 2184
= = = 3
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SIMLA—contd.

Question 7e—
Idle hours in the Government of
India Press, Calcatta, —— and

New Delhi, and certain higher ap-
pointments. 3182 :
Move of the Government of India

Secretariat between —— and New
Delhi. 459-60.

One Dr. Bhagat Ram, Homeopath
of . 2181,

Quarters allotted to the employees of
the Government of India, Press
2184.

Restrictions imposed on the em
ployees of the Government of India
Press, —— to see the Doctors in
Hospitals. ~ 2184.

Transfer of “Assistant Controller on
the North Western Railway from

to Delhi. 154,

Travelling allowance = granted  to
British military and lady clerks
for' the moves between —— and
Delhi.

SIMLA EXODUS—
See “Exodus’’.

SIND—

Motion to reduce Demand for ‘‘Cus-
toms’ re grievances of the Hindas
of in the Customs Depariment.
1923-49.

Question re preparation of Legislative
Assembly (Electoral Rolls in
3075-76. - : :

SINGH, KUMAR ' GUPTESHWAR
PRASAD—

Resolution re loan for the reconstive-
_ tion of Bihar after the earthquake.
~ 813-16.

SINGH, MR. GAYA PRASAD—
Cut Motions—
Scope of the during the discus-
- sion of the list of demands of the
General Budget. 1916.
Demands for Supplementary Grants in
respect of—
Finance Department. 2918,
Imperial Council of Agricultural Re-
search Department. 29830,  2uZl,

2934

Loans and Advances bearing interest
2961

, 2963,

Opium. 2911, 2912-13.

Transfer of the Revenue Surplus of
1923-34 to Fund for Reconstruc-
tion of Earthquake Damages, 2940.

Working  Expenses—Repairs  and
Maintenance and operation. 1442.

_ Election of —— to. the ' Standing
* Finance Committee. 2544,

ASSEMBLY DEBATES.
SINGH, MR. GAYA PRASAD—contd.
Expressions of regret on the death of—
Mr. R. T. H. Mackenzie. 2526.
Pandit Shamlal Nehru. 2541-42.
General; discussion of the Railway
Budget. 1013, 1057, 1058.
Indian Finance Bill—
Motion to consider. 2405.
Consideration of—
Claus= 2. 2565. i
Clause 3. 2573,
Schedule I. 2737-38.

Indian “‘Khaddar’’ (Name Protection)

Bill—

Motion to consider. * 655-57, 661.

Motion to pass.

Indian Navy (Discipline) Bill—

Motions to refer to Select Committee
and to Circulate. 1453, 1458-65.

Indian States (Protéction) Bill—

Motion to refer to Select Committea,
504-15.

Consideration of—

Clause 2. 3414,
Clause 3. 3473-74, 3500-02.

Indian Tarifi (Amendment) Bill—
Motion to consider. 753,
Consideration of Schedule. 848-49.

Indian  Tariff (Textile Protection)

Amendmnet Bill—

Motions to refer to Select Com-
mittee and to circulate; 2136,
2198, 2225, 2226, 2255, 2274, 2090-
94, 2205, 2296, 2297, 2339.

Consideration of Clause 4. 3845-47,
3850.

Matches (Excise Duty) Bill—

Motion to pass, 4235-36.

Motion re
Election of Members for the Central

Advisory Council for Railways:
5388-89.
- Election of the Ottawa Trade Agree-

ment Committee. 3733, 3734,

Election of the Standing Commuttee
for the Department of Education,
Health and Lands. 1435,

Sympathy of the Legislative Assem-
bly with the earthquake sufferers
in’ Bihar and Orissa. 28-29,

Motion to reduce Demand for—
“Customs” re—

Absence of Oriyas in the Customs
Department. = 1918.

Grievances of the Hindus of Sind
in the Customs TDepartment.
1924, 1925-27.

“Executive Council’? re— « 1/
Regrganisation of the public ser-

vices under the proposed Federak
Constitution, 1806-08, 1809.
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SINGH, MR. GAYA PRASAD—contd.
Motion to reduce Demand for—contd.

“Indian Posts and Telegraphs De-
partment (including Working Ex-
penses)’’ re—
Paucity of Muslims in the services
968-72

Retrenchment policy: adopted in
the Posts and Telegraphs De-
partment. 2010,

‘‘Railway Board” ré—

Importance of road-rail co-ordina-
tion and of the organisation of
communication boards throughout

7.

the country. 1231,

Muslim representation in - railway
services. 1255,
Statutory Railway Board. 1118

26, 1188, 1194-95.
Question re—

Agreement for the carriage of Gov-
ernment and Railway materials
between different Indian  ports.
3086

Allegations against the British India
Steam Navigation Company. 199.
Allegatior rainst the contractor of
icensed lies at the Lahore Rail-
ay Station. 2397-99,
Allegations against. the military in
Caleutta. 31. E
Allegations by certain deck passen-
gers against the British  India
Steam Navigation Company. 199.
Appointment of Christian girls

as
telephone operators in  the Agra
Telegraph Sub-Division. 2106.
ppoi of Indian Engi s as
temporary Engineers in the Mili-
tary Engineering Service, Army
Headquarters. %0’7980‘ 3
Appointment of Indians to  the

Ceylon Civil Service. 712,
Attendance of the Hindu stafi of
the Machine Section of the Rail-
way Clearing Accounts Office on
religious ‘holidays.  3494-95.
British economic experts invited by
the Government of India. 3357-58.
Contributions: to the Bihar Rarth-
quake Relief Fund., 1551.
quuge caused by the earthquake
in North Bihar and relief mea-
sures taken by Government. 22-24.
Disability pension to military em-
loyees invalided during the Great
War,  1790-92, 3421, 3725.
Disbursement of safaries to the em-
ployees in the Railway offices in
Burma. 2706-07.
Election of Sir Hugh Hannay to
serve on the Committee of the
Bengal Chamber of  Commerce,
Calcutta.  1977-80 .

SINGH, MR. GAYA PRASAD—cantd.
Question re—contd.

Employment of Indians on certain
Inter-Empire Economic Organisa-
tions.  209%.

Employment of two special squads
of special ticket examiners on the
East Indian Railway. 3385,

Non-delivery of a cablegram addres-
sed to Mr. Gandhi from the Editor
the United India, London. 9.

Notices issued in Midnapore at the
instance of the Military authori-
ties. 198-99, 1388.

Overhauling of ‘the archological
galleries of the Indian Museum,
Calcutta. 2706.

Prisoners in the Andamans. 711-12.

Proposal of making over Sialkot to
an outside anthority. 16.

Proposal to increase the overseas
pay and other allowances of the
members of the Imperial Services
with a non-Asiatic domicile, 2706.

Proposals regarding tariff arrange-
ments between India and Burma.

Railway accident near Mckameh on
the East Indian Railway.

Recruitment’ of ministerial staff in
the Imperial Secretariat and the
Army Headquarters.

Refusal by postal authorities to
register the Khadi Jewan, a maga-
zine published in Ujjain. 9-10.

Refusal of passport to Sardar Amar
Singh Bamral to visit Japan, 4211
4212. 5

Re-opening of non-recruited assisted
emigration to Malaya. A

Restrictions imposed on Mr. A. I.
Qureshi at Durban. 16.

Smuggling of arms into India from
Afghanistan,  732. 2 ;

Telephone connection of India with
London, etc. 2186-2187, <

Tenders from Steamship Companies
for the carriage of mails. 1545.

Terms of loans granted to Bihar
carthquake sufferers. 2387-93.

Typists in the Government of India
Secretarinb.‘ 3356-57.) !

uestion (Supplementary) re—

= Ahsenlef) I\'Far:'nhers of the Legislative
Assembly. 793, 794._ .

Allegations against British
and soldiers. 462.

Amount, received by the Bihar and
Orissa Government from the salt
imporl duty. 4206. i

Caterin, cbntragt Sf_or]Crmg
and Longwood, Simla,

Cost of thgwsimla exodus. 462.

Defects in certain quarters on the
Ferozshah Road, New Delhi. 2708.

officers

Dhu
80.
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SINGH,; MR. GAYA PRASAD—econtd.
Question (Supplementary) re—eontd.

Education of the blind and_ deaf

mutes in the centrally administered
areas. . ;

Establishment of motor bus services

by the railways: 2710-11. ;

“Freight on vice: from Patna to Delhi.

Yliness of Mr. Obedullah Khan of
Peshawar:; 2325

Inclusion of the medi degrees of
the Patna: University in the Sch-
edule of the Indian Medical Coun-
cil Act. 3946. te

Introduction of competitive exam-
ination system in  the Raliway
Clearing Accounts Office. 1718.

Lowering the status of Indian offi-
cers - holding  King's - Commiasions
in the Army. 1092.

Manuiacture of locomotvies and
boilers in India. :

“ Radio licenses in India. 3362.
Recognition. of merit for appmnt-
ment to Government services. 1
Recruitment of Sikhs in the Offic
of the Director General, Indian
Medical Service.

Release of State
detenus. 271, 273.

Restoration of the five per cent. cut
in salary. 274,

. Rumoured supersession of the Ajmer
'Mun'ieix‘ality; 2331.

Safeguarding of Sugar-cane growers’
intervests in Bihar -~ and  Orissa.
3936, 3937.

Statement made by - Mr. Gandii
ahout the cause of the earthquuko>.

Prisoners  and

3929, 3930.

Surplus out of the salt additional

~ import duty. 2714

Sweeps ran by the Royal Calcutta

2 Turf’ Club, - 994,
- Unofficial agreemnet hetween repre-

_ sentatives of the Tndian and Uni-
fed Kingdom textile industries.
921, 922,923,

. Resolution 7e—

Committee of Enquiry on Agricul-
tural Distvess. 846, 3296, 3306,
3321, 3530-33.

Excise Duty on motor spirit for ihe

~purposes  of road development.
4286-87.

*Loan for the veconstruction of Bihar
after the earthiquake. 820, 824-23
Protection of workers against un-
employment an reduction  of
wages. =
Ruling re Procedure of Select Com-
‘mittees. 2252. . . iy

SINGH, MR. GAYA PRASAD—ontd.

Salt Additional Import Duty (Extend-
ing) Bill—

Motions to consider and to postpone
consideration. 2893:95.
Consideration of clause 2. 2905.
Sugar-cane Bill—
Consideration of—
Clause 3. 4151-52.
Clause 7. 4163-64.

Sugar (Excise Duty) Bill—

Motion to consider, . 3984.
(Consideration of clause 3. 4014, 4035-
37, 4042, 4050.

Suggestion by Mr. N. M. Joshi that
the Government Member should
participate in' the middle of a dis-
cussion and then give reply at the
end. 5

Untouchability Abolition Bill—
Motions to refer to Select Committée

and to circulate. 401, 417.

SINHA, MR. H. N—
Question re reinstatement of dis-
charged Head Master, East Indian
Railway Schiool, Dinapar. 2531-32.

SIRSA—
Question 7¢ railway between Jakhal
and . 3711,

SITARAMARAJU, MR. B.—

Demand for Supplementary Grant in
respect. of—
Capital Outlay —on

Harbour, = 2046.

Election of to the Committee on
the Ottawa Trade Agreement.

(ieneral discussion of ~ the General
Budget. 1575-80.

Indian Finance Bill—

Motion to consider. 2473, 2477, 2497,
Consideration of Schedule 1. 2653,

Vizagapatam

Motion to pass. 2772-81, 2799, 2600.
Indian States (Protection) Bill—
Motion to reier to Select Committee.
37379, 652.
Consideration of clanse 3. 343L.
Motion to pass. J6ub 12,
Jodian Tarifi - (Textile
Amendment, Bill—
Motions to refer to Select Committes
and to circulate.  2132:40; 2355.
Consideration of—
Schedule.  3745-47.
Clauge 4. 3854
. New clause 5. 388283,
Motion to pass. 3895-3800, 3901.
Matches (Excise Duty) Bill—
‘Motion to refer to Select Committee.
3188-93, 3204. \
Motion to consider: 4182:86, 4157.

Protection)

oo e
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SITARAMARAJU, MR. B.—contd.

Question re importation of foreign rice.
3163:

Question. (Supplenientary) ‘re import of
foreign ‘rice into India: 2869, 0.

Resolution  re Committee of Enguiry

on. Agricultural Distress. 3209-3301.
SKINS—
“Duty on Hides and ——  (Discussed

under the Indian Finance Bill) 2583-
2634.

Question 7¢ -export duty on ——, 4023-
24,

LEEPER(S)—

Question re—
Construction  of .~ Wrench-Mahindra

by State Railways. 268-69.

Purchase by the, Railway Board of
cast iron or steel — for Rail-
ways. 537.

Return Royalties on the purchasc of

269.

‘Venders for supplementary supplies
4 of salwood track —. 269. ¥

SEEEPING BOARDS—

Question re fitling of —- in pilgrim

ships. 1627-28.
* SLOAN, SRCT.—

Pemands for Supplementary Grants in
irespect of—
Admlmstmuon of Justice. 2920,
Police. -
Dath of Oﬂ"lce 1539.

SMELL—

Question 7¢ bad coming out of
ithe sugar mill in Begamabad in the
Meerut District. 1988,

SMOKE—

Question re of gas from mono-
casting machines in the Government
of India Press, New Delln. 992

JGGLING—
Question re of arms into India
from Afghanistan. 732,

CIAL CL UB(S)—
Ste **Club(s)".

UHAN SINGH, SIRDAR—

Question r¢ trade treaty between India
x;n(l the United States of America.
1419,

Allegations a.gn.inst British officers
end —.
f Em loyment of —— for foxunt, one
: r. Ashutosh Roy Chowdhury of
* Contai, Midnapur, to salute  the
Union Jack. ~269-71, 1388-89.

SOLDIER CLERKS—
See “Clerk(s)?.

SORTER(S)—

Motion to reduce Demand for ‘“‘Indian
Posts and Telegraphs Departmenb
(including  Working Expenses)”
re’ conipensatory -allowance  for
lower division clerks ‘and —.
1993:96.

Question 7e incredse in the number of
Railway Mail Service ——. 1280.

SORTING IN SPECTOR(S)b .,
See “Inspector(s)’’.

SORTING OFFICE—

Question re grant of increments and
exeniption.  from. - passing any
examination to the officials of the
——, Madras General Post Office.
288, "1390.

SOUTH AFRICA—
Question re—
Colonization Enqmry Committee of
3716-1

Horse-br cedmg
ete. 3709-10.

SOUTH INDIAN RAILWAY—
See ‘Railway(s)”".

SOUTHERN INDIA—
Question re prevention of the import
of rice in 545,

industry in ——,

SPhCIAL RAY-—S
Question re grant of —— to Deputy
Sub-Postmasters in certain Sub-
Post Offices in Calcutta. 3934-35.

SPECIAL TICKET E}sA\dINERS—
See “Ticket Examnier(s)'.

SPECIFIC RELIEF (AMENDMENT)
BI

See “Bill(s)”.

SPECTACLES—

Of o Sl and

re ¥
s:ghn wnthnut the use . of ——.

SPEED—
Quiestion re—
Aceeleration of the —— of the 20
Down Express on the East Indian
Railway. 1373-74, 4260.
—— of certain trains on the East
Indian Railway. 1874-75.
of certain trains on the East
Indian and Eastern Bengnl Rail-
ways. 4261-62.
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SPIRIT—
Question re production of — from
water hyacinth. 3715-16.

. SPRING BALANCE(S)—
Question re—

Carrying of a — along with the
Hayman-Mahindra punch by the
Travelling Ticket Examiners on
the East Indian Railway. 4264.

Purchase  of carried by the
Travelling Ticket Examiners on
the East Indian Railway. 4264.

SQUADS—
Question re—
Employment of two special — of
special ticket examiners on the
East Indian Railway. 3385.
Fo-mation of for ticket check-
gng on the East Indian Railway.

‘Watch and Ward —— on the East
Indian Railway for  checking
tickets. 1003. ¢

STAFE(S)—

Question 7e—
Alleged inefficiency of —— in the

Central Publication Branch,
2458.

Amounts advanced to the Central

Publication ranch —— on
.. transfer from Calcutta to Delhi.
- 1618-19. .

Application of new leave rules to
the monthly-rated running ——on
State Railways.  905-06.
. Appointment of —— in the Statis-

tical ~Research Branch of the
3 Commercial Intelligence  and
. Statistics Department. 199.

Bringing of the running — of
railways under the Hours of Em-
ployment. Regulations. 908.

Ce-tain concessions granted to the
—— in the office of the Director
General, Posts and Telegraphs.
2099-2101.

Certain in the Derajat Postal
Division. 1298,

Daily-rated running — on each of
the State Railways. 915.

Demotion and reduction in salaries
of the industrial —— in  the

i %stem Bengal Railway Press.

Denial of hill allowance to_ the rail-
way —— stationed at Dehra Dun.
2729-30.

Denial of maximum pay on promo-

2 gz:k@ vvthei( ;— in£ the Golden

S Workshops of the South
Indian Railwaylt 912. :

STAFF(S)—contd.
Question re—contd.
Discrimination in the grant  of
passes to the old Oudh and Rohil-
kund Railway ——. 541, 1005.
Dispute in the East Indian Railway
Workshops at Lucknow about the
retrenchment of —. 911-
Eligibility of spbordinate running
for leave with pay on State

railways.

Grant of compensatory hill " allow-
ance to the stationed  at
Hardwar, East Indian Railway.

Grant of leave without pay to the
East Indian Railway non-workshop

Hours of work of certain — in
the Railway Clearing Accounts
Office. 3946-47.

Imposition of fines on. —— on the
East, Indian -Railway. 2464,

Mileage allowance to the ticket
checking . 903-04.

Non-inclusion of Travelling Tickeb
Checking —— in:the running —
on the East Indian and North
Western Railways. 904.

Non-grant of conveyance hire to the
old Oudh and Rohilkund Railway
——. 541-42.

Paucity of in the Central
Publication Branch. 3179-80.
Pay, etc., granted to the old Oudh
and Rohilkund Railway —— on

promotion. 3938,

Pay of Postmasters and —— em:
ployed in  certain Post Offices.
1633-34.

Pay of railway running — on
casual leave. 906.

Payment to the Lillooah Workshop
daily-rated —— « 916.

Proposal for the increase of —in
the Central Publication Branch.
1383.

Provision of facilities for the re
creation and exercise of  the
railway at  Cawnpore. 538
2111. ‘

Punishments inflicted on the — ¢
the Railway Clearing Account
Office. 2718,

Re-appointment of retrenched —
after the reconstitution of
Railway Rates Advisory Com-

mittee. 37. ‘
Reports of retrepchment and demo-
tion of —— on railways. 818,

Retrenchment, among the industrial
“— of the Eastern Bengal Rail
way Press. 36. T

e
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STAFF(S)—concld.
Question re—
Retrenchment and reductions in the

operative —— of the East Indian
Railway press. 35.
Retrenchment of ministerial — in

the Army Headquarters. 33.

Rul=s governing the promotion of
the on the East Indian Rail-
way. 542,

Seniority of the ticket checking ——

‘ on the Fast Indian Railway.
! 2110-11,

Short time worked and the em-
ployed in the State Railway
Workshops. 916-17.

Shortage of in the Money Order
Branch of: the Calcutta Crencral
Post Office. 467, 2166.

—— classified as inferior under the
new leave rules on State Railways.
916.

“—— employéd at the Railway Scho>sl
of Transportation,  Chandausi.
16543-44.

employed i’ certain  depart-
ments of the Bombay, Madras aud
Calcutta General "Post = Offices.
1632.

—— employed  in postal circle
offices of Bengal and Assam,
ngz:;gbny,v Madras and  Lahore.
1633.

—— in certain Railway Mail Ser-
vice Divisions. 4270,

in the Centrai  Publication

Branch. = 2718-19.

—— in the Kalbadevi and Mandvi
Post Offices in Bombay, 478.
of the Eastern Bengal Railway
Press.  36.
—— treated as temporary for having
been = reeruited after the 16th
July 1931, on State Railways.

918.

Strength of —— in the Judicial
Départment of Delhi. 9.

Subjection of the railway — to
wage-cuts. 5

Travelling allowances to van-goods
and pick-up service —— at How-
rah. 796.

Working of —— in the cracked
Head Office Building at Jamal-
pur. 3008.

BTAFF ‘A’ BRANCH—
Question re recruitment of Muslims

in the —— of the Punjab postal
circle office = 3373-74.

STAFF BENEFIT FUND(S)—

Question 7e— 3
Railway —— Rules, 906-07.
Utilisation of the Railway — for
relieving the distress of railway
employees and their families doe
to retrenchment. 907, 2636.
Working of the — Rules. 817.

STAFF CLERK (S)—

See ““Clerk(s)”.

STAFF, HOUSEHOLD AND
ALLOWANCES OF THE GOVERNOR
GENERAL—

Demand for Grant. 2058.

STAMPS—

Demand for Grant. 1954.
Question re—
Penalty on official letters posted
without. : 4023.
Use: of service —— by the FEast
Indian Railway Indian High
School. 267.

STAMPS (AMENDMENT) BILL—

See “Indian ——" under “Bill(s)”.

STANDARD OIL COMPANY— = &

Question 7¢ alleged secret agreement
between the Burma Oil Company
and the —. '338L.

See also “‘Company(ies)”.

STANDING COMMITTEE(S)—

Election of the —— for the Depart-
ment of Education, Health and
Lands.  1435-36, 1736.

Election of the —— on Emigration.

3417, 3009

Election of the —— on Pilgrimage
to the Hedjaz. 38, 288.

Election of the on Roads. 3828~
Qnesti;m re—
Machinery for a Joint —— on rail-

ways.

STANDING FINANCE COM-
MITTEE—

Election of the —. 2112, 2544. .

Remarks byl Mr. fPx‘esidgni’. tmh;
roposals or upp! Ty
%eg:‘nds are placed before the
—— that Committee must safisfy
themselves whether these supple-
mentary demands placed before
them for their approval can be
justified on Legislative rule 50,
and whenever the —— find that
they are not s;m'sﬁe:livthat the
supplementary  demands C
beggre them can be justified on the
above rule, they must make 2 re-
mark to that effect in their
proceedings. 2854.
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STANDING FINANCE COMMITTEE
FOR RAILWAYS—
Flection-of the —=: 3113y 3417.

STARCH—

Puty on and farina (Discussed
Sunder the Indian Tariff (Textile
Protection] Amendment Bill.
3670-71.

STATE(S}—
Question 7¢—-
Applicability of different laws for
the trials of British Indian sub-
jects and foreigners in Indian
537-38.

reation of new office of the Poli-

tical Agent for the —— of 'Orissa
and the Central Provinees. 1615-
16.

STATEMENT OF BUSINESS—

See— by the Honourable Sir Brojen !«

). Mitter. 154-55, 466, 710, 1273 74
1903-04, 2418-19, 2703 3002- 05,
3351-52, 3796-97.

STATEMENT(S) (LAID ON THE
TABLE)—
»> Amendments made in the

Ottawa Trade Agreement Rules,
1932. 2393-95.

“STATESMAN'—

_ Question re—
“ - Non-prosecution. of the —— for
giving publicity to the  Irish
Sweep. 4.
Press telegrams addressed to the

STATE PRISONER(S)—
See “Prisoner(s)”.
STATE RAILWAYS—
See ‘Railway(s)”.
STATE RAILWAY COLLIER{ES—

See “Coliery(ies)"”.

ngTES (PROTECTION) BILL—
_See “Indian ——" under “‘Bill(s)".

STATES (PROTECTION AGAINST
: ,gfﬁﬁr:mcnom AMENDMENT
See “Tndian —' under “Bill(s)”.

STATION(S)—
Question re—
Abolition of the post of Hindu
waterman at the Lalian  railway
2080-81.

STATTON (8)—contd.

Question 7e—
Absence of waiting rooms at Raj-
ghiif ———, East Indian Railway.
736.
Begumpur —— on - the Howrah

_ Burdwan +j Chord +of the Easb
Indian Railway.: 201-02.

Clonstruction of the Faridpur Rail-
way on the Eastern —Beugal
Railway. 274.

Inconveniences to passengers on the
nbad  Railway on

Indian le\my 724.

Inconveniences engers on the
Rahmatn: 1
Hast Indian R‘ul\\n\ 723,

Provision of certain amenities on
— of the Rewari-Fazilka and
* Kotkapura-Fazilka Sections of the
Bombay, Baroda and Central
India allway 3712,

Provision of refreshment rooms at
certain —— on the: Rewari-Fazilka
Section of the Bombay, 'Baroda
and_ Central India Railway.

Use of the buildings of the old
Cawnpore Railway ——. 538.

STATIONERY—
Question re graduates in the Printing
and' Department. . 2635.
STATIONERY AND PRINTING—
Demand for Grant. 2066.

STATION MASTER(S)—

sent to the Railway

Transportation, Chan-
dansi, for from the
Dinapur Division of the East
Indian Railway. 1985-86.

Classification of certain Assistant

with & i

Classified list of —— and Assist-
ant on the East Indian Rail-
way. 2110.

Low salaries of Assistant —— on

o+

the  North Western Railway.
1072.
Posting of Assistant —— and —

as guards. 1072,
Responsibilities ~ of the —— and

their assistants. 1073.

and Assistant —— havirl:g

defeetive: eye ‘sight on the Nol
Western Railway. (1071, -
and  Assistant —— on 8
North Western Railway, 1297
Supersession _of Indian _Assistant
by European and Anglo-
Indian’ guards on the East Indian
Ballwz\y '3106-07.
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STATION SERVICE
ISTS—
See” “Telegraphist(s)'

TELEGRAPH-

STATISTIC(S)—

Demand for Grant in  respect of
Commercial Intelligence ‘and =—
2064.

\
STATISTICAL RESEARCH
BRANCH(ES)—

Question re appointment of staff in
the ——"of -~ the Commercial
Tntelligence and  Statistics  De-
partmient.

STATUE—
Question 7e Nirvana =—— of Lord
Buddha at Kasia in the Gorakh-
pur District. ~3941.

STATUS—
Question rée—
Grant of the of a Secretariat
Office to the Posts and Telegraphs
Directorate. 3168-69.

Functions and — of the Reéforms
Office. 3366-67
Lowering the —— of Indian Officers

holding King's Commissions in
the Army. 1091-93.

SPATUTORY INDIAN(S)—
Question re —— in the officers

on ‘State Railways. 3082.83:

STATUTORY RAILWAY BOARD—
Motion to reduce Demand for ‘“‘Rail-
way. Board  re —. 1118-56,
1157-96.
See also “Railway Board™.

STEAM NAVIGATION COMPANY—
Question _re  grievances  of deck
passengers on British India ‘s
Vessels pI\lng between . Bombay

and Durban. 3

grade

STEAMER(S)—

Démand for Grant -in  respeect of
Working ~ Expenses :  Mainten-
ance of Ferry and Harbours.
1363.

Question re tenders for conveyance of
mails by Konkan Ferry —
1722-23, 2721.

STEAMSHIP COMPANIES—
Question 7¢ tenders from —— for the
catriage of miails. 1583

BT&EEL——
“Question re—
Iron and purchased -in. Tndia
and dmported into India. 483-86.
“Prire “of  iron —and — exported
from India. 925-26.

STEEL AND WIRE INDUSTRIES
PROTECTION (EXTENDING)
BILII— £

See “Bill(s)” 4

STEEL SCRAP—
Quéstion ¢ sale of —— for export to
Japan _ by . the - North Western
Railway. - 2107-10.

STEEL SLEEPER(S)—
See “‘Sleeper(s)’’.

STENOGRAPHER(S)—
Qucstlun re—
—= ini‘the Judlcml Department ini
Delhi. 2167
‘Whole-time “for . ithe  Under
Secretary and  the ‘Assistant
Secretary -in- the Industries —and
Labour: Department. 3367-68

STERLING POLICIES—
Question 7¢ payment of single pay»

ment —— or ‘premiums. by i
ments  from  Provident anda.
2169.

STORES—

Question re ‘centralisation of the Pab-
lic _Works Department —.
1387-88.

Statements laid on the table re cases
mn which the lowest tenders have
not been accepted by the High
Commissioner for India in pur-
chasing for the Govérnment
of India. 2103-05.

STORES, GONTROLLER oF= ",
Question re stoppage of the increment
of a clerk working under the
——, East Indian Railway. 718.

STOREKEEPERS—
Question 7¢ provision of quarters “to-
civilian Assistant and Store-
of the Indian Army Ord-
nance Corps. 3723.

STOREMEN—
“Question re prowéwﬁ
civilian ~ Assistant
and of the Indian
Ordnance Corps. 3723.

STREET(8)—

Queshon re provision of —— lights
near railway quatrers in Cawn-
- pore.

STRIKE(S)—
Question, 7¢ re-ulstabement
who went_on ——
Great Indmn 'Pnnmanl
1732.

W i1
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STRIKER(S)—
Question re— .
Ex- — on_ the Great Indian

Perirsula Railway not  yet re-

instated. 3481.

Maintenance of two waiting lists of
ex- —— on the Great Indian
Peninsula Railway. 3481-83.

Re-instated ex- — in the

Engineering Department of the
Great Indian Peninsula Railway
at Nagpur. 348L

Re-instatement of ‘B’ grade _guard
ex- on the Great Yndian
Pengsula Railway. 1733, 3112

Re-instatement of certain ex- —
of Bhusaval and Nagpur on the
Great Indian Peninsula Railway.

Treatment of an ex- in the
Engineering  Department _on the
Great Indian Peninsula Railway
at Nagpur as a new entrant on
re-instatement. 3480-8L.

Treatment of re-instated ex- —— on
the Great Indian Peninsula Rail-
way. 1733, 3112, 3729.

STRUCTURAL WORKS—
Demand ~ for Grant in respect of
Working  Expenses—Maintenance
of —— (Railways). 1362

R. E—
Imperial Bank of India (Amend-
‘ment) Bill—
Consideration of clause 34. 360.
Motion to reduce Demand for—
“Executive Council” re—
Planned economy. 1891-94.
“Railway Board” re— /
Maladministration of the Railway
Board. -49.
Question re surcharge on Indian tea
in New Zealand. 1977.
Resolution 7e loan for the reconstruc-
tion of Bihar after the earth-
‘quake. 818-20.

STUDENT(S)—
Question 7e—

Ban on Indian from  joining
the University Training Corps in
England. 2171

Muslim —— in the REast Indian

Ra,ilgzay High School at Tundla.
3184.

—— admitted to the Military Aca-
demy, Dehra Dun. 477.

Treatment meted to Indian — in
Germany. 1300.
SUBJECTS—

Question re applicability of different
laws for trials of British
Indian —— and _ foreigners in
Indian States. 537-38.

SUB-HEADS—

Question re vacancies in the grade of
in the East Indian Railway
Accounts Department. 92.

SUBORDINATE(S)—
. Question re—
Discharge of —— in the Railway
School of Transportation, Chan-
dausi.  1069-70.

Education facilities given .to the
children of the employees on
the East Indian Railway. 56-6.

“Hindu and Muslim Officers and —
on the Karachi Division of the
North Western Railway. 1704,

Ministerial appointments  reserved
for military —— and ladies in
the War Office, London. 275-76.

Punishment meted out to certain

of the Moradabad Division,
East Indian Railway. 2930-32.

Rates of disability pension ad-
missible to mnon-combatant . civil

of the Army in India, 33.

Reduction in the scales of —— on
the North Western Railway,
1989-90.

Reservation of clerical posts  for
British Military and ladies
in the Army Headquarters. 274-
75.

Seni;n‘ity of —— officiating in the
Transportation Inspector’s grade’
on the East Indian Railway. 3175.

SUBORDINATE ACCOUNTS SER-
VICE—

re direct recrui t in the
2338.

SUBORDINATE RUNNING STAFF—
See “Staff(s)”.

SUBORDINATE SERVICE(S)—
Question re—
Employees in —— on the North
\Nestern Railway in Baluchistan.

Inadequate representation of Mus-
lims in the railwvay —— in the
Karachi Division. < 1703.

SUBORDINATE STAFF—
Question re—
Medical arrangements for the menial

and on  State - Railways.
1718-19.

Promotion of —— on State Rail-
ways. 3950,

Rules for the recruitment and train-
ing of —— on the East Indian

Railway. 2102, 2103. .

Rules for the recruitment and train-
ing of the —— on the State Rail-
way. 2097-98, 3112. 3
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1 SUB-POSTMASTERS— SUQPER_I\’TE\’DE\’T(S)—
Question re duties of ty Post- “%“'m‘ o
ions against the — of Post
masters or Deputy —— 1734, .—\l(l.)ega’ Hasariaat oo
See also “Postmaster(s)™ 4026.
Allowances paid to the — of Post
SUB-POST OFFICE— Offices. £
See © Office(s)™. Circalar letter No, E./23/76/25, by
e L ) the Divisional — ,440 abad
SUBSIDY(TES)— Division, East Indian Railway.
Question 7= —— paid fo different air Cla-iﬁuiion of the posts of
services in  India and the Cazetted 7 =t
perial Airwayi SEIEE e gt

SUBSTITUTE DELEGATES—
See “Delegate(s)”.
| svcar—

Question rz assessment of excise duty
of 2834,

| sUcir (EXCISE DUTY) BILL—
Ser “Bill(sj".

A STGAR FACTORY—

"

rest 1o workers in the ranning

sheds 2% certain on the

Bamhay, Baroda Central
India Railway. 3i78.

m\ NUATION ALLOWANCES
| AND PENSIONS— =

Demand for Grant. 2066. - =

' Demands for Supplementary ~Grant.
| 2839 i

tion Sections of tbe offices under
the And:wr General as  tennre

Creation flf a fp( ost, of —— for co-
ordination of personnel branches
on various Uivisions of North

supzmmxnzﬂ'r oF mmr
AND STATIONERY—

o "
Q"”‘ﬁ%‘wm Baﬂwny,“

P, st el .‘MW“‘
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SUPERSESSION(S)— SURCHARGE(S)—
Question re— Abolition ofi-——on income-tax..
Rumoured of the Ajmer {Discussed  under ~the = Indian
Municipality.  2330-31. Finance: Bill), 2770-71.
— of a Muslim Superintendent in Question re
the Quartermaster General’s on coal freights:  463:64;
Branch. . 280-81. s on income-tax and super-tax.
— of Imdian clerks in the Army 1277. 3
Headquarters. 1697, 2367. —— on Tndian tea in New Zealand.
—— of two Indian Assistants by an 1977.
Anglo-Indian_ Assistant ~ in ~ the
Central Publication Branch. SURPLUS(ES)—
3379:80.

= Question 7¢ out of the salt dddl ¢
SUPER-TAX— tional: import: duty. 2711-14.

Que:t[il(;ln re su{cgi,x|~ge on - income-tax SURVEY OF INDIA—

: Demand for Grant. 2062.
SUPERVISOR(S)— Denl;uvv«lsz4f0|- Supplementary Grants.

Question re—
© Clerks ‘and

in certain depart-

ments of the Bombay General SWEEP (S)—
* Post Office. 474. Question re— .
Clerks and in the Savings Bank Non-prosecution of the = Stalesman:
Department. - Caleutta General for -giving: publicity to the Irishis
Post. Office.  479. 2994, !
—— and elérks in the Savings Bank Royal Caleutta Turf Club —
Departments of 'the Delhi and 992.
“Howrah Post Offices. ~ 4029. Stoppage -of the sale of tickets or
Vacancies in the grade of Managers nambers. for the ‘‘Calcutta ——"
and — of Farms. 2461-62. in Britain. 992,
ks run by the Royal Lalcuun Tm'f
SUPERVISORY APPOINTMENTS— Club. 993-94.
Hea e o i e banerFostal SYED AHMAD, SHAMS-UL:ULE

MAULANA—

SUPER\’ISOR’Y POSTS— Question 7¢ memorandum signed
Question re , fixation of different the Imam of Jama Masjid,
classes of in the Post Office Delhi. 3185. b
and the Railway Mail Service. 3
1733-34. i
SU?P EVIE\'TARY DEMANDS FOR
'GRANT:! TAHIR DABBAGH, SHAIK—

Rem’u‘\s by My, President . that 5 S i W
S o oy Quesiion re cancellation of the pass

,g‘]aced before  the  Standing R0t e diglich

inance Committee, -that  Com- £ R
. mittee must’ satisfy themselves e OB MASEERE IS

whether these placed - before Question re appointment of — B
them for their approval can be Cantonments. 4256, =
Jjustified on Legislative rule 50, i
and ~ whenever the  Committee TALIB MEHDI KHAN, NAWA
find that they are not  satisfied MAJOR MALIK— !
that the — placed hefore them Demand for Supp’ementary Grant i

can be justified on the above rule,
they must make a remark to that
effect in. their proceedings. 2954.

respect of *‘Loans and ‘Advanc®
bearing Intervest'’. 2871-73,
Election of to the S.anﬂlllg

SUPPLEMENTARY RULES— Japanons Commuilies ohur EEES
Question  re. “enforcement ' of ' ‘the General discussion of the Geﬂmr'
Fundamental  and —, etc., -in Budges. 156869,
the Posts and Teleg'mphs Depatt— Indian Finance B111-—- g
hent. 1993

Motion to consider. 252224,
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TALIB. MEHDI KHAN, A NAWAB
MAJOR MALIK—contd.

: Indian =~ Tariff (Textile”" Protection)

E Amendment Bill—"

) Motion to  passs 3923-24,

Motion . . fo- redu Demand  for
“‘Customs’™ r¢ gribvances of the
Hindus of Sir in_the Customs
Dera, el 3. =
L Resolusion=77 Comm { Inguiry
k on  Agricnltura) 332527
TANGRI=~ %

Question re damage done by the
flood to the houses of the Saddar
Bazar, “Ambala. '998-99.

TARIFE(S)—
ee “Indian —— (Amendment) Bill”
under “Bill(s)”".

See™*Tndian —=""Tinder “Bill(s)”"

st ' proposals ‘regarding ——
between “Tndia_ond' Burma. 1691,
TARIFF BOARD(S)—
Question 7e action taken on' the =g
- Report. on glass industry. 995-06.
TARIFF (TEXTILE PROTECTION)
SAMENDMENT. BILL
. _See Indisn———=Uoander  “Bill(s)”,
TARRING— =
Question re consolidation and —— of
the Bank Road in Ambala. 1625,
2728;

TAX(ES)—
Question re—
Discontinuance  of the grant to
Provincia] Governments from -the
Salt 8.
Levy of wheel —— on motor cars

and motor
Municipal _Comni E
Revision of the water and scaveng-
ing — in the Ambala. Canton-
ment. 1621,
TAXES ON INCOME—
Demand for Grant. 1949,
% Motion to reduce Demand for—
e
Arbitrary ' assessment
i tax officers. 1951562, ~'°
Hearifig of appeals on’ assessment,
by the same officers and not by
4 ingepen'dent “Judicial  Officers.
1951

a

by income-

Paucity of Oriyas in the Bihar and
Orissa - Tncome-tax Departmeént.

1950,
Policy of the Tncome-tax Depart-
ment. 1953,

TARIFF (AMENDMENT) BILL_ -

TAYLOR, MR. J. B— St
Imp‘erial‘ Bank of India (Amendment)
il
Consideration of—
Clause 8. 247
Clause 15. 354-55.
Clatse 33." 357-58.
Oath of Office. “1.

. TEA=

Qucstionfm sﬁrcharge on Tndian —
in New Zealand. 19

TEACHERS—
Question re—
Pay of and clerks of the East
Indian Railway schools at certad
__, places. 1552, 2733, 5
rivilegzes enjoyed by the —— in
the East Indian Railway schools.
"263-64. 3
Provision of quarters to the.— of
the East Indian Railway schools
certain places. 1551-52,. 2399.
of '—— ‘of the Bast Indian
Indian® schools.  200;

v
338, 480, S .
—— in _the East’ Tndian * Railway-
High School at Tundla. 3184:
TEAK SCANTLINGS—

Question 7e ovder for placed by
the Agent, Madras and Southern
Mahratta Railway. 3354, 3828

TECHNICAT; OCLERK(S)= « 7"
See ““Clerk(s)”,

TECHNICAT, MILITARY OLERK(S)—
See “‘Clerk(s)™.

TECHNICAL  QUALIFICATIONS
See “Qualification(s)’”,

TELEGRAM(S)—
Question re— ==t
Amount_realis @E{
 Toreign ——. ot s

Delay in transmission of —— 1in the
... New Delhi Telegraph: Office.. 289,
Payment of -the -Jate Afee charges in

respect of weather —— to the

‘telegraphists., 2186-2187: N
Press  —— addressed to_  the.
* " Statesman. “989. " :
= withheld in 1033 B
—— withheld in 1933. 8. s
TELEGRAPH

Question 7¢ appointment éj r_G}irisiian
girls and telephone operators in
the Agra — Sub-Division.- 2106,

>3
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TFLEGRAPH BRANCH

Question re insolvent gazetted officers
in the —— of the Posts and Tele-
graphs Department. 1711,

TELEGRAPH CIRCLE—

Question 7e— reduction of five posts
of clerks in the Punjab —
1080, 2470.

TELEGRAPH DEPARTMENT—
Question re—
Engineering  Branch of the —:
1376.
Strength of the — on State and
gg)mpany-mannged Railways. 1287-

TELEGRAPH ENGINEERING DIVI-
SION—

Question re communities of the Tele-
i);)glne Inspectors in the Delhi

TELEGRAPH HOLIDAYS_
See “Holiday(s)”’.

TELEGRAPH MASTER(S)—
Quéstion re—
Teation of certain post —
Lo posts, of

Prnmoti%f; of telegraphists as ——.

Rafss

of Telegraphists and

Transf;rgs' of telegraphists and ——.

TELEGRAPH OFFICE—
Question re—

‘Alleged  maladministration of the
Lahore Government ——.  3172-74.

Delay in transmission of telegrams
in the New Delhi ——. 289,
Non-occupation of his quarters by
the Officer-in-charge, New Delhi
Central ——. 289,

Signallers and inferior servants in
the combined Post and ——
473-74,

—— at Mud Point ﬂnd Hughli
Pu‘lni, in Bengal. 1729,

TELEGRAPH REVIEW—
Question 7e¢ article in the ‘““——" under
the  caption.  ‘“The  Working
Hours.”.", 3380, .- s

TELEGRAPH TRAFFIC—

Question re handling of the —— and™

telephone traffic. 1713,

- Demand for Grant.

TELEGRAPHIST(S)—
Question re—
Fixation of the pay of —. 1712
Forced station service —. 1707-08.

General service 2876,

Grievances of the —— recruited from
postal signallers. 1911-14.

Payment, of the late free charges
in respect of weather telegr:m\q to

the . 2181
Promotion 0 o '!‘Piegmph\
Masters.  3802-05.

Retrenchment of
Masters. 478.
Stoppage of the increment: of a ——

and Telegraph

in  the Punjab - Postal Circle.
1281,

Transfers of and  telegraph
masters, 3371-72:

TELEGRAPHY —
Question re—
Apnoi’ﬁrm the
Tndiar Possession

Rll]e~ 1 4, JVS =
Training i to the upper. divi-
sion clerks. 4258.
TELEPHONE(S)—
Question. 7e. —— connection of Tndia
with London, etc. 2186-2187.

TELEPHONT TNSPECTORS—
See ““Imspector ()

TELEPHONE ORERATORS—
ion re—

Queks':pmnimenﬁ of Christian girls and
in the Agra Telegraph Sub-Diyi-
sion. 2106.

Grievances of

3375,

TELEPHONE TRATFIC—
Question re handling of - the, telegraph
and s - 1713

TEMPLE ENTRY. =
See “Findn = — Tisahilifies Removal

Bl ander “Bill(s)7. 4213,
TREMPYF FNTRYBTLL— 3
Seo “Bill{g)? i s

TEMPTE FNTRY DT':AT!TLITIES
REMOVAT: BITI—
See “Hindu—' under "Bﬂl(s)”

TEMPORARY ENGINEER(S)—
See “Engineer(s)”,

TEMPORARY * WITHDRAWALS
FROM DEP'RECIA TION FUND—

1364,

.

J
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TENDER(S)—
Question re—
Acceptance of  the' Jowes; —— by
the Railway  -Department. 1085-
66.

Advertisements of — by the State
Railways in Muslim newspapers.
3086-87.

= dew-Brdv Varnish Hard Drying
Inside, 3485-86.

for conveyance of mails hy
Konkan Ferry Steamers. 1722-23,
5

—— for supplementary supplies of
salwood track sleepers, 269,

for the raising of coal in Staie
Railway collieries. 1065,

—— for treasury contracts for the
Bombay and. Poona Posi, Office.
3364-66.

of the Post

ST treasiry W
i oona. :mﬂ

Offices

W from Steamship f‘nrnpmmpq for
the carrinze of mails. 1543
Statements 1aid - on tha table) 7e
cases in which the lowest —
hava: not-.been . .accented “bv_the
High Commissioner: for Tndia in
purchasine sfores  fnr the Gov-

of a,, - 2103.05

A

o ——
TENURE POSTS—
Question re classification of the posts
of Gazetted officers and Superin=
tendents: of  Establishment and
Administration.  Sections of the
offices under “the ‘Anditor General

as 1078,

TERRORTST(S)—
Question 7p ——crimes  in
477

ITERRORT, SONER(S)—
| See. ‘Prisoner(s)”, TR

TEST FOUSE(S)—

Question 7e mon-ohservance of holiday
on acconnt of the Tagaddhatyi Puia

. Th tha T Cavernment . Alipare.

2B7-88. 732,

Bengal.

TEXT ROOR COMMITTEE—.

Question 75 comnlaints  noainst. *he-
Secretary  of  the Delhi.
3091.

TEXPTT Ween

See “Indian Tariff-+ {—— Prntpctmn)
Amendment, Bﬂ]” under “Bill(s)”’.

EXTIT R TNDUSTRY—
See “Tndustrv(ies)’”’.

—

THAMPAN, MR: K. P.— ;?
Demands for Supplementary  Grants
in - respecs of ‘‘Finance Depart-
ment’””. 2815,
Cleneral  discussion  of
Budget. 6.
Tmperial Bank of India (Amendment)
Bill—
Cnnsidemtion of—
Slanse 4. '246.

Clause 15. 257, 260; 342
Motions to consider and to recom-
mit to Joint Committee. 222-23,

Indian Finance Bill—
Motion to  consider. 2494,
Consideration ‘of=—
Clause 2. 2565,
Clause 3. 2651
Schedule T, 267879, 2752:53.
Tridian States (Protection) Bill—

Mation fa refer to Select’ Committee.
515." 652.

Motion'ta vass: 3618

Tndian: Tarifi’ (Amendment) Bill—
~Motions to wefer to Belect Com-
mitten and to _civenlate. 60-62.
Tndian- Tarifi . (Testile Protection)

‘Amendment  Bill—

Motions to vefer to [(Select Com-
wittes and to circulate. 2310:13,
231420,

WMntinns tn consider and fo circulate.
3660

Considarafion nf—

Manse 4

thie  General

A95R.F4  FQRAAN
Schadnla 7 TR U3TAT,
SOTARAQ RTIOT AT

Matohag (Tveion Tntel RN
Afotion +n concider. 4186, .

Mation: 7o elertion - of the o OHawa
Teade:  Apresment  Committee.

Motiop 7o elaction  of the  Public

Acconnts  Clammittee. 205,

WMatinn #a --pflnnn Demand for—
“Chnctoms” e
Statrai and | salaps | of: Assistant

- Pwaventive o Officars

1919.20. 1992 1 ©
“Fecntive Conncil’re—
Planned | economy.... 1884-87
“Tndian Posts and Telegranhs De-
naviment. _[including - Working
‘F«‘vne ses)” re— .
W U allowances. 2057,

Point: rder raised by M\' b E
James ns to whether the amend-
Tent of — - ig7in order in 'view
of the fact that'the Tndian Tariff
I’l"n\'h]n Prataction)
Rill iz an amendine
A e A S _
pomurely Protective  Bill.

3859,

|
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THAMPAN, MR. K. P.—concld.

Question re—

Compensatory = allowance to  the
postal officials employed in the
Nilgiris. 1790.

Discharge of employees _on - the
Madras and: Southern . Mahratta
Railway.. 1372,

Examination for recruitment to the
Indisgn 'Audit ,and. _Accounts
Service: = 3699.

Expiry - of the contract _of .the
Madras and - Southern _ Mahratta
Railway. 3353-54:

Foot overbridee at the Rohtak Rail-
way Station. 2699.

Functions and status of the Reforms
Office. ..3366-67.

Injury to a lady. passenger hetween
‘Salem “Junction and Salem Town.
1371-72 22.

Introduction of “Indian dining cars
on cértain Hxpress Traing on the
Great dudian Peninsula Railway.
3171,

Monnpch‘ enJoved by the Burma
Oil Company. 198,

Order: for teak. scantlings placed by
the Agent, Madras and Southern
Mahratta . Railway. 3354,

Promotion of telegraphists as Tele-
graph Masters. 3802-05,

Recruitment of postal
Madras. = 457-58. 2106,

Repayment of Madras Government
loans. 3080-82,

Report on " the workmg of rules “to
regulate the discharge and dis=
missal ~ of Railway employees.
3353.

'Remde ial accommodation for postal
1789 _stationed at Ootacamund.

Rules - regulating dlscharge ed

- ©clerks in

dismissal  on-the — Madras and
Southern Mahratta - Railway.
3556-57.

Escret agteement between  the
o Burma  Oil Company and  the
Sﬁmidnd 0il  Company. 197:98,
Services of re.x]wu.y employees pro-
- secuted for. criminal offences hut.

fonund nob guilty. 3354-55,

S}nfhmz of the Kalpa.(.hy ‘post office
in° Madras. 2717, -

Whole-time  stenographers for the
Under Secretary and' the Assist-
ant _Secretary in the Tndustries
and Tahonr Department. 3367-69.

THAMPAN, MR. K. P.—concld.
Question (Supplementary) re—
Absentee Members of the Legislative
Assembly., 794,
Import of foreign rice into India.
2870, 2871.
Indians appointed as Trade Com-
_ missioners or Deputy*Lxade  Com-

missioners: "
Manufacture of _locomotives=~and
boilers in Indid. 2085,
Radiop licenses in India. 3362
Recruitment ‘of ~ Madrasis in_ the
Office’ of " the Dxrectm of Public
Information. ~1087.
Resolution re—
Commiittea~of = Enquiry on  Agri-
caltural” Distress. 3301-03; 3304.
Constitution of \fﬂ'\lmr mtn a Sepa-
4 3045
3347_ 3348, 3350 "335%: o
Protection of “Srorkers  mpaiast""mm- &
employmient ~ and o reduction -of
wages. 32528,

Salt ‘Additional Import Duty (Extend=
ing) Bill—

Motions to consider and to post-
pona consideration.” 2900,

Sugar-cane Bill—

Consideration of Clanse 7. 4166~

Sucar (Excise. Duty) Bill—

Consideration of Clause 3. 4041,
4103-04.

Unbouchablhtv Abolition: Bill—
otions ‘to  refér to Select Com-
mittee and to circulate. 409!

Wheat Tmport Duty (Extending) Bill—

Motion fo consider. 1418-19.

THEFT(S)—
Question re—

—— of electric current by Govern-
ment  servants in New  Delhi..
4028-29. = e -

of railway property at the New
Delhi Roailway Station. 3182-83.

THIRD DIVISION—
Question 7, promotion of — olerks
111;3 the - 'Armv“TIeidqun.rters 3817~

SFer

THIRD DIVISTON CLERKS—
:‘Zﬂc ““Cerks"

THTRD VACANCY RULE—
Queshon re non-ohservance of the — =
in the Rawalnindi Engin_egﬂﬂj!
“Division. 337576, =

THROUGH COMPARTMENTS—
Seo “Compartment(s)”.
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TICKET(S)—
Question 7¢—

Incligibility —of pass holders to
change the class of the — on
the North Western  Railway.
1075.

Ineligibility of privilege — holders
to-change the class of the —.

1075. Gt
Stoppage - . salespFs—— oOT
nglzv‘w the “Calcutta Sweep”

L e 092
Travelling without .~ on railways.
912 3421-22..
Watch and Ward squads on the East
Tndisn Railway for checking —.
1003:

Raules visitors’

re issue of
2581
TICKET CHECKING—
Question re—

of squads for on

¢t Indidan Railway. 3355-86.

Group e of.—— op the ~ North
Railway: 785~ =

e n-adoption pf the Moody- Ward

scheme ~ of — - on_ the North
Western: Railway. 735-36,-3814-15.

TICKET CHECKING STAFF—
Question re—
_ Grant, of  mileage allow.’mce to . the
e travelling —. 2466.67.
h uwm of ira n.nnw Lo
staff on the Eash
Indian ugg North Western Rail-
9

s

y of the
Indian Railway.
See aleo “Staff™.

TICKET CHECKING SYSTEM—

Question 7e review of Mr. Scott- on
the Moody-Ward Report on the
— on the Bast Indian Railway.
4265, %

TICKET COLLECTOR(S)—

Qﬁcshgn Te—
iiference in the
Indian and Anglo-ludmn
the Kast Indian Railway.

Head —— in the Moradabad Divi-
sion of the East Indian Railway.
2089,

fhr\ “Fast

o

1068-69.

— on

Posts of and Travelling Ticket
Inspectors on the - Bast Indian
Railway. 2093-94

Selection for the posts of e in
the Moradabad  Division of the
East Indian Railway 3094-95.

Uniforms. supplied to Indian and
Anglo-Indian —— of the Howrah
Division, East Indian  Railway.

TICKET EXAMINER(S)—
Question re—
Abolition of the cadre of Trave]]mg-
on the North Western Rail-
way. "~ T34.
Allowances granted to! a Travelling
2098-99.

Carrying of a spring ‘balance ralong
with the Hayman-Mohindra punch
by the Travelling —— on the Bast
Tndian Railway. 4264.

Circular about the “sick report of
the Travelling —— 3009.

Consolidated  allowance to special

on the North Western Rail-

way. 3493

Consoidated  allowance . to . the
Travelling on the North
Western -Railway. - 3701

Contemplated cut in the consolidated
travelling “allowance of « Travel-
Tine ——on the *North - Western

way. 381314 i

Fmrﬂnvmmf of two special  sauads
of snecial’ == on the E:wt Tndian
Railway.: 3385;

; Ewenmental ichecle- O"’n\ the Travel-

2 Mine = work on the East Tndian

Railway. 1002-03

Cefting into mnmn;,' troins of
Travelling " “““7on ‘the Fast
Tndian Railway. 4264-65: ¢

Grievances of the Travelling —  on
the Fast TIndian Railway. +901:02.
914-15,

House-rent, allowance of the vael
ling —— 3815-16,

\Tammm]e from the Travelling ——

of the East: Indmn Bmlw to
- Railway ‘Board. St

Non-g-mnt of hill a].lowance to the
Travelling - posted at Hartlwar

N904-05, 3629.
on-provision of free uarter to
the Travelling — onq ¥

East
Indian Railway. 913, 211112
Orpganization and control of Travel-

ling ——i"on’ ‘the” North Wastern
Railway. 733,
Pav nf Troyelling ‘== on the Easf,
Indian Rail
Promotions
North - Westarn ﬂaﬁv iy, 381617,
Provision of Running Rooms 1)
Travelling on the E dian
Railway. 2636, -

Purchase of spring hiﬂancea ca'med
by the Travelling — on th? East
Indian Railway. 4264.7

:.~Reduction_of Travelling —— on the
North Western Railtvay.” 3812-13,
Snnlvzr;tsy list of ;the Trave,llmgf---

Special and Travelling ——
North Western le\x':a.y'~ 754.

BRESESSNSS
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TICKET INSPECTOR(S)—
Question 7e—

Allowances of othe Travelling —
on the East Indian Railway. 904.
Consolidated  allowance - .of the
Travelling —— .on . the Rast

Tndian Railway: (2468,
Collectors = and

Posts of - Ticket
Travelling —— on the B

Railway. 2095:84.

TIME RECORDER MACHINE(S)—
See “Machine(s)'".

ast Indian

TOTTENHAM, MR. G. R. F—
Tndian Army (Amendment) Bill—
Motion for leave to jintroduce. 4252,
Tndian’ Newy (Discipline) Bill—
Motjons %o refer to -Select Com-
hittee and to ecirculate. 1449-58,
1462, 1465, 1464, 1465, 1467, 1469,
148384, 1485, 1486-87.
Motion for adjournment . 7e:r recom-
mendations ~ of the  Capitation
* Tribunal. -75-78, 80.
Motion %o reduce ‘Demand for—
sArmy Department’ 7e retrenchment
in dofence expenditure and Mili-
tary policy. 1737, 1750-66.

TOWN INSPECTORS—
See ‘‘Inspectox(s)’”.

TRADE—
Question re— 3 FRe :
Participation of Indisn shipping n
the co and overseas of
Tadia T hmmid +
- treaty between

Tndia “and the

United States of America. 718-19.
TRADE AGREEMENT—
Question re— 3
. _Countries having —== with Tndia.
1635,

988.

,{udo-.’f apanese

_TRADE AGREEMENT RULES—
Statement laid on the table re amend-
; _ments made in the Ottawa —,
1932. ~2393-95.

TRADE COMMISSIONER(S)—

_ - Question re—

" Appointment of ——. 4201

~ Indians appointed as —— or Deputy
e 1981, w3

"TRADE DISPUTES—
See ——  (Bxtending)
v Bill(s)?”.

TRADE DISPUTES (EXTE.
hep ( NDING)
See “Bill(s)”’. . ;

Bill” ‘under

i) Al |
TRAFFIC DEPARTMENT—

TRADE INTEREST(S)—

Question 7e competition
owned collieries  with
96.

of railway-
795-

TRAFFIC—
Question re—
Logs in —— on the Bankura Damo-
dar River Railway, 1371,

Stoppage of —  at certain bridges
in Delhi. 2716,

— ontro] in  Khari"S§Baoli and 1
Nai Sarak ‘i Delhi 8949 L

TRAKFIC ACCOUNTS—
Question #e officers iin the  Railway

Clearing Accounts Office  -having !

ng experience of ——. 1366,

TRAFFIC CONTROL—
Question re—
—— in Khari Baoli and Naj Sarak
in . Deihi. 1990\ 1

- —in Khmw Sarak
in Delhi. 2726,
e

Dempnd for Grant in - vespect of
Working Expenses —— Expenses
HExpenses of (Railways).
1363. E

Question 7¢ stoppage of the rélieving

‘au to the relieving staf

of the — Wastern” Bengal Rail- %

way. "716-17; F

TRAFFIC INSPECTOR(S)—
Question re—
Allegations against Mr, Wook, ——,
Amingnon, Eastern Bengal Rail-
way. 716,
See also “Tnspector(s)”.

TRATN (S)—
Question 7e—

Absence-of a through passenger ——
from Delhi to Allahahad’ 37

Getting into’ ranning of Travel-
ling ticket Examiners on the Easb
Indian Raiway. 4264-65.

Introduction of Indian dining cars
on certain Express on the
g{;;ia; Indian Peninsula Railway

Overcrowding® of the principal ——
on the metre gauge section of the
South “Indian Railway. 285, 736.

Speed of ‘certain - on ‘the East
Tndian and Eastern Bengal Rail-
way. 1374-75 4261-62,

——,ete.; on “the * Ferozepore-
Ludhiana Section of the North
Western Railway. 3711-12.
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TRAIN CONTROLLER(S)—
See “Oontroller(s)”.

TRAIN DESPATCHER—
Question re—
Pay of at Delhi.
TRAIN EXAMINER(S)—
Question re—
Appointment of Lillooakh appremxu s
as Electricians,and 3824-25.

Selection of Lillooah ex-apprentices
for the posts of — .° 3&&25

TRAINING SCHOOL(S)—
See ““School(s)™"’.
TRANSFER(S)—
Question re—
Expense to Government due to the
of the Central Publication
Branch to Delhi. 3181,
Refusal of lune on
chf’ on 't E
Railw. Z:

q.,.,m,

1072,

to the Crew
tern

Bengal

usim ~ Town

Inspv;toy_ uf the Post Offices from
Delhi to Hissar. 4211,

Re- of the Railway Mail Scrvice

©( Division to the conerol of

the Postmaster General, Bengal
and Assam Circle. 1730,
Rules  regarding of Assistenc
Postmasters - General. . 1729-30.
6 in the Pun_mb Postal
Cucle from the . higher to the

lower scales of pay. .
— of Assistant Controllers on the

Norih . Western R.all\\a.y from
Simla to Delhi. Belsiis
— of men twm t‘ne Military

Accountant (Gieneral’s Office to the

various Conerollers’ Offices.
3705-06.
—— of Mr. G. St Leger, Trans-

portation Inspector, Dinapur, to
Moradabad. 1295,

il " ar Bosa
and Prafulla umar

to the .Tml
3167.

— of staff on the Moradabad Divi-

Alipore Central

sion, East Indian Railway. 730-
31,

" of telegraphists and telegraph
masters. 3371-72.

—_ of the Investigating Inspectors

attoched to the Punjab Pnst;ﬂ
Circle Office. 4199,
__ of the present. Sorting. Inspec-

tor attached to the Punjab Postal
< Circle Office.
—sezii 2 OF 1 L0 nnsonorq from  the
Andamans on the Alipore Central

Jail. 3167.

TRANSPORTATION—
Question re—
Absence of Muslim_instraetors and
clerks in the railway school of
, Chandousi. 905,
Non-appointment of Muslimg in the
Railway School of —, and-
ausl.

T}NLE}?‘NSPORTA’I\ION DEPART-

“Question 7e¢ selection ot candidates
for the posts of Inspectors in the
— East Indian Kailway. 2103

TRANSPORTATION

See *‘Inspector(s)”.

INSPECTOR—

TRANSPORTATION INSPECTOR(S)
COMMERCIAL—
Question e creation of two new posts

after the surrender of the post
of East Indian Railway.

154,
TRAVELLING ALLOWANCE(S)—
Question 7¢ non-paymeng of consoli-
dated to the crewimen on

the East Inclm,n Ranlway 718.
See also ‘“Allowance(s)”’,
TRAVELLING INSPECTORS ~ OF
ACCOUNTS— ;
_ See. “Inspectors of Accounts”,

TRAY. L‘LLIA\(X PUBLIC—'
Lutic a W -

1'30‘2!

TRAVELLING
NERS—
See “Examiner(s)”’. S
See ““Ticket Exammel(s)", -

’l‘ICKEI

TREASURY (IES)—

Question re— T
€ of defacec
& Emﬁr&m ’sﬁ‘ifzn

715, 3
Tenders for the — " work of the

Post offices in Bombay, . Poona
and Ahmedabad. 1723, <
TREASURY CONTRACT(S)—
Question re tenders for —— for the
Bombay and Poona Post Office.
3364-66. s

TREASURY WORK—
Qriestion 7e *endcrs for the — of the
Post  Offices in Rombay, Poona
and Ahmedabad. 2727,




212 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.
1
TREATA = UNATTACHED LIST—
T%EEASE?;’E;EEI_T_(S) Question re reorganisation of the In-
Equality ijn —— of the: Indian dia 3722.
Mining = Association - and  the

Indian Mining = Federation. 464.
—— meted to: Indian’ students in
Germany. 1390;

TREATY(ITES)—
‘\ ohnn for Adjournment 7e signing of
. the ; Indo-Japanese - Clommercial
in London. 91. 139-50.

Question 7e trade —— hetween India
and the United States of America,
718-19.

TRENCH (ES)—

Question' re connection of - private
buildings in New Delhi. with the
Municipal sewer and filling in of
—— . excavated.  for the purpose:

3931-32.

TRIBUNAL(S)—
Motion for.. ad]nurnment e . vecom-
mendations of the Capitation ——.
29-30. 65-89.

TRIVEDI, MR. C, M — 5
Oath of Office. 655. >

TRUSTS (AMENDMENT) BILL
See “Indian » under “Bill(s)"”.

TUNDLA—
Question re—
Headmaster of  the East  Tndion
R'uhv'\v EW‘W;—
3183.

“Manacing  Committes of the E
Indian® Pailway High. School at
3183,

Ml‘{l;"; student in the East Indian
Xéfﬂwav High Schools at ——.

Teachers in the East Tndian. Railway

Hm’h School at 3
TURE CLUB— = Sl
an re i
'?"T«‘nv'ﬂ G o w 902,

Swoeens min by the annlv Calentta
993.94.

in the Gov
netariat. 3356 q'7

ment

UJJTAIN—

Question re refusal by postal anthori-

ties to register the Khadi Jewan, a
magazine publmhed in —. 810,

UNDER SECRETARY(IES)—

Question re-—

Deputy Secretaries, —— and Assist-
ant Secretaries in the Goyernment
of Tndia Departments. 4202,

‘Whole-time® @tenuﬁm&:her: for' the 3
= and the stant, Secretary

in the, Industries and, Lol Bo—DBe.

partment. — 3307-69. e~

UNEMPLOYMENT==

Resolution re protection of workers
against and reduction of wages.
302:35. 544-81.

UNIFORM(S)—
Question 2e—

Difference in the —— of the Indian
and ‘Anglo-Indian hvkut ('oﬂnf‘tms
“on thE Hast 153.

st ] kn,,lm ‘
Indian ticket 5 68> - tho=2ul
Howrah - Division; ““East- Indian '

Railway. = 153.
UNION(S)—

Question 7e—
Composition “of the All- Tndm Posts

and T

Diccnstio %l'%gﬁﬁ‘mm r-mes wuth . ‘
the ‘repr ves of 1 l
—— on the East Indian Railway.
2093.

“of . Government servants and
ailway employees. 2090. :
Withdrawal of the recognition from
the Great Indian Peninsula Rail-
way Workers' ——. 10987-86.

UNITON JACK—

Question re— 1
Emplo zent, of soldlers for - forcing J
shutosh Roy Chaudhur, 2

of (‘onf’n Mi. dzmpm, to salute 1 3

B

269-
Flymg of the

21.

UNIT" ADVISORY COMMITTEE—"—
Question re— ‘Zr)

_ Membership of Mr. Ganpati Sin
‘of the — of the Bombay Grena-
diers, Ajmer. 3356.

—— of the Bombay Grenadiers,
Ajmer. 56. = iy

“ONITED INDIA—" -

Queshon re non-delivery of a cablegram
addressed to Mr. Gandhi from the
ditor, the y I
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UNITED KINGDOM— —

Question 7e unofficial = ‘agreement
between rvepresentatives of ‘the In-
dian _&nd textile’ ‘imdustries.
919-23.

UNITED PROVINCES—
Question 7e—
Drop in the Tn
the 245
Fix

me-tax® revenue of
2709,

ation of lidays™ for Dussehra
L ddierati~on proper days in the
- Postal Circle.. -1278-79; wn=
Rejpresentation sn - the TLegislative
Assembly and the Legislative
Coungil " for the ‘members of ‘the
Delhi ew-Royal family residing in
‘ Luvkmm 1986-87.
Retrenchment- in' the ' ———+ Postal
Circle. 2872
Reversion of certain officials in ‘the
Postal’ Circle. -475-76:

TT\TI’T‘PD STATES OF AMERTCA—
e treaty . hetween
a*ﬁﬁ~ SR D ey

SPUNTVERSITY( TES)— ’
Election of to the Court of
the — of 3625.

Motion: for election of members to the
Court of the —— of Delhi. 3422-23.
161

Assistance  for unhhrn of Indian

Bl Y iving edn

~ _mp m_m—mfs-mndAIAgarh Muslim and

Senares 2021,

Grant to the Bem'r:'m’

for Research in- plant physiology.
3172,

Tnclusion of the Medical dégrées of
the Patna —— in the Schedule of
the Indian Medical Council i Act.
3945-46. .

Indian Civil Service candidates under
probation at a British ——. 5.

UNIVERSITY QUALIFICATIONS—
See “Qualifications

‘U\iﬁﬂmmm-&mﬂ;a
Question 7e ban on Indian studen

from joining the in England.
2171.
UNTOUCHAB]’LI’I\ ABOLITION
BITIL—

See *““Bill(s)”.

UPPER DIVISION—
Question re— Z

i - Examination for recruitment to bhe

held by the Deputy Account-

ant (teneral, Posts and Telegraphs,
Delhi. 1088

~—— seniority in the Office of the
Accountant. General, Posts and
Telegraphs. « 1989, 57%6.

UPPER DIVISION CLERKS—
See “Clerk(s)”.

UPPER STOREYS—
Question, 76 bye-laws prohibiting tbe
construction of —— in houses in
certain areas in the Cantonments.
1625-26, 3385,

UPPTI SAHEB BAHADUR, MR.—
Election of — to the Public Accounts
Commiittee:  544.
“Indian Finance Bill—
Consideration of—
Clause 3. 2630-32, 2642.
Motion to pass. 2849-50.
Motion to reduce Demand for—
“Customs” re—
Grievances of the Hindus: of Sind
in the  Customs  Department.
948.

m]tmi' Board”” re—
Maladministration of the Railway
Board. 1249-50.

Question re—
Ch.xg,es for meals of ‘Haj: pilgrims
“+con ships. 2535-37.

Charges from Haj pilgrims for load-
ing and anloading their luggage.
2531-38.

Enrolment of new entrants in Army
Headquarters in the indian Avmy
Corps of Clerks. 1539.

Tnconvenience cansed to pﬂgnm< at
{he Nizam-ud-din Railway Station.

Mop]ahs in Postal service. 290.
Successful candid; of the Public

Qitestlon (supplem 1y) 7e suPply of
copies of short notice questmus‘m
advance. 1093, SLhF

Resolution re——% 4 .
Committee o nquiry on cul-

tural Distress. 3327-29 5335“
Constitution of Malabar into a
separate province. 3344, 3348.
Sua:u (Excise Duty) Bill—
clanse’ 3. - '4"[03,

Question re —— of K]mwa]é. Sahil
Ajmer. 1728-29, 3110.

e VW

VACANCY (IES)—

Question re—
Announcement of the number of ——
for the Public Service Com.nnwan
examinations, 2462.
Advertisements for —— o
Railways. - 5087-88.
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VACANCY (TES)—contd.
Question re—contd.

Employment of  temporary stafl
against permanent on the
North Western Railway. 3069 70.

Filling up_ of temporary of
second division -clerks from among
the record suppliers in the Office

of the Director General, Posts and

Telegraphs. ~ 3170-71.

Filling up of in_higher grades
on the East Indian Railway. 2464.

Filling up of in ‘one divisicn on
the Hast Indian Railway irom
other divisions. 3176

Filling up of in the Government
of India Press; New Delni. 1291-
%

Promotion to permanert —— in the
Central Publication Branch. 1617.

— in the grade of Managsts and
Supervisors of Farms. ' 2461 62.

— in the grade of sub-heads in the
East Indian Railway Accounts De-
partment. 92 9 %

—— of copyholders in ‘the Govern-
ment of India Press, New Delhi.

VACCINATION—
Question e counter-si

7 cértihmtgs. 726-27.

bares on ——

VAN(8)—

Question r¢ arnoun
hauling of the

Office ——. 3378

VARMA COMMITTEE—
‘Qplessf,iop re report of the —. 1712

Demand for Supplementary Grant in
" respect of Expenditure bﬁ%gﬁx‘enclx-
ed Personnel charged to C
2947-48.
. Indian Finance Bill—
Consideration of—
Clause 3. 2650, 2651.
Sch;.iiula 1. 2666, 2669, 2670, 269C-
Motion to consider. 2441
Qath of Office. 2077.

VARMA, MR, §:

Capital.

VARNISH—

el inesti?m e tenders for Body —— Hard
Drying Inside. 3485-86.

| Question re

VENDOR(8)—
uestion re— ‘
Assault to an Indian —— at the
Phulera Railway Station. 1730-32.
Termination of contracts of —— in

the Dinapur Division of the Hast
Indian Ruilway. - 3163:65.
contracts in the Dinapnr Divi-
sion of ‘the East Indian Railway.
3807-08: %

VENDORS' CONTRACT(Rfomm

See “Comtract(s)”. _

~
VESSEL(S)—

Question 7e grievances of deck pas-
senger on British India Steam Navi-
gation  Company’s —— plying
between Bombay and Durban. 3006.

1
VETERINARY CORPS—

Question r¢ rules for admission to In-
dian —— and Commissioned Offi-
cers. 1289,

e e

VETERINARY
Demand for G

VICEROY, HIS

THE—

Letter from conveying thanks for
Assembly's contributions to  the
Earthquake Relief Fund. 227.

Question 7e appeals sent to —— by

“ " railway ‘employees. 2863-64. -

See also “‘Governor General, Iis Ex- &

cellency the™.

VICTIMISATION—

RVICES i N

t. 2064, -

EXCELLENCY |

of Muslims in ‘the
office: of the Chief Medical Officer,

North Western Railway. +1004.
VISIT(8)—

Question 7¢ to several Post Offi-
ces by two officials of the Postal
Department. 474,

VISITORS TICKETS—

Rules 7¢ issue of ==—. 2581,
VIZAGAPATAM =
Demand for Supplementary grant —in

respect of “‘Capital Outlay on — =
Harbour™. 2946.
VIZAGAPATAM HARBOUR, CAPIT-

AL OUTLAY ON—

Demand for Grant. 2070

W e

WAGE(S)— :
Questjon 7¢ expenditure incurred by
the  Centval Publication Branch for
gggzrtairiing men on daily —— basis.

Resolution re protection of workers
against loyment and red tion
of —. 302:35, 54461,




INDEX 70  LEGISLATIVE ASSEMBLY  DEBATES.

215

—

WAGE-CUT(S)---
Question 7e mb]egtlon of the railway
staff, to 8.
WAGON(S)—

Question re—
Purchase of —— by the South In
dian Railway. 1281-82.
Shortage of for transport of
sugar-cane from the earthquake
affected area to the Neoli Sugar
Factory, 3086

WAITING LIST(S)—

Question r¢ maintenance of two
of ex-strikers on the Great Indian

Peninsula Railway. 3481-83
WAITING ROOM(8)—
Question re—
Absence of —— at the Rajghat Rail-
way Station: 736, 3359.
Provision of an_intermediate cl
X for females a4t Kalka: -4
e
Provision of third cl at
Muktsar Station on the Bombay,
Baroda and Central India Railway.
3714,
WAJIHUDDIN, KHAN BAHADUR
*\—Mnn—el— to the—

Fuel Oil COW’ 7
Standing Committee %ﬂ@?ﬁnage
to the Hedjaz. 288,

_Standing Committee for the Depart

‘ment of Education,
Lands.  1736.
Indian: Finance Bill—
Motion to consider. 2368-75.
Consideration . of—
Schedule I. 2736, 2741, 2755.
Schedule IT. 2756, 2765-66.
‘ Indian Taviff (Textile Protection)

“ Motions to consider and to crictitate:
3661-63.

Hshtmd

Consideration of the . Schedule.
3773-74.
Motion to reduce Demand for—
< ay 7e. - passengers’
-05.

Question re= o <«

Alleged defiance by the EXecutive
Officer of the decisions made by
the Ambala Cantonment Board.
2397, 1000-01.

A]leged influence. of the Northern

¥ Command on the Executive Officer
of the Ambala Cantonment Board.
998.

i

WAJIHUDDIN, KHAN BAHADUR
HAJI—contd.
Question re—contd.

Appeals detained by the Executlve

fficer, . Ambala Cantonment
Board. 997-98.
Bye- I'\“s about constx uction  of
i in certain C;
1623 24,

Bye-laws p\nhﬂnting the construc-

tion, of upper storeys in houses in

certain areas in the Cantonments.

3385,

Conductor guards on the East In-
dian Railway. 2467,

Consolidated ~ allowance of  the
Travelling Ticket Inspectors and
their Divisional Inspectors on the
East Indian Railway. 2729,

Consolidated  allowance _ of

the

Travelling Ticket Inspectors on
the Bast Indian Railway. 2468.
Consolidated allowance to  special
ticket examiners on  the = North

Vestern - R l(l\\.x\ 3493,
Consolidation and tamring . of the
Banlk Road in Ambala. 1625,
2728,
Criticism by  Cantonment  Board

members of the instructions issued
by the Government _India.

D1h24
amage done by the Tangri flood to
the "houses of the Sad%ifxr Bazar,
Ambala. 099,

Delay in communicating the sanc-
tion for construction of buildings
in Cantonments. 996-97,

Demolition. of

Can#onmeut Eanrd. 995,

Diferent rules governing pay and
allowanzss for the staff in differ-
ent divisions of the North Western

ot

~ Railway, 3494, - ]
Drinking water for pilgrims at the
disinfection station. 1628,

Duties of an engine Lhalasi: 2467.
Duty on louucs fnr Prayer purpos-

ion ¢ da;
the Ambala Cantonment. 1622-23,
Experimental check over the Travel-

ling Ticket Examiners’ work on -
the Bast Indian Railway. 1002-03.
Fitting of sleeping boards in pilgrim
ships. 1627
Grant of mlleage allowance to the
travelling ticket checkmg staff,
24h6-67.

(Gricvances of the I‘ravell*ng Txcket.
Examiners on the HKast Indian
Railway. 914-15.
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WAJIHUDDIN, KHAN BAHADUR
HAJI—concld.
Question re—concld. :
Memorials ‘from’  the  Travelling
Ticket Examiners of the East In-
dian Railway to = the ~Railway
Board. 915.
Memorials regarding pay and allow-
:mces of railway employees. 1727-

Mnshms Huropeans aud other non-
~Muslims in lc)ertam cadres of the
I\ rth Western Railway. 1889
Notices served under certain sections
of the Cantonments Act by the
Executive Officers. 1000, 3008.
Provision of ‘a box for complmms in

pilgrim ships. 1628,
TReduction in the scales of subordin-
ates on-the North Western Rail-

way. 1980

Revision of dw water and scaveng-
ing ‘taxes in the Ambala Canton-
ment. 1621,

Rules in connection with appeals re-
garding pay and alléwances on the
Hast Indian Railway. " 1726.

Rules regarding the submission of
memorials on  State  Railways.

© 1726-27.

TRulings'issued by the Northern Com-
mand to the Cantonment authori-
iies on various matters. 1625.

Saddar Bazar Separation Committee,
Ambala.  1621-22.

Scope of the Home Departmént Tetter
No. F.-537-32-Bsts. 1728

ity of ‘the  Traveiling

Suspension of resoluti
the Cantonment Boards i the
Northern Cominand. 1626-27.

“Transfers of staff on the Moradabad
Division, East Indian  Railway.

- T30-31.

: ‘Urs of Khawaja Sahib in  Ajmer.

, 1728.29, 3110,

. al W&tet-wmks for the supply of water
- to the civil population of Ambala.
9@9-10&, 3626.

PRpSTERI
WALTON TRAINING SCH’OOL—
. See ““School(s)’.

estmn o=

“Article in the Amrita Bazar Partika
«“mnder the caption *
nent?  Stir among the  Military
- Pensioners®. g_
Considération of services m
selecting the personnel for re-
++trenchment in the Posts and Tele-
s ‘graphs Department. 3178,

WAR—contd.
Question 70—

Disability pension to milifary = em-
plcyces invalided during the Great
——. 1093-94, 1299-1300; 1546 48,
1552-53, 1554- 36 1790-92; 1690 92
2008, ‘2132-85, 2540, 2720-21, 3003,
3104.05, 3111, 3385-84; 3385, 342L,
362673725, 4268-70.

Grant of disability pension to certain
persons invalidedduring thel tireat

290, 218788
Leave and"permrm of mihitary
ployees_invalided during the Great "8
—. 32, 54243,

Non-recognition of services rendered
during ;the Great by the- hast
Indian: Railway employees.  2983.

Use of a Eurasian Company of art.ll-
lery in the Bhutan —. 7

preparation ; work: in

cen t,.s,m

branches of the Army Headquar-

ters ¢ -

nment of

Press, New Delhi. . 3100-0L
WAR LOANS—
Question re liabilities regarding —.
1907.

WAROFFICE—w.
Question 7e—
Clerical employment for civilians in
the :Jepau.mnnt; of the — in

isterial appomfmcnts Teserved

for military  subordinates and

ladies in the , London. 275-76.
Rates of pay drawn by ' the "eivil

service clerical personnel in. the
in England. 1692-93.

WAR PENSIONS—
See “Pension(s)”".

WAR PENSIONS COMMITTER—

Question re—
Claims received in the Pension Con-
troller’s Office under  different
recommendations of  the
1990, rpes
Recommendations of the
95, 1387, 2187-88, 3826.
See also *‘Committee(s)’.

. 1084-

WARRANT(S)— ot
Question ré realisation of income-tax
demands by certificates or distress
' in Orissa. 3107. :




:

8

g oion oy
Station: 81, ke

civil population ‘of Ambala, 999
1000, 3626
. WAVELENGTH= & o . |
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WASTE-PAPER—
‘Question ye—
Publications disposed of as in
the Central Pablication ' Branch.
1634

Value of Government  publications
destroyed or disposed of fagi——t:
1384,

WATC L —ANT WARD. 4
Question 7. —— squads; on: the Tast
Indian Railway for checking tickes.
1003,

WATER—
Question re—
Drinking for pilgrims at the
disinfection station. 1628, 2396.
Seavcity of ~—— ot Asensol. 718,
connections and- lights: given: to
the tempo colonigs of “workers
at J 1788, 3009

WATER HYACINTH—
Question re production of spirit from
3715-16.

WATERMAN (EN)—

westion e aholition of the post of

WATER METERS— e

WATER WORK(S)—
Question re—
—— for the supply of water to the

uestion 7¢ change of the —— of the
< Bombay broadcasting station. 722

WEATHER TELEGRAM(S)—
- 8ee “Telegram(s)”.

WEEKLY. REST. CONVENTION—
Question re introduction of the: Hours
of Employment Regalation and ——

on  Company-managed  Railways.
178.

WELDING DEPARTMENT—

L Question re 1 composition " of
apprentices nominated to the —,

Jamalpwe Railway Workshops. 487
88

WELFARE OFFICER— FS
Question re functions of  the
Eastern Bengal Railway, TI7..

WELFARE SCHEME(S)—
Question zc on the East Indian
Railway. 33641

WHEAT—
 Questien re— seimarrad A
- Freight on —— ‘and rice . between
Lyallpur and Calcutta, 9332:33,
—— eaters and Rice eaters in the
Finance Department and in  the
defence forces and’ police.  2867.
See also Tmport Duty ' (Ex-
tending) Bill”’ under “Bill(s)".

WHEAT IMPORT DUTY (EXTEND-
ING) BILL—

Sec “Bill(s)”".

WHEEL-TAX— !
Question 7e; lovy of on motor cars
and motor cycles by the Delhi Muni.
“eipal Committee. 1914,

WIG—

Point of Order re ‘the Honourable

the President of the Legislative
Assembly taking his seat v 1

the usnal — 3423, :

WINDOW GLASS INDUSTRY—
Qx;)eosstion 7e protection to the

1 el es
tection (Extending)  Bill
SIS - e i

WIRELESS SERVICE—
uestion re employment in the
under the control and administraf

gg Zféhe- North Western Railway. 1288,

WIRELESS TELEGRAPHY POS.
SESSION. RULES— =

Question 7e appointment gﬁ,i’nﬁpeéfors
under the ﬁdian —, 1933. 4255-
56.
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WOMEN’S MEDICAL SERVICE—
Queshon 76—
Indians with Indian qualifications
entolled to the Indian Medical Ser-
vice and the —— 728-29.
Tnstitution of the ——. 728

‘WO0O0D, MR.
Question e a“egmtlons against —
Traffic Inspector, Amingaon, Eastern
Bengal Railway. T716.

‘WORK—
Question 7¢ retrenchments due to, con-
glgsotentl} unsatisfactory —. &

WORKER(S)—
Question re—
Denial of the benefit of Sunday rest
to in the running sheds at
certain places on  the  Bombay,
Bavoda and  Central” Tndia  Railf

way. 178,

‘Water connections and lights given
to the temporary colonies of
at Jamalpur.

Resoliition re protection of —— against
wnemployment and.  reduction  of

wages, 302-35, 544-81

WORKING DAY(S)—

Question e as compared with
holidays' High
Court. 4019-22. 4

WORKING EXPENSES : APPROPRI-
ATION TO DEPRECIATION
FUND—

Demand for Grant. 1364.
WORKING EXPENSES—HLECTRIC
SERVICE DEPARTMENT—
Demand ‘for Grant. 1363.
WORKING EXPENSES=EXPENSES
OF GENERAL DEPARTMENTS—
Demand for Grant. 1363,
WORKING EXPENSES : EXPENSES
OF TRAKFIC DEPARTMENT—
Demand for Grant. 1363,
WORKT. \ISES-MAI TEN-

ING .
ANCE: ANDMWFPLY OF LOCO-
MOTIVE POWER—

Demand for Grant

WORKING EXPEN SES: MAINTEN'
é’l\“ chKOE CARRTAGE AND WAGOXN

1362,

Demand for Grant.

WORKING EXPENSES: MAINTEN-
ANCE OF FERRY STEAMERS AND
HARBOURS—
Demand for Grant. 1363

WORKING: EXPENSES : MAINTEN-
ANCE OF STRUGTURAL WORKS—

Demand for Grant. 1362.
WORKING i) \Pr\*dwsqqg_\
LANEOUS " EXPHNS!

Demand for Grant. 1363,
WORKING EXPENSES: REPATRS
AND MAINTENANCE AND OPERA-

Dcn‘mnd for  Supplementary  grant.

1440-43.
WORKING HOURS—
Question’ ze- article in the I‘L’lelllap/l-
Peview underithe *“The

caption
gz Hours'. 0.

ce
tain’ period en the Hardwar
Station. 1293-94.
WORKS COMMITTEE—
Question re—
Allegations against the '« Secretary,
Government of India Press,

New Delhi. 3180-81:

Duties of -the Secretaries of the ——
of the Government of  India
Presses. 3092,

WORKSHOP (S)—
Question re—

Lt of
nominated to the W n]rTm" Deme
ment, Jamalpur I’.mlwuy
487-88.

Denial of maximum pay on _ pro-
motion to the staff in the Golden
Rock of the South Indian
Railway.  912.

Dispute-1n the East Indian Ra.ll“ay

at Lucknow about the
trenchment of staff. 011-12,

Grant of leave withott pay to the
East Indian Railway  non-

|
=

Grievances of the staff of the late
Government ‘of India Postal -—-
at Aligarh. 713-14:

Holidays in the mechanical on

State Ruilways! " 916.

Overlooking, of claims of ' trained
Indians m the'Jamalpur ——, East
Indiani Railway. 488.

Payment to the Lillooah —— daily- !
rated staff. 916. ,

Racial discrimination in ‘the Jamal-
pur,. East. indian B,mlwaya——/’

Short time worked and the staff em
pltéyed in the State Railway —=

1362.
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WRENCH-M AHINDRA SLEEPLR(b)
See ‘‘Sleeper(s)’.

WYNAD—
Motion to reduce Demand for—
“Indian Posts and Telegraphs De-
partment (including Working BEx-
penses)” 7e ——— allowanzesi 2057.
.

YAKUB, SIR MUHAMMAD—

Demands for Supplementary Grants—
Appropriation  from  Depreciation
Fund. 4
Expressions of regret, on the death of—
My, R. T. H. Mackenzie; 2527.
Pandit Shamlal: Nahru. 2543,
Sir Thomas Ryan, 2076.
teneral discussion of the
Budget. 1643 45,

General

Giirls_DrotechioeBille
- o conmder and to circulate.

666.
Indian
Bill—
Motion to circulate.
Indian Finance Bill—

Motion to cons
2486, 2489, 2

Bar Councils (Amendment)

672, 698, 699.

er.

2404-06, 2482,
2510,

Clause-3. 2504, 2595, 260! X
T T

Indian States (Protection) Bill—
N ; 5

Motion to, consider,
3269.
Tnsertion = of a mnew clause
clause 6. 3570-71.
Motion to pass. 3592.
Indian Tariff (Amendment) Bill—
Motions e refer to Select, Committee

after

Consideration of—
Clause 3. 877-78, 879, 882.

Clause 4.
Indian Tnnff (Textile  Protection)
Amendment; Bill—
Consideration of Schedule. 3775-77.

Motion fom Dema’ﬂ'ﬂ‘~£uf——
“Customs™ re grievances  of the
Hindus of Sind in the Cnstoms
Department. 1935-37.
“Executive Council’” re—

3 Necessity of expediting the Cons-

\ titutional Reforms. 1826.
Planned economy. 1856.
Reorganisation of ‘the public ser-

vices mnder the pronnsed Tede-
ral Constitution. 1808-09. 1818

YAKUB, SIR. MUHAMM A\D—cmm?

Motion to veduce Demand for-—contd.
“Indian Posts and Telegraphs. De-
partment (including. Working: Ex-
penses)” 7¢ paucity of Muslirs in
the services. 1967, 1968, 1969,

“Railway Board” re Muslim re-
presentation in railway sesvices.
1270. E

Question ye—-

Applicability of the Fundamental
Rules to the European and Indian
EBast - Indian Railway  schools.
1552.

Pay of teachers and clerks of the
Easy Indian Railway Schools at

ain places. 1552, 2733.

Provision of quartersito the teachers
of the East Indian Railway schools
at. certain places. 1551-52, 2399.

" Question  (Supplementary) 7e' leave
rules. of the High Court Judges of

Caleutta 2453,

o

Resolution. 7¢. protection: of: workers
againsi. unemployment  and  redme-
tion of wages. 309
Sugar (Excise Duty) Bill—
Motion: 0. consider. 3985-88; 3998.
Consideration of clause 3. 4035,

4036, 4060:61.
Untouchability Abolition Bill—
Motions to refer to Select Committee
cxmdlatea_ ..439

s

Expressions of : regret on i
Sir Thomas Ryan.

Tmperial Bank of India (A!nendﬁtm

ill—
Mots a

to Jomt Committee.

Irg!mn Bar Counclls (Ameuvﬂment)
1—— popy
fndnm annce Bil :
2516-22.

Motion to consider.
Motion to pass. 2822, 2837,
Indian Penal' Code  (Amendment)
Bill—
954-57, 958,

Motion to circulate.
962.

Indian States (Protection) Bill—
Motion to refer to Select Committee. « -

Motion to cousider. 3251, 3286-83,
Consideration of clanse 3. 3453-3455
3468, 3469-70, 3509-12.
. Motion to pass. 3603-05.

.

et J




220

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

YAMIN KHAN, MR. MUHAMMAD—
contd.
Matches {Excise Duty) Bill—
Motion to pass.  4242-45; 4247.
Motion for Adjournment re signing of
the Indo-Japanese commercial treaty
in London. 0.
Motion to reduce Demand for—
“Customs™ 7e gucvances ‘of*t
Hiadus of
Department, }
“Executive Gounnl’’ re necessity of
expediting. the Constitutional Re-
forms. 1838-41.
“Railway Board”
‘Ma.]ndmlmstmﬁwn of the ‘Railway
Board. = 1250-51.
~ Statutory Railway Board. 1126
28; 1130, 1136, 1171
Point of order raised by Ra]a Bahadur .
G. Krishnamachariar that since the
Assembly is debarred from - discoss-
ing affairs  relating to any Indian-|
Prince or Chiet or his 'ﬂ’mi‘msi
tion, and since the Indian  States
(Protection) Bill is deslgned to pro-
tect such administrations, whether
the Bill isin order. 385-86.
Question (Supplementary) re—
Distribution of the Mohan-je-Daro
relics. %

Pay and prospects of the Indian
Army Corps of Clerks. ~279.
ution re excise duty on motor
I 0ses - of road deve-

the

Custons

j} o
Sugar (Excise DuL}) Lxll—

- Motions tc refer to Select Committeo
and to circulate. 3036, 3042, 3049,

3058-67.
Consideration of Clause 3. 4034,
4066, 4067, 4068,
Wh Import Duty (Extending)

= e PR Y
Motion to consider. 1410-13, 1416,
P PR s

YARD FOREMAN(EN)—

Question re—
Posts of Yard Supervisors,
Asmtant Yard Masters and Yard
gectors on the East Indiam
way. 1720-21.
“— and Assistant Yard Masters on
the East Indian Railway. 541.

YARD INB?ECTORS—

Question re posts of Yard Supervisors,

f{ard Foregxen, Assistant ~ Yard
asters and —— on the East Indiai

Baxlway. 17908 -

YARD MASTERS—
Question re—

Posts of Yard Supervisors, Yard
Foremen, Assistant and Yard
TInspectors on the Indian
Railway., 1720-21.

Yard Foreman: and . Assistant ——
on the HEast Indmn Railway. 541.

 YARD. SIL'ELB_\’_l(Egg >
Question 7e pos

men, ant  Yard A\L\a‘tma

East

and’
Yo nspectors on the East Indian
Railway,. 1720-21.

YARN—

Reduction of duty on cotton twist and
=25 [Discussed under.the = Indian
Tarifi (Textile Protection) 'Amend-
ment Bill].  3672-84.

ZIAUDDIN AHMAD, DR.—
Demands. for Supplementary Grants—
Appropriation  from  Depreciation
Fund. 1448-49.
Audit (Railways). 1438-39.

HEdncation. 2926-27.

annce Depa:tment 2916 2017,
1444-45.
Por (I Pi lumge 2021-22,
Survey. of India. 2822, 2923,
——R’eﬁn’iﬁ “and
Maintenznre and Oporaiion. 1441,
Election of —— to  the ' Standing
Finance Committee. 2544.
General discussion of the  Railway

Budget. ' 1005-09, 1028, 1062.
Imperial Bank of India (Amendment)
Bill—

Mutmns to considér and to recommit

o eNgs Joint Committee.  190-06, 219,
221, zod
Consideration of—
Clause 4. 243-45.

Clause 8. 246.
Olause 11.- 247-49.
Clause 12...250;. %1 251 52
" @lanse 15 255-56.
¢ Clause 27:99355; " 356.
“#*Clanse 34. 358,

Mouon to pass. 360-66.
Indian Finance Bill—

Motion to consider. 2386,
2402, 2472; 9473, 2479: 87,
2521,-:2551.

Consideration of—

Clause 3. 2624, 2628-30. .r? ' ¥
Schedule I,. 2685 2 jZ, 2694, !J

2417, 2419
2515,

2608, 2734,

|
’,
|
|

%
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ZIAUDDIN AHMAD, DR.—contd.
Indian Navy (Discipline) Bill—
Motions o refer to Select Committee
and to circulate. 1485.
b Indian States *(Protection Bill—
Motion to consider. .3212.
! Indian Tariff (Amendment) Bill—

Motions to refer to Select!” Com-
mittee and to _circulate. 51-60,
167, 165;4169.

otioi™ %o consider. 736-1465:.153:ub
754, 765, e

Comuiemtxon of Schedule 7’73-76,
777, 781-84, 786, 787-789, 847, 852-
54, 862, 869.

Motion to pass. 889-91.

Indian Tariff (Textile

Amendment Bill—

Motion for leave to introduce. 496.

Motions to refer to Select Committee
and to circulate. 2119, 2234-46,
2196.

Motions torconsider and to circulate.
3638-47, 3667,

4 Consideratiol
= Schedule.
3684-86, 3687, 3689-91, 3692-93,
3694, 3696, u749 50, "'70 3177,
3778-85, 3790, 3791, 3793, 3794,
3831, 3833-34, 3836, 3837, 3838.
Clause 4. 3841
| 5 Motion to pass. 3907, 3025,
Matches (Excise Dutv] Bill—

- S Mouon to IZ%S 233

A g ters (

i Bill— “eacer

Motions to consider
4250.

Protection)

Motion re election of “M,
Standing Committee

Slandmg Committee for the Depart-
= 2 lth and
TLands. 1436, Haalth v
Motion to reduce Demand for—
“Executive Council” re
2 economy. 1854:58.
“Indian Posts and Telegraphs De-
pnrtmem, (including Working Ex-

- aensesz re powt of Muslims in
1970,

197
“Railway Board re—
Importance of  road-rail
A tion and of the orga.msatwn of
tion boards
the country. 1227-20.
‘Statutory Railway Boa.rd
1140-47, 1158, 1159,
Syst,em of appeals. 1340—44 1359.

1123,

T
3670, 367274, 3680-82,

for Roads.

Public Accounts Committee. 203, 204, -
205. $

planned ©

co-ordina- -

ZIAUDDIN AHMAD, DR.—contd.

Observation 7e premature publication
of questions, ete. 798.

Point of order raised by -— as fo
whether a member who gives notice
of an amendment can later on vote
against it.  3669-70.

Point of order raised by — as to
whether amendments to the Schedule
of the Indian Tariff (Textile Pro-

i tection) Amendment Bill on hosiery

are in order in view of the fact that

these d ts raise a sul

ally identical issue on which this

House has already given a_decision

in this, very Session. 3754-55, 3758.

Question re—

Amount- paid to Government by the
Railway Department as customs
duty. 1984,

A\ppmls sent to His Excellency the
Viceroy by railway employees.

863-64.

arrying of a spring balance along

with the Hayman-Mohindra punch
w4 by the Travelling Ticket Exam-
iners on the East Indian’ Railway.

42

64.
Circalar -about the sick report of
the Travelling Ticket Examiners.

989, 3009.
Exclse and ;igxport duties on kerosenov

ﬁxtmna passed at the meeting of

e Medical and Dental =~ Profes-
smnu of Bombay. 3724,

Review of Mr. Scott on the Moody-
Ward Report on the ticket check-
ing system on the Fast Indian
Railway. 4265.

Revival of the Central  Adviso
Board of Education in India. 720,

~ Sending of advance copies of appeala
to the Railway Board., 2862-63,

Time limit for forwarding appeals

of raxlway employees. 586566.

Q
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ZIAUDDIN AHMAD, DR.—contd. &1
Question (Supplementary) re—contd. 2%

ZIAUDDIN AHMAD, DR.—contd.

.11-Question re—contd.

Value'of goods imported from Japan
285.

Memorials from: the Travelling Tic:
ket Inspectors of the Bast Indian

Value of goods imported from Japan %{&ﬂ“’“y to- the Railway . Board.
during October to December, 1933, fo
130 Ministerial appointments reserve:d

Value of Indian exports.and  im- |
. ports to and from Japan. {

"Value of Indian exports and  im-

ports' to  and from Japan during
1933:  1389.

Wheat eaters and Rice eaters in the
Tinance Department and in the de-
“fence forces and police. 2867.

_Question (Supplementary) re—

Absentee’ Members of ‘the Legisla-
tive Assembly. 793.

Advertisements of tenders by  the.
State Railways in Muslim news-
papers. 3087.

Alleged maladministration of  the 1

for militaryss isubordinates  and
ladies in the War Office; London.
™ T

276.. —
Pay and prospects of the  Freian—
Army, Corps. of clerks. .278.
Poste of Director ~ and Assistant
Director of Regulations and Forms
in the Army Department. 283.
Provision of an intermediate  class
Xv:llitiug room for females at Kalka,
7.

Race-hovses . imported. . into . India.
2868.

Radio licenses i India, 3360.
Repayment..of  Madras Government
loans.  3082. =

Representation’ by’ ‘@ recogmised.

‘, Lahorve . Government _ Telegraph Labour Union of the griéyances of
Office. its members to the ~Agents of
: Cancellation of the  passport  of State Railways. 2173, 2174,

Shaikh Tahir Dabbagh. 3078.

‘Catering contract for Craig Dhu and

. Longwood, Simla. 2079.
Charges from Haj pilgrims for load-

g and unloading their luggage.

b@phﬁﬁbmh the Railway Board re-
garding the ratic o by

e
~oiheld by the East Indian Railway

and old Oudh and  Rohilkhand

" Railway officers. 3177,

‘Dissolution of ' the present Legisla-

tive Assembly. 3715,

*‘Heonomics effected as a result of the

adoption of the Pope Committee’s
recommendations. 911,
-Educational facilities given to  the
‘children ‘of the subordinate em-
ployees on the East Indian Rail-
B s Tk
TBstablishment of motor bus services |
by ‘the rvailways:. 271 i
i

_ Exemption of certain’ Hindu clerks

‘of the Railway Clea

Restoration of the five per cent. cut
in salary.

Result of the Indo-Japanese negotia-
tions. 13, 14

Retrenc 16 to = consistently
unsatisfactory work.

Retrenchment, on State. . Railways.
2176.

5 afeguarding of sugar-cane growers’

interests inBihar and Ouvissa. 3937.

Status of -the Head Masters of the
East Indian Railway Indian High
Schools.  262.

Tenders for treasury contracts for
the Bombay and Poona Post Offi-
ces.

Termination of contracts.ol vendois |
in the Dinapur Division of  the
East, Indian Railyay. 3166.

Terms of loans granted to  Bihar
Earthquake suffevers. 2389, 2390,
2392,

Yo

examination. 3945,

Unofficial agreement between—repre’
. gentatives of the-Indian and Unit-

: |
i 'Fyeight on wheat and rice between | TR 7 i ool
1 p Tﬁfyg;aglput and Calcutta 9332, i‘ ggol%gfd%nzmz textile industries. |
iy Tllness of Mr, Obedullah Khan of e S |
Peshawar. 030425, " Use of service stamps by the East
Influx of medical practitioners from - Indian Railway Indian High

Germany, ‘ete., in Bombay. 3089. Sch
Maintenance of two waiting lists of Vends the Dinapur

ex-strikers on the Great  Indian

Peninsula Railway.

dian Rail-|

1
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& \UDDIN AHMAD, DR.—contd.

72 asolution 7e—

Jommittee of Enquiry on Agricul-
3338.

tural Distress. 3296,

Excise and import duties on kero-
sene and other mineral oils. 590,
592.

Excise duty on motor spirit for the
purposes of road development,.

I 4282-86, 4297, 4317.

Protection of workers against un-
employient and Ioﬂuiiuuﬂ of
wages. 558-60, 566, 579.

Sugar-cane Bill—

Motion to consider. 4143-45.

Cvmsideration of clause 3. "4153-54,
4158-5¢

Sugar (E\clse Duty) Bill—

Motions to refer to Select Committee
.md to circulate. 3019, 3031, 3035-

, 5057, 3065, 3066, 5115 3126,
3153 3155, 3156.

ZIAUDDIN AHMAD, DR.—concld.
Sugar (Excise Duty) Bill—contd.
Motion to consider. 3979, 3999
001.

Consideration of—
Clause 3. 4011, 4047-50, 4061,
4064, 4068
Clauso 11, 4108 4109-10.
Motion to pass. 4117-18.
Suggestion by Mr. N. M. Joshi that
the Governmént Member should
~participate in the middle of a dis-
cussion and then give reply at the
end. 1300,

\\';hﬁat, Import  Duty  (Extending)
Bill—
Motion to consider. 1408-10.

ZOOLOGICAL SURVEY—
Demand for Grant. 2062.

ar |
90, |

e |
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